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(1100/KN/RP) 

1100 बजे  

(माननीय अध्यक्ष पीठासीन हुए) 

… (व्यवधान) 

माननीय अध्यक्ष : प्रश्न संख्या – 101. 

… (व्यवधान) 

माननीय अध्यक्ष : माननीय सदस्य, आप शून्य काल में बोललयेगा। 

… (व्यवधान) 

माननीय अध्यक्ष : श्री गिरिधािी यादव जी। 

… (व्यवधान) 

श्री अखिलशे यादव (कन्नौज) : अध्यक्ष जी … (व्यवधान) 

माननीय अध्यक्ष : आप शून्य काल में बोगलयेिा। बात हो िई है। नो, आप शून्य काल में 

बोगलयेिा। 

… (व्यवधान)  

माननीय अध्यक्ष : आपकी बात रिकॉर्ड में नहीं जा िही है। आप शून्य काल में बोगलयेिा। 

… (व्यवधान) …(काययवाही-वतृ्तान्त में सलममललत नहीं लकया गया।) 

1100 बजे 

(इस समय श्री लजया उर रहमान, श्री ई. टी. मोहम्मद बशीि और कुछ अन्य माननीय 

सदस्य आकर पटल के लनकट खड़े हो गए।) 

माननीय अध्यक्ष : श्री गिरिधािी यादव जी। 

… (व्यवधान) 
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(प्रश्न 101) 

श्री खिरिधािी यादव (बाांका) : माननीय अध्यक्ष महोदय, सरकार के द्वारा जो उत्तर लदया गया है, इसमें अलग से 

कोई योजना का लजक्र नहीं है।… (व्यवधान) सरकार चाहती है लक कलाकारों को भी प्रोत्साहन लमले, जो 

हस्तलशल्प हैं, वे भी कलाकार हैं। वे चाहते हैं लक सरकार अलग से उनके ललए व्यवस्था करें, लजससे वे जीलवत 

रह सके। … (व्यवधान) मैं माननीय मंत्री महोदय से जानना चाहता ह ं लक सरकार के पास कोई डेटा है लक लकस-

लकस लजल ेमें बुनकरों की संख्या क्या है? उनकी आलथयक और सामालजक लस्थलत क्या है, खासकर लबहार के 

मामले में? … (व्यवधान) 

श्री गिरििाज ग िंह : महोदय, आप मुझे इजाजत दें और इन्होंने लबहार के लवषय में पूछा है, लबहार में हथकरघा 

जनगणना (2019-20) के अनुसार 12847 हथकरघा श्रलमक हैं, लजनमें से 50 प्रलतशत से अलधक मलहलाए ंहैं।… 

(व्यवधान) मखु्य हथकरघा उत्पाद भागलपरु का तसर लशल्क, साड़ी और कपड़ों को जीआई अलधलनयम, 1999 

के तहत जीआई टैग प्राप्त है।… (व्यवधान) इसके कुल 8 अलधकृत उपयोगकताय हैं। इसके अलावा राज्य में अन्य 

प्रलसद्ध उत्पाद भी हैं, जैसे तसर लशल्क, दपुट्टा, डे्रस मटैररयल, लतगोरी, पटना, मानपरु और गया के सूती कपड़े 

भी हैं।… (व्यवधान) हथकरघा के्षत्र में कई योजनाए ंचलाई जा रही हैं।… (व्यवधान) लबहार सलहत तमाम देश में 

स्मॉल कलस्टर डेवलपमेंट प्रोग्राम, हैंडलूम माकेलटंग अलसस्टेंस, स्पेशल इंफ्रास्रक्चर प्रोजेक्ट, मेगा कलस्टर 

डेवलपमेंट प्रोग्राम, कंसल्टेशन के्रलडट लववसय मुद्रा लोन, हैंडलूम लववसय वेलफेयर आलद हैं।… (व्यवधान) 

श्री खिरिधािी यादव (बाांका) : महोदय, उद्योग बनाने का जो प्रस्ताव सदन में आया है, सरकार एक छाते के नीचे 

पूरी योजना को क्यों नहीं लाना चाहती है? … (व्यवधान) सरकार बुनकरों के ललए सवेक्षण करवा कर क्या लवशेष 

पैकेज देने का लवचार रखती है? … (व्यवधान) 

श्री गिरििाज ग िंह : महोदय, मैं माननीय सदस्य को बताना चाहता ह ं लक हमारा सवेक्षण होता रहता है।… 

(व्यवधान) अभी देश के अंदर 35.22 लाख कारीगर हैं, 26.74 लाख बनुकर हैं, 8.48 लाख संबंलधत परुुष हैं, 

मलहलाओ ंकी संख्या भी लगभग 72 प्रलतशत है, रांसजेंडर की संख्या 494 हैं। फुल टाइम वकय सय की संख्या 

लगभग 17.89 लाख है, पाटय  टाइम वकय सय की संख्या 17.33 लाख है।… (व्यवधान) अनुसूलचत जालत कामगारों 

की संख्या 4 लाख 84 हजार 184 हैं, यह लगभग 14 प्रलतशत है।… (व्यवधान) 

1105 hours  

(At this stage, Shri Akhilesh Yadav and some other 

hon. Members left the House.) 

(1105/VB/NKL) 

 अनसूुलचत जालतयों की संख्या 6,28,768 है, जो 19 प्रलतशत है, लपछड़े वगय के कामगारों की संख्या 

12,67,308 है, जो 33 प्रलतशत है, अन्य कामगारों की संख्या 11, 42,292 है।  

 महोदय, बनुकर आयोग बनाने के संबंध में, मैंने स्पष्ट जवाब लदया है लक ऐसी कोई योजना नहीं है। इसका 

कारण यह है लक सरकार बनुकरों के संरक्षण के ललए सार ेकाम कर रही है, उनके लवत्तीय पोषण, जीवनयापन के 

ललए काम कर रही है। एक बार अलखल भारतीय हथकरघा बोडय बना था, जो एडवाइज़री के रूप में था। लेलकन 

वह एडवाइज़री बोडय  भी केवल दो वषों के ललए बना था, उसके बाद वषय 2020 में इसकी उपयोलगता सालबत न 

होने पर उसे हटा लदया गया। 

 इसललए मैं समझता ह ूँ लक जब सरकार बनुकरों के ललए सारी चीजें कर रही हैं, चाहे उनके जीवनयापन 

की बात हो, अपग्रेडेशन हो, शेड बनाने या अन्य कामों की बात हो, जैसे माकेलटंग, लडज़ाइलनंग, आलद। ऐसी लस्थलत 

में, मैं लनवेदन करूूँ गा लक बनुकर आयोग के स्थान पर, आपकी जो भी सलाह होगी, वह मानते रहेंगे। हम बनुकरों 
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के ललए ही काम कर रहे हैं। अगर आप लबहार का देखेंग,े तो मैं बताना चाहता ह ूँ लक 1 लाख 4 हजार वीवसय इमपू्रव्ड 

लूम एसेलसरीज हथकरघा संवधयन सहायता की तरह दी गई, उसमें लबहार को भी लगभग 400 एसेलसरीज दी गई ं। 

अगर आप दखें, तो 86,445 हैंडलूम वकय सय को लस्कल अपग्रेडेशन रेलनंग दी गई। उनमें लबहार में 2,382 हैंडलूम 

वकय सय को रेलनंग दी गई। आप देखें लक 6,546 हैंडलूम वकय सय को वकय शेड्स लदए गए। उनमें लबहार में 265 हैंडलूम 

वकय सय को भी वकय शेड्स लदए गए। 14,717 वीवसय को लाइलटंग यूलनट्स लदए गए, लजनमें से लबहार में 581 लदए गए। 

अभी तक 2,443 माकेलटंग इवेंट्स लकए गए, लजनमें से लबहार में भी उसके अनुपात में इवेंट्स हुए। इस तरह से, 

हम हर तरह के काम करते रहे हैं। इसललए इसकी जरूरत नहीं है। 

SHRIMATI DAGGUBATI PURANDESWARI (RAJAHMUNDRY): Thank you, hon. Speaker 

Sir, for giving me this opportunity.  

 Sir, we have about 4.3 million weavers in our country. They face various issues and 

challenges like accessibility to loans, upgradation of design, access to markets, and so on 

and so forth. So, I would seek to know from the hon. Minister whether his Ministry would 

consider developing a technology-driven platform that will provide one-stop solution to all 

the challenges that the weaver community faces.  

 Alongside, I would also seek to know from the hon. Minister, how the proposed 

Rashtriya Bunkar Aayog would actually protect our traditional craftsmanship, alongside 

enhancing the global competitiveness of our weavers. Thank you. 

श्री गिरििाज ग िंह : महोदय, यह बहुत अच्छा प्रश्न लकया गया है। आज टेक्नोलॉजी का जमाना है। हम टेक्नोलॉजी 

से अछूते नहीं रह सकते हैं। टेक्नोलॉजी के बगैर हम दलुनया से कमपीट नहीं कर पाते। आने वाले समय में ग्रीन 

टेक्नोलॉजी की माूँग बढ़ रही है। आने वाले समय में, हैंडलूम से ज्यादा ग्रीन टेक्नोलॉजी भारत में कुछ नहीं हो 

सकता। हम उनको टेक्नोलॉजी दे रहे हैं, जैक्वाडय द ेरहे हैं, लडजाइन बनाने के ललए कम्यूटर की व्यवस्था करा 

रहे हैं। एक ई-्लेटफॉमय की व्यवस्था की गई है। माकेलटंग में भी हमने इलेक्रॉलनक आलद की व्यवस्था की है। 

(1110/PC/VR) 

 हमने माकेलटंग के साथ लडज़ाइलनंग में भी इसे रखा है। हम सार े्लेटफॉमसय पर उनको टैक्नोलॉजी के 

साथ जोड़ रहे हैं। अभी हमने लनफ्ट के साथ लमलकर ‘भारत लवज़न नेक्स्ट’ बनाया है। हैंडलूम को भी हम उसमें 

जोड़ रहे हैं। लनफ्ट के 19 इंलस्टट्यूशंस हैं। हमारे जो 574 छोटे क्लस्टसय हैं, उन क्लस्टसय में और मेगा-क्लस्टसय 

में सबको जोड़ने का काम हम करते हैं। लनफ्ट के बच्चे वहां जाते हैं। अत: टैक्नोलॉजी के बगैर यह सेक्टर अधूरा 

रहेगा। इसीललए, श्री नरने्द्र मोदी जी के नेततृ्व में हम टैक्नोलॉजी का पूरा प्रयोग कर रहे हैं। 

(इलत) 

माननीय अध्यक्ष : क्वेश्चन नंबर – 102, श्री टी. आि. बालू जी। 
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(Q.102 & 108) 

माननीय अध्यक्ष : क्वैश्चन नंबर 108 को भी इस क्वैश्चन के साथ क्लब लकया जाता है। 

SHRI T. R. BAALU (SRIPERUMBUDUR): Speaker, Sir, MGNREGA programme 

is one of the flagship programmes of the UPA Government. Dr. Manmohan 

Singh has brought this programme to help the poorest of the poorer, especially 

the farm labourers when there are no farming activities out there.  

 Sir, I want to point out some of the figures which the Government has 

given so that the rest of the nation could understand how the Government has 

been very reluctant to introduce and go ahead with this programme. 

 Sir, the number of persondays in 2020-21 were 389 crores. In 2021-22, it 

got reduced to 363 crore persondays. In 2022-23, it again reduced to 248 crore 

persondays. Not only this, the allocation made in 2021-22 was Rs.98,467 crore. 

The allocation made in 2022-23 got reduced to Rs.90,805 crore. In 2023-24, it 

was Rs.86,000 crore only. The same amount has been allocated in 2024-25 

also, that is, Rs.86,000 crore. So, the allocation under MGNREGA has been 

reduced year on year, and the number of working days also reduced year on 

year. Keeping this in view, I want to know how the Government is going ahead 

with this programme. Moreover, some of the States like Madhya Pradesh, 

Uttarakhand and Gujarat are not even extending the minimum wages. The 

minimum wages for farmers are even reduced to Rs.106 per day in Uttarakhand, 

and Rs.110 per day in Madhya Pradesh. In such a situation, how will the 

Government ensure that the labourers who are working hard are given proper 

justice under this programme? Is there any programme to curb this practice?  

माननीय अध्यक्ष : बालू जी, क्या आप उत्तर प्रदेश, उत्तराखंड, गजुरात में अपनी पाटी का लवस्तार 

करना चाह रहे हैं?  

… (व्यवधान) 

DR. CHANDRA SEKHAR PEMMASANI: Sir, let me explain what has happened 

between 2006 and 2025 ever since the programme was started. In 2006-07, 

when the UPA Government had started, the budget allocation under this 

programme was Rs.11,000 crore, and by the time you retired, it was Rs.33,000 

crore. After the NDA Government came, the budget allocation has been 

increased to Rs.87,000 crore, which is the figure of this year. ....(Interruptions) 

Please let me answer. ....(Interruptions) During COVID-19 period, the 
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Government of India under Modi ji increased it. ....(Interruptions) You asked a 

question. ....(Interruptions)  Let me answer it. Listen to me. ....(Interruptions)  

(1115/IND/SAN) 

माननीय अध्यक्ष : माननीय मंत्री जी, कृपया चेयर को एडे्रस कीलजए। 

… (व्यवधान) 

DR. CHANDRA SEKHAR PEMMASANI: Sorry, Sir. This is my first time. 

 During COVID time, in 2021, the Budget estimate was Rs. 61,000 crore. 

However, this estimate was made during February-March. At the end of March, 

COVID happened and the Government of India spent Rs. 1,10,000 crore, Rs. 

50,000 crore more than ever spent in the history of India and that too within few 

months because of Modi ji’s big heart and the Government policies. … 

(Interruptions) 

 Please listen to me. If you want to have an intellectual discussion, I am 

happy to answer all of your questions. … (Interruptions) 

 Secondly, since then, every year the Budget estimate is Rs. 70,000 crore, 

and the revised estimate and the released amount has been more than Rs. 

98,000 crore. … (Interruptions) 

माननीय अध्यक्ष : माननीय मंत्री जी, आप कृपया एक लमनट रुक जाइए। 

… (व्यवधान) 

माननीय अध्यक्ष : बालू जी, जब माननीय मंत्री जी जवाब दे रहे हैं और पूर ेआकंड़ों के साथ, तथ्यों 

के साथ अपनी बात कह रहे हैं, तो आपको ऑब्जेक्शन नहीं करना चालहए। अगर वे गलत आंकड़े दे 

रहे हैं तो आप मझेु ललखकर दें। यलद वे सही आंकड़े दे रहे हैं तो आप ऑब्जेक् शन मत कीलजए और 

बीच में मत बोललए। मंत्री जी को पूरा उत्तर देने दीलजए। 

… (व्यवधान) 

 

DR. CHANDRA SEKHAR PEMMASANI:  Sir, let me continue. … (Interruptions) 

 Sir, compared to the Budget estimates, the revised estimates were more 

- it means that the States asked for more money –  by at least Rs. 10,000 crore 

to Rs. 20,000 crore in any given year. Despite those revised estimates, we 

released another Rs. 3,000 crore to Rs. 5,000 crore also. In a sense, we are 

releasing close to Rs. 90,000 crore right now. The reason behind its going down 

from Rs. 1,10,000 crore to Rs. 90,000 crore is the COVID anomaly. That cannot 

be considered as the consistent pattern. If you look at any given year from 2019 
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to 2024, every year at least Rs. 10,000 crore to Rs. 20,000 crore of more budget 

was allocated.  

 Secondly, the hon. Member asked about the average wages. The wages 

at the time of UPA Government were fixed at the minimum wage of Rs. 100 per 

day. In the NDA Government, we adjusted the wages based on the CPI, 

Consumer Price Index for agricultural labour. Over the last five years, on an 

average, we increased the wages by seven per cent and cumulatively by 43 per 

cent. In States like Karnataka and Kerala, right now the average wage is Rs. 350 

and this is a fact. So, what the hon. Member said that the wages are going down 

to Rs. 100 or so, is factually incorrect because there is a formula for inflation 

adjustment. He mentioned that the funding is going down. That is also incorrect. 

 Thank you. 

SHRI T. R. BAALU (SRIPERUMBUDUR):  The hon. Minister is very much 

correct that in 2020-21, the allocation made by this Government was Rs. 61,500 

crore. Finally, at the fag end of the financial year, they increased it to Rs. 

1,11,500 crore. It is correct. But what for was it done? When the labour had to 

work from April onwards, the money supply was not there from the Government 

of India. The State Government had to face a lot of burden because of shortage 

of money outflow from the Central Government. They did not release the money. 

At the fag end of the year, they extended the money, and the money could not 

be spent at that particular time. This is very bad. What the Minister says is very 

much incorrect because the money has to go in time to see that a particular 

programme is a successful programme. 

 Now, I come to my second supplementary. Is it a fact that most of the 

States like Madhya Pradesh, Gujarat and Uttarakhand pay a significantly lower 

wages than the notified minimum wages of Rs. 110, which are lower than even 

the minimum wages for agricultural labour? Will the Central Government ensure 

that the labourers working under the MGNREGS get proper wages?  

(1120/SNT/RV) 

DR. CHANDRA SEKHAR PEMMASANI: Sir, there are two questions. Firstly, 

they said we are not giving the money on time. That is factually incorrect. The 

way this programme works is like this. It is a dynamic programme. Every time 

the work is done, automatically the FTOs would be generated. In any given day, 
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the Government of India will spend Rs. 230 crore, which is directly getting 

deposited into the nodal accounts or agricultural labourers’ accounts. So far, we 

only have Rs. 700 crore pending, which is two-days’ worth of money. So, the 

money is continuously flowing at instalments. That is the first point. 

Secondly, they mentioned the wages were low in certain areas, which 

again is not true. As I said earlier, the wages are adjusted based on the inflation, 

and, on an average, it is around, between Rs. 250 and Rs. 350. If they think that 

is insufficient, then the States can always add additional wages. Three States 

are doing that. 

श्री बी. मखिक्कम टैिोि (खवरूधुनिि) : सर, माननीय मंत्री जी को उत्तर देने दीलजए। वे बैठ गए। 

माननीय अध्यक्ष : लकसको लकतना उत्तर देना है, यह आप माननीय मंत्री जी को गाइड नहीं कर 

सकते। 

… (व्यवधान) 

SHRI SASIKANTH SENTHIL (TIRUVALLUR): Thank you, Speaker Sir. 

This programme is a very good example of how blind the Government is. 

In fact, the Minister himself accepted the fact that in spite of the Revised 

Estimates every year, they keep reducing the budget. I wanted to know the 

reason because this is a demand-driven programme. In spite of you budgeting 

Rs. 60,000 crore, the people of this country are telling you every time that this is 

not the demand. What is stopping the Government from actually going with the 

Revised Estimate every year? Every year you reduce the budget back to Rs. 

60,000 crore. If at all your intention was not to scrap this programme, why would 

you do this? This is a demand-driven programme. 

I just wanted to add one more question. You have brought all methods to 

stop this programme. You have introduced an App in which every farm labourer 

will have to go and register their attendance. Do you have an idea how many 

people are not able to register their attendance in that App? You have deleted 

cards left, right, and centre. Do you have an account of how many cards you 

have reduced? How many cards you have reduced? Why do you keep reducing 

the budget in spite of the people of this country telling you this programme is 

important? Every year you have to revise the budget by more than Rs. 20-30 

crore. Is the Government so blind? Is the Government so insensitive to the 

people of this country? 
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DR. CHANDRA SEKHAR PEMMASANI: Firstly, you said the budget has been 

reduced. As I said earlier, the budget has not been reduced. In fact, every year 

there is Rs. 10,000 to Rs. 20,000 crore more budget being allocated. That is one 

point. … (Interruptions) You asked me. … (Interruptions) Let me answer. 

Secondly, every year the way the budget is done, it is a consultative 

process. The Secretary of the RD and all the States’ Secretaries sit together. 

They estimate this budget based on the previous year’s work. There are some 

States that will do differently. For example, in 2022, the State of Uttar Pradesh 

with 20 crore population has asked for Rs. 10,000 crore. The State of Tamil 

Nadu with a population of seven crores has asked for Rs. 10,000 crore. In the 

next year, 2023-2024, similarly, the State of Uttar Pradesh asked, maybe, Rs. 

500 crore more, whereas Tamil Nadu asked for Rs. 2,500 crore more, which is 

25 per cent more. … (Interruptions) So, when these things happen, there will be 

anomalies. They will be corrected. But at the same time, despite them asking for 

Rs. 2,500 crore, the Government of India under Modiji, has given this extra 

money of Rs. 2,500 crore. … (Interruptions) 

(1125/AK/GG) 

So, it is not true that we are not giving.  

Secondly, you asked me about deletion of job cards. The deletion of job 

cards is a function of the State Government. The Central Government has no 

role in deletion of job cards.  

How does deletion of job cards happen? If there are fake or duplicate 

applicants or if the village becomes urbanised or if the person moves from one 

Gram Panchayat to another Gram Panchayat, that is when the job cards will be 

updated and deleted. And again, it is the responsibility of the State and it is not 

the Centre’s responsibility.  

माननीय अध्यक्ष : माननीय सदस्य, इतनी लंबी सूची है। 20 से ज्यादा प्रश्न हैं। इसललए संलक्षप्त में 

प्रश्न पूछें, और संलक्षप्त में ही मंत्री जी जवाब दें। वह ठीक रहेगा। 

… (व्यवधान) 

SHRI BENNY BEHANAN (CHALAKUDY): Sir, the Minister has agreed for an 

interactive discussion. … (Interruptions) 

SHRI A. RAJA (NILGIRIS): Sir, everywhere in the Constituency we are facing 

this problem. … (Interruptions) 
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माननीय अध्यक्ष : माननीय सदस्य, आपको अभी इजाजत भी दी है। ्लीज़ अब आप बैठ जाए।ं 

आपके नेता, बालू जी बोल ललए हैं। 

… (व्यवधान) 

माननीय अध्यक्ष : कल्याण बनजी जी। 

 कल्याण बाबू, थोड़ा कानों को ठीक रखो। 

… (व्यवधान) 

SHRI KALYAN BANERJEE (SREERAMPUR): Thank you, Sir. 

 In the last paragraph of the answer it has been said that : “There is no 

pending liability for the wage component under MGNREGS for the Financial 

Year 2023-2024”. So far as 2022-2023 and 2023-2024 are concerned, nothing 

has come from the Central Government as far as West Bengal is concerned. … 

(Interruptions) Please have patience. … (Interruptions) 

 Since the past one year we have been hearing that some illegality or 

irregularity is there. We are saying that if there is any illegality or irregularity, then 

you detect and arrest. You do not do it. How can you discriminate the people of 

the State of West Bengal? Does it not violate Article 14 of the Constitution? 

 Further, in the answer it is mentioned that : “An Empowered Committee 

under the Chairpersonship of the Secretary decides the projected Labour 

Budget in consultation with the State Government …”. Why has the West Bengal 

Government been left out? Why is there no consultation with it? If you do not like 

Bengali, does it mean that you will not give money to West Bengal? What is this? 

… (Interruptions) Yes, you do not have anything to do there. … (Interruptions) 

This is not proper. … (Interruptions)  

वस्त्र मिंत्री (श्री गिरििाज ग िंह): अध्यक्ष महोदय, यह ऑब्जेक्शनेबल है। … (व्यवधान) 

माननीय अध्यक्ष : माननीय मंत्री जी, आप बीच में नहीं बोलें। 

… (व्यवधान) 

SHRI KALYAN BANERJEE (SREERAMPUR): Every time, West Bengal is being 

deprived of … (Interruptions) I know that the Cabinet Minister will now rise. … 

(Interruptions) Why have you not taken any major steps? … (Interruptions) आप 

तो पूर ेएटंी-बंगाल हैं। … (व्यवधान) आप तो पूर ेएटंी-बंगाल हैं। … (व्यवधान) इसीललए तो बंगाल 

को कुछ नहीं लमलता है। … (व्यवधान) 

माननीय अध्यक्ष : माननीय मंत्री जी। 

… (व्यवधान) 
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कृग ि औि गकि ान कल्याण मिंत्री; तथा ग्रामीण गविका  मिंत्री (श्री ग िविाज ग िंह चौहान) : माननीय 

अध्यक्ष महोदय, मैं बड़ी लवनम्रता से यह कहना चाहता ह ूं लक यह रालश एक लनलश्चत उदे्दश्य की पूलतय 

के ललए है और इसी एक्ट में इसका प्रावधान है। अगर यह रालश लनलश्चत उदे्दश्यों की पूलतय में खचय नहीं 

की जाती है तो इसको रोका जा सकता है। माननीय अध्यक्ष महोदय, पलश्चम बंगाल की सरकार ने 

बड़े-बड़े कामों को छोटा कर के कुछ लनलश्चत लोगों को लाभ पहंुचाने का अपराध लकया है। … 

(व्यवधान) माननीय अध्यक्ष महोदय, इस योजना के अंतगयत अपात्रों को पात्र कर लदया गया और 

पात्रों को अपात्र कर लदया गया। … (व्यवधान)  यह प्रमालणत हुआ है। … (व्यवधान) यह लसद्ध हुआ 

है। … (व्यवधान) माननीय अध्यक्ष महोदय, ग्रामीण लवकास की योजनाओ ंके नाम बदल लदए गए। … 

(व्यवधान) नाम बदला नहीं जा सकता है। … (व्यवधान) प्रधान मंत्री आवास योजना का नाम बदल 

कर अपना नाम इन्होंने रखने का अपराध लकया है। … (व्यवधान) माननीय अध्यक्ष महोदय, उस 

योजना के अंतगयत भी अपात्रों को लाभ दे लदया और पात्रों को बाहर कर लदया गया।  … (व्यवधान) 

माननीय अध्यक्ष महोदय, यह रालश दरुुपयोग के ललए नहीं है, अपात्रों को लाभ पहंुचाने के ललए नहीं 

है। … (व्यवधान) 

SUSHRI MAHUA MOITRA (KRISHNANAGAR): Sir, kindly give us the details. 

… (Interruptions) 

श्री ग िविाज ग िंह चौहान: जो गड़बड़ की गई, वह लसद्ध पाई गई। उस पर भी पलश्चम बंगाल सरकार 

ने कोई प्रभावी कारयवाई नहीं की। … (व्यवधान) हमार ेप्रधान मंत्री, मोदी जी का कहना है लक सबका 

साथ, सबका लवकास, सबका लवश्वास होगा। लेलकन रालश का दरुुपयोग नहीं होने देंगे। … (व्यवधान) 

जब से एनडीए की सरकार आई है, तब से ऐसा होने लगा है। उधर की सरकार जब थी, तब इस रालश 

का दरुुपयोग होता था, बंदरबांट होती थी। लेलकन मोदी जी का कहना है लक न खाऊंगा, न खाने 

दूगंा। … (व्यवधान) माननीय अध्यक्ष जी, यह रालश खाने देने के ललए नहीं है। … (व्यवधान)   

(1130/MY/UB) 

श्री अनुिाि ग िंह ठाकुि (हमीिपुि) :  अध्यक्ष महोदय, मरेा आपके माध्यम से मंत्री जी से सवाल है, 

जैसे इस योजना को लाया गया, तो इसके पीछे यही भावना थी लक ग्रामीण स्तर पर लवकास हो। 

 सर, कोलवड का जो सबसे बड़ा संकट आया, जहां तक मझेु याद है लक उस समय भारत 

सरकार ने एक लाख करोड़ रुपये से ज्यादा की रालश मनरगेा योजना में दी, जो आज से पहले कभी 

संभव नहीं हुआ था। उसके बाद भी लडमांड लड्रवन लजतना बजट रखा गया, उससे ज्यादा ही भारत 

सरकार ने उन राज्यों को लदया, लजन्होंने पैसा मांगा। लजस तरह से माननीय मंत्री जी ने उत्तर लदया, 

मैं दोनों को बहुत-बहुत धन्यवाद और बधाई भी देता ह ं। 

 सर, यहां पर मरेा एक सवाल है। जब पूवय में यूपीए की सरकार थी, उस समय जो माननीय 

मंत्री जी लाये थे, उनके अपने ही क्षेत्र में बहुत सार ेघोटाले हुए। इतने पैसे का साइफन होता था, बहुत 

पैसा ल ेललया जाता था, क्योंलक मास्टर रोल बनता था।… (व्यवधान) 

माननीय अध्यक्ष: आपका प्रश्न क्या है? 
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श्री अनुिाि ग िंह ठाकुि (हमीिपुि) : सर, मरेा सवाल यह है लक क्या यह सच्चाई है लक जैसे पलश्चम 

बंगाल में घटा, पैसे का दरुुपयोग हुआ, पात्र को अपात्र और अपात्र को पात्र कर लदया गया, यह पलश्चम 

बंगाल वाला मॉडल कहीं अन्य राज्यों में तो नहीं चल रहा है? इसके ऊपर सरकार क्या कारयवाई कर 

रही है? मोदी सरकार आने के बाद बैंक खाते खलुे और लजयो टैलगंग की गई।… (व्यवधान) 

माननीय अध्यक्ष: अगर आपके पास लकसी राज्य का प्रमाण है तो उसके बारे में पूलछए। सभी राज्य 

सरकारों के बार ेमें क्यों पूछते हैं? 

श्री अनुिाि ग िंह ठाकुि (हमीिपुि) : सर, मैं लहमाचल प्रदेश पर ही आता ह ं। लहमाचल प्रदेश में भी 

काफी रालश दी गई और आपदा के समय बहुत मदद की गई। उसके ललए मैं कें द्र सरकार का बहुत 

आभारी ह ं। वहां मनरगेा में काफी मदद दी गई।  

 सर, मेरा सवाल थोड़ा बड़ा है। यह लकसी राज्य को लेकर नहीं है। क्या बैंक खाते खोलने से, 

लजयो टैलगंग करने से, टेक्नोलॉजी लाने से, इसमें जो त्रलुटयाूँ थीं, जैसे पैसा लनकाला जाता था, क्या 

उसमें काफी हद तक रोक लगी है? अलग-अलग राज्यों में ऐसे कौन से माध्यम ढंूढे गए हैं? क्या आज 

भी इसमें से पैसा लनकाल कर पात्र को नहीं लमलता है? पंचायत के जो प्रधान और अन्य लोग होते हैं, 

वे भी पैसा खाने का काम करते हैं। इसके ऊपर रोक लगाने के ललए सरकार क्या करने वाली है? 

DR. CHANDRA SEKHAR PEMMASANI: We have implemented several 

schemes to stop the corruption. When the worker goes to the site, there are two 

timestamps. First, geotagged pictures will be taken. Then we have JANMAN app 

where users can report all the irregularities.  

Whether it is West Bengal or any other State, they must take this 

responsibility because implementation and monitoring are the responsibility of 

the State. The funds that we had given was to help the unskilled people. It is a 

fallback mechanism. When they do not have any employment, this is their 

lifeline. This money should not be used for corruption or subversion. There are 

programmes that they were supposed to do but they are implementing them 

through contractors. If there are big projects, that cannot be split because for the 

big projects, with the material that is used, there is a proper tendering process 

they have to follow. But when the big work is split into small blocks, they can 

nominate. In West Bengal, such things are happening. We have asked them to 

look into who have been involved in such activities and tell us what action they 

have taken against them. They have given us a report and we are reviewing it. 

We will come back to that.  
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SHRI MAGUNTA SREENIVASULU REDDY (ONGOLE): ... (Expunged as ordered 

by the Chair)  

(1135/CP/RCP) 

माननीय अध्यक्ष : माननीय सदस्य, ्लीज बैलठए। कोई भी माननीय सदस्य संसद की कायय व्यवस्था पर 

कभी भी सदन में सवाल नहीं उठाए।ं आपको कोई परशेानी है, कोई आपलत्त  है तो आप चेंबर में लमलें, 

संसदीय कायायलय में ललखें। मैं सभी माननीय सांसदों से आग्रह करता ह ं लक यह परमपरा, पररपाटी और 

लनयम प्रलक्रया भी रही ह।ै 

SHRI MAGUNTA SREENIVASULU REDDY (ONGOLE): Thank you very much, Sir, 

for giving me some time.  The answer given by the hon. Minister is very proper.  My 

question is regarding only Andhra Pradesh.  In Andhra Pradesh, some pending 

liabilities are there.  Even though the hon. Minister is also from Andhra Pradesh, I 

would like to ask him when all those things will be cleared. 

DR. CHANDRA SEKHAR PEMMASANI: Sir, there are not that many pending 

liabilities for any given State.  For the entire country, what I see is Rs.700 crore of 

liability is there.  For Andhra Pradesh, it is coming around Rs.150 crore.  Again, as I 

said earlier, this is a dynamic process.  Every day, the money will be going to the 

respective State, depending on the State, whether it is Rs.10 crore, or Rs.20 crore.  

So, there is nothing that is pending.  But whatever is pending will be cleared usually 

within two to three days. Thank you. 

SHRI K. C. VENUGOPAL (ALAPPUZHA): Thank you, Speaker Sir for giving me an 

opportunity for intervening in this Question Hour.  I am very happy that while replying, 

the hon. Minister spoke about the good heart of the hon. Prime Minister.  But the 

country knows that the same Prime Minister told that MGNREGA is a clear memorial 

of the UPA corruption in the other House.  My question is this.  You are talking about 

the allocation.  The scheme was initiated in 2006.  Now, 18 years are over.  After 18 

years, our entire budget outlay has been increased several times. Then, you are 

telling that every day we are increasing Rs. 5000 crore or Rs.6000 crore.  Here, I 

have the statistics.  It is shocking that in the last four years, names of 10.43 crore 

MGNREGA workers across India have been deleted.  Then, in 2021-22, 1.49 crore 

workers were deleted which surged to 5.53 crore in 2022-23 resulting in a 247 per 

cent increase in deletion.  I have a specific question.  The surge in deletion in 2022-

23 coincided with the period when the Union Government had several circulars 

making Aadhaar-based payment system mandatory in MGNREGA.  My question to 

the Minister is this.  I would like to know whether the Ministry has gone through this 
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issue; whether you have found out that Aadhaar-linked direction and circulars have 

affected the deletion of the workers. 

DR. CHANDRA SEKHAR PEMMASANI: Thank you.  Your first question was that we 

are not increasing the budget.  I just want to quote that during your Government, in 

2009-10 … (Interruptions) I will come to you.  In 2009-10, the Budget Estimate was 

Rs.39,000 crore.  You released Rs.33,000 crore.  So, it is Rs.6000 crore less.  … 

(Interruptions) Let me come back to you.  Again in 2011-12, the Budget Estimate was 

Rs.40,000 crore and you released Rs.29,000 crore.  Again in 2012-13, the Budget 

Estimate was revised lower to Rs.33,000 crore and you released Rs.30,000 crore.  I 

gave you examples of three years where you could not even meet your own Budget 

Estimates.  I have given that during the last five years, every year we increased 

Rs.20,000 crore.  That is the first point. 

 Secondly, regarding Aadhaar seeding, 99 per cent of all job card holders have 

Aadhaar seeding and there are no issues.  Aadhaar seeding is nothing but increasing 

the transparency.  This is a means to deliver the amount directly into the bank.  It has 

no intervention whatsoever and it is not an obstacle.  The job deletions again, as I 

said, are based on five factors: if there is a fake card, duplicate card, if the person 

moves from one panchayat to another panchayat, or if the person expired, if the 

person does not want to work any more, or if that area becomes urbanised from rural 

area.  These are the criteria for the job deletion.   

(1140/PS/NK) 

 And again, this is the responsibility of the State. The Central Government does 

not have any role whatsoever in job deletion. 

SHRI K. C. VENUGOPAL (ALAPPUZHA): Sir, the hon. Minister is again misleading 

the House. I am sorry to say that. My question is this. Compared to the total budget 

outlay, how much are you providing for MGNREGA? We are asking about the 

percentage of the same. 

 Now, the hon. Minister is talking about deletion. This is completely for five 

parameters. Only through these five parameters, the names of 10.43 crore people 

are going to be deleted. We cannot understand that. The names of 10.43 crore 

labours are deleted. You are telling about these parameters like double entry. You 

are indirectly insulting the labourers through this thing.  

I attend DISHA meetings every three months. I know the facts on the ground. 

This is not matching with your arguments. The ground reality does not match with 

your arguments. In your reply itself, you have told that an amount of Rs. 16,300 crore 
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was the pending liability for wage, material and admission through common entry. 

App-based payment is not happening. The MGNREGA workers are very poor. You 

are giving them salary after one year, after eight months. I am agreeing to it. But give 

salary in a direct way. Basically, you are defeating the purpose.  

DR. CHANDRA SEKHAR PEMMASANI: No, we are not defeating the purpose. I am 

happy to answer the questions one by one. Fifty-seven per cent of rural development 

budget is being allocated to MGNREGA. That is number one. And you have asked 

about the deletion and update of job cards. If you take consistently the average job 

cards, every year, sixty lakh new job cards are being issued. On an average, around 

30 lakh job cards are being deleted due to various reasons. The total number of job 

cards is around 13 crore to 14 crore, and this is a static number. The total number of 

active job cards is around 9.2 crore. If you want the exact number, I am happy to give 

it to you. The number of new job cards which were issued in 2022-23 was 65 lakh, 

and in 2023-24, the number of new job cards which were issued was 50 lakh. So, the 

total number of active job cards in 2021 was 9.58 crore; in 2022, the number went 

down by 10 lakh to 9.49 crore; and again in 2023, it went up by 20 lakh. So, 9.79 

crore is the number of active job cards. So, where is the number that you are talking 

about that two crore job cards are being deleted? These are the actual facts.  

माननीय अध्यक्ष: श्री के. सधुाकिन – उपलस्थत नहीं। 

  र्ॉ. गनगशकान्त दबेु।  

डॉ. खनखशकान्त दुबे (िोड्डा) : माननीय अध्यक्ष जी, इस प्रश्न में एक प्रश्न झारखंड का भी है। अभी माननीय 

मंत्री जी ने पलश्चम बंगाल के आधार पर पात्र और कुपात्र की बात कही। प्रधानमंत्री आवास योजना में मनरगेा 

का फंड लेबर कमपोनेंट के आधार पर जाता है। मझेु लगता है लक भारत सरकार ने इसकी इजाज़त दी हुई 

है। क्या राज्य सरकार की अबआु आवास योजना में मनरगेा के फंड लेबर कमपोनेंट में जाते हैं, क्या इसकी 

इजाज़त है, यलद इसकी इजाज़त है तो बताए।ं यलद इजाज़त नहीं ह ैतो आपने क्या कारयवाई की यह मैं 

माननीय मंत्री जी से पूछना चाहता ह ?ं 

श्री ग िविाज ग िंह चौहान : माननीय अध्यक्ष महोदय, मनरगेा का पैसा मजदूरों को मजदूरी देने के ललए ह ै

और प्रधानमंत्री आवास योजना के अंतगयत भी उस पररवार के सदस्य, लजसका मकान बनता ह,ै को मजदूरी 

दी जा सकती ह।ै अबआु आवास योजना में अगर यह पैसा गया है तो हम उसकी जांच कराएगंे और दरुुपयोग 

हुआ ह ैतो उस पर कारयवाई करेंगे।  

(इलत) 
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(प्रश्न 103) 

माननीय अध्यक्ष: अरुण गोलवल जी आपकी लकस्मत अच्छी है।  

श्री अरुि िोखवल (मेिठ) : माननीय अध्यक्ष महोदय, मैं मेरठ और हापड़ु के लवकास के बार ेमें 

माननीय इस्पात मंत्री जी से एक जानकारी चाहता ह ं। क्या सरकार का मेरठ में इस्पात संयंत्र 

स्थालपत करने का प्रस्ताव है तालक स्थानीय स्तर पर रोजगार के अवसर सृलजत लकए जा सकें ।  

(1145/SK/SMN) 

क्या इससे इस के्षत्र के यवुाओ ं को लाभ लमलेगा? यलद ऐसा है तो तत्संबंधी ब्यौरा  

क्या है? 

SHRI H. D. KUMARASWAMY: Hon. Speaker, Sir, steel is a deregulated 

sector and Ministry of Steel acts as a facilitator.  The decision regarding 

setting up of a steel plant is taken by industry based on techno-commercial 

consideration. Industry takes into account raw material availability, logistics 

etc. for deciding it. We are working as a facilitator. By getting raw material, 

logistics, and all those things, actually we are going to take a decision about 

setting up of the industry.  

श्री अरुि िोखवल (मेिठ) : माननीय अध्यक्ष जी, मैं माननीय मंत्री जी के उत्तर से समझ नहीं 

पाया। मेरा प्रश्न है लक  वहां संयंत्र स्थालपत करने का कोई लवचार है या नहीं? यलद है तो माननीय 

मंत्री जी इस पररयोजना की क्षमता, लनधायररत समय सीमा और अनमुालनत बजट के बार ेमें 

बताए।ं 

माननीय अध्यक्ष: माननीय मंत्री जी, आप हां या न में उत्तर दें। 

… (व्यवधान) 

SHRI H. D. KUMARASWAMY: There is no question of not present.  

माननीय अध्यक्ष: आपका लवचार है या नहीं, हा ंया न में जवाब दें। 

… (व्यवधान) 

श्री एच. डी. कुमािास्वामी: नहीं है। 

डॉ. प्रशाांत यादविाव पडोले (भन्डािा-िोंखदया) : माननीय अध्यक्ष जी, मैं आपके माध्यम से 

माननीय मंत्री जी से पूछना चाहता ह  ंलक  इस्पात के्षत्र में आत्मलनभयर भारत अलभयान के तहत 

आयात पर लनभयरता कम करने और लनयायत को बढ़ावा देने के ललए क्या कदम उठाए जा रहे हैं? 

SHRI H. D. KUMARASWAMY: May I request the hon. Member to repeat the 

question once again? I cannot understand Hindi properly.  
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माननीय अध्यक्ष: आप एक बार दोबारा प्रश्न बोल दें। 

… (व्यवधान) 

डॉ. प्रशाांत यादविाव पडोले (भन्डािा-िोंखदया) : इस्पात के्षत्र में आत्मलनभयर भारत अलभयान 

के तहत आयात पर लनभयरता कम करने और लनयायत को बढ़ावा देने के ललए क्या कदम उठाए 

जा रहे हैं? 

SHRI H. D. KUMARASWAMY: Hon. Speaker, our hon. Prime Minister’s 

vision for steel production in Atmanirbhar programme is that by 2030, we 

have to reach the production of  300 million tons of steel. For that, we are 

working out to reach to the level of self-sufficiency in steel production in this 

Atmanirbhar programme.  

SHRI BALASHOWRY VALLABHANENI (MACHILIPATNAM): My question 

is with regard to setting up of a steel plant at Kadapa in Andhra Pradesh. 

According to the AP Reorganization Act, the Central Government is 

supposed to set up a steel plant at Kadapa. Even after 10 years, nothing 

has happened. I want to know whether the Minister is going to take this issue 

because it was a promise made in the AP Reorganization Act. So, I want to 

know whether he is going to consider it or not.  

SHRI H. D. KUMARASWAMY: Hon. Speaker, Sir, at present, that issue is 

not under the consideration of the Ministry. If that issue comes up, we will 

try to consider it. 

(ends) 
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(1150/KDS/SM) 

(प्रश्न 104) 

डॉ. नामदेव खकिसान (िड़खििोली-खिमिु) : सर, प्रश्न के उत्तर में जो जो रर्लाई लदया है, उसमें यह 

मेंशन लकया गया है लक सरकार 22 अलनवायय कृलष फसलों के ललए न्यूनतम समथयन मूल्य तय करती 

है, लेलकन आज जो न्यूनतम समथयन मूल्य तय लकया गया है, वह बहुत कम है। लजस तरह से वायदा 

लकया गया था लक लजतना उत्पादन खचय होता है, उसका डेढ़ गनुा व ेन्यूनतम समथयन मूल्य तय करेंग,े 

लेलकन वह नहीं हुआ। लकसानों की आय डबल करने की सोची थी, लेलकन वह भी डबल नहीं हुई। 

मेरा यह सवाल है लक  क्या न्यूनतम समथयन मूल्य में बढ़ोत्तरी करने का लवचार सरकार कर रही है? 

 दूसरा, प्रधान मंत्री फसल बीमा योजना में वषय 2016-17 में 1,65,966 करोड़ रुपये का 

लडसबसयमेंट हुआ है, लेलकन वषय 2023-24 में हुए लडसबसयमेंट का उल्लेख उसमें नहीं है। मैं कहना 

चाहता ह ं लक प्रधान मंत्री फसल बीमा योजना का लाभ सभी लकसानों को नहीं लमल पाता, क्योंलक 

उन्हें अनेक अड़चनें आती हैं। उनका सामना करने के ललए कंपनी का प्रलतलनलध वहां नहीं होता है। 

लजला स्तर पर भी कंपनी का कोई प्रलतलनलध नहीं होता है। काफी लकसान इस फसल बीमा योजना 

से वंलचत रहते हैं। वे वंलचत न रहें, सभी प्रकार का नकुसान उसमें कवर होना चालहए। कुछ बोलते हैं 

लक यलद बाहर से हो गया, तो नहीं लमलेगा। मैं चाहता ह ं लक सरकार कंपनी के एग्रीमेंट में यह सब 

इनक्लूड कर ेलक सभी तरह के नकुसान में लकसानों को बीमा लमलेगा।  

श्री भािीिथ चौधिी : महोदय, माननीय सदस्य ने प्रधान मंत्री लकसान सममान लनलध व अन्य कृलष 

योजनाओ ंके लक्रयान्वयन के संबंध में प्रश्न पूछा है। उक्त योजनाओ ंसे लाभालन्वत लकसानों की संख्या 

के बार ेमें भी उन्होंने पूछा। 

माननीय अध्यक्ष : मंत्री जी, इन्होंने जो पूछा, उसका जवाब दीलजए। 

श्री भािीिथ चौधिी : महोदय, मेरा लनवेदन है लक भारत सरकार और राज्य सरकार, दोनों लमलकर 

मूल्य आयोग की लसफाररशों के आधार पर 22 फसलों का समथयन मूल्य तय करती हैं। एमएसपी 

बाजार को लनयंलत्रत करने के ललए है, तालक बाजार इतना नीचे न आ जाए, लजससे इस देश के 

अन्नदाता लकसानों को तकलीफ हो। यह इतना भी न बढ़ जाए, लजससे बहुतों को परशेानी हो, इसललए 

एमएसपी लागू की गई है। कें द्र और राज्य सरकारों ने लमलकर मूल्य आयोग से लसफाररश करके इन 

22 फसलों के ललए समथयन मूल्य तय लकया है। लकसानों को समथयन मूल्य, समय पर भगुतान सलुनलश्चत 

करने हेत ुकई कदम उठाए गए हैं।  

 पहला कदम है, भारतीय कपास लनगम ने वास्तलवक कपास लकसानों को एमएसपी का लाभ 

सलुनलश्चत करने के ललए इसको आधार आधाररत लकया है, तालक लकसान पंजीकरण कराकर 

ऑनलाइन लबललंग प्रणाली शरुू कर सकें । इसके माध्यम से भगुतान सीधे लकसानों के बैंक खातों में 

3 से 5 लदनों के भीतर लकए जाने का प्रावधान है।  

माननीय अध्यक्ष : मंत्री जी, आप बहुत बड़े लकसान नेता हैं। इन्होंने जो पूछा है, आप केवल उसका 

जवाब दे दीलजए।  



03-12-2024     MMN      Uncorrected / Not for publication 18 

 

श्री भािीिथ चौधिी : महोदय, इन्होंने लकसान सममान लनलध की बात की है। इन्होंने फसल मआुवज ेकी 

बात की है। इसके ललए नीचे लगरदावरी की जाती है। राज्य सरकारें और कें द्र सरकार, दोनों की इसमें 

सहभालगता ह।ै राज्य सरकार की इसमें महत्वपूणय भागीदारी होती है। लगरदावरी के आधार पर कें द्र सरकार 

के कृलष मंत्रालय द्वारा उसका भगुतान लकया जाता है। भारतीय खाद्य लनगम और राज्य एजेंलसयां लमलकर 

यह काम करती हैं। मेर ेपास सार ेलववरण हैं। 

(1155/MK/RP) 

माननीय अध्यक्ष :  आप लववरण बताइए।  

… (व्यवधान) 

माननीय अध्यक्ष :  ये लकसान नेता हैं। ये पै्रलक्टकली रूप से जानते हैं। ये खदु लकसानी करते हैं। आप लोग 

इनको बोलने दीलजए।  

… (व्यवधान) 

श्री भािीिथ चौधिी : अध्यक्ष महोदय, ये लकसान सममान लनलध की बात करते हैं। … (व्यवधान) मैं गोल-

मोल क्यों बोलूंगा? 

 अध्यक्ष महोदय, मैं कह सकता ह  ंलक वषय 2014 से लकेर वषय 2024 तक प्रधानमंत्री नरेंद्र भाई 

मोदी जी ने लकसान सममान लनलध लागू की हो या एमएसपी बढ़ाने का काम लकया हो, अगर मैं वषय 2014 

से लेकर वषय 2024 तक एमएसपी बढ़ाने की बात करंू तो दोगनुा, ढाई गनुा और तीन गनुा तक एमएसपी 

बढ़ाई गई है। … (व्यवधान) इन्होंने कुछ नहीं लकया ह।ै इन्होंने लसफय  नार ेलदए। नार ेके अलावा कुछ नहीं 

लकया।  

 अध्यक्ष महोदय, राजस्थान में बाजरा सबसे ज्यादा होता है। वषय 2014 से पहले उसकी एमएसपी 

1225 रुपये प्रलत लक्वटंल थी। आज उसकी कीमत 2625 रुपये प्रलत लक्वंटल है। आपको पता होगा लक 

खरीफ फसल की 14 जीन्सों की एमएसपी बढ़ाई गई है। रबी फसल की भी एमएसपी बढ़ाई गई है। इन्होंने 

लसफय  नार ेलदए हैं। इन्होंने लकसानों को लूटा है। … (व्यवधान) माननीय प्रधानमंत्री जी ने हमार ेलकसानों के 

ललए बहुत अच्छा काम लकया है। … (व्यवधान)  

माननीय अध्यक्ष : माननीय सदस्यगण और माननीय मंत्री जी, सदन में जो प्रश्न पूछ जाते हैं, आप उनके 

जवाब दीलजए। आप आरोप-प्रत्यारोप से बलचए। 

डॉ. नामदेव खकिसान (िड़खििोली-खिमुि) : सर, ये कपास के मूल्य की बात कर रहे हैं। कपास का लकतना 

मूल्य लनलश्चत लकया गया है, उसके बार ेमें कुछ नहीं बताया है। एमएसपी के जो परचेलजंग सेंटसय हैं, वे समय 

पर शरुू नहीं होते हैं। उसके बार ेमें आप क्या उपाय करेंगे? आप उसके बार ेमें भी बताइए। … (व्यवधान)   

कृग ि औि गकि ान कल्याण मिंत्री; तथा ग्रामीण गविका  मिंत्री (श्री ग िविाज ग िंह चौहान) : माननीय 

अध्यक्ष महोदय, पहले तो मैं आपके माध्यम से लनवेदन करना चाहता ह ं लक यह प्रधानमंत्री श्रीमान नरेंद्र 

मोदी जी की सरकार है, लजसने लागत पर 50 परसेंट लाभ जोड़कर लमलनमम सपोटय प्राइस तय की है। … 

(व्यवधान)  सामने जो लमत्र बैठे हैं, इन्होंने तो स्वामीनाथन आयोग  की  लसफाररश मानने  से  ही इंकार 

कर लदया था और यह कहा था लक बाजार लवकृत हो जाएगा। … (व्यवधान)  इस सरकार ने लागत पर 50 

परसेंट लाभ तय करके न्यूनतम समथयन मूल्य तय लकया है।  
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अध्यक्ष महोदय, मैं एक बानगी लदखाना चाहता ह ं। ये एमएसपी की बात कर रहे हैं। … (व्यवधान) जब 

माननीय मंत्री जी बता रहे थे, उस समय आप लोग हल्ला कर रहे थे। धान का एमएसपी, जब उधर 

की सरकार थी तो 1310 रुपये प्रलत लक्वंटल था। उसको बढ़ाकर 2300 रुपये प्रलत लक्वंटल लकया 

तो नरेंद्र मोदी जी की सरकार ने लकया। ज्वार का एमएसपी 1500 रुपये प्रलत लक्वंटल था, उसको 

बढ़ाकर 3371 रुपये प्रलत लक्वंटल नरेंद्र मोदी जी की सरकार ने लकया।         … (व्यवधान)  बाजरा 

का एमएसपी 1250 प्रलत लक्वंटल से बढ़ाकर 2625 प्रलत लक्वंटल लकया तो मोदी जी की सरकार ने 

लकया। रागी का एमएसपी 1500 रुपये प्रलत लक्वंटल से बढ़ाकर 4290 रुपये प्रलत लक्वंटल लकया तो 

नरेंद्र मोदी जी की सरकार ने लकया। मक्का का एमएसपी 1310 रुपये प्रलत लक्वंटल से बढ़ाकर 2225 

प्रलत लक्वंटल लकया तो नरेंद्र मोदी जी की सरकार ने लकया। तूर का एमएसपी 4300 प्रलत लक्वंटल से 

बढ़ाकर 7550 रुपये प्रलत लक्वंटल लकया तो नरेंद्र मोदी जी की सरकार ने लकया। … (व्यवधान) मूंग 

का एमएसपी 4500 रुपये प्रलत लक्वंटल से बढ़ाकर 8682 रुपय ेप्रलत लक्वंटल लकया तो मोदी जी की 

सरकार ने लकया।  … (व्यवधान) आप सनुकर तो जाइए। … (व्यवधान) 

1154 बजे 

(इस समय श्री िौिव िोिोई और कुछ अन्य माननीय सदस्य 

सभा से बाहर चले गए।) 

  

उड़द का एमएसपी 4300 रुपये प्रलत लक्वंटल से बढ़ाकर 7600 प्रलत लक्वंटल लकया। मूंगफली 

का एमएसपी 4000 रुपये प्रलत लक्वंटल से बढ़ाकर 6783 रुपये प्रलत लक्वंटल लकया। … (व्यवधान) 

 माननीय अध्यक्ष महोदय, ये कम से कम सनुकर तो जाए।ं मेर ेपास पूरी सूची है। ढाई गनुा 

और तीन गनुा एमएसपी बढ़ाया है तो नरेंद्र मोदी जी की सरकार ने बढ़ाया है। … (व्यवधान) 

 (1200/SJN/NKL) 

मैं एक और उदाहरण देना चाहता ह ं। जब उनकी सरकार थी, तो ये खरीदते नहीं थे, केवल 

एमएसपी घोलषत करते थे।  

 माननीय अध्यक्ष महोदय, ये मेरी बात सनुकर जाए।ं इन्होंने 6,29,000 मीलरक टन दलहन 

की खरीद की थी, लेलकन मोदी जी की सरकार ने 1,71,00,000 मीलरक टन खरीद की है। हम खरीद 

भी रहे हैं, दाम भी दे रहे हैं तथा एमएसपी भी बढ़ा रहे हैं। 

(इलत) 

प्रश्न काल  माप्त 
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स्थगन प्रस्ताव की सूचनाओ ंके सबंंध में वववनर्णय 

1200 बजे 

माननीय अध्यक्ष : माननीय सदस्यगण, मझेु कुछ विषयों पर स्थगन प्रस्ताि की सूचनाए ंप्राप्त हुई हैं। 

मैंने स्थगन प्रस्ताि की वकसी भी सूचना के विए अनमुवत प्रदान नहीं की है। 

----- 
 

सभा पटल पर रखे गए पत्र 

1200 बजे 

माननीय अध्यक्ष : अब पत्र सभा पटि पर रखे जाएगंे। 

आइटम नंबर – 2. श्री अर्जुन राम मेघवाल र्ी। 

वववध और न् याय मतं्रालय के राज्य मतं्री; तथा ससंदीय कायय मतं्रालय में राज्य मतं्री (श्री अर्जयन 

राम मेघवाल) : अध्यक्ष महोदय, श्री जर्जिन प्रसाद र्ी की ओर से, मैं वनम् नविवखत पत्र सभा पटि 

पर रखता ह ं:- 

(1) (एक) केन्द्रीय िगु्दी एिं कागज अनसंुधान संस्थान, सहारनपरु के िषष 2023-2024 

के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे। 

 (दो) केन्द्रीय िगु्दी एिं कागज अनसंुधान संस्थान, सहारनपरु के िषष 2023-2024 

के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी 

संस् करण)। 

(2) (एक) राष्ट्रीय सीमेंट एिं भिन सामग्री पररषद, बल् िभगढ़ के िषष 2023-2024  के 

िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित 

िेखे। 

 (दो) राष्ट्रीय सीमेंट एिं भिन सामग्री पररषद, बल् िभगढ़ के िषष 2023-2024  के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(3) (एक) राष्ट् रीय विजाइन संस् थान, अहमदाबाद के िषष 2023-2024 के िावषषक प्रवतिेदन 

की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) राष्ट् रीय विजाइन संस् थान, अहमदाबाद के िषष 2023-2024 के कायषकरण की 

सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(4) विस्फोटक अवधवनयम, 1884 की धारा 18 की उप-धारा (8) के अंतगषत विस्फोटक 

(संशोधन) वनयम, 2024 जो वदनांक 14 अकू्तबर, 2024 के भारत के राजपत्र में  अवधसूचना 

सं. सा.का.वन. 633(अ) में प्रकावशत हुए थे, की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)।   

(5) विदेश व् यापार (विकास और विवनयमन) अवधवनयम, 1992 की धारा 19 की उप-धारा (3) 

के अंतगषत वनम् नविवखत अवधसूचनाओ ंकी एक-एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण):-  
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 (एक) का.आ. 7(अ) जो वदनांक 29 जिुाई, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो राष्ट्रीय सहकारी वनयाषत विवमटेि (एनसीईएि) 

के द्वारा नामीवबया को आईटीसी (एचएस) कोि 10063090 के अंतगषत 

गैर-बासमती सफेद चािि की वनयाषत नीवत में संशोधन के बार ेमें है।  

 (दो) का.आ. 3069(अ) जो वदनांक 1 अगस्त, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो वित्त िषष 2024-25 के दौरान मािदीि को 

अवनिायष वजंसों के वनयाषत हेत ुकाण्ििा और विशाखापट्टनम सागर पत्तनों 

के समािेश के बार ेमें है।  

 (तीन) का.आ. 3503(अ) जो वदनांक 20 अगस्त, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो िी-ऑयल्ि राइस ब्रान की वनयाषत नीवत में 

संशोधन के बार ेमें है।  

 (चार) का.आ. 3509(अ) जो वदनांक 20 अगस्त, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो राष्ट्रीय सहकारी वनयाषत विवमटेि (एनसीईएि) 

के द्वारा मिेवशया को आईटीसी (एचएस) कोि 10063090 के अंतगषत 

गैर-बासमती सफेद चािि की वनयाषत नीवत में संशोधन के बार ेमें है। 

 (पांच) का.आ. 3746(अ) जो वदनांक 3 वसतम्बर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो एससीओएमईटी अपिेट्स 2024- वनयाषत और 

आयात मदों, 2018  का आईटीसी (एचएस) िगीकरण की अनसूुची-2 के 

अनिुग्नक 3 (एससीओएमईटी मद) में संशोधन के बार ेमें है। 

 (छह) का.आ. 3764(अ) जो वदनांक 3 वसतम्बर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो िन, पयाषिरण और जििाय ुपररितषन विभाग, 

ओविशा सरकार द्वारा िाि चन्द्दन काष्ठ का वनयाषत-समय बढ़ाए जाने के 

बार ेमें है। 

 (सात) का.आ. 3797(अ) जो वदनांक 4 वसतम्बर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो आईटीसी (एचएस) 2022 की अनसूुची ी़-1 

(आयात नीवत) के अध्याय 27 के अंतगषत कच्चे पेट कोक और केिसाइन्द्ि 

पेट कोक हेत ुआयात नीवत शतष में संशोधन के बार ेमें है।  

 (आठ) का.आ. 3946(अ) जो वदनांक 14 वसतम्बर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो आईटीसी (एचएस) 2022, अनसूुची ी़-1 

(आयात नीवत) के अध्याय 07 के आईटीसी (एचएस) कोि 07131010 

के अंतगषत पीिे मटर की आयात अिवध में विस्तार के बार ेमें है।  
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 (नौ) का.आ. 3947(अ) जो वदनांक 14 वसतम्बर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो प्याज की वनयाषत नीवत शतों में संशोधन के बार े

में है।  

 (दस) का.आ. 3960(अ) जो वदनांक 18 वसतम्बर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो आईटीसी (एचएस) 2022, अनसूुची ी़-1 

(आयात नीवत) के अध्याय 08 के आईटीसी (एचएस) कोि 08028010 

के अंतगषत आयात नीवत शतों में संशोधन के बार ेमें है।  

 (ग्यारह) का.आ. 4260(अ) जो वदनांक 30 वसतम्बर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो एचएस कोि  1006 30 90 के अंतगषत गरै-

बासमती सफेद चािि की वनयाषत नीवत में संशोधन के बार ेमें है। 

 (बारह) का.आ. 4867(अ) जो वदनांक 11 निम्बर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो िीटीए इकाईयों और एए/ईओयू/एसईजेि 

इकाईयों से वकये गय ेवनयाषतों हेत ुआरओिीटीईपी योजना के विस्तार के 

बार ेमें है। 

 (तेरह) का.आ. 4541 (अ) जो वदनांक 16 अकू्तबर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो 31 वदसम्बर, 2024 तक कृवत्रम बनेु हुए फेवब्रक 

पर न्द्यूनतम आयात मूल्य आरोवपत करने के बार ेमें है। 

 (चौदह) का.आ. 4555 (अ) जो वदनांक 17 अकू्तबर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो मांस और मांस उत्पादों हेत ुहिाि प्रमाणन 

प्रविया को सकुर बनाने के बार ेमें है। 

 (पंरह) का.आ. 4549(अ) जो वदनांक 16 अकू्तबर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो आईटीसी (एचएस) 2022, अनसूुची ी़-2 

(आयात नीवत) के अध्याय 30 के अंतगषत कफ सीरप की वनयाषत नीवत शतों 

में संशोधन के बार ेमें है।  

 (सोिह) का.आ. 4542(अ) जो वदनांक 16 अकू्तबर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो आईटीसी (एचएस) 2022, अनसूुची ी़-1 

(आयात नीवत) के अध्याय 96 के सीटीएच 9613 के अंतगषत आच्छावदत 

िाइटर के भागों की आयात नीवत में संशोधन के बारे में है।  

 (सत्रह) का.आ. 4641(अ) जो वदनांक 23 अकू्तबर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो एचएस कोि  10063090 के अंतगषत गैर-

बासमती चािि की वनयाषत नीवत में संशोधन के बार ेमें है। 
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 (अठारह) का.आ. 4643(अ) जो वदनांक 23 अकू्तबर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो संयकु्त राज्य अमेररका (यूएसए) को वति बीजों 

के वनयाषत हेत ुप्रविया के बार ेमें है। 

 (उन्द्नीस) का.आ. 4712(अ) जो वदनांक 29 अकू्तबर, 2024 के भारत के राजपत्र में 

प्रकावशत हुआ था तथा जो 01.10.2024 से प्रभािी सीमा-शलु्क टैररफ 

अवधवनयम की पहिी अनसूुची में पररितषनों के पररणामस्िरूप 

आरओिीटीईपी अनसूुची के संरखेण के बार ेमें है। 

(6) (एक) विशाखापट्टनम विशेष आवथषक िेत्र प्रावधकरण, विशाखापट्टनम  के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी 

संस् करण) तथा िेखापरीवित िेखे। 

 (दो) कोचीन विशेष आवथषक िेत्र प्रावधकरण, कोचीन  के िषष 2023-2024 के 

िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे। 

 (तीन) विशाखापट्टनम विशेष आवथषक िेत्र प्रावधकरण, विशाखापट्टनम तथा 

कोचीन विशेष आवथषक िेत्र प्रावधकरण, कोचीन  के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा के बार ेमें वििरण (वहन्द् दी तथा अंगे्रजी 

संस् करण)। 

(7) (एक) सेिा वनयाषत संिधषन पररषद, नई वदल्िी के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित 

िेखे। 

 (दो) सेिा वनयाषत संिधषन पररषद, नई वदल्िी के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(8) कंपनी अवधवनयम, 2013 की धारा 394 की उप-धारा 1(ख) के अंतगषत वनम्नविवखत 

पत्रों की एक-एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण):- 

 (एक)   गिनषमेंट ईमाकेटप्िेस, नई वदल्िी के िषष 2023-2024 के कायषकरण की सरकार 

द्वारा समीिा की एक प्रवत।  

 (दो)    गिनषमेंट ईमाकेटप्िेस, नई वदल्िी के िषष 2023-2024 का िावषषक प्रवतिेदन, 

िेखापरीवित िेखे तथा उन पर वनयंत्रक-महािेखापरीिक की वटप्पवणयां। 

(9) (एक) काण्ििा विशेष आवथषक िेत्र प्रावधकरण, गांधीधाम के िषष 2023-2024 के 

िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित 

िेखे। 

 (दो) फाल्टा विशेष आवथषक िेत्र प्रावधकरण, फाल्टा के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 
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 (तीन) कांििा विशेष आवथषक िेत्र प्रावधकरण, गांधीधाम तथा फाल्टा विशेष आवथषक 

िेत्र प्रावधकरण, फाल्टा के िषष 2023-2024 के कायषकरण की सरकार द्वारा 

समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

------- 

माननीय अध्यक्ष : यहां पर वाजिज्य और उद्योग मंत्री पीयूष गोयल र्ी िो बैठे हुए हैं। 

श्री अर्जयन राम मेघवाल : महोदय, वे बैठे हुए हैं। 

माननीय अध्यक्ष : आप उनसे कहिे जक व ेपेपर ले करें। 

 आइटम नंबर - 3. श्री राम नाथ ठाकज र र्ी। 

कृषि और षकसान कल्याण मतं्रालय में राज्य मतं्री (श्री राम नाथ ठाकज र) : अध्यक्ष महोदय, मैं 

वनम् नविवखत पत्र सभा पटि पर रखता ह ं:- 

(1) नाशक कीट और नाशक जीि अवधवनयम, 1914 की धारा 4घ की उप-धारा (2) के अंतगषत   

वनम्नविवखत अवधसूचनाओ ंकी एक-एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण):- 

 (एक) पादप संगरोध (भारत में आयात का विवनयमन) (आठिां संशोधन) आदेश, 2024 

जो वदनांक 10 जून, 2024 के भारत के राजपत्र में अवधसूचना सं. का.आ. 

2221(अ) में प्रकावशत हुआ था। 

 (दो) पादप संगरोध (भारत में आयात का विवनयमन) (दसिां संशोधन) आदेश, 2024 

जो वदनांक 23 जिुाई, 2024 के भारत के राजपत्र में अवधसूचना सं. का.आ. 

2914(अ) में प्रकावशत हुआ था। 

 (तीन) पादप संगरोध (भारत में आयात का विवनयमन) (ग्यारहिां संशोधन) आदेश, 

2024 जो वदनांक 26 जुिाई, 2024 के भारत के राजपत्र में अवधसूचना सं. 

का.आ. 2986(अ) में प्रकावशत हुआ था। 

 (चार) पादप संगरोध (भारत में आयात का विवनयमन) (बारहिां संशोधन) आदेश, 2024 

जो वदनांक 22 अगस्त, 2024 के भारत के राजपत्र में अवधसूचना सं. का.आ. 

3551(अ) में प्रकावशत हुआ था। 

 (पांच) पादप संगरोध (भारत में आयात का विवनयमन) (तेरहिां संशोधन) आदेश, 2024 

जो वदनांक 11 वसतम्बर, 2024 के भारत के राजपत्र में अवधसूचना सं. का.आ. 

3890(अ) में प्रकावशत हुआ था। 

 (छह) पादप संगरोध (भारत में आयात का विवनयमन) (चौदहिां संशोधन) आदेश, 

2024 जो वदनांक 30 वसतम्बर, 2024 के भारत के राजपत्र में अवधसूचना सं. 

का.आ. 4261(अ) में प्रकावशत हुआ था। 
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(2) आिश् यक िस् त ु अवधवनयम, 1955 की धारा 3 के अंतगषत जारी वनम्नविवखत 

 अवधसूचनाओ ंकी एक-एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण):- 

 (एक) का.आ. 3723(अ) जो 2 वसतम्बर, 2024 के भारत के राजपत्र में प्रकावशत हुआ 

था तथा वजसके द्वारा उसमें उवल्िवखत, वकवण्ित जैविक खाद और तरि खाद 

तथा तरि खाद के वनमाषताओ ंको अवधसूचनाओ ंके प्रकाशन की तारीख से 3 

िषों की अिवध के विए वकसानों को बडी मात्रा में सीधे वबिी करने के विए 

प्रावधकृत वकया गया है।  

 (दो) उिषरक (अकाबषवनक, काबषवनक और वमवित) (वनयंत्रण) (चौथा) संशोधन 

आदेश, 2024 जो वदनांक 12 वसतम्बर, 2024 के भारत के राजपत्र में 

अवधसूचना सं. का.आ. 3922(अ) में प्रकावशत हुआ था। 

(3) (एक) नेशनि सेंटर फॉर कोल्ि-चेन िेििपमेंट, गरुूग्राम के िषष 2023-2024 के 

िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा उन पर 

िेखापरीिा प्रवतिेदन। 

 (दो) नेशनि सेंटर फॉर कोल्ि-चेन िेििपमेंट, गरुूग्राम के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

----- 

गृह मतं्रालय में राज्य मतं्री (श्री षनत्यानन्द राय) : अध्यक्ष महोदय, मैं वनम् नविवखत पत्र सभा पटि 

पर रखता ह ं:- 

(1) केन्द्रीय ररजिष पवुिस बि अवधवनयम, 1949 की धारा 18 की उप-धारा (3) के अंतगषत 

वनम्नविवखत अवधसूचनाओ ंकी एक-एक प्रवत (वहंदी तथा अंगे्रजी संस्करण) :- 

 (एक) गहृ मंत्रािय, केन्द्रीय ररजिष पवुिस बि, सहायक समादेष्टा (भेषजी), समूह ‘क’  

पद, भती वनयम, 2024 जो 14 अकू्तबर, 2024 के भारत के राजपत्र में 

अवधसूचना सं. सा.का.वन. 634(अ) में प्रकावशत हुए थे। 

 (दो) केन्द्रीय ररजिष पवुिस बि, रेि्समेन कािर, समूह ‘ग’  बैंि पद, भती वनयम, 

2024 जो 4 वसतम्बर, 2024 के भारत के राजपत्र में अवधसूचना सं. सा.का.वन. 

535(अ) में प्रकावशत हुए थे। 

 (तीन) गहृ मंत्रािय, केन्द्रीय ररजिष पवुिस बि, अनसुवचिीय कािर, प्रधान आरिक 

(दफतरी), प्रधान आरिक (चपरासी), प्रधान आरिक (फराश) और प्रधान 

आरिक (सफाई कमषचारी अनसुवचिीय) समूह ‘ग’  पद, भती वनयम, 2024 

जो 27 वसतम्बर, 2024 के भारत के राजपत्र में अवधसूचना सं. सा.का.वन. 

597(अ) में प्रकावशत हुए थे। 
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(2) भारत-वतब्बत सीमा पवुिस बि अवधवनयम, 1992 की धारा 156 की उप-धारा (3) के 

अंतगषत वनम्नविवखत अवधसूचनाओ ंकी एक-एक प्रवत (वहंदी तथा अंगे्रजी संस्करण) :- 

 (एक) गहृ मंत्रािय, भारत-वतब्बत सीमा पवुिस बि, सहायक समादेष्टा (सहायक 

पररचयाष अधीिक) (समूह ‘क’  पद) भती वनयम, 2024 जो 17 मई, 2024 के 

भारत के राजपत्र में अवधसूचना सं. सा.का.वन. 282(अ) में प्रकावशत हुए थे। 

 (दो) भारत-वतब्बत सीमा पवुिस बि, परा-वचवकत्सा कािर  (समूह ‘ख’  पद) भती 

वनयम, 2023 जो 18 जिुाई, 2023 के भारत के राजपत्र में अवधसूचना सं. 

सा.का.वन. 521(अ) में प्रकावशत हुए थे। 

(3) उपयुषक्त (2) की मद संख्या (दो) में उवल्िवखत पत्रों को सभा पटि पर रखने में हुए वििंब 

के कारण दशाषने िािा वििरण (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(4) कंपनी अवधवनयम, 2013 की धारा 394 की उप-धारा 1(ख) के अंतगषत वनम्नविवखत पत्रों 

की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण):- 

(क) (एक)   चंिीगढ़ औद्योवगक और पयषटन विकास वनगम विवमटेि, चंिीगढ़ के िषष 2021-

2022 के कायषकरण की सरकार द्वारा समीिा के बार ेमें वििरण।  

 (दो)    चंिीगढ़ औद्योवगक और पयषटन विकास वनगम विवमटेि, चंिीगढ़ के िषष 2021-

2022 का िावषषक प्रवतिेदन, िेखापरीवित िखेे तथा उन पर वनयंत्रक-

महािेखापरीिक की वटप्पवणयां। 

(ख) (एक)   वदल्िी पवुिस आिासन वनगम विवमटेि, नई वदल्िी के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा के बार ेमें वििरण।  

 (दो)    वदल्िी पवुिस आिासन वनगम विवमटेि, नई वदल्िी के िषष 2023-2024 का 

िावषषक प्रवतिेदन, िेखापरीवित िेख ेतथा उन पर वनयंत्रक-महािेखापरीिक की 

वटप्पवणयां। 

(5) उपयुषक्त 4(क) में उवल्िवखत पत्रों को सभा पटि पर रखने में हुए वििंब के कारण दशाषने 

िािा वििरण (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(6) (एक) राष्ट्रीय आपदा प्रबंधन प्रावधकरण, नई वदल्िी के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) । 

 (दो) राष्ट्रीय आपदा प्रबंधन प्रावधकरण, नई वदल्िी के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(7) (एक) राष्ट्रीय आपदा प्रबंधन संस्थान, नई वदल्िी के िषष 2023-2024 के िावषषक प्रवतिेदन 

की एक प्रवत (वहन्द् दी तथा अंग्रेजी संस् करण) तथा िखेापरीवित िेखे । 

 (दो) राष्ट्रीय आपदा प्रबंधन संस्थान, नई वदल्िी के िषष 2023-2024 के कायषकरण की 

सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंग्रेजी संस् करण)। 
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(8) संविधान के अनचु्छेद 309 के अंतगषत वनम्नविवखत अवधसूचनाओ ंकी एक-एक प्रवत (वहंदी 

तथा अंग्रेजी संस्करण) :- 

 (एक) गहृ मंत्रािय, राष्ट्रीय अवग्नशमन सेिा महाविद्यािय, नागपरु, फोरमेन (समूह ‘ग’  

पद) भती वनयम, 2024 जो 5 अकू्तबर, 2024 के भारत के राजपत्र में अवधसूचना 

सं. सा.का.वन. 130 में प्रकावशत हुए थे। 

 (दो) गहृ मंत्रािय, राष्ट्रीय अवग्नशमन सेिा महाविद्यािय, नागपरु, अवग्न इंजन चािक-

सह-प्रचािक (समूह ‘ग’  पद) भती वनयम, 2024 जो 5 अकू्तबर, 2024 के भारत 

के राजपत्र में अवधसूचना सं. सा.का.वन. 131 में प्रकावशत हुए थे। 

 (तीन) गहृ मंत्रािय, राष्ट्रीय अवग्नशमन सेिा महाविद्यािय, नागपरु, अवग्न और बचाि 

प्रचािक (समूह ‘ग’  पद) भती वनयम, 2024 जो 9 निम्बर, 2024 के भारत के 

साप्तावहक राजपत्र में अवधसूचना सं. सा.का.वन. 159 में प्रकावशत हुए थे। 

 (चार) गहृ मंत्रािय, राष्ट्रीय अवग्नशमन सेिा महाविद्यािय, नागपरु, मेकेवनक (समूह ‘ग’  

पद) भती वनयम, 2024 जो 9 निम्बर, 2024 के भारत के साप्तावहक राजपत्र में 

अवधसूचना सं. सा.का.वन. 160 में प्रकावशत हुए थे। 

(9) विवध-विरूद्ध वियाकिाप (वनिारण) अवधवनयम, 1967 की धारा 35 की उप-धारा (5) के 

अंतगषत अवधसूचना संख्या का.आ. 4391(अ) जो 10 अकू्तबर, 2024 के भारत के राजपत्र में 

प्रकावशत हुई थी तथा जो उक्त अवधवनयम की पहिी अनसूुची में वहज्ब-उत-तहरीर (एचयूटी) 

का नाम जोडे जाने के बार ेमें है, की एक प्रवत (वहन्द्दी तथा अंग्रेजी संस्करण) 

----- 

उपभोक्ता मामले, खाद्य और सावयर्षनक षवतरण मंत्रालय में राज्य मंत्री; तथा सामाषर्क न्याय 

और अषिकाररता मंत्रालय में राज्य मंत्री (श्री बी. एल. वमाय) : अध्यक्ष महोदय, मैं वनम् नविवखत पत्र 

सभा पटि पर रखता ह ं:- 

(1) (एक) पीपि एििांस्ि इन सोशि सविषसेज (पीएएसएस), चूराचांदपरु, मवणपरु के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंग्रेजी संस् करण) तथा 

िेखापरीवित िेखे। 

 (दो) पीपि एििांस्ि इन सोशि सविषसेज (पीएएसएस), चूराचांदपरु, मवणपरु के िषष 

2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा 

अंग्रेजी संस् करण)। 

(2) (एक) टाइप राइवटंग इंस्टीट्यूशन एण् ि रूरि िेििपमेंट सवि षस, थॉबि के िषष 2023-

2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे। 
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 (दो)   टाइप राइवटंग इंस्टीट्यूशन एण् ि रूरि िेििपमेंट सवि षस, थॉबि के िषष 2023-

2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी 

संस् करण)। 

(3) (एक) वद कांगचपु एररया राइबि िूमेन सोसायटी, मवणपरु के िषष 2023-2024 के 

िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित 

िेखे। 

 (दो) वद कांगचपु एररया राइबि िूमेन सोसायटी, मवणपरु के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(4) (एक) वद िोकेशनि ररहेवबविटेशन रैवनंग सेंटर फॉर ब्िाइंि, िवुधयाना, पंजाब के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) 

तथा िेखापरीवित िेखे। 

 (दो) वद िोकेशनि ररहेवबविटेशन रैवनंग सेंटर फॉर ब्िाइंि, िवुधयाना, पंजाब के िषष 

2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा 

अंगे्रजी संस् करण)। 

(5) (एक) अंबजुा सीमेंट फाउंिेशन, रूपनगर, पंजाब के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) अंबजुा सीमेंट फाउंिेशन, रूपनगर, पंजाब के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(6) (एक) वद पाथिे सेंटर फॉर ररहेवबविटेशन एिं एजुकेशन ऑफ इंटेिेक्चुएि विसेबल्ि, 

चेन्द्नई, तवमिनािु के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी 

तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) वद पाथिे सेंटर फॉर ररहेवबविटेशन एिं एजुकेशन ऑफ इंटेिेक्चुएि विसेबल्ि, 

चेन्द्नई, तवमिनािु के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा 

की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(7) (एक) अयोध्या चैररटेबि रस्ट, पणुे, महाराष्ट्र के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) अयोध्या चैररटेबि रस्ट, पणु,े महाराष्ट्र के िषष 2023-2024 के कायषकरण की 

सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(8) (एक) िी रमण महवषष एकेिमी फॉर वद ब्िाइंि, बैंगिरुू, कनाषटक के िषष 2023-2024 

के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे। 
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 (दो) िी रमण महवषष एकेिमी फॉर वद ब्िाइंि, बैंगिरुू, कनाषटक के िषष 2023-2024 

के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी 

संस् करण)। 

(9) (एक) यूवनयन िवनिंग रैवनंग एिं ररफॉरमेवटि एक्टविटीज, खदुाष, ओविशा के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) 

तथा िेखापरीवित िेखे। 

 (दो) यूवनयन िवनिंग रैवनंग एिं ररफॉरमेवटि एक्टविटीज, खदुाष, ओविशा के िषष 

2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा 

अंगे्रजी संस् करण)। 

(10) (एक) एसोवसएशन फॉर सोशि ररकंस्रवटि एवक्टविटीज (एएसआरए), कटक, 

ओविशा के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा 

अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) एसोवसएशन फॉर सोशि ररकंस्रवटि एवक्टविटीज (एएसआरए), कटक, 

ओविशा के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक 

प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(11) (एक) कवि नरवसंह मठ ब्िाइंि एिं िीफ स्कूि, गंजम, ओविशा के िषष 2023-2024 

के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे। 

 (दो) कवि नरवसंह मठ ब्िाइंि एिं िीफ स्कूि, गंजम, ओविशा के िषष 2023-2024 

के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी 

संस् करण)। 

(12) (एक) सोसायटी फॉर एनिायरमेंटि िेििपमेंट एिं िािंटरी एक्शन (सेिा), नयागढ़, 

ओविशा के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा 

अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) सोसायटी फॉर एनिायरमेंटि िेििपमेंट एिं िािंटरी एक्शन (सेिा), नयागढ़, 

ओविशा के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक 

प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(13) (एक) ऑि इंविया िूमेंस कांफ्रें स, बरहामपरु, ओविशा के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) ऑि इंविया िूमेंस कांफ्रें स, बरहामपरु, ओविशा के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 
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(14) (एक) इंस्टीट्यूट फॉर वद हैंिीकैप्ि एिं बैकििष पीपिु, कोिकाता, पविम बंगाि के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) 

तथा िेखापरीवित िेखे। 

 (दो) इंस्टीट्यूट फॉर वद हैंिीकैप्ि एिं बैकििष पीपिु, कोिकाता, पविम बंगाि के िषष 

2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा 

अंगे्रजी संस् करण)। 

(15) (एक) शेल्टर (सोसायटी फॉर हैल्प, एजकेुशन, िि, रैवनंग एिं एम्पिॉयमेंट फॉर वद 

ररटािेि), हुगिी, पविम बंगाि के िषष 2023-2024 के िावषषक प्रवतिेदन की एक 

प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) शेल्टर (सोसायटी फॉर हैल्प, एजकेुशन, िि, रैवनंग एिं एम्पिॉयमेंट फॉर वद 

ररटािेि), हुगिी, पविम बंगाि के िषष 2023-2024 के कायषकरण की सरकार 

द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(16) (एक) रामकृष्ट्ण वमशन ब्िाइंि बॉएज एकेिमी, नरेंरपरु, कोिकाता, पविम बंगाि के 

िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी 

संस् करण) तथा िेखापरीवित िेखे। 

 (दो) रामकृष्ट्ण वमशन ब्िाइंि बॉएज एकेिमी, नरेंरपरु, कोिकाता, पविम बंगाि के 

िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी 

तथा अंगे्रजी संस् करण)। 

(17) (एक) रीजनि ररहेवबविटेशन एिं ररसचष सेंटर, राउरकेिा, ओविशा के िषष 2023-

2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे। 

 (दो) रीजनि ररहेवबविटेशन एिं ररसचष सेंटर, राउरकेिा, ओविशा के िषष 2023-

2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी 

संस् करण)। 

(18) (एक) गरुूकुि स्पावस्टक सोसाएटी, जयपरु, राजस्थान के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) गरुूकुि स्पावस्टक सोसाएटी, जयपरु, राजस्थान के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(19) (एक) स्फूतष िेिफेयर सोसाएटी, प्रकाशम वजिा, आंध्र प्रदेश के िषष 2023-2024 के 

िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित 

िेखे। 
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 (दो) स्फूतष िेिफेयर सोसाएटी, प्रकाशम वजिा, आंध्र प्रदेश के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(20) (एक) सेंट फ्रांवसस स्कूि फॉर वद वहयररगं इम्पेयिष, ठाकुरगंज, िखनऊ, उत्तर प्रदेश  

के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी 

संस् करण) तथा िेखापरीवित िेखे। 

 (दो) सेंट फ्रांवसस स्कूि फॉर वद वहयररगं इम्पेयिष, ठाकुरगंज, िखनऊ, उत्तर प्रदेश  

के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी 

तथा अंगे्रजी संस् करण)। 

(21) (एक) सनिाइट एजुकेशनि सोसायटी, आंध्र प्रदेश के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) सनिाइट एजकेुशनि सोसायटी, आंध्र प्रदेश के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(22) (एक) िेबेनवशल्फे, विशाखापत्तनम, आंध्र प्रदेश के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 

 (दो) िेबेनवशल्फे, विशाखापत्तनम, आंध्र प्रदेश के िषष 2023-2024 के कायषकरण की 

सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(23) (एक) िॉिंटरी ऑगषनाइजेशन ऑफ रूरि िेििपमेंट सोसाइटी (िीओआरिीएस), 

कुरनूि, आंध्र प्रदेश के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द्दी 

तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 

 (दो) िॉिन्द्टरी ऑगषनाइजेशन ऑफ रूरि िेििपमेंट सोसाइटी (िीओआरिीएस), 

कुरनूि, आंध्र प्रदेश के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा 

की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(24) (एक) वसरी इंस्टीट्यूट फॉर द मेंटिी हैंिीकैप्ि, काकीनािा, ईस्ट गोदािरी वजिा, आंध्र 

प्रदेश के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहंदी तथा अंगे्रजी 

संस्करण) तथा िेखापरीवित िेखे। 

 (दो) वसरी इंस्टीट्यूट फॉर द मेंटिी हैंिीकैप्ि काकीनािा, ईस्ट गोदािरी वजिा, आंध्र 

प्रदेश के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत 

(वहन्द्दी तथा अंगे्रजी संस्करण)। 

(25) (एक) स्िणष स्िय ं कृवष ऑफ सोसायटी, कंदूकुर, नेल्िोर वजिा, आंध्र प्रदेश के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहंदी तथा अंगे्रजी संस्करण) 

तथा िेखापरीवित िेखे। 
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 (दो) स्िणष स्िय ं कृवष ऑफ सोसायटी, कंदूकुर, नेल्िोर वजिा, आंध्र प्रदेश के िषष 

2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा 

अंगे्रजी संस्करण)। 

(26) (एक) शांवतिधषन वमवनस्रीज, ईस्ट गोदािरी, आंध्र प्रदेश के िषष 2023-2024 के 

िावषषक प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित 

िेखे। 

 (दो) शांवतिधषन वमवनस्रीज, ईस्ट गोदािरी, आंध्र प्रदेश के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(27) (एक) नेहरू यिुजन सेिा संघम, वतरुपवत, आंध्र प्रदेश के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 

 (दो) नेहरू यिुजन सेिा संघम, वतरुपवत, आंध्र प्रदेश के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(28) (एक) सत्य इंटीगे्रटेि रूरि एजकेुशन एिं इकोनॉवमक िेििपमेंट सोसाइटी 

(एसआईआरईईिीएस), वचतू्तर, आंध्र प्रदेश के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 

 (दो) सत्य इंटीगे्रटेि रूरि एजकेुशन एिं इकोनॉवमक िेििपमेंट सोसाइटी 

(एसआईआरईईिीएस), वचतू्तर, आंध्र प्रदेश के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(29) (एक) एस.के.आर. प्यवुपल्स िेिफेयर सोसाइटी, प्रकाशम वजिा, आंध्र प्रदेश के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहंदी तथा अंगे्रजी संस्करण) 

तथा िेखापरीवित िेखे। 

 (दो) एस.के.आर. प्यवुपल्स िेिफेयर सोसाइटी, प्रकाशम वजिा, आंध्र प्रदेश के िषष 

2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा 

अंगे्रजी संस्करण)। 

(30) (एक) राष्ट्रीय सेिा सवमवत, वतरुपवत, आंध्र प्रदेश के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहंदी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 

 (दो) राष्ट्रीय सेिा सवमवत, वतरुपवत, आंध्र प्रदेश के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(31) (एक) सेंट ऐन्द्स सोशि सविषस सोसाइटी, आंध्र प्रदेश द्वारा संचावित सेंट ऐन्द्स 

मनोविकास कें र के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहंदी 

तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 

 (दो) सेंट ऐन्द्स सोशि सविषस सोसाइटी, आंध्र प्रदेश द्वारा संचावित सेंट ऐन्द्स 

मनोविकास कें र के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा की 

एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 
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(32) (एक) भागीरथ सेिा संस्थान, गावजयाबाद के िषष 2023-2024 के िावषषक प्रवतिेदन की 

एक प्रवत (वहंदी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 

 (दो) भागीरथ सेिा संस्थान, गावजयाबाद के िषष 2023-2024 के कायषकरण की 

सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(33) (एक) अवखि भारतीय विकिांग कल्याण सवमवत, अयोध्या, उत्तर प्रदेश के िषष 2023-

2024 के िावषषक प्रवतिेदन की एक प्रवत (वहंदी तथा अंगे्रजी संस्करण) तथा 

िेखापरीवित िेखे। 

 (दो) अवखि भारतीय विकिांग कल्याण सवमवत, अयोध्या, उत्तर प्रदेश के िषष 2023-

2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी 

संस्करण)। 

(34) (एक) सोसायटी ऑफ कृष्ट ज्योवत (नि िाणी स्कूि फॉर वद िेफ), िाराणसी, उत्तर 

प्रदेश के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहंदी तथा अंगे्रजी 

संस्करण) तथा िेखापरीवित िेखे। 

 (दो) सोसायटी ऑफ कृष्ट ज्योवत (नि िाणी स्कूि फॉर वद िेफ), िाराणसी, उत्तर 

प्रदेश के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत 

(वहन्द्दी तथा अंगे्रजी संस्करण)। 

(35) (एक) आनंद रेवनंग चैररटेबि सोसाइटी, गावजयाबाद, उत्तर प्रदेश के िषष 2023-2024 

के िावषषक प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा 

िेखापरीवित िेखे। 

 (दो) आनंद रेवनंग चैररटेबि सोसाइटी, गावजयाबाद, उत्तर प्रदेश के िषष 2023-2024 

के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी 

संस्करण)। 

(36) (एक) िृंदािन वशिा एिं जन कल्याण सवमवत, सरसिां, कौशांबी, उत्तर प्रदेश के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) 

तथा िेखापरीवित िेखे। 

 (दो) िृंदािन वशिा एिं जन कल्याण सवमवत, सरसिां, कौशांबी, उत्तर प्रदेश के िषष 

2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा 

अंगे्रजी संस्करण)। 

(37) (एक) विकिांग विकास पररषद, आगरा, उत्तर प्रदेश के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 

 (दो) विकिांग विकास पररषद, आगरा, उत्तर प्रदेश के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(38) (एक) मूक-बवधर विद्यािय, मरेठ कैं ट, उत्तर प्रदेश के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 
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 (दो) मूक-बवधर विद्यािय, मेरठ कैं ट, उत्तर प्रदेश के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(39) (एक) उत्तर प्रदेश मूक बवधर विद्यािय, प्रयागराज, उत्तर प्रदेश के िषष 2023-2024 के 

िावषषक प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित 

िेखे। 

 (दो) उत्तर प्रदेश मूक बवधर विद्यािय, प्रयागराज, उत्तर प्रदेश के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(40) (एक) चेतना, अिीगंज, उत्तर प्रदेश के िषष 2023-2024 के िावषषक प्रवतिेदन की एक 

प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे। 

 (दो) चेतना, अिीगंज, उत्तर प्रदेश के िषष 2023-2024 के कायषकरण की सरकार द्वारा 

समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(41) (एक) आत्मीय मानवसक विकास कें रम, तेिंगाना के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िेखे।  

 (दो) आत्मीय मानवसक विकास कें रम, तेिंगाना के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(42) (एक) आवथषक रूप से कमजोर िगों के विए आंध्र प्रदेश राज्य फोरम, आंध्र प्रदेश के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) 

तथा िेखापरीवित िेखे। 

 (दो) आवथषक रूप से कमजोर िगों के विए आंध्र प्रदेश राज्य फोरम, आंध्र प्रदेश के िषष 

2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा 

अंगे्रजी संस् करण)। 

(43) (एक) शांवतवनकेतन रजेीिेंवशयि इंस्टीट्यूटशन फॉर मेंटिी हैंिीकेप्ि वचल्रन, 

तेिंगाना के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा 

अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) शांवतवनकेतन रजेीिेंवशयि इंस्टीट्यूटशन फॉर मेंटिी हैंिीकेप्ि वचल्रन, 

तेिंगाना के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक 

प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(44) (एक) अनरुाग हू्यमन सविषसेज, हैदराबाद, तेिंगाना के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) अनरुाग हू्यमन सविषसेज, हैदराबाद, तेिंगाना के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(45) (एक) ईको-क्िब, ब्रह्मा इंस्टीट्यूट फॉर द मेंटिी हैंिीकैप्ि, वजिा महबूबनगर, 

तेिंगाना के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा 

अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 
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 (दो) ईको-क्िब, ब्रह्मा इंस्टीट्यूट फॉर द मेंटिी हैंिीकैप्ि, वजिा महबूबनगर, 

तेिंगाना के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक 

प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(46) (एक) दगुाषबाई देशमखु िोकेशनि रेवनंग एिं ररहैवबविटेशन सेंटर (आंध्र मवहिा सभा) 

हैदराबाद, तेिंगाना के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी 

तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) दगुाषबाई देशमखु िोकेशनि रेवनंग एिं ररहैवबविटेशन सेंटर (आंध्र मवहिा सभा) 

हैदराबाद, तेिंगाना के िषष 2023-2024 के कायषकरण की सरकार द्वारा समीिा 

की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(47) (एक) चाइल्ि गाइिेन्द्स सेंटर, हैदराबाद, तेिंगाना के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) चाइल्ि गाइिेन्द्स सेंटर, हैदराबाद, तेिंगाना के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण)। 

(48) (एक)   साधना सोसायटी फॉर वद मैंटिी हैंिीकैप्ि, हैदराबाद, तेंिगाना के िषष 2023-

2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा 

िेखापरीवित िेखे।   

 (दो)    साधना सोसायटी फॉर वद मैंटिी हैंिीकैप्ि, हैदराबाद, तेंिगाना के िषष 2023-

2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी 

संस्करण)।  

(49) (एक) पीपि विद हीयररगं इंपेयिष नेटिकष (पीएचआईएन) हैदराबाद, तेिंगाना के िषष 

2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) 

तथा िेखापरीवित िेखे। 

 (दो) पीपि विद हीयररगं इंपेयिष नेटिकष (पीएचआईएन) हैदराबाद, तेिंगाना के िषष 

2023-2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा 

अंगे्रजी संस्करण)। 

(50) (एक) न्द्यू िॉन बॉस्को एजुकेशनि सोसाइटी, वसकंदराबाद, तेिंगाना के िषष 2023-

2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे। 

 (दो) न्द्यू िॉन बॉस्को एजुकेशनि सोसाइटी, वसकंदराबाद, तेिंगाना के िषष 2023-

2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी 

संस्करण)। 

(51) (एक) िी भगिान महािीर विकिांग सहायता सवमवत, जयपरु, राजस्थान के िषष 2023-

2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे। 
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 (दो) िी भगिान महािीर विकिांग सहायता सवमवत, जयपरु, राजस्थान के िषष 2023-

2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी 

संस्करण)। 

(52) (एक) नारायण सेिा संस्थान उदयपरु, राजस्थान के िषष 2023-2024 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) नारायण सेिा संस्थान उदयपरु, राजस्थान के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(53) (एक) महात्मा गांधी सेिा संघ, महाराष्ट्र के िषष 2022-2023 के िावषषक प्रवतिेदन की 

एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) महात्मा गांधी सेिा संघ, महाराष्ट्र के िषष 2022-2023 के कायषकरण की सरकार 

द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(54) उपयुषक्त (53) में उवल्िवखत पत्रों को सभा पटि पर रखने में हुए वििंब के कारण दशाषने 

िािे वििरण (वहन्द्दी तथा अंगे्रजी संस्करण)।  

(55) (एक) इमैकुिेट हाटष ऑफ मैरी सोसाइटी, मैिोना स्पेशि स्कूि फॉर द िेफ, कामेि 

नगर, विजयिाडा, आंध्र प्रदेश के िषष 2023-2024 के िावषषक प्रवतिेदन की एक 

प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित िेखे। 

 (दो) इमैकुिेट हाटष ऑफ मैरी सोसाइटी, मैिोना स्पेशि स्कूि फॉर द िेफ, कामेि 

नगर, विजयिाडा, आंध्र प्रदेश  के िषष 2023-2024 के कायषकरण की सरकार 

द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(56) (एक) नागदा जैवनथ सोशि िेल्फेयर सोसाइटी, उज्जैन, मध्य प्रदेश के िषष 2023-

2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे। 

 (दो) नागदा जैवनथ सोशि िेल्फेयर सोसाइटी, उज्जैन, मध्य प्रदेश के िषष 2023-

2024 के कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी 

संस्करण)। 

(57) (एक) ग्रामीण सधुार हेत ुस्िैवच्छक संगठन, क्योंझर, ओविशा के िषष 2023-2024 के 

िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा िेखापरीवित 

िेखे। 

 (दो) ग्रामीण सधुार हेत ुस्िैवच्छक संगठन, क्योंझर, ओविशा के िषष 2023-2024 के 

कायषकरण की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(58) कंपनी अवधवनयम, 2013 की धारा 394 की उप-धारा 1(ख) के अंतगषत वनम्नविवखत पत्रों 

की एक-एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण):- 

 (एक) राष्ट् रीय वदव् यांगजन वित् त और विकास वनगम के िषष 2023-2024 के कायषकरण 

की सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 
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 (दो) राष्ट् रीय वदव् यांगजन वित् त और विकास वनगम के िषष 2022-2023 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण), िेखापरीवित िेखे तथा 

उन पर वनयंत्रक-महािेखापरीिक की वटप्पवणयां। 

(59) उपयुषक्त (58) में उवल्िवखत पत्रों को सभा पटि पर रखने में हुए वििंब के कारण दशाषने 

िािा वििरण (वहन्द्दी तथा अंगे्रजी संस्करण)।  

----- 

माननीय अध्यक्ष : आइटम नंबर – 6. श्री बंजि संर्य कज मार र्ी। 

… (व्यवधान) 

माननीय अध्यक्ष : उनको पेपर दे दीजर्ए। ऐसे मि बिाओ, एक-दूसर ेको मि समझाओ। 

 मंत्री र्ी, प्लीर् आप बैठ र्ाइए। संसदीय कायु मंत्री र्ी, आप र्रा ध्यान दीजर्ए। 

वववध और न् याय मतं्रालय के राज्य मतं्री; तथा ससंदीय कायय मतं्रालय में राज्य मतं्री (श्री अर्जयन 

राम मेघवाल) : अध्यक्ष महोदय, श्री बंजि संर्य कज मार र्ी की ओर से, मैं सधुार प्रशासन संस्थान, 

चंिीगढ़ के िषष 2023-2024 के िावषषक प्रवतिेदन की एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण) तथा 

िेखापरीवित िेखे सभा पटि पर रखता ह ं। 

----- 

वववध और न् याय मतं्रालय के राज्य मतं्री; तथा ससंदीय कायय मतं्रालय में राज्य मतं्री (श्री अर्जयन 

राम मेघवाल) : अध्यक्ष महोदय, श्री कमलेश पासवान र्ी की ओर से, मैं वनम् नविवखत पत्र सभा 

पटि पर रखता ह ं:- 

(1) महात्मा गांधी राष्ट्रीय ग्रामीण रोजगार गारटंी अवधवनयम के िषष 2022-2023 के िावषषक 

प्रवतिेदन की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)।  

(2) उपयुषक्त (1) में उवल्िवखत पत्रों को सभा पटि पर रखने में हुए वििंब के कारण दशाषने 

िािा वििरण (वहन्द्दी तथा अंगे्रजी संस्करण)। 

----- 

माननीय अध्यक्ष : संसदीय कायु मंत्री र्ी, आप यह प्रयास कररए जक जर्स मंत्री के नाम पर  

पजनरीजक्षि कायु-सूची में दस्िावेर् अंजकि है, वह हाउस में उपजस्थि रहे, अन्यथा आप ही सबके 

र्वाब दे दीजर्ए।  

 आइटम नंबर – 8. श्री भागीरथ चौधरी र्ी। 

कृषि और षकसान कल्याण मतं्रालय में राज्य मतं्री (श्री भागीरथ चौिरी) : अध्यक्ष महोदय, मैं 

वनम् नविवखत पत्र सभा पटि पर रखता ह ं:- 

(1) कंपनी अवधवनयम, 2013 की धारा 394 की उप-धारा 1(ख) के अंतगषत वनम् नविवखत पत्रों 

की एक-एक प्रवत (वहन्द् दी तथा अंगे्रजी संस् करण):- 

 (एक) एग्रीनोिेट इंविया विवमटेि, नई वदल्िी के िषष 2022-2023 के कायषकरण की 

सरकार द्वारा समीिा के बार ेमें वििरण। 
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 (दो) एग्रीनोिेट इंविया विवमटेि, नई वदल्िी का िषष 2022-2023 का िावषषक प्रवतिेदन, 

िेखापरीवित िेखे तथा उन पर वनयंत्रक-महािेखापरीिक की वटप्पवणया।ं 

(2) उपयुषक्त (1) में उवल्िवखत पत्रों को सभा पटि पर रखने में हुए वििंब के कारण दशाषने िािा 

वििरण (वहन्द्दी तथा अंगे्रजी संस्करण)।  

(3)  (एक)    राष्ट्रीय कृवष विज्ञान अकादमी, नई वदल्िी के िषष 2023-2024 के िावषषक प्रवतिेदन 

की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा िेखापरीवित िखेे। 

 (दो) राष्ट्रीय कृवष विज्ञान अकादमी, नई वदल्िी के िषष 2023-2024 के कायषकरण की 

सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

(4)  (एक)    केन्द्रीय कृवष विश्वविद्यािय, इम्फाि, मवणपरु के िषष 2022-2023 के िावषषक िेखाओ ं

की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण) तथा उन पर िेखापरीिा प्रवतिेदन। 

 (दो) केन्द्रीय कृवष विश्वविद्यािय, इम्फाि, मवणपरु के िषष 2022-2023 के िेखापरीवित 

िेखाओ ंपर सरकार द्वारा समीिा की एक प्रवत (वहन्द्दी तथा अंगे्रजी संस्करण)। 

 

(5) उपयुषक्त (4) में उवल्िवखत पत्रों को सभा पटि पर रखने में हुए वििंब के कारण दशाषने िाि े

वििरण (वहन्द्दी तथा अंगे्रजी संस्करण)।  

----- 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND 

MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI PABITRA 

MARGHERITA): Sir, with your permission, I rise to lay on the Table:- 

(1) A copy each of the following papers (Hindi and English versions) under 

sub-section 1(b) of Section 394 of the Companies Act, 2013:- 

(a) (i) Review by the Government of the working of the British India 

Corporation Limited, Kanpur, for the year 2021-2022. 

 (ii) Annual Report of the British India Corporation Limited, Kanpur, 

for the year 2021-2022, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the working of the Cotton 

Corporation of India Limited, Navi Mumbai for the year 2023-

2024. 

 (ii) Annual Report of the Cotton Corporation of India Limited, Navi 

Mumbai, for the year 2023-2024, alongwith Audited Accounts 

and comments of the Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at Item No. 1(a) above. 

(3) A copy of the Notification No. S.O. 4319(E) (Hindi and English versions) 

published in Gazette of India dated 1st October, 2024, making certain 
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amendments in the Notification No. S.O. 5459(E) dated 26 th December, 

2023 under sub-section (2) of Section 3 of the Jute Packaging Material 

(Compulsory Use in Packing Commodities) Act, 1987. 

(4) A copy of Notification No. S.O. 3642(E) (Hindi and English versions) 

published in Gazette of India dated 28th August, 2024, nominating two 

members of Lok Sabha for a period of two years from the date of notification 

under sub-section 4(b) of Section 3 of the National Jute Board Act, 2008. 

(5) A copy each of the following Notifications to lay on the Table (Hindi and 

English versions) under of Section 13B of the Central Silk Board Act, 1948:- 

 (i) S.O.3182(E) published in Gazette of India dated 6th August, 2024 

notifying nomination of Shri Madan Bibhishan Nagargoje, IAS as 

a member of the Central Silk Board for a period of three years 

from the date of notification, subject to the provision of the Act. 

 (ii) S.O.3861(E) published in Gazette of India dated 9th September, 

2024 notifying nominations of Shri Selvam G, Shri G. 

Lakshminarayana, Shri Radhakrishna and Dr. K. Sudhakar as 

members of the Central Silk Board for a period of three years 

w.e.f. 2nd August, 2024 or till completion of their term in Lok 

Sabha. 

 (iii) S.O.3877(E) published in Gazette of India dated 10th September, 

2024 notifying nominations of Dr. Shamla Iqbal and Shri M.B. 

Rajesh Gowda, IAS as a member of the Central Silk Board for a 

period of three years from the date of the notification, subject to 

the provision of the Act. 

 (iv) S.O.4830(E) published in Gazette of India dated 7th November, 

2024 notifying nomination of Shri R. Arun Kumar, IFS as a 

member of the Central Silk Board for a period of three years from 

the date of the notification, subject to the provision of the Act. 

----- 
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षवदेशी मामलों सबंिंी स्थायी सषमषत 

पहला से तीसरा प्रषतवेदन 
 

डॉ. शवश थरूर (वतरूवनन्तपुरम) : महोदय, मैं जवदेशी मामलों संबंधी स्थायी सजमजि (18वीं लोक सभा) के 

जनम्नजलजिि प्रजिवेदन (जहन्दी िथा अगं्रेर्ी ससं्करि) प्रस्िजि करिा ह ं :- 

(1) ‘भारि और िाडी सहयोग पररषद (र्ीसीसी)-सहयोग की रूपरिेा’ जवषय के बार ेमें जवदेशी मामलों 

संबंधी स्थायी सजमजि (17वीं लोक सभा) के 26वें प्रजिवदेन में अिंजवुष्ट जटप्पजियों/जसफाररशों पर 

सरकार द्वारा की-गई-कारुवाई संबंधी पहला प्रजिवदेन। 

(2) ‘र्ी-20 देशों के साथ भारि का र्जडाव’ जवषय के बार ेमें जवदेशी मामलों संबंधी स्थायी सजमजि (17वीं 

लोक सभा) के 27वें प्रजिवदेन में अंिजवुष्ट जटप्पजियों/जसफाररशों पर सरकार द्वारा की-गई-कारुवाई 

संबंधी दसूरा प्रजिवेदन। 

(3) ‘क्षेत्रीय और अंिराुष्ट्रीय स्िर पर वैजिक आिकंवाद स ेमजकाबला’ जवषय के बार ेमें जवदेशी मामलों 

संबंधी स्थायी सजमजि (17वीं लोक सभा) के 28वें प्रजिवदेन में अिंजवुष्ट जटप्पजियों/जसफाररशों पर 

सरकार द्वारा की-गई-कारुवाई संबंधी िीसरा प्रजिवेदन। 

----- 

उपभोक्ता मामले, खाद्य और सावयर्षनक षवतरण सबंिंी स्थायी सषमषत 

षववरण 
 

श्री अशोक कुमार रावत (वमवश्रख) : महोदय, मैं उपभोक्ता मामले, िाद्य और सावुर्जनक जविरि संबंधी 

स्थायी सजमजि के जनम्नजलजिि की-गई-कारुवाई प्रजिवेदनों (17वीं लोक सभा) के अध्याय-एक और पांच में 

अंिजवुष्ट जसफाररशों पर सरकार द्वारा की-गई-कारुवाई को दशाुने वाले अंजिम की-गई-कारुवाई जववरि (जहन्दी 

िथा अंग्ररे्ी संस्करि) सभा पटल पर रििा ह ं:- 

(1) उपभोक्ता मामले, िाद्य और सावुर्जनक जविरि मतं्रालय (उपभोक्ता मामल े जवभाग) स ेसंबंजधि 

‘बीआईएस-हॉलमाजकिं ग और आभूषि’ जवषय के बार े में 27वें प्रजिवदेन में अिंजवुष्ट 

जटप्पजियों/जसफाररशों पर सरकार द्वारा की-गई-कारुवाई सबंंधी 33वां प्रजिवदेन। 

(2) उपभोक्ता मामले, िाद्य और सावुर्जनक जविरि मंत्रालय (िाद्य और सावुर्जनक जविरि जवभाग) स े

संबंजधि ‘प्रधानमतं्री गरीब कल्याि अन्न योर्ना (पीएमर्ीकेएवाई)’ जवषय के  बार ेमें 28वें प्रजिवेदन 

में अंिजवुष्ट जटप्पजियों/जसफाररशों पर सरकार द्वारा की-गई-कारुवाई  संबंधी 34वां प्रजिवेदन।  

(3) उपभोक्ता मामले, िाद्य और सावुर्जनक जविरि मंत्रालय (िाद्य और सावुर्जनक जविरि जवभाग) स े

संबंजधि ‘मोटे अनार्ों का उत्पादन और जविरि’ जवषय के बार े में 31वें प्रजिवदेन में अिंजवुष्ट 

जटप्पजियों/जसफाररशों पर सरकार द्वारा की-गई-कारुवाई सबंंधी 35वां प्रजिवदेन। 

(4) उपभोक्ता मामल,े िाद्य और सावुर्जनक जविरि मंत्रालय (िाद्य और सावुर्जनक जविरि 

 जवभाग) से संबंजधि ‘भारि में चीनी उद्योग-एक समीक्षा’ जवषय के बार े में 32वें प्रजिवेदन में 

 अंिजवुष्ट जटप्पजियों/जसफाररशों पर सरकार द्वारा की-गई-कारुवाई संबंधी 36वां प्रजिवदेन। 

----- 
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STATEMENTS RE: STATUS OF IMPLEMENTATION OF 

RECOMMENDATIONS IN 53RD, 54TH AND 55TH REPORTS OF STANDING 

COMMITTEE ON LABOUR, TEXTILES AND SKILL DEVELOPMENT – LAID 

 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND 

MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI PABITRA 

MARGHERITA): Sir, with your permission, I rise to lay the following statements 

regarding:- 

(1)  the status of implementation of the recommendations contained in the 53rd 

Report of the Standing Committee on Labour, Textiles and Skill 

Development on ‘Development and Promotion of Jute Industry’ pertaining 

to the Ministry of Textiles. 

(2)  the status of implementation of the recommendations contained in the 54th 

Report of the Standing Committee on Labour, Textiles and Skill 

Development on ‘Schemes/Programmes of Central Silk Board for 

Development and Promotion of Silk Industry’ pertaining to the Ministry of 

Textiles.  

(3) the status of implementation of the recommendations contained in the 55th 

Report of the Standing Committee on Labour, Textiles and Skill 

Development on ‘Development of Cotton Sector’ pertaining to the Ministry 

of Textiles. 

----- 

 

(1205/SPS/VR) 

सभा की बैठक के बार ेमें घोिणा 

1205 बरे् 

माननीय अध्यक्ष : माननीय सदस्यगि, रै्सा जक समाचार भाग – 2 के माध्यम से पहल ेभी सूजचि 

जकया गया हैं और मैं अब सभा को सूजचि करिा ह ं जक सभी दलों के माननीय नेिाओ ंके साथ 2 

जदसम्बर, 2024 को हुई बैठक में यह जनिुय जलया गया था जक भारि के संजवधान के अंगीकरि की 

75वीं वषुगांठ पर एक जवशेष चचाु शजक्रवार 13 जदसम्बर, 2024 और शजनवार 14 जदसम्बर, 2024 

को की र्ाएगी। िद  नजसार, सभा शजनवार को 14 जदसम्बर, 2024 को सजबह 11 बरे् भी बैठेगी।  

 अगर आप सदन लगािार स्थजगि करिे रहेंग ेऔर सदन जर्िने स्थजगि जकया र्ाएगा, िो 

आपको शजनवार और रजववार को भी बैठक में बैठना पडेगा।  

-----  
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लोक महत्व के अषवलम्बनीय मजदे्द 

1206 बरे् 

श्री अवखलेश यादव (कन्नौज) : अध्यक्ष महोदय, मैं आपको धन्यवाद देना चाहिा ह ं।  

माननीय अध्यक्ष : हम र्ो कजमटमेंट करिे हैं, उसको पूरा करिे हैं, लेजकन सब दलों के नेिाओ ंके 

साथ कजमटमेंट होने के बाद भी आप वैल में आए, यह ठीक नहीं है।  

श्री अवखलेश यादव (कन्नौज) : अध्यक्ष महोदय, कजमटमेंट और के्रजिजबजलटी में आपका कोई 

र्वाब नहीं है, लेजकन दायीं िरफ वाले लोगों का जहसाब-जकिाब थोडा अलग है।  

 अध्यक्ष महोदय, मैं आपको धन्यवाद देिा ह ं जक आपने मजझे बहुि महत्वपूिु घटना पर बोलने 

का अवसर जदया है। सम्भल इसजलए र्ाना र्ािा था जक वहां पर लोग भाई-चार ेके साथ रहिे हैं। 

वहां पर अभी से नहीं, बजल्क सजदयों पजराना भाई-चारा है और लोग हर्ारों सालों से इसी िरह से 

रहिे आए हैं, लेजकन अचानक र्ो यह घटना हुई है, यह सोची-समझी रिनीजि के िहि वैल प्लान्ि 

हुई है और वहां के भाई-चार ेको गोली मारने का काम हुआ है। र्ो घटना हुई है, वह सोची-समझी 

साजर्श है। देश के कोने-कोने में भारिीय र्निा पाटी, उनके सहयोगी, उनके समथुक, शजभजचंिक 

लगािार िजदाई की बाि कर रहे हैं, यह िजदाई हमार ेदेश का सौहारु्द्, हमार ेदेश का भाई-चारा, हमार े

देश की गंगा-र्मजनी िहर्ीब को िो देगी।  

 मैं आपको धन्यवाद इसजलए भी देिा ह ं जक र्ो साजर्श हुई और मैं इसे सोची-समझी साजर्श 

इसजलए बोल रहा ह ं जक उत्तर प्रदेश का चजनाव था, र्ो पहले 13 िारीि को होना था और उन्होंने 

13 िारीि के चजनाव को बढ़ाकर 20 िारीि कर जदया। र्ो घटना मैं आपके सामने पढ़ना चाहिा ह ं 

… (व्यवधान)  

वस्त्र मतं्री (श्री षगरररार् षसहं) : अध्यक्ष महोदय, यह मजद्दा यहां नहीं उठाया र्ा सकिा है। यह राज्य 

का जवषय है। … (व्यवधान) 

श्री अवखलेश यादव (कन्नौज) : अध्यक्ष महोदय, यह यात्रा रुकी क्यों नहीं है? इस यात्रा को दूसरी 

िरफ ल ेर्ाओ। … (व्यवधान) 

श्री षगरररार् षसहं : अध्यक्ष महोदय, मैं आपसे प्राथुना करिा ह ं जक यह स्टेट का जवषय है। … 

(व्यवधान) 

श्री अवखलेश यादव (कन्नौज) : अध्यक्ष महोदय, सम्भल की शाही र्ामा मजस्र्द के जिलाफ 

जदनांक 19.11.2024 को जसजवल र्र् सीजनयर जिवीज़न, चन्दौसी, सम्भल में एक याजचका िाली 

गई। कोटु ने दूसर ेपक्ष को … (व्यवधान) अध्यक्ष महोदय, आप सजजनए। यह सजनना चाजहए। हम ऐसे 

ही नहीं कहिे हैं।… (व्यवधान) 

माननीय अध्यक्ष : आप संक्षेप में बोलें।  

… (व्यवधान) 
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श्री अवखलेश यादव (कन्नौज) : अध्यक्ष महोदय, हम यूं ही नहीं कहिे थे जक यह सरकार संजवधान 

नहीं मानिी है। प्लेसेस ऑफ वजशुप एक्ट है … (व्यवधान) 

श्री षगरररार् षसहं : बडे सेक्यजलर बनिे हैं।… (व्यवधान) 

श्री अवखलेश यादव (कन्नौज) : हम बनिे िो बहुि कज छ हैं। सम्भल की शाही र्ामा मजस्र्द के 

जिलाफ जदनांक 19.11.2024 को जसजवल र्र् सीजनयर जिवीर्न, चंदौसी, सम्भल में एक याजचका 

िाली गई। कोटु ने दूसर ेपक्ष को सजने बगैर उसी जदन जदनांक 19.11.2024 को सवे के आदेश दे 

जदए।… (व्यवधान) 

(1210/MM/SAN) 

िाज्र्जब की बाि है जक संभल के जर्ला अजधकारी सम्भल और पजजलस अधीक्षक सम्भल आदेश को 

पढ़े बगैर 2 घंटे बाद ही सवे के जलए पजजलस बल के साथ शाही र्ामा मजस्र्द पहंुच गए। … (व्यवधान) 

वाषणज्य और उद्योग मतं्री (श्री पीयूि गोयल): महोदय, कोटु के ऊपर कमेंट कर रहे हैं। यह 

न्यायालय का अपमान कर रहे हैं और आप इनको अलाऊ कर रहे हैं? 

श्री अवखलेश यादव (कन्नौज) : र्ामा मजस्र्द की कमेटी, र्नप्रजिजनजध, उलेमा-इकराम, सभी 

अजधवक्ताओ ंने सहयोग जदया। … (व्यवधान) 

श्री षगरररार् षसहं : महोदय, यह कोटु का अपमान कर रहे हैं। … (व्यवधान) महोदय, यह नहीं 

चलेगा। … (व्यवधान) 

माननीय अध्यक्ष : आप संजक्षप् ि में अपनी बाि रिें। 

श्री अवखलेश यादव (कन्नौज) : जर्ला अजधकारी संभल और पजजलस अधीक्षक सम्भल ने ढाई घंटे 

सवे के बाद कहा अब सवे पूरा हो चजका है और अब ररपोटु कोटु को भेर् दी र्ाएगी जदनांक 

22/11/2024 फ्राइिे को र्जम्म ेकी नमार् के जलए लोग नमार् अदा करने के जलए र्ामा मजस्र्द 

पहंुचे, लेजकन पजजलस प्रशासन ने बैररकेि लगा जदए िाजक लोग नमार् ना पढ़ सकें । उसके बाद भी 

लोगों ने संयम बरििे हुए नमार् अदा की और जकसी प्रकार का जवरोध प्रदशुन नहीं जकया। 

29/11/2024 को कोटु की अगली िारीि िय थी। शाही र्ामा मजस्र्द की कमेटी और 

मजजस्लम समार् के सभी लोग कोटु में केस की पैरवी के जलए िैयारी कर रहे थे, परिंज जदनांक 

23/11/2024 की राि पजजलस प्रशासन द्वारा कहा गया जक 24/11/2024 यानी अगले जदन सजबह को 

दोबारा सवे जकया र्ाएगा। शाही र्ामा मजस्र्द कमेटी और अजधवक्ता ने कहा जक एक सवे िो मजकम्मल 

हो चजका है, अब दूसर ेसवे की क्या आवश्यकिा है। कोटु के आदेश का हमने पालन करा जदया, अगर 

दूसरा सवे करना है िो दोबारा आदेश करवाए।ं कोटु के आदेश के बाद हम दोबारा सवे करा देंगे। 

लेजकन जर्लाजधकारी सम्भल और पजजलस अधीक्षक सम्भल ने कोई सजनवाई नहीं की और िानाशाही 

जदिािे हुए और सजबह को वक्त से पहल ेशाही र्ामा मजस्र्द आ गए। शाही र्ामा मजस्र्द कमेटी और 

मजजस्लम समार् के लोगों ने जफर भी धैयु रिा और दोबारा सवे के जलए अंदर ल ेगए। सवे के दौरान 

करीब िेढ़ घंटा बाद र्ब र्निा को सूचना जमली िो वह इकट्ठा होना शजरू हो गए। लोगों ने सवे का 

कारि र्ानना चाहा िो सकुल ऑजफसर ने उनके साथ गाली-गलौर् की और लाठी चारु् करवा कर 

बजरी िरह से र्ख्मी कर जदया। इसका जवरोध करिे हुए चंद लोगों ने पत्थर चलाए। जर्सके बदले में 
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पजजलस के जसपाही से लेकर अजधकाररयों िक ने अपने सरकारी और प्राइवेट हजथयारों से गोजलयां 

चलाई।ं जर्सकी वीजियो ररकॉजििंग है। जर्सके एवर् में दरु्नों लोग गोजलयों से घायल हो गए। 5 मासूम 

र्ो जक अपने घर से सामान लेने के जलए जनकले थे उनकी मतृ्यज हो गई। 

सम्भल का माहौल जबगाडने में याजचका दायर करने वाले लोगों के साथ पजजलस और प्रशासन 

के लोग जर्म्मेदार हैं। इनको जनलंजबि जकया र्ाना चाजहए और हत्या का मजकदमा चलाया र्ाना 

चाजहए, जर्ससे जक लोगों को इंसाफ जमल सके और आने वाले समय में इस प्रकार की संजवधान के 

जिलाफ गैर कानूनी घटना को अंर्ाम न जदया र्ा सके। … (अध्यक्षपीठ के आदेशानजसार कायुवाही-

वतृ्तान्ि में सजम्मजलि नहीं जकया गया।)  

माननीय अध्यक्ष : नो! प्लीर्! 

िी उज्ज्िि रमण वसंह र्ी, आप एक जमनट में अपनी बाि रिें। 

… (व्यवधान) 

माननीय अध्यक्ष :: अजिलेश र्ी, आपका जवषय ररकॉिु पर आ गया है। कृपया आप बैठ र्ाइए। 

… (व्यवधान) 

माननीय अध्यक्ष : उज्ज्वल र्ी, क्या आप बोलना चाहिे हैं? 

… (व्यवधान) 

माननीय अध्यक्ष : उनका जवषय आ गया है। उन्होंने अपना पूरा जवषय रि जदया है। 

 िी उज्ज्िि रमण वसंह र्ी। 

… (व्यवधान) 

माननीय अध्यक्ष : आपका जवषय आ गया है। 

… (व्यवधान) 

श्री उज्ज्वल रमर् वसहं (इलाहाबाद) : माननीय अध्यक्ष र्ी, सम्भल को इंसाफ और न्याय 

चाजहए।… (व्यवधान) सजप्रीम कोटु के सीजटंग र्र् से इसकी र्ांच करवायी र्ानी चाजहए। र्ो 

अजधकारी दोषी हैं, उनको जनलंजबि जकया र्ाए। … (व्यवधान) 

माननीय अध्यक्ष : आप कनक्लूि कर दीजर्ए। आप केवल घटना पर बोजलए। 

श्री अवखलेश यादव (कन्नौज) : चजनाव हो गया और चजनाव में सरकार ने र्ो … (अध्यक्षपीठ के 

आदेशानजसार कायुवाही-वृत्तान्ि में सजम्मजलि नहीं जकया गया।)… (व्यवधान) 

माननीय अध्यक्ष : नो!  

 श्री मनीष र्ायसवाल। 

(1215/YSH/SNT) 

श्री मनीष जायसवाल (हजारीबाग) : अध्यक्ष र्ी, मैं आपके माध्यम से इस सदन का ध्यान 

झारिण्ि में विुमान में उत्पन्न एक अत्यंि गंभीर मजदे्द की ओर आकजषुि करना चाहिा ह ूँ।  

 अध्यक्ष र्ी, आलू गरीबों का िाना है। यह पौजष्टक संिजलन में बहुि मदद करिा है। जपछल े

जदनों पजिम बंगाल की सरकार ने र्ो इंटर स्टेट रेि होिा है, एक राज्य से दूसर ेराज्य में िाद्यान्न 
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र्ािा ह ैया अन्य र्ो प्रोिक्ट स र्ािे हैं, उस कानून को धत्ता बिािे हुए हर्ारों आलजओ ंसे लदे रक को 

बॉिुर पर रोक जदया और उन लोगों ने र्बरन उसको वापस भेर्ने का जनिुय जलया।  

 अध्यक्ष महोदय, मैं जफर स ेदोहरा रहा ह ूँ जक आलू गरीबों का भोर्न है और झारिण्ि में आलजओ ं

की अत्यजधक कीमिों स ेगरीब बहुि परशेान हैं। मेरा आपसे आग्रह है जक इंटर स्टेट रेि का कानून बना 

रह ेऔर अगर उत्पादन कम है िो प्राइस का संिजलन पूर ेदेश में एक बराबर बना रहे। इसके जलए केन्र्द् का 

हस्िक्षेप र्रूरी हो गया है।  

 मैं आपसे आग्रह करंूगा जक इस पर केन्र्द् सरकार हस्िक्षेप कर ेऔर आलू के रेि को बरकरार 

रिे।  

श्री कल्यार् बनजी (श्रीरामपुर) : अध्यक्ष र्ी, आप िो बांग्लादेश का मजद्दा लेने वाल ेथे? … (व्यवधान) 

माननीय अध्यक्ष : उसे हम शून्य काल की जलस्ट पूरी होने के बाद में ले लेंगे। 

… (व्यवधान) 

श्री कल्यार् बनजी (श्रीरामपुर) : आपने संभल घटना पर बोलने के बाद बांग्लादेश मजदे्द को लेने के जलए 

बोला था। … (व्यवधान) 

माननीय अध्यक्ष : हाूँ, जलस्ट पूरी होने के बाद मैं आपको बोलने के जलए मौका दंूगा। वह जवषय थोडा बहुि 

जववाद का हो गया था। अभी दो-िीन मैम्बसु को बजलवाने के बाद मैं आपको मौका दे दंूगा।  

… (व्यवधान) 

माननीय अध्यक्ष : मैं संजय उत्तमराि देशमखु र्ी को बोलने के बाद आपको मौका दे दंूगा। 

… (व्यवधान)  


SHRI SANJAY UTTAMRAO DESHMUKH (YAVATMAL-WASHIM): Hon’ble 

Speaker Sir, my Lok Sabha Constituency Yavatmal-Washim falls in Vidarbha 

region. This area is recognized for cotton and soyabean cultivation. These districts 

are contributing well to the agriculture sector but the condition of farmers is very 

pathetic. Yavatmal is notorious for farmers’ suicides. Since 2001 to 2024, around 

6000 farmers have committed suicide in Yavatmal district. Around 2000 farmers 

have committed suicide in Washim district too. These are not the figures of suicides 

only but all these families have been destroyed completely.  

Sir, the main cause of these suicides is the MSP. Three years ago, the MSP 

for cotton was Rs. 10000 per quintal and for soyabean, it was around Rs. 8000 per 

quintal. But, it has been lowered drastically. Therefore, the burden of debt is ever 

increasing on the farmers.  

Vidharbha is mainly a cotton growing region but, there is no cotton 

processing industry here.  

So, it is my humble request to the Government to kindly look into this matter. 

Thank you. 

 

 Original in Marathi 
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, I want to raise a very 

important issue. In our neighbouring country Bangladesh, the minorities and the 

Hindus are being tortured and killed. Bangladesh is our neighbouring country 

bordering with our State of West Bengal also. We are making appeal that let the 

Government of India appeal to the United Nations for sending Peacekeeping 

Forces to Bangladesh immediately. The Government of India is totally silent now, 

for the reason best known to them. Our appeal is that let the Minister of External 

Affairs come to the Parliament and intimate us of the latest position of Bangladesh 

and what is happening over there. 

 Our Chief Minister yesterday adopted a Resolution in West Bengal 

Assembly that whatever decision Government of India will take, The West Bengal 

Government will stand by the decision. We want to work together but the people 

of Bangladesh ought to be saved. Our experiences in the past say many refugees 

and evacuees used to come to our State crossing Bangladesh border. 

(1220/AK/RAJ) 

 Our Chief Minister, Ms. Mamata Banerjee has very categorically said that 

the Government should come forward and reply to it. … (Interruptions) I would 

request you to direct the Government to intimate the House about the latest 

position regarding Bangladesh. With this, I conclude. … (Interruptions) 


SHRI JAGANNATH SARKAR (RANAGHAT): Honourable Speaker Sir, is it a 

crime to be a Bengali Hindu? On the other side of the barbed wires, lies the country 

of Bangladesh- which was formed in 1947. Bengali Hindus are being oppressed 

selectively with the aid of the government, their temples are being demolished, and 

they are being pushed into financial distress. They are being taken away at night 

to convert them to Islam. When protests ensued against that, their leader Chinmoy 

Maharaj was taken into custody- he was tortured and kept hungry. Atrocities are 

being committed against their mothers and daughters. What was their cardinal sin? 

Bengalis across borders were together, and they played a major part in the Indian 

Freedom Struggle. If you visit Cellular Jail, you will know that 400 out of the 693 

inmates were Bengalis. They are being tortured after independence. Even after 

partition, the Bengali Hindu population who came to this part of Bengal aren't 

finding peace. Intruders are coming again and again to disturb the equilibrium in 
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our demographic. People from some parts of Malda, Murshidabad, Dinajpur, 

Dakshin 24 Paraganas, Nadia, Hooghly, and Howrah are tortured here. And I am 

categorically saying that all these happening with Government aid. We see that 

the government on this side is only acting as a silent spectator. Public property has 

been vandalized, Temples are being destroyed, and riots are spreading centering 

the Beldanga issue in Howrah, Uluberia. Everything is being done with 

Government aid. This is not how the administration should function. What was their 

crime that they fetched independence? Why is the government silent? We need to 

stand with them. Those who demanded the partition- the Muslim League, said that 

Muslims won't be able to carry out their religious practices here. But in reality, 

Muslims are better off here. Those who demanded the partition, why aren't they 

saying that we don't need a separate India or Bangladesh or Pakistan anymore- 

we should all live together? Who are the British to divide us? Someone like 

Kalyanda, thinks that if a few people offer Namaz at a place, that place should 

come under Waqf Property. 

SHRI KALYAN BANERJEE (SREERAMPUR): Why is the Central Government 

silent on it? … (Interruptions) We have said it. … (Interruptions) Why are they not 

asking about the subject? … (Interruptions) This is our issue. … (Interruptions) We 

agree to it. … (Interruptions) Why is the Central Government silent on it? … 

(Interruptions) 

श्री उत्कषण वमाण मधुर (खीरी) : अध्यक्ष महोदय, मैं आपका ध्यान अजिमहत्वपूिु जवषय िीरी लोक 

सभा क्षेत्र के अंिगुि जकसानों के बीच िाद संकट की ओर आकृष्ट कराना चाहिा ह ं। िीरी र्नपद की 

आबादी 40 लाि से ज्यादा है और इस समय र्नपद में िाद का भयंकर संकट है।… (व्यवधान) 

जकसानों को एनपीके और िीएपी नहीं जमल रही है जर्सकी वर्ह से गेह ं और सरसों की बजआई नहीं हो 

पा रही है। अभी वहा ंबाढ़ के कारि जकसानों की फसलें भयंकर रूप में बबाुद हुई थीं। अब जकसान बजआई 

के समय एनपीके और िीएपी नहीं जमलने के कारि बहुि परेशान हैं, आत्महत्या के कगार पर हैं। गन्ना 

जमलों का भजगिान भी समय पर नहीं हो पाया है। जकसानों की बहुि समस्याए ंहैं। सजमजियों की िरफ से 

लगािार िाद की मांग की र्ा रही है, लजेकन िाद की जबल्कज ल आपूजिु नहीं है।…(व्यवधान) पूर ेर्नपद 

में िाद का भयंकर संकट छाया हुआ है।  

1224 बर्े    (िी वदिीप शइकीया पीठासीन हुए) 

 महोदय, मैं आपसे जनवेदन करिा ह ं जक िीरी लोक सभा र्नपद में िीएपी और एनपीके की 

आपूजिु सजचारू रूप से कराई र्ाए िाजक जकसान िाद पाए ंऔर सजचारू रूप से फसलों की बजआई कर 

सकें । अगर िाद का संकट दूर नहीं जकया गया, िो जकसान पूरी िरह से बबाुद हो र्ाएगें। इसजलए वहा ं

िाद की आपूजिु र्रूर कराई र्ाए। धन्यवाद।  
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(1225/KN/UB) 


SHRI S. VENKATESAN (MADURAI): Hon. Speaker Sir, Vanakkam. Union Government has 

granted permission for Tungsten Mining activities in Arittapatti in Melur of Madurai District of 

Tamil Nadu. I urge that the auctioning of this mining activities should be immediately stopped. 

Arittappatti land is so special when compared to other land areas of the world. There is a bed of 

big rocks pertaining to Megalith period at Arittapatti which is 3500 years old. It has Tamil Brahmi 

stone inscriptions dating back to 2200 years ago. There is a statue of Jainism which is 2000 

years old. A Cave temple for Lord Shiva built by the early Pandyas 1600 years ago is also located 

in Arittapatti. I should say that Arittapatti is of historical importance having so many historical 

monuments located in that place. I urge that the decision to have Tungsten mine at this place 

should be given up. There is a word called ‘Imayan’. I wish to tell in this august House that similar 

to how Himalayas protect India, we as ‘Imayans’ will protect Arittapatti land. This Union 

Government has not given permission to the Archaeological Department to excavate 10 feet 

under the surface at Keezhadi. But the same Union Government has given permission to dig a 

mine at Arittapatti which can go deep for several hundred kilometres. This is an attempt to 

destroy the wealth and history of Tamil Nadu altogether. This move will be opposed by the 

people of Tamil Nadu. People of Madurai will definitely oppose this decision of the Union 

Government. Resolution opposing this decision has been passed unanimously in almost all the 

villages around Arittapatti. I therefore urge that the Union Government should cancel the 

permission granted to Hindustan Zinc Limited for establishing Tungsten Mine at Arittapatti.  


SHRI ESWARASAMY K. (POLLACHI): Hon Speaker Sir, Vanakkam. Pollachi should be 

developed as a Tourist hub in order to develop this area with booming economic activities and 

employment opportunities. It is also aimed to create a growing market for the important produce 

grown in Pollachi area. There should be information boards provided by the Tourism Ministry to 

explain in detail about the places of tourist importance in and around Pollachi. Besides this, the 

facility of Tourist Guides should be provided at designated places and IRCTC Reservation 

Centres to book travel tickets to reach each and every part of this country from this Tourist 

Centre, Pollachi. I urge that the Union Government should set up this Tourism and Cultural 

Centre at Pollachi with food joints and performances by folk artists. Union Government should 

allocate designated land for this purpose with the help of State Government. The services of 

Chamber of Commerce and other voluntary Organisations may be utilized for creating this 

Tourist and Cultural Centre at Pollachi. I therefore urge the Union Government to make 

necessary efforts to develop the tourist destinations in and around Pollachi and to set up a 

Tourist and Cultural Centre in Pollachi giving boost to tourist activities in this area. Thank you.  

 
Original in Tamil 

* Original in Tamil  
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SHRI GOVIND MAKTHAPPA KARJOL (CHITRADURGA): Hon'ble Chairman 

sir, our government under leadership of Shri Narendra Modi ji has given all sorts 

of encouragement to the health sector. No previous government made such 

encouragement to the sector. 

In the Budget 2024 -25 very huge allocation is made for health sector. It 

is Rs. 90659 crores, an indication of the commitment of our government. The 

Union government has shown such a strong will power. However, some state 

governments are neglecting health sector as they don't have concern for the 

poor, daily wagers, as a result, these sections of people are afraid of going to 

the government hospitals. 

I have come across some news reports of the death of 28 new mothers in 

both the government hospitals and private hospitals in Karnataka state. 

In the month of November itself 4 cases of death of new mothers reported 

in the backward district Bellary in Karnataka. 

I would say it is not only a tragic incident; it is only due to the utter 

carelessness and gross negligence on the part of the government of Karnataka 

is causing the loss of precious lives. The Congress party government in 

Karnataka has failed to ensure the safety of its citizens. I am straightaway 

making this allegation that the Government of Karnataka has involved with 

Medical and drugs Mafia, despite the Drug control department issued a directive 

to all government hospitals in the state to stop using a batch of ringer lactate 

solution in the light of a recent spurt in maternal deaths at the Ballari district 

hospital. 

The said Solution was purchased from a company based in Paschima 

Bangala. However, the state government of Karnataka has ignored and supplied 

the same medicine to hospitals. 

Therefore, the people of the state should be told the truth about how the 

Solution was permitted to be supplied to hospitals despite the warning was 

issued by the Competent authority. 

It is a matter of shocking and also of great concern that the Chief minister 

of Karnataka, himself had agreed with the medical mafia for the purchase of 

 

 Original in Kannada 
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medicine. Who will bring drug companies into streamline? The government of 

Karnataka has allowed the corrupt practices into the drug sector and became 

responsible for death of innocent people. The state government is directly 

responsible for such a tragedy. There is a need to know the drug is supplied to 

how many districts, how many people have consumed the drug, how many 

deaths have occurred. All these things will be known by constituting a SIT into 

this menace. And I want our people should be informed about the ground reality.  

I request the union health ministry to intervene in this matter and give 

suitable directions to the state government and also ensure that such incidents 

are not repeated in future. 

श्री मनोर् षतवारी (उत्तर-पूवय षदल्ली) : माननीय सभापजि र्ी, मैं आपके माध्यम से सदन का ध्यान 

अपने संसदीय क्षेत्र उत्तर-पूवु जदल्ली की घनी आबादी की स्वास््य सेवाओ ंमें कमी की ओर आकजषुि 

करना चाहिा ह ूँ। 

 हमारा लोक सभा क्षेत्र एजशया का सबसे अजधक र्नसखं्या घनत्व वाला क्षेत्र है। इस क्षेत्र के जलए 

मैं एम्स नहीं माूँग रहा ह ूँ, बजल्क मैं वहाूँ के जलए एक एम्स स्क्रीजनंग सेन्टर की माूँग करना चाहिा ह ूँ। विुमान 

में, जदल्ली सरकार की र्ो बदहाल व्यवस्था है, उसके भरोसे हम अपने क्षेत्र के लािों नागररकों को नहीं 

छोड सकिे हैं। जदल्ली में िो आयजष्ट्मान योर्ना भी नहीं लागू है। बजज़जगों को र्ो 5 लाि रुपए की स्वास््य 

सजजवधाए ंजमलिी हैं, उस पर भी जदल्ली की सरकार इस िरह से बैठी है जक बजज़जगु लोग और अन्य गरीब 

लोग िडप रहे हैं।  

 मौर्ूदा एम्स हमार ेक्षेत्र से थोडा दूर ह।ै स्थानीय लोग बेहिर स्वास््य सजजवधाओ ंसे वजंचि हैं। कई 

बार गम्भीर मरीर् समय पर एम्स नहीं पहुूँच पािे हैं, जर्ससे वे अपनी र्ान गवाूँ बैठिे हैं। जदल्ली के एम्स 

में पहल ेसे ही भारी भीड ह,ै इसके कारि एम्स प्रशासन पर भी बहुि र्ोर पडिा है। अगर हमार ेसंसदीय 

क्षेत्र में एम्स स्क्रीजनंग सेन्टर बनेगा िो इससे केवल हमार ेक्षेत्र को ही लाभ नहीं जमलेगा, बजल्क इससे उत्तर-

पूवी जदल्ली के अलावा उत्तर-पजिमी उत्तर प्रदेश के नागररकों को भी स्वास््य सेवाओ ंकी सजजवधा जमलेगी। 

इस उदे्दश्य के जलए, आवश्यक भूजम जदल्ली जवकास प्राजधकरि के पास जचजिि कर दी गई है।  

 अि: मैं प्राथुना करिा ह ूँ जक जर्स जदल्ली में आयजष्ट्मान योर्ना की सजजवधाए ंरोकी हुई हैं, जर्सस े

आपका भी हृदय िडप र्ाएगा, यहाूँ बैठा हुआ कोई भी व्यजक्त इसका समथुन नहीं कर सकिा। प्रधानमंत्री 

र्ी 5 लाि रुपए की स्वास््य सेवाए ंदे रहे हैं और अब यह सजजवधा बजज़जगों के जलए भी दी र्ा रही है, लेजकन 

जदल्ली सरकार उसको लागू नहीं कर रही है। इसके जलए हमें कोटु र्ाना पडा है।  

ऐसी जस्थजि में, हमार ेक्षेत्र में एक एम्स स्क्रीजनंग सेन्टर जदया र्ाए िाजक पहले से ही परशेानी का पिा चल 

र्ाए जक मरीर् को एम्स में भेर्ना ह ैया कहीं और भरे्ा र्ा सकिा है। इसके जलए मैं यह माूँग रििा ह ूँ। 

 बहुि-बहुि धन्यवाद। 

SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): Thank you, Sir, 

for allowing me to speak on the occasion of the 125th birth anniversary of Acharya 

N. G. Ranga who hails from my district, Guntur. He was a freedom fighter, rythu 
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bandhu and also the longest serving Member of Parliament. He was instrumental 

in numerous legislations in favour of farmers.  All his life, he has worked for the 

welfare of the farmers and raised numerous issues in the Parliament.  Inspired by 

his dedication, I rise to speak today about the rights of the tenant farmers who are 

the actual tillers of the land.  Today, in the reply given by the hon. Agriculture 

Minister, he has mentioned that almost nine crore farmers are getting PM Kisan 

Samman Nidhi to the tune of Rs.60,000 crore every year.  

(1235/PS/PC) 

 But none of this money is going to the actual tenants of the land who are the 

tenant farmers, the reason being that they are not recognised. Taking this into 

consideration, our hon. Chief Minister, Mr. N. Chandrababu Naidu Garu is enacting 

a forward-thinking legislation to empower the tenant farmers. I am also moving a 

Private Members’s Bill. So, I request our hon. Prime Minister Modi ji to take this 

issue at the Union level and come up with a legislation so that tenant farmers are 

given their rights. This will ensure their access to the Government’s schemes and 

also to the credit. The only way we can do so is by bringing the tenant farmers and 

integrating them into the Digital Public Infrastructure. We have all the data that is 

available with various methodologies that we have. So, it is easy with the amount 

of data that is there. 

 So, I request the Union Government to take it seriously. And this is the real 

honour that we can really bestow on such a great and tall person like Acharya 

N.G. Ranga on his 125th Birth Anniversary. 

 Thank you very much. 

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, with a heavy heart, I would like to 

draw the kind attention of this august House as well as the rest of the nation to the 

fury of nature which caused heavy damages in 14 districts of Tamil Nadu especially 

in the districts of Villupuram, Kallakurichi, Cuddalore, Tiruvannamalai, 

Chengalpattu and so on.  

 Sir, it has created extensive damage to the standing crops, which were 

inundated for the past one week and they have almost perished. The farmers lost 

all their proceeds this year. Most probably, we will be losing the food security to 

Tamil Nadu. Yesterday, the hon. Chief Minister of Tamil Nadu, the hon. Deputy 

Chief Minister of Tamil Nadu, and other Ministers had extensively visited almost all 

the districts to understand what all damages have occurred and also to find the 

facts as to how the damages have occurred. They have taken a spot study and  



03-12-2024            RJN                 Uncorrected / Not for publication  313 

have come to Chennai. Not only that, yesterday itself, the Chief Minister of Tamil Nadu had 

written a letter to the hon. Prime Minister of India, and the hon. Prime Minister was kind enough 

to call the hon. Chief Minister of Tamil Nadu today morning. He explained everything about the fury 

of the nature. Sir, within one minute, I will conclude. To account the fury of nature, I would simply 

say this. About 1.5 crore poor people are severely affected. Twelve persons have lost their lives. 

About 2,416 huts have been washed away and 721 houses have been damaged. About 963 cattle 

died. About 9,576 kilometres of roads have been damaged and 1,847 small bridges have been 

damaged. About 417 village tanks have been spoiled. About 1,649 kilometres of electric conductors 

have been damaged and 997 transformers have also been damaged. About 5,936 school buildings 

and 4,269 Anganwadi Centres have totally been damaged.  Damages have also been caused to 

1,650 panchayat buildings, 381 community centres, and 623 water supply schemes.  

 Taking into consideration all these damages which have occurred in Tamil Nadu, I would 

request the hon. Prime Minister of India to kindly send an assessment team there so that a Central 

Team can go there and assess the situation, and inform the officers concerned and extend relief 

immediately. Thank you, Sir. 

(1240/IND/SMN) 


SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): Hon. Speaker Sir, Vanakkam. Hon MP 

Thiru T.R. Baalu of Dravida Munnetra Kazhagam spoke about some important issues pertaining 

to Tamil Nadu. Fengal cyclone has caused huge damages in Tamil Nadu and Puducherry. As 

many as 12 persons have lost their lives. Madurai, Chennai, Mayiladuthurai, Cuddalore, 

Krishnagiri, Viluppuram, Kallakurichi, Tiruvannamalai, Nagappatinam, Vellore and Tirupathur 

are some of the 16 districts where several lakhs of huts have been damaged due to this cyclone. 

This Fengal cyclone has caused severe damages to the agricultural land, roads, Panchayat 

buildings, Anganwadi buildings, schools etc. besides affecting the livestock. Hon Chief Minister 

of Tamil Nadu has written a letter to Hon Prime Minister asking an immediate relief assistance 

of Rs 2000 Crore to be released to Tamil Nadu. But the Union Government is showing a step-

motherly attitude and committing historical blunder time and again. Be it Vardah Cyclone of 2016, 

or the cyclones that affected in 2017 or 2018 Tamil Nadu requested for a release of Rs 43,993 

Crore and out of which only an amount of Rs 1729 Crore has been provided to Tamil Nadu. The 

Union Government should change its step-motherly attitude towards Tamil Nadu. The State of 

Tamil Nadu should get justice in getting its due share.  When Tamil Nadu was struggling hard 

due to incessant rains and flood water yesterday, we came to know that Hon Prime Minister was 

watching the screening of a film. This is highly painful to notice that Hon Prime Minister, who has 

to act with caution, was keen to watch a movie at a time when States like Tamil Nadu and 

Puducherry were facing problems due to rains.   I will term this as a historical blunder.  I urge 

that Tamil Nadu should be provided Rs 2000 Crore as immediate relief assistance. Thank you. 

Vanakkam.  

 
Original in Tamil  
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HON. CHAIRPERSON (SHRI DILIP SAIKIA): Hon. Member Shrimati 

Kanimozhi Ji, do you want to associate with the issue which is raised by Shri 

Manickam Tagore? 

SHRIMATI KANIMOZHI KARUNANIDHI (THOOTHUKKUDI): Yes, Sir. I want 

to associate and our hon. CM has requested for Rs. 2000 crore. As soon as 

possible, the relief fund should be released at least this time.  

श्रीमती शोभनाबेन महने्रवसहं बारैया (साबरकांठा) :  सभापजि र्ी, आपने मजझे पहली बार 

अपनी बाि सदन में रिने का मौका जदया, इसके जलए मैं आपकी बहुि आभारी ह ं। मैं प्रधान मंत्री 

श्री नरने्र्द् मोदी र्ी का भी धन्यवाद करना चाहिी ह ं जर्न्होंने मजझ पर जविास करके मजझे अपने 

के्षत्र का प्रजिजनजधत्व करने के जलए यहां चजनकर भेर्ा है। आदरिीय प्रधान मंत्री नरने्र्द् मोदी र्ी की 

सरकार में आर् देश हर के्षत्र में प्रगजि कर रहा ह ैऔर हर के्षत्र में कीजिुमान स्थाजपि कर रहा है। 

उनका नारा ‘सबका साथ, सबका जविवास, सबका जवकास और सबका प्रयास’ है और यह नारा 

भारिीय वगु को राष्ट्रीय सेवा के जलए पे्रररि करिा है। आदरिीय प्रधान मंत्री श्री नरने्र्द् मोदी र्ी 

के नेितृ्व में आर् महाराष्ट्र में भी भारी बहुमि से हमारी एनिीए और भार्पा की सरकार चजनी गई 

है। मैं िास कर यजवा वगु और मजहलाओ ंका धन्यवाद करना चाहिी ह  ंजक प्रधान मंत्री नरने्र्द् मोदी 

र्ी के नेितृ्व में जविास करके भारी बहुमि जदया है। 

 महोदय, मेरा आपके माध्यम से जशक्षा मंत्री र्ी का ध्यान गजर्राि के साबरकांठा लोक सभा 

के्षत्र के अिंगुि अरवल्ली जर्ले के जशक्षा से र्जडे महत्वपूिु मजद  दों की ओर आकजषुि करना चाहिी 

ह ं। इन  जर्लों में बडी संख्या में र्नर्ाजियां जनवास करिी हैं जर्नमें अनजसूजचि र्ाजि के बच्चों की 

संख्या अजधक है। मैं आपके माध्यम से अनजरोध करना चाहिी ह  ंजक अरवल्ली जर्ले के मोिासा 

में मंरू्र जकया हुआ कें र्द्ीय जवद्यालय अभी िक शजरू नहीं हुआ है। मेरा मंत्री र्ी से आग्रह ह ैजक 

मंरू्र जकए हुए जवद्यालय को र्ल्द से र्ल्द शजरू करने की कृपा करें िाजक बच्चों को लाभ जमल 

सके। 

 महोदय, मेर ेके्षत्र में पीएम श्री के जलए भूजम उपलब्ध ह,ै इसजलए मैं पीएम श्री स्कूल की मांग 

कर रही ह ं। आपने मजझ ेबोलने का मौका जदया, इसके जलए मैं आपकी आभारी ह ं और साबरकांठा 

और अरवल्ली की र्निा का भी बहुि-बहुि धन्यवाद करिी ह ं, जर्न्होंने मजझ ेचजनकर यहां अपनी 

बाि रिने के जलए भेर्ा ह।ै 

(1245/RV/SM) 

श्री दुल ूमहतो (धनबाद) : माननीय सभापजि महोदय, मैं आपके माध्यम से माननीय रले मंत्री र्ी 

से कहना चाहिा ह ं जक हमार ेझारिंि प्रदेश के धनबाद के्षत्र से हर्ारों श्रद्धालज मािा वैष्ट्िो देवी र्ी 

के दशुन के जलए लगािार र्ािे रहिे हैं। इसजलए मैं उनसे आग्रह करना चाहिा ह  ंजक धनबाद से 

मािा वैष्ट्िो देवी के जलए िायरके्ट रेन िोली र्ाए। 
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 हमार ेके्षत्र से हर्ारों बच्चे पढ़ने के जलए बेंगलजरू र्ािे हैं। इसजलए धनबाद से बेंगलजरू के 

जलए एक िायरके्ट रेन िोली र्ाए। 

 सभापजि महोदय, हमार ेके्षत्र से बहुि-से लोग इलाज़ के जलए वेल्लोर र्ािे हैं, इसजलए वहां 

के जलए एक रेन िोली र्ाए। साथ ही, जदल्ली के जलए धनबाद से एक िायरके्ट रेन िोली र्ाए। 

 सभापजि महोदय, मैं आपके माध्यम से यह कहना चाहिा ह ं जक धनबाद से माल गाडी की 

हर्ारों रके्स िजलिी हैं और वहां से जनकलिी भी हैं। मगर, धनबाद से िायरके्ट बहुि कम सवारी 

गाडी िजलिी है र्बजक झारिंि प्रदेश में सबसे ज्यादा रार्स्व धनबाद से आिा है।  

महोदय, मैं आपके माध्यम से रले मंत्री र्ी से आग्रह करना चाहिा ह  ं जक धनबाद से 

िायरके्ट मािा वैष्ट्िो देवी के जलए, बेंगलजरू के जलए, जदल्ली के जलए और हैदराबाद के जलए रेन्स 

िोली र्ाए,ं िाजक वहां के गरीब, शोजषि, पीजडि, मर्दूर, कमर्ोर, आजदवासी दजलिों को सजजवधा 

जमले और वे कम पैसे िचु कर वहां र्ाकर अपना इलार् करा सकें , अपनी पढ़ाई कर सकें  और 

धमु के के्षत्र में मािा वैष्ट्िो देवी के दशुन कर सकें । 

श्री देवेश शाक्य (एटा) : माननीय सभापजि महोदय, आपने मजझे शून्य काल में बोलने का अवसर 

जदया, इसके जलए मैं आपका बहुि-बहुि आभारी ह ं।  

 महोदय, मेर ेके्षत्र एटा, कासगंर् के एटा र्नपद में बौद्ध िीथु स्थल अिरंर्ीिेडा है, र्हां 

पर हर वषु हर्ारों बौद्ध अनजयायी आिे हैं। यह एक पयुटन स्थल भी है। इसके साथ-साथ मेर ेलोक 

सभा संसदीय के्षत्र से सटा हुआ िीथु स्थल एवं पयुटन स्थल संजकसा ह,ै र्ो जक फरुुिाबाद जर्ले 

में आिा है। यहां भी हर वषु लािों बौद्ध अनजयायी आिे हैं। यहां पर कई देशों ने अपने-अपने बौद्ध 

मजन्दर बना रिे हैं। 

 महोदय, आपके माध्यम से मेरा पयुटन मंत्री र्ी से जवशेष आग्रह ह ैजक अिररं्ीिेडा और 

संजकसा में पयुटन को बढ़ावा देने के जलए दोनों ही बौद्ध िीथुस्थलों के सौन्दयीकरि पर ध्यान 

जदया र्ाए। अिररं्ीिेडा में एक जवश्राम गहृ देने के साथ-साथ संजकसा जवश्राम गहृ का र्ीिोद्धार 

कराने की मांग करिा ह ं।  

 महोदय, इसके साथ-साथ मेर ेलोक सभा संसदीय के्षत्र में कासगंर् र्नपद में सोरों शूकर 

के्षत्र है, र्ो जक एक बहुि बडा िीथु स्थल है। यहां पर मध्य प्रदेश और रार्स्थान से हर्ारों-लािों 

लोग आिे हैं। यह स्थान उनकी आस्था से र्जडा हुआ स्थान है। मैं आपके माध्यम से पयुटन मंत्री 

र्ी से मांग करिा ह ं जक यहां के सौन्दयीकरि के जलए कज छ अच्छा पैकेर् जदया र्ाए, जर्ससे यहां 

लोगों को सजगमिा हो। 

माननीय सभापषत (श्री वदलीप शइकीया) : श्री अर्य भट्ट र्ी। 

… (व्यवधान) 

माननीय सभापषत : श्री ई. टी. मोहमद बशीर। 
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SHRI E. T. MOHAMMED BASHEER (MALAPPURAM): The Places of 

Worship (Special Provisions) Act, 1991 is now under the threat of surveillance. 

That important legislation is now a matter of life and death. We all know that 

in the Sambhal Masjid case, five persons were shot dead.  

 It is shocking that such an incident has happened. Peaceful coexistence 

in this country is becoming more and more difficult. We have to preserve our 

secularism. But that kind of things are going on.  

This country has a lot of horrible experiences due to the Babri Masjid 

incident. Now, what is happening? Now, more and more Babri Masjid type of 

incidents are going to be created by this kind of wicked people. Bloodshed is 

happening. A lot of confusion is prevailing. Peaceful coexistence, as I said in 

the beginning, is now in crisis.  

Sir, there are ruthless and cruel kind of things. No example can be cited 

in this regard. Now, what is happening? They have raised a new demand in 

regard to our Ajmer Masjid. In all these places, they have started this kind of 

thing. 

(1250/RP/GG) 

 Why is this happening?  It is because the Government is giving all 

support for such kind of things. It is the creation of this Government.  The 

Government should desist from such kind of things. I, therefore, demand a 

comprehensive inquiry by a judicial commission headed by a sitting Judge. It 

is inevitable. We have to realise that this country is of harmony and cordiality.  

Unfortunately, we are losing these good qualities in our country.  I humbly 

request the Government to not allow this country to go to the dogs. We have 

to protect its greatness.  With these few demands, I support all the good moves 

of the Government.  At the same time, these kinds of cruelties must come to 

an end.  Thank you very much.  

श्री सजंय दीना पावटल (मुबंई उत्तर-पूवण) : सभापजि महोदय, रेन मजंबई की लाइफलाइन है। 

सेंरल रलेवे में हर जदन 40 लाि लोग सफर करिे हैं। जपछले साल से रेन्स बहुि जिले हो रही हैं 

और उनका कैं सलेशन भी बहुि हो रहा है। इस कारि बहुि जदक्किें हो रही हैं। जपछले दो महीनों 

से िो बहुि ज्यादा समस्या बढ़ गई है। इस मामले में बार-बार जवनिी करने के बावरू्द भी कोई 

अजधकारी इस समस्या पर ध्यान नहीं दे रहा है। इसके कारि काम करने र्ाने वाले लोग, गवमेंट 

के एम्पलॉइज़ या स्कूल र्ाने वाले बच्चे, सभी को जदक्कि हो रही है। उनके एग्ज़ाम्स िक कैं सल 
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हो र्ािे हैं, एग्ज़ाम्स सेंटसु िक र्ाने में जदक्कि हो र्ािी है। अजधकारी कज छ भी कर के इस जस्थजि  

में कज छ पररविुन नहीं ला पा रह ेहैं। मेरी जवनिी है जक  र्ो भी अजधकारी इसके जलए र्वाबदेह हैं, 

उन पर कारुवाई की र्ाए। र्ल्द से र्ल्द यह समस्या दूर हो, क्योंजक मजंबई के लोगों को बहुि 

जदक्कि हो रही है। इसके जलए र्ल्द से र्ल्द कारुवाइ हो, मैं ऐसी जवनिी करिा ह ूं। धन्यवाद। 

श्री कीवतण आजाद (बधणमान-दुगाणपुर) : सभापजि र्ी, िीएपी की बहुि जकल्लि देश में हो रही है। 

रबी की फसल का समय है और िाई-अमोजनयम फॉस्फेट, र्ो चावल और आलू के जलए बहुि 

आवश्यक होिा है। हमार ेदेश में 140 करोड लोग चावल और आलू अवश्य िािे हैं। जकसानों में 

हाहाकार मचा हुआ है। र्गह-र्गह लाइनें लगी हुई हैं। जकसानों को िीएपी िाद नहीं जमल रही है। 

इस कारि से पजजलस को अलग-अलग जिजस्रब्यूशन सेंटसु पर बजलाया र्ा रहा है। देश के कोने-

कोने से कालाबाज़ारी की िबरें आ रही हैं। यह पररजस्थजि गंभीर से गंभीर होिी र्ा रही है। जपछले 

वषु 34 लाि मीजरक टन आयाि जकया गया था और इस साल का लक्ष्य लगभग 30 मीजरक टन 

था, लेजकन केवल 19.7 लाि मीजरक टन आया है। इस कारि से कालाबाज़ारी बढ़ी हुई है। िाई-

अमोजनयम फॉस्फेट का 25 जकलो का बैग, र्ो 1350 रुपये का जमलिा ह,ै उसके ऊपर पांच-पांच 

सौ रुपये की कालाबार्ारी है। मेरा प्रश्न मंत्री र्ी से यह है। … (व्यवधान) 

माननीय सभापषत (श्री वदलीप शइकीया) : कीजिु र्ी, आप मजद्द ेपर आइए।  

… (व्यवधान) 

श्री कीवतण आजाद (बधणमान-दुगाणपुर) : साहब, यह जवषय िो जकसानों को ले कर है। … (व्यवधान) 

िीन काले कानून भी समाप्त जकए गए। … (व्यवधान) 

माननीय सभापषत : आप अपने स्पेजसजफक मजद्दे पर बोजलए। 

… (व्यवधान) 

श्री कीवतण आजाद (बधणमान-दुगाणपुर) : सर, मैं मजद्दे पर बोल रहा ह ूं। … (व्यवधान) सभापजि 

महोदय, यह जकसानों से र्जडा हुआ मजद्दा है। मेर ेख्याल से पूरा सदन इस पर समथुन करिा है। हम 

जकसानों के साथ सौिेला व्यवहार नहीं कर सकिे हैं। मैं मंत्री र्ी से केवल यह कहना चाहिा ह ूं जक  

आपके मंत्रालय ने यह कहा है जक  25 जकलो का एक बैग भी र्ब कहीं जकसी जिजस्रब्यूशन सेंटर 

पर, जकसी जकसान को जमलिा है िो सरकार के पास उसका आंकडा आ र्ािा है। क्या सरकार 

के पास यह आंकडा भी आया है जक िीएपी िाद की जकल्लि है और पांच-पांच सौ रुपये प्रजि बैग 

की कालाबाज़ारी हो रही है? क्या हम अपने जकसानों के साथ इस प्रकार का सौिेला व्यवहार कर 

सकिे हैं? अभी हमार ेसामने बीरे्पी के मनीष र्ायसवाल र्ी ने आलू की बाि की है। जशव सेना 

के संर्य देशमजि ने जकसानों की बाि की है। समार्वादी पाटी के उत्कषु वमाु र्ी ने भी जकसानों 

की बाि की है। यहां पर अभी र्ो 16 सदस्य बोले हैं, उनमें से नौ लोगों ने जकसानों के बार ेमें बाि 

की है। लेजकन क्या मंत्री र्ी जकसानों के बार ेमें र्वाब देंगे जक िीएपी िाद की यह जकल्लि क्यों 

है? … (व्यवधान) रबी की फसल में जर्स िीएपी की आवश्यकिा आलू और चावल के जलए है, 
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वह केवल 19.7 लाि टन मीजरक टन क्यों मंगाया गया? … (व्यवधान) … (अध्यक्षपीठ के 

आदेशानजसार कायुवाही-वृत्तान्ि में सजम्मजलि नहीं जकया गया।) 

(1255/MY/NKL) 

माननीय सभापषत (श्री वदलीप शइकीया) : यह गलि है, इसे ररकॉिु से हटा जदया र्ाए। 

… (व्यवधान)  

श्री कीवतण आजाद (बधणमान-दुगाणपुर) : मैं सरकार से र्ानना चाह ंगा जक र्ो जकसान आर् बॉिुर 

पर आए हैं, उसके जलए सरकार क्या कर रही ह?ै यह िीएपी िाद की कमी कब ित्म होगी। यह 

सरकार इसका र्वाब दें। 

श्री लालजी वमाण (अम्बेडकर नगर) : माननीय सभापजि र्ी, आपने मजझे अपनी बाि रिने का 

अवसर जदया, इसके जलए आपका आभार। 

 महोदय, मेर ेके्षत्र में एनटीपीसी टांिा ह,ै र्ो जवस्िारीकरि योर्ना के िहि नौ गांवों के 

जकसानों की कृजष भूजम पर है। इसमें ग्राम सभा सलाहपजर, रार्ौर, हुसेनपजर और सजधाना के आवास 

शाजमल हैं। अजधग्रहि के करीब 12 वषु बीि र्ाने के बावरू्द भी जकसानों के सामने अनेक समस्याए ं

मजूँह बाए िडी हैं। इसमें उनका मूल्यांकन करके भजगिान का मामला है, प्रदूषि का मामला ह,ै 

र्मीन के मजआवरे् का मामला है। वहां के र्ो नौर्वान बेरोर्गार हुए हैं, उनको आउटसोजसिंग में 

प्राथजमकिा भी नहीं दी र्ा रही है। आउटसोजसिंग से लगभग िीन हर्ार पद जलये र्ािे हैं, जर्समें  

प्रभाजवि जकसानों के मात्र 101 लोगों को रिने का काम जकया गया है। इसके कारि जकसानों के 

सामने अनेक समस्याए ंआई हैं। वहां लोग प्रदूषि से परशेान हैं। जवशेष रूप से शरीफपजर-कलवररया 

एक गांव है, उसके जकनार ेर्ो ऐश िैक है, उसके ररसाव से उन गांवों में प्रदूषि भी है, घरों में र्ल 

भरा हुआ है। उस गांव के करीब 9 लोग बीमाररयों से मर चजके हैं। उस गांव के लोगों की लगािार 

मांग ह ैजक हमारी र्मीन को अजधगजृहि जकया र्ाए और हमें पजनस्थाुजपि जकया र्ाए।  

 मान्यवर, उनको पजनस्थाुजपि न करके, वहां के जकसानों की र्ो र्मीन ली गई है, मकान 

ली गई है, उनका पजनस्थाुपना न करके केवल नौ लाि रुपये मजआवर्ा जदया र्ा रहा है। इसके 

कारि जकसानों को समस्या है। 

माननीय सभापषत: आपका जवषय आ गया है। अब आप अपनी बाि समाप्त कीजर्ए। 

श्री लालजी वमाण (अम्बेडकर नगर) : महोदय, मैं आपके माध्यम से जनवेदन करना चाह ंगा जक 

शरीफपजर-कलवररया गांव का अजधग्रहि जकया र्ाए। साथ ही साथ सीएसआर फंि के माध्यम से 

र्ो व्यजक्तगि लाभ जदया र्ा रहा है, रै्से स्कूटी बांटी र्ा रही है, उस पैसे को के्षत्र के जवकास में 

लगाया र्ाए। यह आपके माध्यम से मेरी मांग है। धन्यवाद। 

माननीय सभापषत: िी अवनि वफरोवजया – उपजस्थि नहीं। िी राजकुमार रोत। 

श्री राजकुमार रोत (बांसवाडा) : सभापजि महोदय, मैं आपके माध्यम से सरकार का ध्यान 

आकजषुि कराना चाह ंगा। आर् हम आर्ादी और संजवधान लागू होने की 75वीं वषुगांठ मना रहे 

हैं। संजवधान के अंदर आजदवाजसयों का संरक्षि एवं उनके जहिों के जलए पाूँचवीं अनजसूची का 
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प्रावधान जकया गया है। लेजकन, इस पाूँचवीं अनजसूची के प्रावधानों को आर् िक धरािल पर लागू 

नहीं जकया गया है। चाहे कोई भी सरकार रही हो, इस अनजसूची के प्रावधानों को लागू नहीं करना, 

यही दशाुिा है जक सरकारों की मानजसकिा आजदवाजसयों के जलए कैसी है। 

 सभापजि महोदय, अनजसूजचि के्षत्र के अंदर पांचवीं अनजसूची में यह प्रावधान जकया गया है 

जक आजदवाजसयों की र्मीन को जकसी भी प्रोरे्क्ट या कंपनी के जलए सीधे हस्िांिरि नहीं जकया 

र्ा सकिा है। इसके जलए वषु 1956 में पेसा कानून लाया गया था। पेसा कानून में यह प्रावधान 

जकया गया ह ैजक कोई भी प्रोरे्क्ट लगाने से पहले संबंजधि ग्राम सभा से सहमजि लेनी चाजहए। देश 

में पाूँचवीं और छठी अनजसूची के जर्िने भी के्षत्र हैं, वहां इस पेसा कानून को नर्रअंदार् करिे हुए 

एक लाइन जलि दी र्ािी है जक राष्ट्रजहि के जलए र्मीन ली र्ािी है। हर्ारों आजदवाजसयों को 

जवस्थाजपि करके जकसी एक उद्योगपजि को लाभ पहुंचा कर हम लोग कौन सा राष्ट्रजहि चाह रह े

हैं! 

 सभापजि महोदय, यहां पर हम जबरसा मजंिा र्यंिी मना लेिे हैं, संजवधान जदवस की वषुगांठ 

मना लेिे हैं, लेजकन संजवधान के अंदर आजदवाजसयों के जहि के जलए र्ो प्रावधान हैं, वे आर् भी 

धरािल पर लागू नहीं हैं।… (व्यवधान) 

माननीय सभापषत: आपका स्पेजसजफक जवषय आ गया है। 

श्री राजकुमार रोत (बांसवाडा) : सभापजि महोदय, मेरा यही जवषय ह ैजक विुमान में र्ो प्रोरे्क्ट स 

चलाए र्ा रहे हैं, उन प्रोरे्क्ट स में पेसा एक्ट की ग्राम सभा को नर्रअंदार् जकया र्ा रहा है। 

 महोदय, अंि में, मैं एक ही बाि कहना चाह ंगा जक शेि यूल एररया के अंदर र्ो ररर्वेशन 

पॉजलसी है, उसको ठीक से लागू जकया र्ाए।… (व्यवधान) 

श्री वदलेश्वर कामैत (सुपौल) : सभापजि महोदय, सजपौल जर्ला अंिगुि जनमुली प्रिंि के भूिहा 

चौक एनएच-27 से मरौना प्रिंि होिे हुए मधेपजर (मधजबनी जर्ला) र्ाने वाली सडक पूवु मध्य 

रलेवे जनमुली एवं परसा हाल्ट स्टेशन के बीच कोसी आईबी के जनकट रोि अण्िरपास है। इससे 

होकर बडी गाडी (रक वगैरह) नहीं जनकल पािी हैं। मरौना प्रिंि एवं मधेपजर (मधजबनी) र्ाने का 

अन्य कोई रास्िा नहीं है। अि: र्नजहि में रले मंत्री र्ी से आग्रह ह ैजक जनमुली एव परसा हाल्ट 

(पूवु मध्य रलेवे) के बीच रले ओवरब्रीर् का जनमाुि जकया र्ाये। 

(1300/CP/VR) 

महोदय, सहरसा-आनन्द जवहार, गरीब रथ रेन नंबर 04031 और 04032 को 

01.12.2024 से बंद कर जदया गया है। यह रेन पजन: स्थायी रूप से र्नजहि में चलाई र्ाए, क्योंजक 

सहरसा, सजपौल, दरभंगा होिे हुए जदल्ली के जलए कोई भी अन्य रेन नहीं है।  
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SHRI MANISH TEWARI (CHANDIGARH): I thank you, hon. Chairman Sir for 

giving me the opportunity to speak on an important issue pertaining to Matters 

of Urgent Public Importance.  

 Sir, Punjab University, Chandigarh has a golden history.  It was 

established in Lahore in 1882.  Later on, after partition, it was set up in Shimla.  

It was later on shifted to Hoshiarpur and ultimately, it was set up in 

Chandigarh. 

 There is a law of Punjab University that is called Punjab University Act, 

1947.  It is written in this Act that Punjab University will be run by its Senate.  

On 31st October, 2024, the term of this Senate ended.  The Act mentions that 

notification for new election of Senate should have been issued 240 days ago, 

i.e. in February, 2024.  But, till now, no notification of this Senate election has 

been issued. I request the Government to issue the Senate election 

notification immediately.  People think that the Government is trying to end the 

Senate system of Punjab University.  This should not happen.  The Senate 

elections of Punjab University should be notified immediately. 

 Thank you. 


SHRI VE. VAITHILINGAM (PUDUCHERRY): Hon. Chairman Sir, Vanakkam. 

On 30 November 2024, Fengal cyclone had struck Puducherry causing heavy 

rains. This cyclone was stationed there for almost a day causing 50 cm rainfall 

in that area. Due to this rain, the entire Puducherry was affected. There was no 

power supply during that period.  People were not even having drinking water. 

The affected people should be provided with food and other needed help. People 

living in the areas around Sankaraparani River and Thenpennai River were also 

affected. The areas like Bahour Lake, Nettapakkam, Mannadipet, Villianur, 

Manaveli, Ariyankuppam, Kalapet etc are very much affected due to heavy rains 

and cyclone. I therefore urge that Union Government should intervene and 

allocate necessary financial assistance to the affected people and regions of 

Puducherry. Thank you.  

 

 Original in Punjabi 

Original in Tamil  
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ADV. DEAN KURIAKOSE (IDUKKI): Thank you, Sir, for giving me this 

opportunity. I want to urge upon the Government with regard to the fixation 

of Ecologically Sensitive Area (ESA). This is the time for the final notification. 

 The draft notification came out in the year of 2014. On the 

recommendation of Kerala Government, the people inhabited on the 

agriculture lands in the plantation sector are exempted in the draft 

notification. Now, the present State Government has again requested the 

Central Government to exempt some more areas from ESA, which should 

also be accepted. Anyway, we should exempt the plantation sector, the 

agricultural lands and the people living in the ESA zones. In this regard, the 

Government should immediately issue the final notification. If any other 

State Government delays the process, I would urge upon the Central 

Government that there should be a separate notification for the State of 

Kerala. Thank you, Sir.  

श्री सतीश कुमार गौतम (अलीगढ़) : सभापजि  महोदय, आपने मजझे शून्य काल में बोलने का 

मौका जदया, इसके जलए मैं आपको धन्यवाद देिा ह ं। वैसे िो माननीय नरने्र्द् मोदी र्ी के नेितृ्व 

में रेलव ेमें बहुि अच्छे कायु जकए र्ा रहे हैं, लेजकन मेर ेअलीगढ़ का रलेवे स्टेशन िीसरी लाइन 

से कनेक्टेि नहीं है। एक मालगोदाम आने की वर्ह से केवल एक जकलोमीटर का एक जहस्सा 

है, र्ो िीसरी लाइन से कनेक्ट नहीं हो पा रहा है। अगर मालगोदाम महरावल में जशफ्ट हो र्ािा 

है, िो रलेवे स्टेशन िीसरी लाइन से कनेक्ट हो र्ाएगा, जर्ससे याजत्रयों को फायदा जमलेगा और 

रलेवे को भी फायदा जमलेगा। र्ो गाजडयां लेट होिी हैं या र्ो िडी रहिी हैं, उनको भी इससे 

फायदा जमलेगा।  

(1305/NK/SAN)  

इससे हमार ेयाजत्रयों को टाइम से फायदा जमलेगा। हमारा आपके माध्यम से माननीय रले 

मंत्री र्ी से जनवेदन है जक मालगोदाम को र्ल्दी से र्ल्दी जशफ्ट कराने की कृपा करें। बहुि-

बहुि धन्यवाद।  
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LIST OF MEMBERS WHO HAVE ASSOCIATED THEMSELVES WITH 

THE ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC 

IMPORTANCE 

 

सदस्य, वजनके द्वारा 

अववलम्बनीय लोक महत्व के 

ववषय उठाये गये।  

सदस्य, वजन्होंने उठाए गए ववषयों के साथ 

स्वयं को सम्बद्ध वकया। 

Shri Sanjay Dina Patil Shri Vishaldada Prakashbapu Patil 

Shri Manoj Tiwari Shri Sudheer Gupta 

Shri Jagannath Sarkar Shri Sudheer Gupta 

Shri Manish Jaiswal Shri Sudheer Gupta 

Dr. Nishikant Dubey 

Shri S. Venkatesan Shri B. Manickam Tagore 

Shri Akhilesh Yadav  Shri Saptagiri Sankar Ulaka 

Shri Ujjwal Raman Singh  Shri Saptagiri Sankar Ulaka 

Shri Sudip 

Bandyopadhyay  

Shri Saptagiri Sankar Ulaka 

Shri Sanjay Uttamrao 

Deshmukh  

Shri Vishaldada Prakashbapu Patil 

Shrimati Supriya Sule 

 

माननीय सभापषत (श्री वदलीप शइकीया) : सदन की कायुवाही दो बर्कर पांच जमनट िक के 

जलए स्थजगि की र्ािी है।  

 

1305 बरे् 

ित्पिाि  लोक सभा चौदह बर्कर पांच जमनट िक के जलए स्थजगि हुई। 
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(1405/SK/SNT) 

1405 बजे 

लोक सभा चौदह बजकर पाांच मिनट पर पनुः सिवेत् हुई। 

(िाननीय अध्यक्ष पीठासीन हुए) 

 

नियम 377 के अधीि मामले – सभा पटल पर रखे गए 

1405 बजे 

माििीय अध्यक्ष : िाननीय सदस्यगण, मनयि 377 के अधीन िािलों को सभा पटल पर 

रखा जाएगा। मजन िाननीय सदस्यों को आज मनयि 377 के अधीन िािलों को उठाने की 

अनिुमत प्रदान की गई है, वे अपने िािले के अनुिोमदत पाठ को तरुांत व्यमिगत रूप से सभा 

पटल पर रख दें।  

 

Re: Need to reduce the number of toll booths on NH-14 between 

Santalpur and Palanpur in Patan Parliamentary constituency 

 

श्री भरतसिहजंी शंकरजी डाभी (पाटण) : मेर े संसदीय के्षत्र पाटण में कांकरेज, राधनपरु 

और सांतलपरु तहसीलों के मध्य से गजुरने वाले सांतलपरु- पालनपरु राष्ट्रीय राजमागग (NH-

14) के बीच तीन टोल बूथ बनाये गये हैं, जजनमें से एक, वाराही टोल बूथ सांतलपुर और 

राधनपरु तहसीलों के बीच जथथत है. उसके बाद केवल 40 जकमी की दूरी पर कांकरजे 

तहसील में भलगाम टोल नाका भी उस राष्ट्रीय राजमागग पर जथथत है और उसी तहसील में 

केवल 35 जकलोमीटर की दूरी पर एक और टोल नाका मडेुठा रोड पर जथथत है। इस कारण 

वहां से आवागमन करने वाले लोगों को हर समय परशेानी का सामना करना पडता हैं। जबजक, 

भारत सरकार के जनयमानसुार 60 जकमी के अंदर केवल एक टोल बूथ होना चाजहए। 

अतः माननीय सड़क पररवहन और राजमागग मंत्री जी से मेरा अनरुोध है जक इन टोल 

बूथों में से दो बूथों को तत्काल प्रभाव से हटा जदया जाये और केवल एक ही टोल बूथ यथावत 

रखा जाये। 

(इजत) 

 

-----  
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Re: Need to restart Smelter plant of Hindustan Copper Limited at Ghatshila 

in Jamshedpur Parliamentary Constituency 

 

श्री सिद्युत िरन महतो (जमशेदपुर) : मैं सदन जमशेदपरु संसदीय क्षेत्र के घाटजशला प्रखडं जथथत 

मऊभंडार में जहंदथुतान कॉपर जलजमटेड (एचसीएल) के थमेल्टर पलांट को पनुः चालू करने के संबंध में 

एक महत्त्वपूणग जवषय रखना चाहता ह ूँ। 

यह थमेल्टर पलांट, जो जदसंबर 2019 से बंद पड़ा ह।ै इसके बंद होने से न केवल थथानीय 

मजदूरों ह,ै बजल्क उनके पररवारों की बेरोजगारी बढी है। उनकी रोजी-रोटी और बच्चों की जशक्षा तथा 

बेजटयों की शादी जसैी बजुनयादी जरूरतें भी प्रभाजवत हो रही। 

मेरा माननीय मंत्री जी जनवदेन है जक इस पलांट को मॉडगनाइज करके और कॉपर अयथक की 

उपलब्धता को सजुनजित करके जल्द से जल्द जिर से चालू जकया जाए। इसके साथ ही, एचसीएल की 

बंद ताम्र खदानों को भी त्वररत गजत से खोलने की आवश्यकता है। यह क्षेत्र आजदवासी बहुल है, और यहा ं

रोजगार का अन्य कोई जवकल्प नहीं है। पलांट के पनुः चालू होने से क्षेत्र में रोजगार के अवसर पैदा होंग े

और समग्र जवकास की जदशा में महत्वपूणग कदम बढेगा। 

(इजत) 

----- 

Re: Need to repair and maintain the stretches of National Highways passing 

through Anakapalle Parliamentary Constituency 

DR. C. M. RAMESH (ANAKAPALLE): The National Highways Authority of India 

(NHAI) is responsible for management and maintenance of network of National 

Highways in the country. NHAI are upgrading from time to time the existing National 

Highways and looking after their maintenance and upkeep. It works under the 

Ministry of Road Transport and Highways. Under the dynamic leadership of our 

Prime Minister, it is doing a commendable job and we all are proud of it. As the 

House is aware, highways are livewire for country’s economic and social 

development 

Sir I represent the Anakapalle Constituency, Andhra Pradesh. In my 

Constituency at some places, the Highways passing through Anakapalle District are 

in real bad shape with full of potholes and require immediate attention, which would 

help in smooth flow of traffic. Incidentally, in some of the stretches on the Highways 

in the past, some fatal accidents took place which resulted in serious injuries and 

deaths. I would, therefore, urge upon the Ministry to immediately undertake special 

drive on the Highways passing through my Constituency and get those repaired on 

war footing for the benefit of the people of my Constituency. 

(ends) 

----- 
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Re: Need to connect villages in Darbhanga Parliamentary Constituency 

under PMGSY Phase-IV 

श्री गोपाल जी ठाकुर (दरभंगा) : दरभंगा संसदीय क्षेत्र अन्तगगत कई गाूँवों की सड़कें  पूणगतः 

क्षजतग्रथत तो कई गाूँवों की सड़कें  आंजशक रूप से क्षजतग्रथत है। प्रधानमंत्री ग्राम सड़क योजना िेज-

3 से कई गांवों की सड़कों का जनमागण हुआ और कई गाूँव की सड़कों का उन्नयन जकया गया लेजकन 

इस योजना में उन सड़कों का ही कायाकल्प जकया गया जजनकी लम्बाई कम से कम पांच 

जकलोमीटर थी। लेजकन इस योजना में परुानी सड़कों का उन्नयन नहीं जकया जा रहा और केवल 

नई वसावट को ही जोड़ने का लक्ष्य रखा गया है वह भी 2011 की जनगणना को आधार बनाकर 

इस योजना में दरभंगा संसदीय क्षेत्र की एक भी बसावट को शाजमल नहीं जकया गया जबजक जवगत 

दो माह पूवग नेपाल द्वारा अत्यजधक मात्रा में पानी छोड़ने के कारण दरभंगा संसदीय क्षेत्र अन्तगगत 

जकरतपरु प्रखंड के भभुौल गांव के पास कोशी पजिमी तटबंध टूटने से भीषण तबाही हुई है और 

आज भी सैकड़ों बसावट का सड़क सम्पकग  पूणगतः क्षजतग्रथत है। 

मैं मांग करता ह ूँ जक अजवलंब पीएमजीएसवाई िेज-4 में संशोधन कर दरभंगा के सैकड़ों 

गाूँवों को भी जोड़ा जाय और इस योजना में परुानी ग्रामीण सड़कों के अपगे्रडेशन का भी कायग जकया 

जाय जो िेज-3 में जकया गया है। 

(इजत)  

----- 

 

Re: Need to set up floating solar panel in Gorakhpur Parliamentary 

Constituency 

श्री रवीन्द्र शुक्ला उर्फ  रसव सकशन (गोरखपुर) : िैं इस सम्िामनत सदन के िाध्यि से कें द्र 

सरकार के नवीन एवां नवीकरणीय ऊजाा िांत्रालय से िााँग करता ह ाँ मक िेर ेसांसदीय मनवााचन क्षेत्र 

गोरखपरु के सनौली- नेपाल िागा पर गोरखपरु िहानगर के नज़दीक मस्ित लगभग एक हजार एकड़ 

िें फैला मचलआु ताल तिा गोरखपरु जनपद एवां सांत कबीर नगर जनपद के िध्य मस्ित लगभग 

2894 हेक्टेयर िें फैला बखीरा झील तिा गोरखपरु िहानगर के अांदर मस्ित लगभग 579 एकड़ िें 

फैला रािगढ़ ताल िें फ़्लोमटांग सोलर पैनल लगाया जाय मजससे िेरा सांसदीय मनवााचन क्षेत्र मवद्यतु 

उत्पादन के िािल ेिें आत्िमनभार हो जाय। ताप ऊजाा की तलुना िें सौर ऊजाा सस्ती है मजससे 

सरकार के राजस्व की बचत होगी और आि आदिी को भी सस्ते दर पर मबजली उपलब्ध होगी। 

इससे यवुाओ ां के मलए बडे़ पैिाने पर रोजगार का भी सजृन होगा।  

(इजत) 

----- 
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Re: Need to provide necessary facilities to ensure rehabilitation of tigers 

in Mukundara Hills Tiger Reserve in Rajasthan 

SHRI DUSHYANT SINGH (JHALAWAR-BARAN) : I wish to bring immediate 

attention of the house to a critical matter concerning the Mukundara Hills Tiger 

Reserve. As the third Tiger Reserve in Rajasthan, Mukundara Hills holds 

significant ecological and conservation value. It also has immense potential to 

make the Harauti Region as a centre of Eco-Tourism. However, due to 

inadequate departmental foresight, oversight, and a lack of sufficient field staff, 

previous attempts to introduce tigers into this reserve have faced severe 

setbacks, including the unfortunate deaths of four tigers. Immediate action is 

required to rehabilitate new tigers successfully and ensure that the reserve can 

fulfil its intended role as a sanctuary for these majestic animals. Given the 

reserve's critical importance in preserving tiger populations, promoting eco-

tourism, and maintaining ecological balance, I, therefore, request the 

Government to conduct a comprehensive assessment, monitor, evaluate and 

make the necessary provision to ensure the successful rehabilitation of tigers 

in Mukundara Hills. 

(ends) 

----- 

 

Re: Need to give fair compensation to farmers whose lands have been 

acquired for laying of oil pipeline in Charkhi Dadri and Bhiwani districts 

in Haryana 

श्री धमफिीर सिहं (सभवानी-महने्द्रगढ़) : जजला चरखी दादरी और जभवानी के कई गांवों के जकसानों 

की समथया आपके समक्ष प्रथततु करना चाहता ह ूँ। गजुरात से पानीपत तक जबछाई जा रही तेल 

पाइपलाइन इन जकसानों के खेतों से होकर गजुर रही है। इस प्रजिया में उनकी भूजम तेल कंपनी के 

नाम हथतांतररत हो चकुी है, लेजकन जकसानों को अभी तक उनकी भूजम का उजचत मआुवजा नहीं 

जदया गया है। 

अतः आपसे जनवेदन है जक इस जवषय पर शीघ्र संज्ञान लेते हुए प्रभाजवत जकसानों को 

उनकी भूजम का उजचत मुआवजा जदलाने की कृपा कर।े आपकी सहायता से जकसानों को न्याय जमल 

सकेगा। 

(इजत) 

----- 
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Re: Need to establish a National Zoological Park in Jabalpur 

Parliamentary Constituency 

श्री आशीष दुिे (जिलपुर) : महोदय, मैं आज जनजहत के अत्यंत महत्वपूणग मदेु्द को आपके 

माध्यम से सदन के सम्मखु सम्मखु रखना चाहता ह ूँ, जबलपरु शहर के घोजषत हररत क्षेत्र अतगगत 

आने वाले खमररया, जपपररया एवं घाना आजद क्षेत्र में भूजम पर "राष्ट्रीय प्राणी उद्यान" थथाजपत करने 

की मांग करता ह ूँ । प्राकृजतक सौन्दयग से ससंुपन्न एवं हररत क्षेत्र की बहुलता जलए हुए, जबलपरु 

शहर में "राष्ट्रीय प्राणी उद्यान" होना अत्यंत आवश्यक है। इसकी प्रासंजगकता इसजलए भी बहुत है, 

क्योंजक यहाूँ बड़ी संख्या में जवलपु्त प्राय: पक्षी पाए जाते है। माूँ नमगदा जी के पावन तटवती क्षेत्र होने 

के कारण भी यहाूँ वन सम्बन्धी पश-ुपजक्षयों को सरुजक्षत एवं संवजदगत जकया जा सकेगा, साथ ही 

शहर में समजुचत पयगटन को भी बढावा जमलेगा। 

मेरा सरकार से जनवेदन है मक कृपया जनजहत के इस मदेु्द को अत्यंत गंभीरता से लेते हुए, 

अजवलम्ब जबलपरु के सम्बंजधत क्षेत्र में "राष्ट्रीय प्राणी उद्यान" (Zoo) की थथापना करने की कृपा 

कर।े 

(इजत) 

----- 

 

Re: Need to provide weather-based Crop Insurance cover for banana 

crop 

श्री ज्ञानेश्वर पाटील (खण्डवा) : मरे ेसंसदीय क्षेत्र खंडवा के अंतगगत जजला बरुहानपरु में 60 हजार 

एकड़ में केले की िसल लगती है। 30 हजार से अजधक जकसान केले की खेती से जडेु़ हैं। इसजलए 

केला िसल का मौसम आधाररत िसल बीमा होना चाजहए। हर साल मौसम बदलाव, तेज गमी, 

बेमौसम होनेवाली बाररश और प्राकृजतक आपदा के कारण जकसानों के केले की िसलों का लाखों 

का नुकसान होता है। जकसानों को अपनी िसल उखाड़कर िेकनी पड़ती है। जकसानों को हर बार 

यह डर सताता है जक अगर प्राकृजतक आपदा से िसल को नकुसान हुआ तो क्या होगा, क्योंजक जो 

मआुवजा िसल बीमा में जमलता है वह राजथव जवभाग के आरबीसी जनयम 6-4 के तहत नहीं जमल 

पाता। कें द्र सरकार द्वारा हर साल केला िसल के बीमे के जलए नोजटजिकेशन जारी जकया जाता है। 

लेजकन 2020 से अब तक नोजटजिकेशन जारी नहीं होने से जकसी भी जकसान को बीमा िसल का 

लाभ नहीं जमला। बरुाहनपुर में इस बार प्राकृजतक आपदा के कारण 5 बार केला िसल को नकुसान 

पहंुचा है। अतः मैं कृजष मंत्रीजी से जनवेदन करता ह ूँ जक केले के िसलों का मौसम आधाररत िसल 

बीमा होना चाजहए जजससे हर साल जकसानो के केला िसलों के होनेवाले नकुसान का 100 

प्रजतशत मआुवजा उनको जमल सकेगा। 

(इजत) 

----- 
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Re: Need to extend the benefits of Pradhan Mantri Kisan Samman Nidhi 

Scheme to the tenant farmers 

SHRI ANURAG SHARMA (JHANSI) : Since its launch on July 30, 2024, the 

Pradhan Mantri Kisan Samman Nidhi (PM-KISAN) Scheme has provided benefits of 

over Rs. 3.24 lakh crore to 11 crore beneficiaries. Although the Agri Census 

numbers based on land records reveal that just 0.36 percent of the land is legally 

leased, the Sample Survey Office believes that 13 percent of land in India is leased 

based on household surveys. 56 percent of tenant farmers in India possessed less 

than one hectare, and 36 percent had no land at all. Tenant farmers, who lack 

access to resources like loans and other support services, cultivate more than 20% 

of all land holdings nationwide. 

Since the PM-Kisan makes up the largest portion of the agriculture budget, it 

is necessary to address its shortcomings, which include giving smallholders, tenant 

farmers, sharecroppers, and others the top priority in raising their incomes. Since 

the tenant farmers are directly involved in the farming that provides the landowners 

with Samman Nidhi, they should be granted the status that can enable them to 

access the benefits of the scheme.                     (ends) 

----- 
 

Re: Need to declare tea as a health drink 

SHRI KAMAKHYA PRASAD TASA (KAZIRANGA) : Tea has been revered for 

centuries for its numerous health benefits. The benefits of Tea, especially green 

tea, is packed with antioxidants called catechins, which help to protect against cell 

damage and reduce the risk of certain diseases. Regular tea consumption may 

lower cholesterol levels, blood pressure, and the risk of heart disease. Tea's 

antioxidants and polyphenols may help reduce inflammation, which can alleviate 

symptoms of arthritis, diabetes, and other conditions. Some studies suggest that 

tea, particularly green tea, may have anti-cancer properties, although more 

research is needed in this regard. The amino acid L-theanine in tea can help people 

to relax, reduce stress levels, and improve mood to get involved with activities. The 

combination of caffeine and L-theanine in tea may enhance concentration, 

attention, and productivity. Tea contains phenolic compounds that may help 

alleviate symptoms of depression and anxiety. We all know that tea is an excellent 

choice as a health drink offering numerous physical, mental, and emotional 

benefits. So. I request Ministry of Health and Family Welfare Ministry of Commerce 

to declare Tea as a health drink.           (ends) 

----- 
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Re: Need to bestow honour and provide pension to people who 

participated in the movement led by  

Late Shri Jai Prakash Narayan in 1975 

श्री रुर नारायण पाणी (धेन्द्कानल) : दभुागग्य से 1975 जून के महीने में हमार ेदेश में धारा 352 के 

तहत आपातकाल लागू जकया गया था। उससे पहले महंगाई के मदेु्द को लेकर जोरदार आंदोलन 

चालू हो गया था। जभन्न-जभन्न मदु्दों पर जवद्याजथगयों ने भी आंदोलन प्रारम्भ कर जदया था। पे्रस 

सेंसरजशप भी लागू हो गया। बडे़-बडे़ नेताओ ंको जगरफ्तार कर जलया गया तथा देश भर में  मेंटेनेंस 

आूँि इंटरनल जसक्योररटी एक्ट (जमसा) के तहत व्यापक जगरफ्ताररयां चलाई गई। राष्ट्रीय 

थवयंसेवक संघ को जबना कारण जनरथत कर जदया गया। देश भर में इसके जखलाि लोकनायक 

जयप्रकाश नारायण जी के नेततृ्व में आंदोलन में लाखों लोग जेल में रहे, लाजठयां खाई।  

मेरी सरकार से प्राथगना है जक इस आंदोलन में शाजमल/प्रभाजवत लोगों को जचजन्हत जकया 

जाए एवं उनको या उनके पररवारजनों को सम्माजनत जकया जाए। कुछ पेंशन राजश का प्रावधान 

जकया जाए तथा थवाथ्य सेवा भी उपलब्ध कराई जाए। इसके अलावा उन्हे मफु्त रले यात्रा भी 

प्रदान की जाए। सवोपरी उन्हें थवतंत्रता सेनानी जैसा सम्मान जदया जाए। 

(इजत)  

----- 

Re: Need to establish a medical college in  

Central Tribal University in Amarkantak 

श्रीमती सहमारी सिहं (शहडोल) : मेर े संसदीय क्षते्र शहडोल मध्य प्रदेश के अंतगगत जनजातीय 

सदूुर क्षेत्र, मां नमगदा की पावन थथली अमरकंटक में जथथत कें द्रीय जनजातीय जवश्वजवद्यालय पररसर 

में एक मेजडकल कॉलेज की थथापना अत्यंत आवश्यक है। यह क्षेत्र जनजातीय आबादी का कें द्र है 

और अब तक थवाथ्य सेवाओ ंएवं उच्च जचजकत्सा जशक्षा के क्षेत्र में जपछड़ा हुआ है। 

इस जनजातीय क्षेत्र में थवाथ्य सेवाओ ंकी कमी के कारण आजदवासी एवं ग्रामीण समदुाय 

को अत्यजधक कजठनाइयों का सामना करना पड़ता है। मेजडकल कॉलेज और संबद्ध अथपताल से 

जनजातीय और ग्रामीण क्षेत्रों के लोगों को सथती और गणुवत्तापूणग थवाथ्य सेवाए ं जमलेंगी एवं 

माननीय प्रधानमंत्री जी के जनजातीय उन्नयन का थवपन भी साकार हो सकेगा 

जवश्वजवद्यालय पररसर में मेजडकल कॉलेज खोलने से थथानीय यवुाओ ं को रोजगार और 

राष्ट्रीय जशक्षा नीजत के अतंगगत जनजातीय क्षेत्रों में उच्च जशक्षा के प्रसार से जचजकत्सा जशक्षा का 

सनुहरा अवसर जमलेगा जजससे जनजातीय समदुाय के जवशेष थवाथ्य मदु्दों और आवश्यकताओ ं

पर ध्यान कें जद्रत जकया जा सकेगा, इस क्षेत्र की थवाथ्य समथयाओ,ं जैसे कुपोषण, एनीजमया और 

अन्य संिामक रोगो के साथ थथानीय बीमाररयों पर अनसंुधान करने में भी हम पीछे नहीं रहेंगे। 

जनजित ही यह प्रयास जनजातीय समदुाय क्षेत्र के लोगों के थवाथ्य, जशक्षा और समग्र 

जवकास के जलए मील का पत्थर साजबत होगा।           (इजत) 

----- 
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Re: Need to take stringent measures to control the production and distribution of 

banned narcotic substances in Kerala and other parts of country 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I wish to draw the attention of the 

Hon'ble Minister of Home Affairs to the alarming rise in narcotic use and related cases in 

Kerala, which have seen a 335 percent surge from 2016 to 2022 as per reports of the 

Government of Kerala. According to excise data, from 2016 to 2022, the number of 

people detained for NDPS-related offences increased by 87.47 per cent, from 3,217 to 

6,031. This period saw a 104 percent increase in the number of cases reported. 

Despite their high cost, drugs are growing in popularity among young people 

because of peer pressure and their easy availability. Most of the drug supply originates 

in large cities outside Kerala and is distributed through organised networks using a 

number of channels, including freight transport, courier services, and, worryingly, even 

Malayali students and professionals based in these cities. Instances of international 

transactions through the Dark Web are also frequent. These alarming trends underscore 

the pervasive presence of organized drug networks, and the challenges to arresting their 

operations. 

I, therefore, urge the Hon'ble Minister of Home Affairs to take stringent measures 

to eradicate the production and distribution of banned narcotic substances.  

(ends) 

----- 

 

Re: Setting up of AIIMS at Kozhikode and allocation of more funds under the 

National Health Mission to Kerala 

SHRI M. K. RAGHAVAN (KOZHIKODE) : I wish to point out the issue concerning the 

people of Kozhikode and Kerala regarding setting up of All India Institute of Medical 

Sciences . As yourself is aware, right to health is seen as an intrinsic part of our 

fundamental right. The people of Malabar region in Kerala are deprived of the health 

care sector. As a result of lack of good quality health institutions, people are forced to go 

to tertiary health care institutions at Mangalore or Trivandrum in public sector for access 

to good quality healthcare. Kinalur in my constituency Kozhikode has been identified for 

setting up of AIIMS. The land acquisition process has been completed. Kinalur is an 

easily accessible location for the whole of Kerala. Considering all these factors we 

request the Government of India to expedite the process of setting up of AIIMS at 

Kozhikode. I also humbly request to allocate more funds under the National Health 

Mission for Kerala to strengthen the state health care system. At least 5 percent of the 

GDP of the country has to be allocated for healthcare.         (ends) 

----- 
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Re: Need to restore operation of Low-Temperature Thermal 

Desalination (LTTD) plant at Kavaratti in Lakshadweep 

SHRI HAMDULLAH SAYEED (LAKSHADWEEP):  I would like to draw the 

attention of the Government to the critical issue of the Low- Temperature 

Thermal desalination (LTTD) plant at Kavaratti in the Union Territory of 

Lakshadweep. This plant, inaugurated in 2005 by the then Union Minister 

of Power, is the first of its kind in the country. It has been a lifeline for the 

residents of Kavaratti, providing 1 lakh litres of potable water daily by 

converting seawater into drinking water through reverse osmosis and other 

advanced techniques. It is deeply concerning that this vital facility has 

been non-operational for the past two months. This disruption has resulted 

in a severe water crisis, gravely impacting the island's residents, especially 

vulnerable groups such as dialysis patients who depend on a consistent 

supply of clean water for their treatment. 

I urge the Government to take immediate steps to resolve this issue. 

Technical teams should be deployed without delay to restore the plant's 

operations. I would urge the Government that maintenance mechanisms 

must be implemented to prevent such breakdowns in the future. In the 

interim, I would request the Government to take specific measures, 

including deploying divers to inspect depths beyond 40 meters to locate 

and identify the misplaced pipe or ensure the installation of a new pipe at 

the required depth as prescribed by the technicians. The health and well-

being of the islanders must be treated as a priority. I humbly request the 

Government to act promptly to ensure that this essential facility is 

operational again at the earliest. 

(ends)  

----- 
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Re: Need for financial assistance to Accelerated Irrigation Benefits Programme in 

Telangana under Pradhan Mantri Krishi Sinchayee Yojna 

SHRI RAMASAHAYAM RAGHURAM REDDY (KHAMMAM): The State of Telangana 

was created to fulfill the aspirations of its people, keeping in view that development could 

be easily achievable if a separate state is there. Though Telangana is embraced by two 

major rivers, Krishna and Godavari, its farmland lies 200-300 meters above river level, 

requiring major lift irrigation schemes to provide water. Lack of drinking water and 

irrigation facilities contributed significantly to the region's backwardness. During its 2004-

2014 tenure, the Congress-led United Andhra Pradesh. Government initiated projects 

like Dr. BR Ambedkar Pranhita Chevella Sujala Shravanti, Mahatma Jotiba Phule 

Dummugudem Tail Pond Scheme, Jawaharlal Nehru Nettampad Lift Irrigation Scheme, 

Kalwakurthy Lift Irrigation, and others to address these issues. However, after 

bifurcation, the Government (2014-2023) in the State redesigned these projects which 

could not meet the structural and financial efficiencies. The New Government of 

Telangana, formed in 2023, is committed to complete these projects and urge the Union 

Government to fulfil its promises made to the people of State. I appeal to the Hon'ble 

Ministers of Finance and Minister of Jal Shakti to grant necessary approvals and 

financial support through the Pradhan Mantı Krishi Sinchayee Yojana (PMKSY) to 

Accelerated Irrigation Benefits Programme (AIBP) to ensure the welfare of Telangana's 

farmers.               (ends) 

----- 

 

Re: Need to expedite completion of the Vizhinjam-Navaikkulam Outer Ring Road 

Project in Kerala 

ADV. ADOOR PRAKASH (ATTINGAL): I would like to draw the attention of the House a 

very urgent matter relating to delay in the execution of Vizhinjam - Navaikkulam Outer 

Ring Road project in Kerala. The inordinate delay in completion of this project is causing 

great difficulties for land owners whose property and land earmarked for this project. The 

land owners who voluntarily handed over the documents almost two years back are still 

waiting for compensation. The initial hurdles including cost sharing of land acquisition are 

cleared now. But 3A notification for this project is not yet cleared. Land owners are 

protesting over the delay in disbursement of compensation. They are also concerned 

over the terms of compensation and are demanding replacement value for their 

properties. I request the Government to take immediate measures for necessary 

clearances and early execution of this project.          (ends) 

----- 
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Re: Financial assistance for Musi River Rejuvenation Project in 

Telangana 

SHRI CHAMALA KIRAN KUMAR REDDY (BHONGIR) : I stand here to 

highlight an issue of significant environmental, social, and economic 

importance: the Musi River Rejuvenation Project in Telangana. The Musi 

River, once a vital water source for Hyderabad and its surrounding regions, is 

now severely polluted due to untreated sewage, industrial effluents, and 

encroachments. Around 40,000 acres of farmland in the Nalgonda district 

irrigated by the Musi River are directly affected by polluted water, while an 

additional 60,000 acres using borewells and small tanks suffer due to 

contaminated ground water. The initiative of this project aims at establishment 

of sewage treatment plants (STPs) to ensure 100% treatment of effluents and 

create an East-West Corridor integrating multi-modal transport systems; 

Transform the riverfront into a vibrant hub for recreation, tourism, and 

economic activities. I would like to state further that a delegation from 

Telangana recently visited Seoul, South Korea, to learn from its exemplary 

riverfront restoration projects. Insights gained will be instrumental in preparing 

the detailed project report. However, given the scale and scope, the project 

requires significant financial and technical support. I urge the Union 

Government to collaborate with Telangana by providing financial assistance 

through agencies like development schemes, and to extend technical expertise 

to make this vision a reality.       (ends) 

----- 
 

Re: Need to address the problems faced by people due to high tension 

power lines passing over residential colonies in Uttar Pradesh 

श्री देवेश शाक्य (एटा) : िेर ेद्वारा क्षेत्रीय भ्रिण के दौरान मवद्यतु मवभाग की प्रिखु सिस्या सािने 

आई मजसिें ररहायशी इलाकों िें पूवा से बनी 11000 एवां 33000 की मवद्यतु लाइनों से लोगों को 

काफी परशेानी का सािना करना पड़ रहा है, मजससे उत्तर प्रदेश िें काफी जाने जा चकुी है। उत्तर 

प्रदेश िें मवद्यतु मवभाग द्वारा मबजली के मबलों िें भी बहुत ज्यादा अमनयमितताए बरती जा रही है। 

अत िरेा सरकार से अनरुोध है मक ररहायशी इलाकों से इन मवद्यतु लाइनों को बाहर करने 

तिा मबजली के मबलों िें आ रही अमनयमितताओ ां की जााँच कराने के मवभाग को आदेश जारी करें।  

(इजत) 

----- 
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Re: Need to establish a Kendriya Vidyalaya in Sambhal Parliamentary 

Constituency 

श्री सजया उर रहमान (िम्भल) : सम्भल क्षेत्र की जशक्षा संबंधी आवश्यकताओ ंको ध्यान में रखते 

हुए, कें द्रीय जवद्यालय की थथापना होनी चाजहए। 

(इजत) 

----- 

 

Re: Need to restore concessions on Railway Tickets for senior citizens 

and accredited journalists 

SHRI KIRTI AZAD (BARDHAMAN-DURGAPUR): Before the Covid-19 

lockdown in March 2020, Indian Railways extended concessional fares to 

senior citizens and Government-accredited journalists. Senior citizens in the 

category of males and transgender individuals were entitled to a 40% 

concession and 50% for females senior citizens. Accredited journalists enjoyed 

a 50% concession, which was further extended twice a year to their 

spouse/companions and children up to 18 years of age. These concessions 

were a vital measure to support affordable travel and acknowledge the 

invaluable contributions of senior citizens and journalists to the society. 

However, despite the resumption of train services in June 2022, these 

concessions have not been reinstated. According to an RTI response Railways 

earned 22,242 crore from approximately 15 crore senior citizens in 2022-23, 

highlighting the financial burden on this segment. With life returning to normal, 

it is crucial to restore these benefits. Senior citizens, often dependent on fixed 

incomes or pensions, require affordable transportation to maintain their dignity 

and mobility. Similarly, journalists, as key defenders of democracy, deserve 

support for their relentless efforts in disseminating information and holding 

institutions accountable. I urge the Ministry of Railways to prioritize equity and 

social justice by reinstating these concessions, reaffirming the Government's 

commitment to its most deserving citizens. 

(ends) 

----- 
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Re: Need to include Coimbatore Airport in the list of ‘Points of Call’ for 

operation of International Flights 

DR. GANAPATHY RAJKUMAR P. (COIMBATORE): Coimbatore is the third largest 

city of the state, one of the most industrialized cities in Tamil Nadu, known as the 

textile capital or the Manchester of South India. The expansion of the Coimbatore 

airport is important not only for the growth of Coimbatore but also for the 

neighbouring districts. The State Government of Tamil Nadu has given the land free 

of charge on a 99-year lease without any sub-leasing restrictions to Airport 

Authority of India. the State Government formally handed over 468.83 acres of land 

at the cost of Rs 2,088.92 crore required for the land acquisition to kick start the 

airport expansion project. The present flight services to Abu Dhabi and Singapore 

are available from Coimbatore International Airport. Tamil Nadu Government has 

urged the Minister of  Civil Aviation to include Coimbatore airport as 'point of call in 

the Bilateral Air Services Agreement (BASA) and in the ASEAN BASA, which India 

has signed for international flight operations to and from various Indian cities by 

foreign carriers. The current BASA and ASEAN BASA agreements primarily 

benefited six metropolitan cities and eighteen tier-2 cities, allowing an unlimited 

number of international flights by foreign carriers. However, these agreements 

failed to accommodate the growing demand for international flights to fast-

developing tier-2 cities like Coimbatore, which are currently excluded from the list of 

'points of call’. At a recent aviation conclave held in Coimbatore, several 

international airlines, including AirAsia X, AirAsia Thailand, Fly Dubai. Oman Air, 

Royal Brunei, Qatar Airways, Malindo (Batik) Air and Thai Airways expressed 

interest in operating flights from Coimbatore to key destinations such as Kuala 

Lumpur, Bangkok, Dubai, Muscat and Doha. However, as Coimbatore is not a point 

of call, these carriers were unable to get rights to operate in Coimbatore. This 

inclusion, would provide people in the western Tamil Nadu region with direct access 

to international flights to key destinations in Southeast Asia and the Middle East 

introducing international flights to Coimbatore by foreign carriers would not hinder 

the growth of existing hubs in India. Instead, it would reduce the need of 

passengers from the region to travel long distances to other airports, despite 

Coimbatore being designated as an international airport. I urge upon the 

Government to complete the Coimbatore Airport expansion on war footing and also 

grant "point of call” for introduction of new International Flights to and from 

Coimbatore Airport.             (ends) 

----- 
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Re: Need to set up Skill Development Centre in every block of the 

country 

SHRI KRISHNA PRASAD TENNETI (BAPATLA): India's population exceeds 

140 crore which has potential to turn into either a demographic dividend or 

curse. The unemployment rate among the youth is 10.2% and it is a cause of 

concern because as per an IMF report, India has more than 83% employment 

in the unorganized sector on which data is difficult to classify or categorize. 

With a skill gap in the MSME sector, there should be adequate emphasis on 

bringing all unskilled youth into the gamut of skill development within a target 

year without leaving anyone behind. This should have been a priority at least 

twenty years back and in the absence of it, we stand a real threat of slipping 

into the 'middle-income trap'. If Viksit Bharat is to become a reality by 2047, 

100% skilling of all the youth should be completed in at least one market-

oriented skill/trade each by 2030. I strongly urge you to set up a skill 

development centre in every block with at least 10 courses in demand-oriented 

and market-driven skills.           (ends) 

----- 

 

Re: Need to establish a National Institute of Technology in Samastipur 

district 

श्रीमती शांभवी (िमस्तीपुर) : जबहार के समथतीपरु जजले में एक राष्ट्रीय प्रौद्योजगकी संथथान 

(NIT) की थथापना की मांग लंबे समय से की जा रही है। यह क्षेत्र शैजक्षक और तकनीकी दृजि से 

जपछड़ा हुआ है, जबजक यहां के छात्रों में प्रजतभा और क्षमता की कोई कमी नहीं है। यजद समथतीपरु 

में NIT की थथापना होती तो यह न केवल इस क्षेत्र के छात्रों को तकनीकी जशक्षा में उत्कृि अवसर 

प्रदान करगेा, बजल्क यह थथानीय और राष्ट्रीय थतर पर रोजगार सजृन और आजथगक जवकास को 

भी बढावा देगा। जबहार के अन्य जजलों की तलुना में समथतीपरु में तकनीकी संथथानों की संख्या 

बहुत कम है। इसके अलावा, समथतीपरु का भौगोजलक दृजि से जबहार के कें द्र में जथथत होना इसे 

एक आदशग थथान बनाता है। यह आसपास के जजलों के छात्रों के जलए • सलुभ होगा।जबहार जैसे 

राज्य, जहां तकनीकी जशक्षा के क्षेत्र में अभी भी कई चनुौजतयां हैं, वहां एक और NIT की थथापना 

छात्रों के भजवष्ट्य को मजबूत करने के साथ-साथ राज्य के समग्र जवकास में सहायक होगी। मेरा 

जनवेदन है जक समथतीपरु में NIT की थथापना हेत ु कें द्र सरकार थवीकृजत दे और इसे शीघ्र 

कायागजन्वत जकया जाए जजससे जबहार के जवकास में नया आयाम जडेु़गा और छात्रों के भजवष्ट्य को 

एक नई जदशा लेगी।              (इजत) 

----- 
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Re: Need to ensure expeditious disposal of insurance claims of  

victims of road accidents 

श्री अभय कुमार सिन्द्हा (औरगंािाद) : सड़क दघुगटना में मतृ्य ुया घायल होने पर पररवार को मआुवजा 

राजश देने का प्रावधान है। इस हेत ुप्रखंड थतर एवं अनमुंडल थतर से सभी कागजात पररवहन जवभाग को 

भेजा जाता है। पररवहन जवभाग उस पीजड़त पररवार के सभी कागजात को जनरल इंश्योरेंस कंपनी को भजे 

देता है। लेजकन इंश्योरेंस कंपनी अपनी इस महत्वपूणग जजम्मेदारी को पूणग रूप से जनभा नहीं रही है और 

पीजड़त पररवार को मआुवजे की राजश प्रदान करने में 8 महीने 12 महीने व 15 महीने का समय लगा देती है। 

जजससे पररवार को बहुत ही ज्यादा परशेानी का सामना करना पड़ता है और इतनी देरी से जमलने के बाद 

उस राजश का कोई महत्व नहीं रह जाता है। अतः आपके माध्यम से सड़क पररवहन एवं राजमागग मंत्री जी स े

जनजहत के जलये कहना चाहता ह ूँ जक बीमा कंपनी जीआईसी के अलावा जकसी और बीमा कंपनी को भी इस 

कायग के जलये शाजमल जकया जाय और भगुतान में दरेी होने पर इंश्योरेंस कंपनी पर भी दडं का प्रावधान 

जकया जाय और भगुतान की समय सीमा जनधागररत की जाय।           (इजत) 

----- 

 

Re: Need to provide adequate infrastructure, facilities and staff  

at AIIMS, Madurai in Tamil Nadu 

SHRI S. VENKATESAN (MADURAI): The Madurai AIIMS project has been derailed by 

poor implementation. The idea of establishing several AIIMS across India aims to 

address the doctor- patient ratio issue and bridge the healthcare gap. The PMSSY 

Yojana was announced in 2003 with this goal, and by 2006, 6 AIIMS-like institutions 

were created. Currently, there are 20 functional AIIMS institutions, with few more 

under development. These institutions have increased opportunities for students and 

expanded healthcare education beyond major cities. However, execution often falls 

short of intentions. In Madurai, the AIIMS project has strained Centre-State relations, 

with ongoing complaints about inadequate infrastructure, facilities, and staffing. PM 

laid the foundation stone in January 2019, but construction is still incomplete. Despite 

the lack of basic infrastructure, the administration began admitting students in 2021. 3 

batches of students are currently accommodated at the Government Medical College 

and Hospital in Ramanathapuram district. Recently, these students protested the stark 

difference between their expectations of an AIIMS education and their actual 

experience. 

Assurances have been made that the project will be completed soon, but more 

than 150 students have already been affected by the slow progress, The original goal 

of improving the doctor-population ratio remains unmet, with the ratio at 1:834 

nationwide.              (ends) 

----- 
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Re: Need to include ‘Dhangar’ community of Maharashtra 

 in the list of Scheduled Tribes 

SHRI VISHALDADA PRAKASHBAPU PATIL (SANGLI): The Dhangars, a significant 

pastoral group in Maharashtra, have long been seeking Scheduled Tribes (ST) status. 

Despite their socio-economic conditions and traditional lifestyle aligning with ST criteria, 

they remain classified under Other Backward Classes (OBC). This community has been 

traditionally nomadic, sharing characteristics with many ST communities, yet faces 

significant economic hardships and social marginalization. There's an argument that 

'Dhangars' were mistakenly excluded from the ST list due to confusion with 'Dhangads', 

who are already included. The Maharashtra Government has repeatedly recommended 

their inclusion in the ST list. ST status would provide much-needed access to education, 

employment, and welfare schemes for the community. This matter requires immediate 

attention to ensure social justice and equitable development for the Dhangar community. 

I urge the Government to expedite the process of including the Dhangar community in 

the ST list by addressing the linguistic confusion in official records with Dhangads, while 

implementing interim measures to support the Dhangar community's development while 

the inclusion process is underway. If necessary, I also recommend conducting a 

comprehensive socio-economic survey to support their case to substantiate the Dhangar 

community's claim for ST status and identify specific needs.       (ends)  

----- 
 

Re: Need to expedite construction of railway line from  

Kursela to Bihariganj and Bihariganj to Birpur 

श्री राजेश रजंन (पूसणफया) : मैं अपने संसदीय के्षत्र पूजणगया सजहत कोशी-सीमांचल के्षत्र की महत्वपूणग नई रले 

लाइन पररयोजना की ओर सरकार का ध्यान आकृि कर कहना चाहता ह ूँ जक :- 

कुसेला से जबहारीगंज रले लाइन पररयोजना कुसेला, रुपौली, धमदाहा, जबहारीगंज (58 जक०मी०) के 

बीच जनमागण हेत ुप्रथताजवत है। इस नई रले लाइन को जनमागण के जलए वषग 2008 - 2009 में 193 करोड़ रुपये 

की अनमुाजनत लागत के साथ थवीकृत जकया गया था, रुपौली में जशलान्यास भी हुआ लेजकन आज की जतजथ 

तक कायग प्रारम्भ नहीं हुआ है। 

वहीं दूसरी रेल लाइन पररयोजना जबहारीगंज वाया मरुलीगंज खदुाग जदीया छातापरु प्रतापगंज भीमनगर 

- वीरपुर (92 जक०मी०) नई रले पररयोजना का सवे कायग थवीकृत है, लेजकन आज की जतजथ तक योजना 

अपना उदे्दश्य पूरा नहीं कर पाया है । 

अतः में भारत सरकार के मा० रले मंत्री जी बंगलादेश का सीमावती के्षत्र भी है के जवकास के जलए 

उपरोक्त दोनों से आग्रह करता ह ूँ जक जबहार राज्य के पूजणगया कोशी-सीमांचल के्षत्र जो नेपाल, भूटान, करेंगे । नई 

रले लाइन पररयोजना के जनमागण का कायग जल्द प्रारम्भ करने की कृपा करें।          (इजत) 

----- 

… (व्यवधान) 

माििीय अध्यक्ष: िाननीय मवदेश िांत्री जी। 
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STATEMENT RE: RECENT DEVELOPMENTS IN INDIA’S RELATIONS 

WITH CHINA 

1406 hours 

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM 

JAISHANKAR): Hon. Speaker, Sir, I rise to apprise the House of some recent 

developments in the India-China border areas and their implications for our 

overall bilateral relations. The House is aware that our ties have been 

abnormal since 2020, when peace and tranquility in the border areas were 

disturbed as a result of Chinese actions. Recent developments that reflect our 

continuous diplomatic engagement since then have set our ties in the direction 

of some improvement. 

The House is cognizant of the fact that China is in illegal occupation of 

38,000 sq. km. of Indian territory in Aksai Chin as a result of the 1962 conflict 

and events that preceded it. Furthermore, Pakistan illegally ceded 5,180 sq. 

km. of Indian territory to China in 1963, which had been under its occupation 

since 1948. India and China have held talks for multiple decades to resolve the 

boundary issue. While there is a Line of Actual Control (LAC), it does not have 

common understanding in some areas. We remain committed to engaging with 

China through bilateral discussions to arrive at a fair, reasonable and mutually 

acceptable framework for a boundary settlement. 

Hon. Members would recall that the amassing of a large number of 

troops by China along the Line of Actual Control (LAC) in Eastern Ladakh in 

April/May 2020 resulted in face offs with our forces at a number of points. The 

situation also led to disruption of patrolling activities. It is to the credit of our 

Armed Forces that despite logistical challenges and the then-prevailing COVID 

situation, they were able to counter-deploy rapidly and effectively. 

Hon. Speaker, Sir, the House is well aware of the circumstances leading 

up to the violent clashes in Galwan Valley in June 2020. In the months 

thereafter, we were addressing a situation that had seen not only fatalities for 

the first time in 45 years, but also a turn of events serious enough for heavy 

weaponry to be deployed in close proximity of the LAC. While a determined 

counter-deployment of adequate capability was the Government’s immediate 

response, there was also the imperative of a diplomatic effort to defuse these 

heightened tensions and restore peace and tranquility. 
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Hon. Speaker, Sir, the contemporary phase of our ties with China dates 

back to 1988, when there was a clear understanding that the Sino-Indian 

boundary question will be settled through peaceful and friendly consultations. 

In 1991, the two sides agreed to maintain peace and tranquility in the areas 

along the LAC pending a final settlement of the boundary question. 

(1410/AK/KDS) 

Thereafter, in 1993, an Agreement was reached on the maintenance of 

peace and tranquillity. Subsequently, in 1996, India and China agreed on 

confidence-building measures in the military field. 

In 2003, we finalized a Declaration on Principles for our Relations and 

Comprehensive Cooperation, which included the appointment of Special 

Representatives. In 2005, a protocol was formulated on Modalities for the 

Implementation of Confidence-Building Measures along the LAC. At the same 

time, the political parameters and guiding principles for the settlement of the 

boundary question was agreed to. 

In 2012, a Working Mechanism for Consultation and Coordination 

(WMCC) was established. A year later, we reached an understanding on 

border defence cooperation as well. The purpose of my recalling these 

Agreements is to underline the elaborate nature of our shared efforts to ensure 

peace and tranquillity and to emphasize the seriousness of what its 

unprecedented disruption in 2020 implied for our overall relationship. 

The situation arising after our counter-deployment in 2020 called for 

multiple sets of responses. The immediate priority was to ensure 

disengagement from friction points so that there would be no further untoward 

incidents or clashes. This has been fully achieved, as I will explain.  

The next priority will be to consider de-escalation that would address the 

massing of troops along the LAC with associated accompaniments. It is also 

evident that the management of border areas will require further attention in 

the light of our recent experiences. 

In all of this, we were and we remain very clear that the three key 

principles must be observed in all circumstances: (1) both sides should strictly 

respect and observe the LAC, (ii) neither side should attempt to unilaterally 

alter the status quo, and (iii) agreements and understandings reached in the 

past must be fully abided by in their entirety. 
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Hon. Members would appreciate that as a result of the sustained tension 

and specific developments in the border areas, our overall relationship with 

China was bound to be impacted adversely. In the new circumstances, it was 

obviously not possible to continue the normal exchanges, interactions and 

activities as in the past. In this regard, we made clear that the development of 

our ties was contingent on the principles of mutual sensitivity, mutual respect 

and mutual interests. 

Throughout this period, hon. Members would also be aware that 

Government has maintained that India-China relations cannot be normal in the 

absence of peace and tranquillity in the border areas. The combination of a 

firm and principled stance on the situation in the border areas as well as our 

clearly articulated approach to the totality of our ties have been the foundation 

of our engagement with China for the last four years. We have been very clear 

that the restoration of peace and tranquillity would be the basis for the rest of 

the relationship to move forward. 

Since 2020, our engagement was therefore focused on these objectives. 

This took place at various levels involving different arms of the Government. I 

myself have had meetings with my Chinese counterpart, as indeed has my 

senior colleague, the Raksha Mantri ji. Our NSA has also engaged his Chinese 

counterpart, both being Special Representatives on the boundary question. 

More detailed discussions were conducted by the Working Mechanism 

for Cooperation and Coordination (WMCC) at the diplomatic level. Its military 

counterpart was the Senior Highest Military Commanders (SHMC) meeting  

mechanism. The interactions were naturally very tightly coordinated with the 

combined presence in the negotiations of both diplomatic and military officials. 

Since June 2020, 17 meetings of the WMCC and 21 rounds of SHMC have 

taken place. 

So, in this background, I would like to inform the House today about the 

agreement reached on 21 October, 2024 regarding Depsang and Demchok.  

(1415/UB/MK) 

 The twin considerations of an unstable local situation and an impacted 

bilateral relationship were clearly the drivers for the recent endeavours. These 

two areas have been the focus of our discussions in both WMCC and SHMC 



03-12-2024           RPS Uncorrected / Not for publication  342 

 

with the Chinese side since September 2022, when the last disengagement 

agreement was concluded at Hot Springs area. 

In the lead up to the 21st October, 2024 agreement, I had discussed both 

the specific disengagement issue as well as the larger relationship with my 

Chinese counterpart in Astana on 4th July and Vientiane on 25th July. Our 

National Security Advisor and his Chinese counterpart also met in St. 

Petersburg on 12th September. The problem in these two areas pertained 

primarily to obstructions of our long-standing patrolling activity. In Demchok, 

there was also the question of access by our nomadic population to traditional 

grazing grounds, as well as to sites of significance to local people. 

As a result of this recent understanding arrived at after intensive 

negotiations, resumption of patrolling to the traditional areas is underway. It 

was initially tested by sending out patrols for verification of disengagement on 

ground and is being followed up by regular activities as per the agreed 

understanding. 

Following the 21st October understanding, Prime Minister and President 

Xi Jinping had a meeting on the sidelines of the BRICS Summit in Kazan on 

23rd October, 2024. They welcomed the understanding and directed the 

Foreign Ministers to meet and stabilize and rebuild bilateral relations. The 

Special Representatives are also to oversee the management of peace and 

tranquillity in the border areas besides exploring a fair, reasonable and 

mutually acceptable solution to the boundary question.  

In pursuance of that, I held discussions with Foreign Minister Wang Yi 

again on the sidelines of the G20 Summit in Rio de Janeiro on 18th November, 

2024. 

Raksha Mantri has also met the Chinese Defence Minister, Dong Jun, at 

the ASEAN Defence Ministers (ADMM+) meeting in Vientiane on 20th 

November, 2024. The two Ministers discussed progress on the recent 

agreement on disengagement, the need to address de-escalation and the 

requirement of strengthening confidence building measures. They agreed on 

the importance of continuing meetings and consultations at various levels. 

The House will remember that the 21st October, 2024 agreement is the 

latest in a series of understandings in regard to the resolution of the situation in 

various friction points in Eastern Ladakh. In the aftermath of the events of May-
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June 2020, and the initial disengagement in Galwan Valley in July 2020, there 

was a Foreign Ministers meeting in Moscow on 10th September, 2020.  

At that time, the Government's position was underlined that the 

immediate task was to ensure a comprehensive disengagement of troops in all 

the friction areas. It was also emphasized that the large concentration of troops 

along the LAC was not in accordance with the 1993 and 1996 Agreements. 

And that the Indian side would not countenance any attempts to change the 

status quo unilaterally. We also expected that all agreements and protocols 

pertaining to the management of the border areas would be scrupulously 

followed. 

Sir, through you, I would like to inform the House that the 

disengagement has now been achieved in full in Eastern Ladakh through a 

step-by-step process, culminating in Depsang and Demchok. With the task of 

disengagement completed, it is now our expectation that discussions would 

commence in regard to the remaining issues that we had placed on the 

agenda. 

For the benefit of hon. Members, I wish to flag for your attention the 

previous positions articulated in Parliament previously by the Government on 

this issue. On 15th September, 2020, Raksha Mantri had made a detailed 

statement on Chinese attempts to transgress the LAC and the appropriate 

response given by our armed forces. On 11th February, 2021, Raksha Mantri ji 

again briefed the House about the agreement on disengagement in the North 

and South banks of Pangong Lake. 

Thereafter, in August 2021, a third phase of disengagement took place 

in the area of Gogra, whereby troops would henceforth be in their respective 

bases. The next step took place in September 2022, which pertained to the 

Hot Springs area. Again, forward deployments ceased in a phased, 

coordinated and verified manner, resulting in the return of troops to their 

respective areas. The most recent 21st October, 2024 agreement comes in the 

wake of the earlier ones. It completes the first phase of what was agreed to in 

Moscow in September 2020. 
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(1420/RCP/SJN) 

As the Members are aware, there is a long history of frictions, transgressions 

and face offs in several sectors of the India-China border. This goes back to 

Barahoti from 1954, to Longju in 1959, to Sumdorong Chu from 1986-1995 and 

Depsang in 2013, amongst others. In the past, earlier Governments have agreed to 

a range of steps to defuse situations that have arisen at different times, including 

offers on our side to create de-militarized zones, limited non-patrolling zones, 

relocation or withdrawal of posts, disengagement of troops and dismantlement of 

structures. Different locations have seen different solutions being examined. 

Where the October 21 understanding is concerned, our objective has been 

to ensure patrolling as in the past to the relevant patrolling points, as well as 

resumption of grazing by our civilians as per longstanding practice. This is indeed 

what we have agreed upon in regard to Depsang and Demchok. 

In a few other places where friction occurred in 2020, steps of a temporary 

and limited nature were worked out, based on local conditions, to obviate the 

possibility of further friction. This, I must stress, applies to both sides and can be 

revisited as the situation demands. In that sense, our stance has been resolute and 

firm and serves our national interest fully. 

The ensuring of our national security in this manner is the result of 

cumulative and coordinated endeavors of many parts of the Government, obviously 

centered around the defense and security forces. The competence and 

professionalism of our services in this period was displayed in our speedy and 

effective counter-deployment. In the negotiations with China, the defence and 

diplomatic arms worked in lockstep to ensure that our national interests were 

comprehensively met. 

In that context, the House would also recognize that there has been a 

significant improvement in the border infrastructure which has made such effective 

counter-deployment possible. This is reflected, amongst others, in the increase of 

border infrastructure allocations in the last decade. The Border Roads Organization 

alone has incurred three times the expenditure level of what it was a decade ago. 

Whether it is the length of the road networks, of the bridges or of the number of 

tunnels, there has been a substantial increase over the earlier period. 

Notable milestones in recent years include the Atal Tunnel to Lahul- Spiti, 

the Sela and the Nechiphu Tunnels to Tawang, the Umlingla Pass road in Southern 

Ladakh and the extended opening of the Zojila Axis. Work is progressing on some 

strategically important roads and air fields in Ladakh. The adoption of new 
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technologies in high altitude, remote, inaccessible and permafrost areas has also 

been significant. All of this reflects the Government’s firm commitment to protecting 

our borders and ensuring that our Armed Forces get the facilities and the logistical 

support that they deserve. 

Finally, let me share with the hon. Members our expectation regarding the 

direction of our ties with China in the near future. Our relationship had progressed 

in many domains, but was obviously negatively affected by recent events. We are 

clear that the maintenance of peace and tranquility in border areas is a pre-

requisite for the development of our ties. In the coming days, we will be discussing 

both de-escalation as well as effective management of our activities in the border 

areas. 

The conclusion of the disengagement phase now allows us to consider other 

aspects of our bilateral engagement in a calibrated manner, keeping our national 

security interests first and foremost. In my recent meeting with Foreign Minister 

Wang Yi, we reached an understanding that the Special Representatives and the 

Foreign Secretary level mechanisms will be convening soon. 

I thank you, Sir and the hon. Members for their attention and am confident 

that the Government has their full support in addressing the complexities of this 

important relationship. 

(ends) 

श्री असखलेश यादव (कन्द्नौज) : िहोदय, िैं िांत्री जी से यह जानना चाहता ह ां मक आप रजेाांगला वॉर 

िेिोररयल बनाएांगे या नहीं बनाएांग?े 

(1425/PS/SPS) 

सवसध और न्द् याय मंत्रालय के राज्य मंत्री; तथा ससंदीय कायय मंत्रालय में राज्य मंत्री (श्री अर्जयि राम 

मेघवाल) : इसिें मिस्क्शन नहीं होता ह।ै … (व्यवधान) 

माििीय अध्यक्ष : आइटि नां. 14 - बैंककारी मवमधयाां (सांशोधन) मवधेयक, 2024। 

… (व्यवधान) 

माििीय अध्यक्ष : सदन मनयिों और प्रमियाओ ां से चलता है। मनयि और प्रमिया िें हिारी लोक सभा िें 

यह होता है मक मकसी भी स्टेटिेंट के बाद कोई भी सप्लीिेंट्री प्रश्न नहीं पूछा जाता है। ये कानून आपके 

बनाए हुए हैं, ये सांसद द्वारा बनाए हुए कानून हैं।  

… (व्यवधान) 

माििीय अध्यक्ष : ऑनरबेल फाइनेंस मिमनस्टर। 

… (व्यवधान) 

  



03-12-2024           RPS Uncorrected / Not for publication  346 

 

BANKING LAWS (AMENDMENT) BILL 

1425 hours 

THE MINISTER OF FINANCE; AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move: 

“That the Bill further to amend the Reserve Bank of India Act, 

1934, the Banking Regulation Act, 1949, the State Bank of India 

Act, 1955, the Banking Companies (Acquisition and Transfer of 

Undertakings) Act, 1970 and the Banking Companies (Acquisition 

and Transfer of Undertakings) Act, 1980, be taken into 

consideration.” 

 

माििीय अध्यक्ष : क्या आप कुछ बोलना चाहती हैं? 

… (व्यवधान) 

SHRIMATI NIRMALA SITHARAMAN: I will reply, Sir. … (Interruptions) 

माििीय अध्यक्ष : रूल – 372, लोक सभा िें मकसी भी मवषय पर अध्यक्ष की सहिमत से िांत्री 

द्वारा विव्य मदया जा सकेगा, मकां त ुमजस सिय विव्य मदया जाएगा, कोई प्रश्न नहीं पूछा जाएगा।  

… (व्यवधान) 

माििीय अध्यक्ष : आपको कोई प्रश्न पूछना है, क्लेररमफकेशन करना है, तो वह अब नहीं होगा।  

… (व्यवधान) 

माििीय अध्यक्ष : सदन मनयिों-प्रमियाओ ां से चलता है। जब सदन मनयिों-प्रमियाओ ां से चलता है 

तो मनयिों-प्रमियाओ ां से ही चलाना पड़ता है।  

… (व्यवधान) 

श्री गौरव गोगोई (जोरहाट) : सर, िाहौल बनाइए। आप सांवाद का वातावरण बनाइए।… 

(व्यवधान) 

माििीय अध्यक्ष : ऑनरबेल फाइनेंस मिमनस्टर। 

… (व्यवधान) 

माििीय अध्यक्ष : आप नोमटस दे दीमजए। िैं उसको देख लूांगा।  

… (व्यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, in the Union Budget of 2023-24, it 

was announced and I had read it. I would like to quote it: 

“To improve bank governance and enhance investors’ protection, 

certain amendments to the Banking Regulation Act, the Banking 

Companies Act and the Reserve Bank of India Act are proposed.” 
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 So, in order to achieve the same, amendments to the following Acts 

have been proposed through the banking laws. … (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : सर, आप सक्षि हैं। आप सांवाद का िाहौल बनाइए।… (व्यवधान) 

माििीय अध्यक्ष : आप रूल बताइए। 

SHRI HIBI EDEN (ERNAKULAM): Sir, I am referring to a Rule from the 

Practice and Procedure of the Parliament by Kaul and Shakdher. It is on page 

no. 155 -- Leader of the Opposition. The process of parliamentary government 

is based on mutual forbearance between the Opposition and the… … 

(Interruptions) 

माििीय अध्यक्ष : कौल एण्ि शकधर िें नहीं, आप रूल्स की मकताब िें बताइए। 

… (व्यवधान) 

श्री गौरव गोगोई (जोरहाट) : सर, यह आपका मनणाय है। आप िाहौल बनाइए।… (व्यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, a total of 19 amendments are being 

discussed here. In the Reserve Bank of India Act, 1934, there is one 

amendment which is proposed. The Banking Regulation Act, 1949 has 12 

amendments which are proposed. The State Bank of India Act, 1955 has two 

amendments. The Banking Companies (Acquisition and Transfer of 

Undertakings) Act, 1970 has two amendments and the Banking Companies 

(Acquisition and Transfer of Undertakings) Act, 1980 has two amendments. 

So, the 19 amendments that we are talking about, which we are proposing 

through the Banking Laws (Amendment) Bill, be brought in, and of that, I would 

like to highlight seven of the 19 amendments.  

 Sir, these amendments to the Banking Laws (Amendment) Bill of 2024 

are being introduced now. It was actually introduced on the 9th of August, 2024. 

The proposed Bill seeks to improve on governance standards, provide 

consistency in reporting by banks to the Reserve Bank of India, ensure better 

protection for depositors and also for investors, improve audit quality in public 

sector banks, and also, to increase the tenure of the directors, other than the 

chairperson and whole-time directors, in co-operative banks. 

(1430/SMN/MM) 

 So, in specific, if I have to highlight seven of the 19 amendments that are 

being brought in now, I will in a sequence talk about amendments to the 

Banking Regulation Act. The first one in the Banking Regulation Act is to allow 

for up to four nominees.  
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 Sir, this includes provisions for simultaneous and successive nominations 

offering greater flexibility and convenience for depositors and their legal heirs 

especially concerning deposits, articles in safe custody and also safety lockers. So, 

that is the first of the seven amendments that I would like to highlight. There are 19 

amendments in total but I am highlighting seven amendments. Of the seven 

amendments, this is the first one. The second amendment that I would like to 

highlight, Sir, is again amendment to the Banking Regulation Act which actually 

revises the reporting dates for the submission of statutory reports by banks to the 

Reserve Bank of India from reporting every Friday to the last day of the fortnight, 

month or the quarter.  So, this change will ensure consistency in reporting and that 

will make it easier for even those who want to observe the Indian economy or the 

way the banks follow statutory reporting. So, that is the second amendment of the 

seven highlights that I want to say of the total 19 amendments that we are bringing 

now.  

 Sir, then, the third of the amendments to the Banking Regulation Act is 

extending the tenure of the directors excluding those of the Chairman and the 

wholetime directors in cooperative banks from eight years to ten years.  

 Sir, there are 12 amendments only to the Banking Regulation Act but I am 

highlighting some of them.  So, the fourth one is the amendment to Section 5 of the 

Banking Regulation Act, 1949 which will redefine substantial interest. The 

expression substantial interest is getting redefined. The threshold for shareholding 

of a substantial interest will be increased from rupees five lakh to rupees two crore 

reflecting the present value as the same as was last fixed in 1968. The fifth 

amendment of the Banking Regulation Act. I already mentioned that there are total 

of 19 amendments that we ae coming along with now and of the 19 amendments, 

12 amendments pertain Banking Regulation Act is sub-section 3 of Section 16 of 

the Banking Regulation Act to allow a director of a central cooperative bank to 

serve on the board of a State cooperative bank.  

 Normally, Sir, in banks, when you appoint directors, they can hold the 

position of a director only in one institution and not more. However, in the 

cooperative bank structure unless a person is elected to one layer of the 

cooperative, they cannot get into the next layer and as a result, they will necessarily 

have to hold position in more than one place. So, this amendment making the 

Banking Regulation Act consistent with that provision so that they are in alignment 

with the cooperatives that are in banking area. Obviously, I would like to mention for 

clarification’s sake through you, Sir, to the hon. House that when we are touching 
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matters related to cooperative laws, I think that is very important for me to clarify 

right at the beginning that it is only the banking aspects of cooperatives, those 

cooperatives which are functioning as bank as well, only in their banking activity are 

these amendments going to come into play once the House passes it. The other 

activities of the cooperatives like primary agriculture society, cooperative society 

and so on have nothing at all to do with these amendments. They are cooperative 

activities but we are looking at the banking activities. So, amendment to sub-section 

3 of Section 16 is for allowing a director in the Central cooperative bank to serve on 

the board of a State cooperative bank as well.  

 Sir, the State Bank of India has two amendments. Of that, one of which I 

would like to highlight here as an opening remark is amendment to Section 41 of 

the State Bank of India Act, 1955 and Section 10 of the Banking Companies 

(Acquisition and Transfer of Undertakings) Act, 1980 will provide public sector 

banks with the discretion in determining remuneration of auditors.    

(1435/SM/YSH) 

 This measure aims to improve the quality of audits by giving banks the 

opportunity to attract the best talent in the market and aligning compensation with 

the financial capacity of the banks. So, these are the proposed amendments. I have 

highlighted some of them. There are 19 of them. They pertain to at least five of the 

major Acts which are the Reserve Bank of India Act; Banking Regulation Act, 1949; 

State Bank of India Act 1955; Banking Companies Act, 1970; and Banking 

Companies Act, 1978. So, with these opening remarks, I submit to you, Sir, that 

these proposed amendments will only strengthen governance in Indian banking 

sector besides enhancing consumer and customer convenience with respect to 

nominations and protection of investors.  

With that, Sir, I would appeal to you that the discussion can be taken up … 

(Interruptions)              

(ends) 

माििीय अध्यक्ष : प्रस्ताव प्रस्ततु हुआ : 

“जक भारतीय ररजवग बैंक अजधजनयम, 1934, बैंककारी जवजनयमन अजधजनयम, 1949, 

भारतीय थ टेट बैंक अजधजनयम, 1955, बैंककारी कम् पनी (उपिमों का अजगन और 

अन् तरण) अजधजनयम, 1970 और बैंककारी कम् पनी (उपिमों का अजगन और अन् तरण) 

अजधजनयम, 1980 का और संशोधन करने वाले जवधेयक पर जवचार जकया जाए।” 

… (व्यवधान) 

माििीय अध्यक्ष : श्री गौरव गोगोई जी। 

… (व्यवधान) 
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माििीय अध्यक्ष : आप वररष्ठ सदस्य हैं। जब कोई दूसरा मवषय शरुू हो चकुा हो, मबल शरुू 

हो चकुा हो तो मफर बीच िें पॉइांट ऑफ ऑिार नहीं उठाया जाता है। दूसरा, कौल एांि शकधर 

कन्वेंशनल है। सांसद रूल्स एांि रगेुलेशन्स से चलती है तिा जो परांपराएां अच्छी होती हैं, हि 

उनको िानते भी हैं।   

… (व्यवधान) 

माििीय अध्यक्ष : िैंने कहा मक कौल एांि शकधर की जो परांपराएां हैं, वे परांपराएां अध्यक्ष पर 

मनभार करती हैं और जो परांपराएां अच्छी हैं, उन्हें हि लागू भी करते हैं।  

… (व्यवधान) 

SHRI K. C. VENUGOPAL (ALAPPUZHA): One minute, Sir. Yes, I agree 

with you … (Interruptions) Parliament is run by conventions and 

procedures also. As per the convention and procedure, the Leader of 

Opposition has a great role in parliamentary procedure. As the Prime 

Minister has a role, the Leader of Opposition also has a great role. Now, I 

am quoting only one sentence: “The Leader of the Opposition is the official 

spokesman of the minority or minorities and to that end he zealously 

watches any encroachment on their rights. His task, though not so difficult 

as that of the Prime Minister, is of sufficiently great public importance 

because he has to maintain a team—a ‘shadow Cabinet’—ready to take 

over administration. In performing his duties and obligations, the Leader of 

the Opposition has to take into account not only…” … (Interruptions) 

Sir, you are also a Member of the Parliament. I saw that when late 

Sushma Swaraj was the Leader of the Opposition, whenever she used to 

stand for a minute, at that point of time, the Speaker used to allow her. 

This is the custom.  

Now, we do not want to argue with the Government. Everybody is 

interested in China issue. The entire INDIA alliance and the entire 

Opposition is interested in this issue. The LoP wants to give a suggestion. 

What is stopping you, Sir, from giving him a suggestion? It is a 

constitutional body. 

डॉ. सनसशकान्द्त दुिे (गोड्डा) : स्पीकर सर, वेणगुोपाल जी ने मजतनी भी बातें कहीं हैं, उनसे 

िैं सहित ह ाँ।  

माििीय अध्यक्ष : िाननीय सदस्य, इसिें जो लास्ट िें मलखा है, उसे आप पढ़ दीमजए।  
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डॉ. सनसशकान्द्त दुिे (गोड्डा) : सर, िैं पढ़ रहा ह ाँ। यह सभी लोगों को जानने वाली बात है। 

“Though he may criticise the Government vehemently on the floor of the 

House and outside in his country, but when abroad he should eschew 

party politics.” सर, ये जब मवदेश जाते हैं तो भारत सरकार को मिमट साइज करते हैं। यह 

कौल एांि शकधर है। यह कैसा लीिर ऑफ अपोमजशन है?  

माििीय अध्यक्ष : प्लीज, नो किेंट्स। सभी को सदन के नेता और प्रमतपक्ष के नेता पर 

मटप्पणी करने से बचना चामहए।  

… (व्यवधान) 

माििीय अध्यक्ष : िैंने कहा है मक सदन के नेता पर और प्रमतपक्ष के नेता पर मटप्पणी करने 

से बचना चामहए। यह िैंने सबको कहा है। इस तरफ वाले सदस्यों से भी कहा है और दूसरी 

तरफ वाले सदस्यों से भी कहा है। सदन के नेता के बार ेिें बोलते सिय भी हिारी ियाादा 

रहनी चामहए और प्रमतपक्ष के नेता के बार ेिें बोलते सिय भी हिारी ियाादा रहनी चामहए।  

 श्री गौरव गोगोई जी। 

… (व्यवधान) 

माििीय अध्यक्ष : गौरव गोगोई जी को बोलना है। िैंने आपको इजाजत नहीं दी है। िैंने गौरव 

गोगोई जी को इजाजत दी है।  

… (व्यवधान) 

माििीय अध्यक्ष : गौरव गोगोई जी, क्या आप बोलना चाहते हैं? िैंने उनको इजाजत नहीं दी 

है इसमलए उनका ररकॉिा िें नहीं जाएगा। आप उनको इजाजत नहीं दे सकते हैं। यह काि िेरा 

है। जब आप इस सीट पर बैठ जाएां, तब िायरके्शन दे देना।  

… (व्यवधान) 

(1440/RAJ/RP) 

श्री गौरव गोगोई (जोरहाट) : आपका हक है, इसमलए हि बोल रहे हैं मक आप एलओपी को 

समुनए। आपका ही हक है, आप ही इस िहान परांपरा के सांरक्षक हैं। आप सांवाद की बात करते हैं,  

आप जो शब्द का उच्चारण बार-बार करते हैं, हि आपसे आग्रह करते हैं मक एलओपी को बोलने 

दीमजए। 

माििीय अध्यक्ष : आप बैंमकां ग लॉज (अिेंििेंट) मबल पर बोमलए। 

श्री गौरव गोगोई (जोरहाट) : हि आपकी ही बात आपको सनुा रहे हैं। 

माििीय अध्यक्ष : आपको बैंमकां ग लॉज (अिेंििेंट) मबल पर बोलना है? 

श्री गौरव गोगोई (जोरहाट) : हि आप ही की बात बोल रहे हैं। यह आपका ही हक है और अभी 

िझेु आपने ही अनिुमत दी है, इसके मलए िैं आपका शमुिया अदा करता ह ां।  
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1440 बजे 

माििीय अध्यक्ष : आप बैंमकां ग लॉज (अिेंििेंट) मबल पर बोमलए। 

श्री गौरव गोगोई (जोरहाट) : आदरणीय मवत्त िांत्री जी ने कहा है मक बैंमकां ग लॉज (अिेंििेंट) मबल, 

बैंमकां ग गवनैंस और इांवेस्टसा प्रोटेक्शन के सांदभा िें लाया गया है और कुछ अहि एक्ट्स िें सांशोधन 

करना है। वे कौन से अहि एक्ट्स हैं – ररजवा बैंक और इांमिया एक्ट 1934, बैंमकां ग रगे्यलुेशन एक्ट 

1945, स्टेट बैंक ऑफ इांमिया एक्ट 1955, बैंमकां ग कां पनीज एक्ट 1972.  

 सर, िैं इन कानूनों का उच्चारण इसमलए कर रहा ह ां क्योंमक जब िैं बाद िें इन कानूनों का 

मजि करूां गा तो िझेु यह न कहा जाए मक िैं मवषय के बाहर चला गया ह ां। िैं इन कानूनों के सांदभा िें 

बैंमकां ग रगे्यलुेशन एक्ट, एसबीआई एक्ट, बैंमकां ग कां पनीज एक्ट, आरबीआई एक्ट और जो 

ऑब्जेक्ट्स कहे गए हैं मक बैंक गवनेंस इम्पू्रव हों, िैं इसी सांदभा िें अपनी सारी बातों को रखना 

चाह ांगा। सर, यह मिसक्लेिर है। हिें बाद िें न बोला जाए।  

 सर, जैसा मक आदरणीय िांत्री िहोदया ने कहा है मक व ेमबल िें कुछ सांशोधन लाना चाहती 

हैं। वे क्या हैं, “Increasing the threshold for shareholding of a beneficial interest by 

an individual; to allow for the nomination of up to four persons, including 

provisions for simultaneous and successive nominations, to ease services for 

depositors and their nominees, particularly regarding deposits, articles in safe 

custody, and safety lockers; to provide for the transfer of unclaimed dividends, 

shares, and interest or redemption of bonds to the Investor Education and 

Protection Fund.” 

 आदरणीय अध्यक्ष िहोदय, यहाां तक तो सब ठीक है। चाहे व ेफोटानाइट का कैश ररजवा 

लाना चाहती हैं, िायरकै्टसा के टेन्योसा िें सधुार लाना चाहती हैं, प्रोमहमबशन ऑफ कॉिन 

िायरकै्टसा लाना चाहती हैं, सब्सटैंमशयल इांटे्रस्ट बढ़ाना चाहती हैं, यहाां तक ठीक है, लेमकन 

वतािान बैंमकां ग मसस्टि देश की आमिाक मस्िमत के साि जडु़ा हुआ है। आज हि मजस आमिाक 

मस्िमत िें हैं, पहल े हिें उसकी िोनोलॉजी सिझनी पडे़गी। हि बैमकां ग कानूनों को मसफा  

आइसोलेशन िें देखें। आज चार-पाांच मदनों के बाद सदन िें दोबारा चचाा हो रही है, पूरा देश हिें 

और आपको देख रहा है। देश चाहता है मक सार ेिूल िदु्दों पर मवचार-मविशा हो। उन पर सत्ता पक्ष 

और मवपक्ष अपनी बात रखें। हिें कानून के सांदभा को सिझना है। वतािान की सरकार ने आमिाक 

मस्िमत का ढाांचा तोड़ मदया है। हिें उस तोड़ को सिझना पडे़गा, मजसकी शरुुआत आज से लगभग 

आठ साल पहले हुई। 

1444 hours   (Shri Krishna Prasad Tenneti in the Chair)  

 8 नवम्बर, 2016, जब रातों-रात एक मसद्ाांत आया मक पाांच सौ और हजार के नोट 

गायब। उस सिय देश ने देखा मक देश के प्रधान सेवक आए और क्या कहा, घर िें शादी है, लेमकन 
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पैसे नहीं हैं। उन्होंने िजाक उड़ाया, उन आांसओु ां का िजाक उड़ाया, मजन्होंने मजतने पैसे जिा 

करके रखे िे, बैंक से जो मनकाल कर रखे गए िे, व ेपाांच सौ के नोट गायब, व ेएक हजार के नोट 

गायब। िोदी जी हिें ऐसे-ऐसे मदखा रहे हैं। शादी है, लेमकन घर िें पैसे नहीं हैं, ऐसे-ऐसे मदखा रहे हैं। 

अभी वषा 2024 के चनुाव प्रचार िें िांगलसूत्र की बात की गई। क्या आपको पता है मक उस सिय 

आपके इस कानून के कारण, नोटबांदी कानून के कारण मकतनी िमहलाओ ां ने अपने िांगलसूत्र मगरवी 

रख मदए, तामक वे अपनी बच्ची की शादी कर सकें , तब आपको िांगलसूत्र की याद नहीं आई। आठ 

साल हो गए, क्या हामसल मकया, यह िझेु बताएां। अलग-अलग सिय पर अलग-अलग तका , पहले 

तका  आया मक इससे कानूनी मस्िमत अच्छी होगी।  

(1445/KN/NKL) 

जम्िू कश्िीर िें लॉ एांि ऑिार िें सधुार आएगा? आज देखें मक जम्िू कश्िीर िें क्या लॉ एांि ऑिार 

िें सधुार आया? … (व्यवधान) आप पूमछये।… (व्यवधान) 

 सामियो, कृपया मपछले सालों िें अपने दल के पांचायत के नेताओ ां की जो हत्याएां हुई ां, आप 

उनकी शहादत का तो िजाक ित उड़ाइये। आपके ही दलों के पांचायत के नेताओ ां पर … 

(व्यवधान) 

HON. CHAIRPERSON (SHRI KRISHNA PRASAD TENNETI): Kindly address 

the Chair.  

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : सीिा के उस पार से आकर लोगों ने उनकी हत्याएां कीं। आप उनको 

तो ित भूमलये। हिें तो याद हैं। … (व्यवधान) 

HON. CHAIRPERSON: The hon. Member is requested to address the Chair.  

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : मफर क्या कहते हैं? … (व्यवधान)  

HON. CHAIRPERSON: Kindly address the Chair.  

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : मिमजटल करने के मलए नोटबांदी लाए। पेटीएि के साि प्रधान िांत्री 

जी का एि भी आया और मकतना मिमजटल हुआ? आठ साल िें मकतना मिमजटल हुआ? वषा 

2016 िें … (व्यवधान) िैं आरबीआई का िेटा पढ़ देता ह ां। आरबीआई खदु कहता है मक वषा 

2022-23 िें मजतना कैश परसेंट ऑफ जीिीपी पमब्लक के साि है, वह वषा 2015-16 से कहीं 

ज्यादा है ितलब मजतना कैश लोगों के पास मििोनेटाइजेशन से पहले वषा 2015 िें िा, उससे 

बहुत ज्यादा कैश आज लोगों के हाि िें हैं और लगभग जीिीपी का 12 प्रमतशत है। कोई मिमजटल 

नहीं हुआ, लोग आज भी कैश पर मनभार हैं। उसके बाद आपने क्या मकया? आदरणीय मवदेश िांत्री 

जी यहाां पर िे। उन्होंने बहुत अच्छी बातें कीं। उन्होंने कहा मक जब से चीन के साि सरहद पर, 
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हिार ेजवानों ने शहादत दी, तो हिारा ररश्ता चीन के साि पहल ेजैसा नहीं है।… (व्यवधान) It is 

not normal. … (Interruptions) िैं कहना चाहता ह ां मक इस सरकार के दाएां हाि को पता नहीं 

मक बाया हाि क्या कर रहा है। मवदेश िांत्री कहते हैं मक जब से चीन के साि हिारी सीिा पर 

िठुभेड़ हुई है, तो हिारा ररश्ता पहले जैसा नहीं है। कॉिसा िांत्री पीछे बैठे हैं, चीन से और आयात 

बढ़ कर आ गया है। हि चीन से और इम्पोटा कर रहे हैं। … (व्यवधान)  

वस्त्र मतं्री (श्री नगरररार् नसहं): िहोदय, क्या ये मबल पर बोल रहे हैं? … (व्यवधान)  

श्री गौरव गोगोई (जोरहाट) : टे्रि िेमफमसट चीन के साि बढ़ा है।… (व्यवधान) यह है, अपना 

प्रिाण। ये बड़ी-बड़ी बातें कहते हैं मक चीन को हिने लाल आांख मदखाई। क्या लाल आांख मदखाई? 

आप तो चीनी लोगों को और वीजा देना चाहते हैं। आप चीन से और इम्पोटा करना चाहते हैं। आप 

यह लाल आांख मदखा रहे हैं। … (व्यवधान)  

माििीय सभापनत : आप बैमठये। 

… (व्यवधान) 

श्री गौरव गोगोई (जोरहाट) : मफर क्या आया? इलेक्टोरल बॉन्ि आया। इलेक्टोरल बॉन्ि कुछ 

नहीं, बमल्क ... (Expunged as ordered by the Chair) को कानूनी दजाा देने का एक कानून 

िा। … (व्यवधान) 

HON. CHAIRPERSON: Please be restricted to the Bill.  

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : सभापमत िहोदय, आपको पता है मक … (व्यवधान) 

HON. CHAIRPERSON: Kindly discuss about the Bill.  

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : आरबीआई के मिप्टी गवनार ने खदु इलेक्टोरल बॉन्ि का मवरोध 

मकया। उसके बावजूद सरकार ने एसबीआई पर दबाव िालकर इलेक्टोरल बॉन्ि मनकाला। इसमलए 

िैं मजि कर रहा ह ां। मफर सपु्रीि कोटा ने खदु बोला मक यह इलेक्टोरल बॉन्ि नाजायज है। इस 

सिय िैं नाि नहीं लेना चाह ांगा, वह हिार ेबीच िें नहीं हैं, लेमकन आपके मकतने सार ेलोगों ने, 

मकतने सार ेिांमत्रयों ने उस इलेक्टोरल बॉन्ि, जो गरै सांवैधामनक िा, लोगों से सच मछपाने वाला 

िा, ... (Expunged as ordered by the Chair) … (व्यवधान) आपको िोनोलॉजी बहुत 

पसांद है, इसमलए िैं िोनोलॉजी सिझा रहा ह ां। आप िोड़ा िाफ करना, िैं वषा 2016 से 2020 

वाले चीन के मवषय पर आ गया। िैं िोड़ा वषा 2016 से पहले भी चला जाता ह ां। उस सिय के 

गजुरात के िखु्यिांत्री कहते िे मक जब यूएस िॉलर की तलुना िें इांमिया की करेंसी दबुाल होती है 

तो सरकार और किजोर होती है।  

(1450/VB/VR) 

यह कहा िा मक जब रुपया और िॉलर के बीच तलुना की जाती है, तो रुपया मजतना किजोर 

होता है, देश उतना ही किजोर होता है। … (व्यवधान) क्या आपको पता है मक 84.97 रुपए के 
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बराबर एक िॉलर हो चकुा है।… (व्यवधान) िॉलर की तलुना िें आज भारतीय रुपया सबसे 

किजोर है। िैं यह क्यों कह रहा ह ाँ? … (व्यवधान) िैं यह इसमलए कह रहा ह ाँ क्योंमक आरबीआई 

की मजम्िेवारी बनती है। िैं ऐसा इसमलए कह रहा ह ाँ क्योंमक ये जो मबल लाया गया है, वह अधूरा 

है।… (व्यवधान) भारत की अिाव्यवस्िा को और सशि करने के मलए आपको एक सम्पूणा और 

ताकतवर मबल लाना चामहए िा।… (व्यवधान)  

मफर क्या आया? … (व्यवधान) मफर आया जीएसटी। मजस जीएसटी के तहत असि के चाय 

बागानों पर 18 परसेंट का टैक्स लगाया गया। जीएसटी ने हिार ेचाय बागान कमिायों को खत्ि कर 

मदया है।… (व्यवधान) 

HON. CHAIRPERSON (SHRI KRISHNA PRASAD TENNETI): Hon. Member, 

kindly talk about the Bill only. I am requesting you again to discuss upon the 

Bill. 

....(Interruptions) 

श्री गौरव गोगोई (र्ोरहाट) : सर, िैं टैक्स रवेेन्यू पर आता ह ाँ।… (व्यवधान) इन्होंने क्या मकया? 

इन्होंने जीएसटी के द्वारा किजोर और िध्यि वगा के कम्पमनयों की रीढ़ की हि्िी तोड़ दी और 

इांसॉल्वेंसी एक्ट लाकर बड़ी-बड़ी कम्पमनयों को हेयरकट का िनुाफा देकर इन्होंने बड़ी कम्पमनयों 

की िदद की।… (व्यवधान) 

HON. CHAIRPERSON: Hon. Member, I am requesting you to restrict yourself 

to the Bill.  

....(Interruptions) 

श्री गौरव गोगोई (र्ोरहाट) : िैं उस पर आ रहा ह ाँ। आप मचांता ित कीमजए। जब सत्ता पक्ष की 

ओर से बोलेंगे, तो ये भी बातें कहेंगे।… (व्यवधान)  

पंचायती रार् मतं्री; तथा मत्स्यपालि, पशजपालि और डेयरी मतं्री (श्री रार्ीव ररं्ि नसहं उर्य  

ललि नसहं): सर, क्या ये बैंमकां ग अिेंििेंट मबल पर बोल रहे हैं? … (व्यवधान) 

श्री गौरव गोगोई (र्ोरहाट) : क्या िैं झूठ बोल रहा ह ाँ? अभी तक कुछ झूठ बोला? … (व्यवधान) 

HON. CHAIRPERSON: Please come to the Bill. 

....(Interruptions) 

नवनध और न् याय मंत्रालय के राज्य मंत्री; तथा ससंदीय कायय मंत्रालय में राज्य मंत्री (श्री अर्जयि राम 

मेघवाल) : यह कोई पमब्लक िीमटांग नहीं ह।ै… (व्यवधान) 

HON. CHAIRPERSON: Venugopal ji, kindly be seated.  

....(Interruptions) 

श्री गौरव गोगोई (र्ोरहाट) : अभी चार-चार िांत्री खडे़ हो गए हैं। मिसरप्ट करने के मलए चार िांत्री खडे़ 

हो गए हैं।… (व्यवधान)  

 क्या आपको पता है मक िध्यि वगा के लोग अपने खून-पसीने की किाई से टैक्स के पैसे सरकार 

को देते हैं, इन्होंने िध्यि वगा को कोई राहत नहीं दी।… (व्यवधान) इस साल पहली बार, देश के िध्यि 

वगा के लोगों ने कारपोरशेन टैक्स से ज्यादा पैसे इनकि टैक्स के द्वारा मदए हैं।… (व्यवधान) क्या यह 
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दखु की बात नहीं ह?ै … (व्यवधान) Indians are paying more through the Income Tax than 

the corporations are paying through the Corporation Tax. ....(Interruptions) Is it not 

sad that this Government gives Corporate Tax cuts but no tax relief to the middle 

class? ....(Interruptions) आपने दमुनया िें कहीं भी सनुा है मक एक ही सिय पर िल्टीपल टैक्स 

ररजीि हैं? आपको ये वाला टैक्स ररजीि चामहए या वो वाला टैक्स ररजीि चामहए। आप इस साल ये 

वाला टैक्स ररजीि दे सकते हो, अगले साल वो टैक्स ररजीि दे सकते हो। ऐसा कहीं भी नहीं है। In no 

country there is multiple tax regime. अभी बात आई है।   

HON. CHAIRPERSON: Where is it mentioned in the Bill. Please come to the Bill.  

....(Interruptions) 

SHRI GAURAV GOGOI (JORHAT): Sir, I have time. ....(Interruptions) I am on 

finance. ....(Interruptions) I am on economy. ....(Interruptions) What does the Q2 

data reveal? The Q2 data has revealed that अब तक िैंने जो बोला है, वह िैंने हवा िें नहीं 

कहा ह,ै िैं सच्चाई बोल रहा ह ाँ। इस बार का Q2 का िेटा 5.4 परसेंट है, जो सबसे कि है। यह मपछल े

क्वाटार से सबसे कि है।… (व्यवधान) मपछले क्वाटार िें, Q1 िें 6.7 परसेंट िा, अब Q2 िें यह ग्रोि 

5.4 परसेंट आया। यह क्यों आया? यह इसमलए आया क्योंमक आपका इांिेक्स ऑफ इांिमस्ट्रयल 

प्रोिक्शन कि है।… (व्यवधान) आपका जीबीआई कि है, यह इसीमलए हो रहा है। आज अबान मििाांि 

कि ह,ै इसीमलए आज यह हो रहा है।… (व्यवधान) अगर आज जीिीपी चल रहा है, तो उसका एक 

कारण है मक the Government is pumping money through capex. मजस मदन गवनािेंट का 

कैपेक्स मनकल जाएगा, पैस ेअलग-अलग स्कीम्स िें चले जाएांगे, रवेेन्यू एक्सपेंमिचर िें पैसे चले जाएांगे, 

तो हिारी पूरी की पूरी इकोनॉिी और खराब हो जाएगी।… (व्यवधान)  

HON. CHAIRPERSON: Hon. Member, I am again requesting you to please talk on 

the Bill. You are not talking on the Bill. You are talking all around but not on the Bill. 

Kindly come back to the Bill.  

....(Interruptions) 

SHRI GAURAV GOGOI (JORHAT): Sir, I hear you. ....(Interruptions) 

(1455/SAN/PC) 

HON. CHAIRPERSON (SHRI KRISHNA PRASAD TENNETI): I have made 

repeated requests to you to discuss about the Bill.  

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : सर, इन्होंने कुछ िहीने पहले क्या कहा? … (व्यवधान) िैं प्रधान िांत्री की 

बात कर रहा ह ां। … (व्यवधान) प्रधान िांत्री ने क्या कहा? ‘एक हैं, तो सेफ हैं’। … (व्यवधान) यह प्रधान 

िांत्री की बात है। … (व्यवधान) प्रधान िांत्री की बात तो सनुोगे? … (व्यवधान) प्रधान िांत्री ने कहा ‘एक 

हैं, तो सेफ हैं’। … (व्यवधान) 
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HON. CHAIRPERSON: Sir, if you do not come back to the Bill, I will have to 

restrict your speech to another five minutes. I am giving you last five minutes 

to come to the Bill. 

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : सर, पहले िझु ेसिझ नहीं आया मक कौन सेफ है? … (व्यवधान) 

वह एक कौन है, यह िझु ेसिझ नहीं आया। … (व्यवधान) मफर िैंने िीमिया की समुखायाां पढ़ीं, 

तो िझु ेसिझ आया मक ‘एक हैं, तो सेफ हैं’ का क्या ितलब है? … (व्यवधान) इसका ितलब 

क्या ह?ै अगर िीमिया कां पनी छीननी है, तो सीबीआई आपके साि है। … (व्यवधान) अगर 

आपको एयरपोटा लेना है, तो ईिी आपके साि है। … (व्यवधान) अगर ऑस्टे्रमलया िें कोयले की 

िाइन लेनी ह,ै तो एसबीआई आपके साि है। … (व्यवधान) 

HON. CHAIRPERSON: No. You are diverting the entire thing. 

… (Interruptions) 

माििीय सभापनत : िाननीय गोगोई जी, क्या आप बैंमकां ग लॉज़ (अिेंििेंट) मबल के बार ेिें बोल 

रहे हैं? आप मकस मबल के बार े िें बोल रहे हैं? Kindly come to the Banking Laws 

(Amendment) Bill.  

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : अगर सोलर पावर का प्रोजेक्ट चामहए, तो सोलर एनजी 

कॉरपोरशेन ऑफ इांमिया आपके साि है। … (व्यवधान) सीबीआई आपका है, इनकि टैक्स 

और ईिी के साि क्या हो रहा है, क्या हिको पता नहीं ह?ै … (व्यवधान) ... (Expunged as 

ordered by the Chair) … (व्यवधान) िाचा, 2023 िें लैपटॉप और फोन हड़प मलया गया, 

जाांच हो रही है मक मकसको, मकतनी ररश्वत दी गई। … (व्यवधान) भारत को बताया नहीं, लेमकन 

एिईए को पता िा। ... (Expunged as ordered by the Chair) … (व्यवधान) ... 

(Expunged as ordered by the Chair) … (व्यवधान) क्या कहते हैं? ‘सबका साि, 

सबका मवकास’। … (व्यवधान) कहाां सबका साि? कहाां सबका मवकास? … (व्यवधान) हिें तो 

बस एक का मवकास मदख रहा ह ैऔर एक का साि ही हिको मदख रहा है। … (व्यवधान) कौन 

सेफ नहीं है? … (व्यवधान) सर, ये ... (Expunged as ordered by the Chair) से इतना 

िरते क्यों हैं? … (व्यवधान) 

HON. CHAIRPERSON: The last three sentences are withdrawn from the 

record. They should be deleted from the record.  

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : अर,े आप देश के सेवक हो, आप ... (Expunged as ordered 

by the Chair) के सेवक नहीं हो। … (व्यवधान) आप ... (Expunged as ordered by the 

Chair) के सेवक नहीं हो, आप देश के सेवक हो। … (व्यवधान)  



03-12-2024           RPS Uncorrected / Not for publication  358 

 

HON. CHAIRPERSON: When the hon. Member is not in the House, you 

cannot take his name. 

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : कौन सेफ नहीं ह?ै … (व्यवधान) ... (Expunged as ordered 

by the Chair) सनुकर यह हलचल क्यों? … (व्यवधान) आप देश के सेवक हो, ... 

(Expunged as ordered by the Chair) के सेवक नहीं हो। … (व्यवधान) जनता आपको 

तनख्वाह देती है, ... (Expunged as ordered by the Chair) नहीं। … (व्यवधान) 

सवसध और न्द् याय मतं्रालय के राज्य मतं्री; तथा ससंदीय कायय मतं्रालय में राज्य मतं्री (श्री 

अर्जयि राम मेघवाल) : सभापमत जी, यह कोई पमब्लक प्लेटफॉिा नहीं है। … (व्यवधान) इनको 

मबल पर बोलना चामहए। … (व्यवधान) इन्होंने जो कुछ मबल के सांबांध िें नहीं बोला है, उसको 

ररकॉिा से हटाया जाना चामहए। … (व्यवधान) आपको व्यवस्िा देनी चामहए। … (व्यवधान) क्या 

यह कोई पमब्लक प्लेटफॉिा है? … (व्यवधान) इन्हें बोलना है, तो केवल पमब्लक िीमटांग िें 

जाकर बोलें। … (व्यवधान) क्या यहाां काांग्रेस की कोई सभा हो रही ह,ै मजसिें ये बोल रह ेहैं? … 

(व्यवधान) यह कोई काांग्रेस की िीमटांग िोड़ी ही है, यह सांसद है। … (व्यवधान) ये जो बोले हैं, 

उसको इन्हें प्रिामणत करना पडे़गा। … (व्यवधान) 

श्री ितीश कुमार गौतम (अलीगढ़) : चेयरिैन सर, इनकी बात सभा की कायावाही से बाहर की 

जाए। … (व्यवधान) 

श्री गौरव गोगोई (जोरहाट) : आज के मदन कौन सेफ नहीं ह?ै … (व्यवधान) मकसान सेफ नहीं 

है। … (व्यवधान) िैं मकसान की बात कर रहा ह ां। … (व्यवधान) मकसान अपना केसीसी लोन 

ररन्यू कराना चाहता है, लेमकन उसका लोन ररन्यू नहीं हो रहा है। … (व्यवधान) उसका केसीसी 

का लोन ररन्यू नहीं हो पा रहा है। … (व्यवधान) 

 सर, अभी टाइि है। … (व्यवधान) यवुा मशक्षा लोन चाहता ह,ै लेमकन उसको बैंक्स से 

मशक्षा लोन नहीं मिल रहा है। … (व्यवधान) 

HON. CHAIRPERSON: Sir, I deleted it from the record. 

… (Interruptions) 

HON. CHAIRPERSON: I have already told about deleting it from the record. 

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : स्टाटाअप्स क्या चाहते हैं? … (व्यवधान) स्टाटाअप्स चाहते हैं मक 

उनको बैंक्स से लोन मिले, लेमकन उनके पास कोई … (व्यवधान) 

HON. CHAIRPERSON: Kindly be seated for one minute. 

 Hon. Minister.  

… (Interruptions) 
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ससंदीय कायय मतं्री; तथा अल्पसखं्यक कायय मतं्री (श्री ककरने ररकििू) : सर, आज काफी दिनों 

के बाि हाउस अच्छी तरह से चल रहा है। … (व्यवधान) दबल पर चचाा करने की यह अच्छी 

शरुुआत हुई है। … (व्यवधान) फाइनेंस दिदनस्टर ने ऑलरडेी दबल को टेबल दकया है और सबको 

सनुकर ररप्लाई िेने की बात कही है। … (व्यवधान) यहाां जब दबल पर चचाा होती है, तो उसका एक 

स्टैन्डडा होता है। … (व्यवधान) गौरव गोगोई जी नए एिपी नहीं हैं। … (व्यवधान) वे दडप्टी लीडर 

भी हैं। … (व्यवधान) इस हाउस िें वे तीन बार आ चकेु हैं, इसदलए, वे नए नहीं हैं। … (व्यवधान) 

(1500/IND/SNT) 

 सभापदत जी, दकसी भी दबल पर बोलते सिय यदि आप दबना सिय सीिा तय दकए प्रधान 

िांत्री जी को गाली िेंगे और दकसी का भी नाि लेंगे, दकसी दबजनेस िैन का नाि चचाा िें लेंगे, यह 

चचाा के स्तर को दगराता है।… (व्यवधान) िैं गौरव जी से अनरुोध करता ह ां दक आप जरूर बोदलए। 

आपके बोलने का अदधकार छीनने का हिार ेपास कोई हक नहीं है।… (व्यवधान) यह क्या तरीका 

है? … (व्यवधान) ऐसा है, तो दसफा  आप ही बोलते रदहए।… (व्यवधान) हाउस रूल से चलना 

चादहए। आप बताएां दक क्या हाउस रूल या रगेलुेशन से नहीं चलना चादहए? … (व्यवधान) क्या 

आप जो िजी बोल सकते हैं? … (व्यवधान) यह सही तरीका नहीं है। दबल पर चचाा को दवषय पर 

कें दित करके बोलना चादहए।… (व्यवधान) दबल पर चचाा राजनीदतक भाषण िेने के दलए नहीं होती 

है। यह गलत बात है।… (व्यवधान) दबल पर चचाा न करके और इधर-उधर की बात करना सही 

नहीं है।… (व्यवधान) 

HON. CHAIRPERSON (SHRI KRISHNA PRASAD TENNETI): Please be 

seated. 

… (Interruptions) 

HON. CHAIRPERSON: I have given permission to him to speak. Please listen. 

… (Interruptions) 

SHRI KIREN RIJIJU: Sir, we should not diminish the standard of the debate 

and discussion. Let us not reduce the convention of this very great House to ... 

(Expunged as ordered by the Chair)… (Interruptions) आप स्टैंडडा की बात कीदजए, 

आपको स्टैंडडा िें जवाब दिलेगा। हि आपकी इज्जत करते हैं, आपको भी हिारी इज्जत करनी 

होगी? वन साइड... (Expunged as ordered by the Chair) नहीं चलेगी।… (व्यवधान) 

HON. CHAIRPERSON: I have given permission to him. He is speaking. Please 

listen to him. 

… (Interruptions) 

माननीय सभापकत : श्री दनदशकाांत िबेु जी। 

… (व्यवधान) 
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डॉ. निनिकान्त दुबे (गोड्डा) : सर, रूल-94 क्या कहता है यह गौरव गोगोई जी और सारे 

हाउस को जानना चादहए –  

“The discussion on a motion that the Bill or as the case may 

be, the Bill as amended, be passed shall be confined to the 

submission of arguments either in support of the Bill or for the 

rejection of the Bill. The Member while making the speech 

shall not refer to the details of the Bill further than is necessary 

for the purpose of arguments which shall be of a general 

character.” … (Interruptions) 

 

जनरल करके्टर का कोई भी आगुािेंट नहीं हो सकता है। दबल के सपोटा िें, क्लाज के 

सपोटा िें या क्लाज के दवरोध िें बोला जा सकता है।… (व्यवधान) िाननीय सिस्य ने रूल-

94 का वॉयलेशन दकया है। आप इन्हें कदहए दक दबल की सपोटा िें या दबल के दवरोध िें 

बोलें।… (व्यवधान) 

HON. CHAIRPERSON: Kindly be seated. I have heard him. Kindly be 

seated. Please go back to your places and kindly be seated. 

… (Interruptions) 

HON. CHAIRPERSON: Kindly be seated. Please take your seat. You 

cannot do like this. You are disrupting the House. The entire nation is 

watching you. 

… (Interruptions) 

HON. CHAIRPERSON: Please sit down. I am speaking. 

… (Interruptions) 

HON. CHAIRPERSON: Rule 94 says this. I am reading only a part of Rule 

94. I am not reading the entire Rule 94. I am reading only a part of it. 

… (Interruptions) 

SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): You are the 

Chairperson. You are in the Chair. … (Interruptions) 

HON. CHAIRPERSON: Please do not remind me of my job. I know what I 

am doing. Please listen to me. 

… (Interruptions) 
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HON. CHAIRPERSON: “The Member while making the speech shall not 

refer to the details of the Bill further than is necessary for the purpose of 

arguments which shall be of a general character.” What is the previous 

sentence?  

“The discussion on a motion that the Bill or as the case may 

be, the Bill as amended, be passed shall be confined to the 

submission of arguments either in support of the Bill or for the 

rejection of the Bill.” 

 

So, you have to decide whether you are supporting the Bill or not 

supporting the Bill, and restrict to the discussion on the Bill. This is the 

sixth time I am requesting you to restrict and confine your discussion to the 

Bill only. 

(1505/AK/RV) 

श्री गौरव गोगोई (जोरहाट) : सभापदत िहोिय, धन्यवाि। 

 िहोिय, िैं यह बात कर रहा ह ां दक आज बैंदकां ग दसस्टि अनफेयर हो चुका है। आज 

बैंदकां ग दसस्टि गरीब, दकसान, छात्र, अनसूुदचत जादत, आदिवासी सिाज के दलए काि नहीं 

कर रहा है। एक सिय था जब इदन्िरा गााँधी जी ने बैंकों का राष्ट्रीयकरण दकया था। उन्होंने 

यह इसदलए दकया था, तादक गरीबों की बैंदकां ग दसस्टि तक पहुांच बने।… (व्यवधान) 

HON. CHAIRPERSON: Please come back to the Bill. 

… (Interruptions) 

श्री गौरव गोगोई (जोरहाट) : सर, िैं तो बैंकों की बात कर रहा ह ां। 

HON. CHAIRPERSON: I have given you so many opportunities. No. 

… (Interruptions) 

SHRI GAURAV GOGOI (JORHAT): Sir, I am talking about banks now. … 

(Interruptions) 

HON. CHAIRPERSON: Why are you talking about proper nouns? You 

please talk about the Bill. 

… (Interruptions) 

SHRI GAURAV GOGOI (JORHAT): Sir, I am now telling you that the 

banking system today is unfair and it is broken. … (Interruptions) The 

banking system, when it underwent nationalization, the objective was to 
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open bank branches in remote areas and to make banking accessible to 

the poor SCs / STs. … (Interruptions) This is what is not happening today. 

… (Interruptions) 

What is happening with farmers? Farmers who want their KCC loans 

to be renewed are not getting it because their credit rating is not being 

corrected by the banks. Students who are from SC / ST community want 

student loans and they are first-generation learners, they are not getting 

student education loans.   

What is happening to young startups? People who are coming from 

the poor and middle-class and who do not have a land bank as a 

collateral, but they want to open up a startup. They are not getting bank 

loans. MSMEs and SMEs who want to expand have to run around banks 

and CEO's and managers. They have to keep going knocking on doors, 

but they still do not get the requisite funds to expand the project and that is 

why the banking system today is broken.  

We also have recommendations. As Opposition, we can also 

recommend. What are we recommending? That banks also must disclose 

where are their major investments? I am asking this because these days 

banks are also operating as mutual caps and as mutual funds. Banks are 

also operating mutual funds. So, many Indian depositors are depositing in 

our banks mutual cap because they have the reputation of that bank to 

consider.  

I am talking about investor protection. Middle-class people today are 

investing in SBI primarily because of SBI's solid reputation. But the 

investor must know how much exposure does SBI have to companies 

undergoing investigation whether inside India or outside. It is for investors 

to know because the stocks with respect to their mid-caps are associated. 

Similarly, penalties for companies who are failing to disclose their 

unfair practises, their penalties must be higher. Today, a company is trying 

to settle a case of SEBI. It is a big company owned by a big billionaire. Do 

you know how much settlement fee they are offering? It is Rs. 28 lakh. Are 

they insulting SEBI? 
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HON. CHAIRPERSON: Kindly conclude now. 

… (Interruptions) 

SHRI GAURAV GOGOI (JORHAT): Are they insulting the law? The 4th 

biggest so-called billionaire’s companies are offering Rs. 28 lakh as 

settlement fees. This is what is happening. 

HON. CHAIRPERSON: Kindly conclude now. 

… (Interruptions) 

SHRI GAURAV GOGOI (JORHAT): So, our recommendation is that 

increase the penalties for companies who do not follow shareholding 

disclosure norms.  

Thirdly, we are talking about governance and talking about boards. 

We must look at boards of institutions and regulators as well and ensure 

that no such regulator or bank or its board has any member who has a 

conflict of interest with a company that is getting the largest of that 

regulator or the services of that bank. 

सर, आिरणीय िांत्री जी ने कहा दक आपने प्रधान िांत्री जी के बारे िें कहा। हिने तो 

ऐसा कहा ही नहीं, उल्टा िझु ेयह बात याि आ गयी। िैं तो उनको धन्यवाि िेना चाहता ह ां दक 

अगर केन्या, बाांग्लािेश, श्रीलांका िें प्रोजेक्ट्स चादहए, तो … (अध्यक्षपीठ के आिेशानसुार 

कायावाही-वतृ्तान्त िें सदमिदलत नहीं दकया गया।) जी आपके साथ हैं।… (व्यवधान) यह है 

आपका ‘एक हैं तो सेफ हैं’ िॉडल।… (व्यवधान) 

 सर, इसदलए हि चाहते हैं दक you give more teeth to SEBI. SEBI wants to 

investigate, but it has no CBI power, Income Tax power or ED power. Why 

is it so? ... (Expunged as ordered by the Chair) … (Interruptions) 

HON. CHAIRPERSON: Please conclude now. Is it relevant to the Bill now? 

… (Interruptions) 

SHRI GAURAV GOGOI (JORHAT): How will they find their Mehul Choksi 

and … (Interruptions) 

(ends) 
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1510 बजे 

डॉ. सनंबत पात्रा (पुरी) : सभापदत िहोिय, आपका धन्यवाि दक आपने िझेु आज बैंदकां ग लॉज़ 

(अिेंडिेंट) दबल, 2024 पर अपनी प्रस्तावना को रखने का िौका दिया।… (व्यवधान) 

 िहोिय, जहाां तक बैंदकां ग सेक्टर का दवषय है, इसिें कोई िो ित नहीं है दक आज 

दहन्िसु्तान पूर े दवश्व िें चौथे नमबर की अथा दस्थदत पर है, इकोनॉदिक पोजीशन पर है।… 

(व्यवधान) 

(1510/GG/UB)  

प्रधान िांत्री नरेंि िोिी जी का जो स्वप्न है, जो साकार होने वाला है, उनके इसी टिा िें, 

India is going to become the third most powerful economy of the globe. प्रधान 

िांत्री िाननीय नरेंि िोिी जी ने वषा 2047 तक दवकदसत भारत का स्वप्न िेखा है, यह साकार हो 

रहा है, इसदलए बैंदकां ग दसस्टि एक रोबस्ट तरीके से काि कर,े उसिें रीफॉमसा हों, यह अदनवाया है। 

इससे पहले िेर ेज्ञानी दित्र बोल रहे थे, उन्होंने एक हैं तो सेफ हैं कहा। िैं कह ांगा दक ठीक कह रहे 

थे। 

 Recognition of the problems in the banking sector, recovery, 

resuscitation, and recapitalisation of the public sector banks or reforms, जब य े

चारों आयाि एक हो जाते हैं तो पदललक सैक्टर बैंक्स सेफ हो जाते हैं। जब ररफॉमसा एक हो जाते 

हैं, तो बैंक्स सेफ हो जाते हैं। िोिी जी जब कहते हैं दक  एक हैं तो सेफ हैं, वह केवल हि सबके दलए 

एक िांत्र नहीं है। … (व्यवधान) वह हि सबके दलए हर धारा िें, चाहे बैंदकां ग ररफॉमसा के दलए भी यह 

िहत्वपूणा है। As far as the amendment of the banking sector is concerned, it is to 

streamline the banking operations to align them with the contemporary 

financial practices. It is the commitment of Prime Minister, Narendra Modi, to 

improve the bank governance, to enhance the investors’ protection and to 

enhance the depositors’ protection.  

 As far as this amendment is concerned, let me also thank the hon. Prime 

and the hon. Finance Minister who is present in the House, that in this 

amendment, the number of nominees has been increased. You are talking 

about the middle class. Today, a middle-class person can nominate four 

nominees in succession. Simultaneously, हिार े बैंकों िें लॉकसा होते हैं। बैंकों से हि 

लॉकसा लेते हैं, आदटाकल रखते हैं। िझेु आश्चया हो रहा है दक  अभी तक बैंक लॉकसा नॉदिनी 

प्रॉदवज़न नहीं था। िैं नरेंि िोिी जी को धन्यवाि िेना चाह ांगा दक इस प्रकार से सक्सेशन के साथ 

एक, िो, तीन, चार, इन सक्सेशन, इसके बाि यह, इसके बाि यह, आप सक्सेशन के साथ 

नॉदिनीज़ के नाि को अपॉइांट कर सकते हैं। 

 आज आपने अभी रूल नांबर 94 के दवषय िें कहा दक the ambit should be within 

the laws and rules framed for the reforms of the banking sector. I want to 
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remain within this ambit and framework. I want to bring out a very pertinent 

point. The banking crisis was one of the biggest legacies that we got from them 

in 2014, thanks to them. Let me give you data. When the Atal Bihari Vajpayee-

led NDA Government took the office, the GNPA ratio in public sector banks 

was 16 per cent. When Atal Bihari Vajpayee ji left the Office of the Prime 

Minister, he brought it down to 7.8 per cent. Thank you Atal Ji! In September, 

2013, when they were concluding SAI, this ratio went up to 12.3 per cent. Atal 

ji had given them 7.8 per cent, but it went up. Thanks to the ‘Phone Banking 

System’. You are trying to improvise upon me. So, I thought I will seek your 

permission. The Phone Banking System of the Congress Party had two P’s, 

where you need not be a performer, but you need to be a powerful man with 

powerful connections in the system. फोन उठा कर के इनके नेता बोलते थे दक लोन िे िो। 

लोन वापस आएगा दक नहीं, िेखना नहीं है। यह इसी फोन बैंदकां ग दसस्टि का नतीजा रहा दक हि 

एनपीए िें गले तक डूब गए थे। धन्यवाि नरेंि िोिी जी दक आपने इनसॉल्वेंसी बैंदकां ग कोड ला कर 

आज दसस्टि को सधुारने का काि दकया है, आज हि आग ेबढ़े हैं।  

(1515/MY/RCP) 

 आज िैं हाउस से एक दनवेिन करूां गा। िैं पहली बार का साांसि ह ां। यहाां ज्ञानी-गुणी लोग बैठे 

हैं।… (व्यवधान) 

 नहीं-नहीं, आप भी ज्ञानी हैं। िैं आपके ऊपर कोई आक्षेप नहीं लगा रहा ह ां। आप ज्ञानी-गणुी 

लोग बैठे हैं। िैं आपसे एक दनवेिन कर रहा ह ां दक आज आप नागरवाला केस जरूर पढ़ें।… 

(व्यवधान) 

 सर, हि पादलायािेंट िें बैठे हैं। I want to bring to your notice a famous case of 

1971. On May 24, 1971, there was a phone call to the Parliament Branch of 

the State Bank of India. फोन उठाया Mr. Malhotra, the Bank Manager and he 

heard the voice of ... (Expunged as ordered by the Chair) the then Prime 

Minister.  ... (Expunged as ordered by the Chair) said in 1971 to Nagarwala, 

साठ लाख रुपय े िे िो। बैंक से दनकाल कर नागरवाला जी को साठ लाख रुपय े िे िो। … 

(व्यवधान) ... (Expunged as ordered by the Chair) के कहने पर साठ लाख रुपय े

नागरवाला को िे दिया गया। बाि िें इस पूर े इश्यू पर रड्ेडी किीशन बैठा।… (व्यवधान) ... 

(Expunged as ordered by the Chair) का नाि तो नहीं आया, िगर उनको पूरी तरीके से 

क्लीयरेंस भी नहीं दिली। आज भी बैंदकां ग फ्रॉड का थ्रीदलांग स्टोरी, mysterious story of the 

banking fraud during ... (Expunged as ordered by the Chair) time is the 

Nagarwala case.  … (Interruptions) 
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1517 hours  

(At this stage, Shri Amrinder Singh Raja Warring 

 came and stood near the Table) 

 

 सभापदत िहोिय, िैं आपको बताना चाहता ह ां दक जहाां तक बैंदकां ग दसस्टि का ग्रॉस 

एडवाांसेस है, … (व्यवधान) 

 सभापदत जी, िैंने ऐसा कुछ तो नहीं कहा दक लोग िुझ पर नाराज हो रहे हैं।… (व्यवधान) 

जहाां तक पदललक सेक्टर बैंक्स का ग्रॉस एडवाांसेस है, आपको जानकर आश्चया होगा दक वषा 2004 

के िाचा िहीने िें यह 6.6 लाख करोड़ रुपये का था। जो ऋण तरुांत वापस लेने के दलए दिया जाता 

है, वह ग्रॉस एडवाांसेस 6.6 लाख करोड़ रुपय ेका था। िाचा, 2012 िें जब इनकी सरकार थी, 

यूपीए की सरकार थी, तब ग्रॉस एडवाांस बढ़ कर 39 लाख करोड़ रुपये का हो गया। इन लोगों ने 

दजसको िन दकया, उसको उठाकर लोन दिया, लेदकन वह लोन वापसी नहीं हुई। … (व्यवधान) 

 सभापदत िहोिय, िैं आज फक्र के साथ कहना चाहता ह ां दक प्रधानिांत्री नरने्ि िोिी जी ने 

जब ऑदफस सांभाला, उसके पश्चात gross NPA of the State on lenders stood at 4.4 

per cent and net NPA at one per cent at the end of September, 2023. … 

(Interruptions) सभापदत िहोिय, िैं बैंदकां ग दसस्टि के दलए कह रहा ह ां। Our banking 

system was on ventilator. … (Interruptions) हिारा बैंदकां ग दसस्टि वेंदटलेटर पर था। 

HON. CHAIRPERSON (SHRI KRISHNA PRASAD TENNETI): Kindly be 

seated.  He is discussing about the Bill only. 

… (Interruptions) 

DR. SAMBIT PATRA (PURI):  It took Modi ji to come, rescue, recover and 

resuscitate; RRR … (Interruptions) तेलगु ुिें अभी एक बहुत बड़ी िूवी है, दजसका नाि 

आरआरआर है; rescue, resuscitate and recover the banking system of India.  … 

(Interruptions) 

1519 hours  

(At this stage, Shri Amrinder Singh Raja Warring  

went back to his seat.) 

 

HON. CHAIRPERSON: Kindly be seated.  Kindly listen to the hon. Member. 

… (Interruptions) 

DR. SAMBIT PATRA (PURI):  I am astonished Chairman, Sir that the 

alienated, external vulnerability that the Indian banks were under the UPA 

Government is whopping.  The India’s external vulnerability shot up because of 

overdependence on External Commercial Borrowings what we call as ECBs. 
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The borrowing crisis which was one of the most infamous crises of the UPA 

Government during 2004 and 2014 when the Atal Bihari … (Interruptions)  I am 

astonished that they do not want to listen to this but I believe that there are 

certain issues which I would surely be highlighting over here.  I would like to 

bring to your attention the fact that the Modi Government turned around the 

banking system, the banking sector and over Rs.10 lakh crore bad loans have 

been recovered in 10 years. 

(1520/PS/CP) 

HON. CHAIRPERSON (SHRI KRISHNA PRASAD TENNETI): Sambit Patra ji, 

one second please.  

… (Interruptions) 

HON. CHAIRPERSON: Kindly be seated. 

… (Interruptions) 

SHRI A. RAJA (NILGIRIS): Sir, there is one Point of Order – Rule 94. … 

(Interruptions) 

HON. CHAIRPERSON: I will listen to you if you are seated.  

… (Interruptions) 

HON. CHAIRPERSON: Kindly be seated. I will listen to you. 

… (Interruptions) 

HON. CHAIRPERSON: Please be seated. I will listen to you. 

… (Interruptions) 

HON. CHAIRPERSON: Sir, please be seated.  

… (Interruptions) 

HON. CHAIRPERSON: Please allow the House to function. You cannot stand 

as you wish. 

… (Interruptions) 

HON. CHAIRPERSON: Please be seated. I am requesting you. Why do you 

not listen to my request?  

… (Interruptions) 

HON. CHAIRPERSON: Please be seated. No, it cannot go on like this. Please 

be seated.  

… (Interruptions) 

HON. CHAIRPERSON: I am requesting everybody. Sir, please look behind. 

… (Interruptions) 
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SHRI GAURAV GOGOI (JORHAT): Only two people. 

HON. CHAIRPERSON: No, there are ten.  

 Mr. Raja, would you like to speak now? 

SHRI A. RAJA (NILGIRIS): I am referring to Rule 94. … (Interruptions) Why 

are you laughing? Do not be a laughing stock? … (Interruptions) Why are you 

laughing? … (Interruptions) 

HON. CHAIRPERSON: Mr. Raja, kindly address the Chair.  

SHRI A. RAJA (NILGIRIS): The hon. Member Nishikant submitted before this 

House about Rule 94 that Gogoi is exceeding the limit. It is beyond 94. Now, 

the hon. Member is saying that in 1971, ... (Expunged as ordered by the Chair) 

picked up the phone and a loan was granted by the State Bank. Is it within the 

Bill? Are you having any substantial evidence? … (Interruptions) Where is the 

evidence? … (Interruptions) ... (Expunged as ordered by the Chair) is not in 

the House. Beyond the metes and bounds of the Bill, you are referring the 

name of ... (Expunged as ordered by the Chair) without any reason. These are 

baseless allegations. ... (Expunged as ordered by the Chair) What does that 

mean? … (Interruptions) 

HON. CHAIRPERSON: I heard you.  

… (Interruptions) 

HON. CHAIRPERSON: Mr. Sambit Patra, if you have anything to say in 

defence, I will listen to it. Otherwise, I will take a decision.  

DR. SAMBIT PATRA (PURI): Sir, I draw my powers from what you made in the 

Rule no. 94. We have to be within the ambits of the Bill that is being discussed, 

the amendments that are being discussed. Here, we are discussing the Indian 

Banking Sector and the amendments therein. So, of course, the Nagarwala 

case is one of the foundations on which reforms of the banking sector are 

based. It is recorded. It is noted. … (Interruptions) It is a foundation on which 

the reforms of the banking sector are based. And by the way, I would like to 

remind the hon. Member that ... (Expunged as ordered by the Chair) did not 

pick up the phone. Mr. Malhotra picked up the phone. He was the Manager. … 

(Interruptions) Assumingly, ... (Expunged as ordered by the Chair) was the 

caller. So, he has got the whole thing wrong.  
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HON. CHAIRPERSON: Thank you, Sir. 

 Hon. Minister, Shri Kiren Rijiju ji. 

… (Interruptions) 

HON. CHAIRPERSON: Please be seated.  

1524 बजे   (िाननीय अध्यक्ष पीठासीन हुए) 

THE MINISTER OF PARLIAMENTARY AFFAIRS; AND MINISTER OF 

MINORITY AFFAIRS (SHRI KIREN RIJIJU): First of all, while sitting here, I 

heard some of the Members from the Opposition Bench said, ‘चेयरिैन हाय हाय !’ 

You raised slogans against the Chair. I take serious objection to that. चेयर के 

दखलाफ आप इस तरह से दटप्पणी नहीं कर सकते हैं। … (व्यवधान) You can raise rules. … 

(Interruptions) आप एक दिनट सनु लीदजए। आप रूल के तहत बात रख सकते हैं। आपने चेयर 

के दखलाफ हाय-हाय का नारा लगाया। आप नाराज हो सकते हैं, लेदकन चेयर के दखलाफ नारा 

नहीं लगा सकते हैं। 

डॉ. मोहम्मद जावेद (नकििगजं) : हि कुछ नहीं कर सकते। … (व्यवधान) 

श्री ककरने ररकििू : यह क्या कोई तरीका है? … (व्यवधान) क्या यह बात करने का कोई तरीका 

है?…(व्यवधान) यहाां काांगे्रस पाटी के लीडर भी हैं, दडप्टी लीडर भी हैं। क्या ऐसे ही कोई भी 

उठकर खड़ा होकर अपनी िजी से बोलेगा? सिन ऐसे नहीं चलता है। आपको ऑथराइज दकया है 

तो आप उदठए। यहाां व्यवस्था की बात उठाई गई। राजा जी ने रूल को कोट करते हुए कहा।  

(1525/NK/SMN) 

सबसे पहले चेयर के दखलाफ जो नारा लगाया, चेयरिैन हाय, हाय, यह बहुत गलत है, इसके दलए 

जरूरत पड़े तो िाफी िाांगना चादहए। िूसरा, सांदबत पात्रा जी ने जो बात रखी है, उन्होंने एक 

एदग्जदस्टांग केस के बार ेिें बताया, उन्होंने कोई िनगढांत कहानी नहीं सनुाया है। एक एदग्जदस्टांग 

केस को उन्होंने रफेर दकया है। … (व्यवधान)  उन्होंने कोई यहाां दडस्कवरी नहीं दकया है। वह केस 

ररकाडा िें है। हिने दडस्कवरी करके नया केस नहीं दनकाला है। िैं चाहता ह ां दक आज बहुत 

िहत्वपूणा दबल पर चचाा हो रही है। हि दबल पर ही केदन्ित रहें, िैं अपने िेंबसा से भी कह ांगा दक वह 

दबल पर ही कें दन्ित रहकर बात करें, आपके लोग भी दबल पर ही बोलें, यही िेरा आग्रह है। … 

(व्यवधान) 

SHRI K. C. VENUGOPAL (ALAPPUZHA): Sir, we are debating on the banking 

legislation. Actually, he crossed all the limits. ... (Expunged as ordered by the 

Chair) was assassinated. She is a martyr of this country. She fought against 

Pakistan and won the war. Entire India is treating her as mother. I want to 

remind the Members that when we won the war against Pakistan, ... 

(Expunged as ordered by the Chair) … (Interruptions) 
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What did he say now? He said that ... (Expunged as ordered by the 

Chair) took the telephone and called the Bank Manager and asked the bank 

manager to do this. Was he a witness there? Was he present there? Was he 

present at that time? … (Interruptions) 

माननीय अध्यक्ष: वणेगुोपाल जी, एक दिनट सदुनए, प्लीज। िैं एक व्यवस्था िे रहा ह ां, अगर 

आपको कोई ऑलजेक्शन है तो स्वगीय इांदिरा गाांधी जी का नाि एक्सपांज कर िेंगे। लेदकन िेरी यह 

अपेक्षा है जो बात सांसिीय काया िांत्री जी ने कहा दक चेयर पर कभी भी दटप्पणी नहीं करें, जो चेयर 

पर बैठा है वह हिार ेदलए प्रदतष्ठा का सवाल है। हि अगर सिन की िायाािा रखेंग ेतो उदचत रहेगा।  

माननीय अध्यक्ष: श्रीिती दनिाला सीतारिण जी, आप बोलना चाहती हैं?  

SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir. Thank you for giving me 

this opportunity to speak in between.  

माननीय अध्यक्ष: आपने दबल पर एक किेंट्स दकया, उसी पर दटप्पणी करना चाहती हैं।  

SHRIMATI NIRMALA SITHARAMAN: I will definitely say all this and more 

during my reply. I will say all this and more during my reply. … (Interruptions) I 

have not finished yet. You may thank me afterwards. I have not finished yet.  

 Sir, I would like to appeal to you that since the point derived from 1994 

and then said confine yourself to the Bill, I am here wanting to hear and then 

wanting to reply and you have taken a considered call. I respect your call that 

you would remove the name of former Prime Minister. ... (Expunged as 

ordered by the Chair). We all respect Mrs. Indira Gandhi for her achievements. 

Of course, we equally remember of her Emergency but I think it is important. … 

(Interruptions) I think it is important ... (Expunged as ordered by the Chair) It is 

contentious. There is no proof. There are enough people who said he has not 

said that. Therefore, even that statement that Vajpayee Ji said this should be 

equally removed and you have taken a considered call. … (Interruptions) 

 Why Mrs. Indira Gandhi is not respected? I said Mrs. Indira Gandhi is 

respected. Do you have an objection? I said Mrs. Indira Gandhi is respected. 

Do you have an objection on that? What is this Sir?  

(1530/SM/SK) 

 Sir, you have said that it will be removed from Shri Sambit Patra’s 

speech. I appeal to you that people have spoken beyond 1994 and I take the 

name of hon. Member Shri Gaurav Gogoi here. Most of his speech was 
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beyond 1994. Sir, would you consider removing that also from the record? … 

(Interruptions) 

SHRI K. C. VENUGOPAL (ALAPPUZHA): Sir, she is putting question on you. 

SHRIMATI NIRMALA SITHARAMAN: Hon. Member, Shri K. C. Venugopal is 

very, very clued in on what I am saying … (Interruptions) Therefore, Sir, he is 

saying that I am challenging you … (Interruptions) No, I am appealing to you to 

remove Shri Gogoi’s complete speech which was beyond this Bill. Equally, the 

speech of the hon. Member who said “Chairman hai hai” should be removed … 

(Interruptions) That is my request to you … (Interruptions) 

माननीय अध्यक्ष: िािा, प्लीज़ बैठ जाएां। 

… (व्यवधान) 

माननीय अध्यक्ष: दवत्त िांत्री जी ने जो सवाल उठाए हैं दक िाननीय अटल जी ने क्या बोला था। 

िझेु लगता है यह ररकॉडा िें नहीं जाना चादहए। इस दवषय को ररकॉडा की सत्यता के बाि ही ररकॉडा 

िें जाना चादहए। यह परुानी घटना है। 

िेरी िाननीय सभी िल के सिस्यों से अपेक्षा है दक  हि सिन की गररिा बनाते सिय दबल 

िें और दबल िें जो सांशोधन लाए गए हैं, उसके पररपे्रक्ष्य और उसकी पररदध िें बोलें। हि यहाां दबल 

पर अगर पोदलदटकल आरोप-प्रत्यारोप लगाते रहेंगे तो इससे सिन की गररिा बढ़ेगी, दवधेयक पर 

चचाा होगी? आप अच्छे सांशोधन िें, अच्छे दवचार िें। अगर दबल िें कोई किी है, सांशोधन करना है 

तो दवचार बताएां। दवधेयक पर दजतनी दडटेल्ड चचाा होगी, सारगदभात चचाा होगी तो दनदश्चत रूप से 

सरकार के ध्यान िें रूल्स बनाते सिय यह दवषय आएगा। अगर आवश्यक होगा तो दवधेयक के 

खांडों पर भी दवचार दकया जाएगा।यही सिन की गररिा रही है। 

 िैं सोचता ह ां दक  आप सिन की गररिा बनाए रखें। सिन िें दवधेयक पर चचाा करते हुए हि 

पोदलदटकल पररप्े्रक्ष्य िें न जाएां। दवधेयक िें जो सांशोधन लाए गए हैं, आप दवधेयक के कां टेंट्स के 

पररपे्रक्ष्य िें बोल सकते हैं। सिन की अच्छी परांपरा रही है, इसे बनाए रखें, आप सबसे यही अपेक्षा 

है। 

… (व्यवधान) 

माननीय अध्यक्ष: िाननीय सिस्य, अब आप कन्कलूड करें। 

डॉ. सनंबत पात्रा (पुरी) : िैं कन्कलूजन िें कुछ िहत्वपूणा दबांि ुबैंदकां ग सैक्टर और इस दबल से 

सांबांदधत रखना चाहता ह ां। This Bill is basically a reform Bill of the banking sector.  

दकस प्रकार से बैंदकां ग सैक्टर के ररफामसा चल रहे हैं, इसी कड़ी िें आगे ररफामसा कैसे होंगे, यही 

चेष्टा है। 

 आपको जानकर खशुी होगी दक हिारी सरकार के आने के पश्चात् वषा 2014-23 के बीच िें 

भारतीय बैंदकां ग प्रणाली िें लगभग िस लाख करोड़ रुपये, हि बैड बैंक लोन के कारण वांदचत थे, 
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िस लाख करोड़ रुपय ेररकवर दकए गए हैं। जैसे आज का ररफािा हो रहा है, इसी तरह के ररफािा के 

कारण यह सांभव हो पाया।  

आज यहाां ईडी और सीबीआई की बात हुई, िैं इस पर नहीं जाना चाह ांगा लेदकन  जो डेटा 

ईडी को लेकर है, िैं इसके बार ेिें जरूर बताना चाह ांगा, बैंदकां ग सैक्टर से ईडी ने लगभग 1105 बैंक 

फ्रॉड्स को इन्वेदस्टगेट दकया है और इसिें से जो कदन्फस्केट दकया है, अटैच्ड दकया है प्रोसीड्स 

ऑफ क्राइि से, वह 64920 करोड़ रुपये है। About Rs. 64,920 crore have been 

confiscated from proceeds of crimes.  

सबसे बड़ी बात है दक  दिसांबर, 2023 तक कदन्फस्केटेड एिाउांट िें से 15,180 करोड़ 

रुपये पदललक सैक्टर बैंक्स को, पीएसबीज़ को दिया गया है। यही तो बैंदकां ग ररफािा होता है।  

 िैं आज िाननीय प्रधान िांत्री नरने्ि िोिी जी और िडैि दनिाला सीतारिण जी का धन्यवाि 

करूां गा दक ररसेंट बैंदक ांग ररफामसा हुए हैं, उसके कारण भारत के बैंकों ने इदतहास रचा है।  

(1535/RP/KDS) 

A significant milestone has been achieved by recording its highest ever 

net profit of Rs. 3 lakh crore. यह सब हिार ेदडसाइदसव लीडरदशप के कारण सांभव हुआ है।  

िहोिय, िाननीय दवत्त िांत्री जी ने दजन 7 क्लॉजेज के बार ेिें कहा है, उन 7 क्लॉजेज को िैं केवल 

टच करके बैठूांगा। पहला क्लॉज था ‘definition of fortnight’. दजसे दहांिी िें पखवाड़ा कहते हैं। 

पहले जो पखवाड़ा होता था, वह फ्राईडे टू फ्राईडे होता था। इस बार दनणाय दलया गया है दक not 

from Friday to Friday but from 1st to 15th and 15th to 30th would be the dates.  

This standardises the calculation of the cash reserves. यह एक स्टैंडडा सेट करगेा, 

जो अपने-आप िें एक बहुत बड़ा ररफॉिा है।  

1535 hours   (Shri Krishna Prasad Tenneti in the Chair)  

 Second is the ‘tenure of the Directors of the Cooperative Banks’. आप िेख 

सकते हैं दक a director cannot hold office beyond eight years. पहले यह 8 वषा था, 

दजसे बढ़ाकर 10 साल दकया गया है। यह को-ऑपरदेटव सेक्टर िें स्टैदबदलटी लाने के दलए दकया 

गया है। So, the cooperative sector which forms the backbone of the banking 

system in our country, and in various activities, दजससे दक स्टैदबदलटी दिले, इस हेत ुिैं 

िाननीय प्रधान िांत्री जी को धन्यवाि करना चाहता ह ां।  

The third point is about prohibition on common directors in cooperative 

banks. इसिें भी सांशोधन की बात की गयी है। This enhances the coordination and 

strengthens the leadership within the banking system.  

 The fourth one is the ‘substantial interest in the company’. पहले 10 प्रदतशत 

शेयर या 5 लाख रुपये आप होल्ड करते थे, तो आप उसिें डायरके्टर नहीं हो सकते थे। आपको 

दडस्क्लोज करना पड़ता था। इसे 2 करोड़ कर दिया गया है। स्वाभादवक रूप से यह बड़े इन् वेस्टसा 

को फैदसदलटेट करगेा, दजससे हि लोगों का भला होगा, गरीबों का भला होगा।  
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Next is the Settlement of unclaimed accounts. यह बहुत िहत्वपूणा क्लॉज है। 7 वषों 

के बाि अनक्लमेड अकाउांट्स आईपीएफ िें जाएांग।े Any individual who subsequently wants to 

claim his unclaimed account, shares, interest, can claim it back.  I congratulate, 

Madam Finance Minister for bringing in this Clause.  

The last point is related to renumeration of the auditors. जो पहले दस्रांदजांट िेजर 

था दक केवल आरबीआई ही इस पर दनणाय लेती थी दक ररम यूनेरशेन दकतना होगा, यह फ्रीडि अब बैंकों 

को दिया गया ह ै दक ऑदडटसा का ररम यूनेरशेन दकतना होगा। This kind of reform is what is 

required for a Viksit Bharat of 2047.   

Here, it would be an injustice if I do not mention one thing.  I am a first time 

Member of this House.  Previously, when I used to watch the proceedings in the 

television, once I was watching and Lok Sabha was in Session.  I saw the then 

Finance Minister.  I would not name him because the rule says I cannot name him.  

He, in the House, said: “Do you believe that in a digital India sabji wala, thela wala, 

rehdi wala would be able to connect with digital India?  This is not possible.” “यह 

सांभव नहीं है दक सलजी वाले के पास दडदजटल इांदडया का कुछ हो सकता है या वह पे काडा लेकर 

घूिेगा।“. Sir, times have changed.  Modiji proved contrary to what the then Finance 

Minister was saying.  जब िैं अपने सांसिीय क्षेत्र परुी िें नेवी डे के दलए डे्रस ररहसाल िेखने गया था, 

तो िझेु बहुत दिनों बाि सी-बीच पर गोलगप्पे खाने का िन हुआ। िैंने गोलगप्पे खाए, तो पेटीएि करके िैं 

आया ह ां। यही फका  ह ैयूपीए और एनडीए सरकार िें।  

धन्यवाि। 

(इदत) 

 

HON. CHAIRPERSON (SHRI KRISHNA PRASAD TENNETI): Before I call Shri 

Rajeev Rai ji, Saugata Roy ji, you can put your point within one minute. 

PROF. SOUGATA RAY (DUM DUM): Sir, while the discussion was going on, 

hon. Member, Nishikant Dubey, referred to Rule 94 which says that the 

discussion on a motion that the Bill or as the case may be, the Bill as 

amended, be passed shall be confined to the submission of arguments either 

in support of the Bill or for the rejection of the Bill.  This is all right and well-

taken.  

HON. CHAIRPERSON: Kindly conclude now.  

PROF. SOUGATA RAY (DUM DUM): Sir, you are also new to the House.  Please 

listen to me.  You may pick up a little bit of information from me.  We are not in the 

stage of passing the Bill.  We are in the stage of consideration of the Bill.  Please 

read this.  
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(1540/NKL/MK) 

 Please see Rule 93 (1) which says: 

“When a motion that a Bill be taken into consideration has been 

carried and no amendment of the Bill is made, the member in charge 

may at once move that the Bill be passed.” 

So, what is going on right now? We are discussing a motion for 

consideration of the Bill. While we are discussing a motion for consideration of the 

Bill, it gives us a wide leeway and a wide passage. We can discuss the Bill along 

with all the other connected aspects of the Bill. The problem is that clever lawyers 

always cite a wrong law to establish their point. That is what Mr. Nishikant Dubey is 

trying to do. He is trying to be clever by not quoting Rule 93 (1). By just reading 

Rule 94, he is misleading the House. … (Interruptions) There is a wide scope of 

discussion. … (Interruptions) 

HON. CHAIRPERSON (SHRI KRISHNA PRASAD TENNETI): Sir, I have heard 

you.  

… (Interruptions) 

PROF. SOUGATA RAY (DUM DUM): There is a wide scope of discussion, of 

course, not to the extent what Mr. Sambit Patra did by mentioning respected Indira 

Gandhi ji’s name. … (Interruptions) 

HON. CHAIRPERSON: Sir, thank you. As you have taken the name of Shri 

Nishikant Dubey ji, I have to give him an opportunity to speak. 

… (Interruptions) 

HON. CHAIRPERSON: Mr. Sougata Ray ji, I have heard you. Your point is well 

taken. It is comprehensively stated.  

… (Interruptions) 

HON. CHAIRPERSON: I have given the permission to Shri Rajeev Rai ji.  

… (Interruptions) 

HON. CHAIRPERSON: Kalyan Banerjee ji, I have not given you the permission to 

speak.  

… (Interruptions) 

डॉ. निनिकान्त दुबे (गोड्डा) : सभापदत िहोिय, िैं सौगत बाबू का बहुत ररगाडा करता ह ां। वे प्रोफेसर 

हैं। व ेकुछ भी बोल सकते हैं। उसके बगल िें दनयि – 94 िें दलखा हुआ है-  

“Scope of debate on motion for passing of Bill.” 

यदि  इसके पीछे िें दलखा हुआ है तो दडबेट ही हो रहा है। प्रोफेसर साहब आधा रूथ बताकर पूर े

िेश को गिुराह करने का प्रयास न करें। िैं इस हाउस से यही अपेक्षा करूां गा । … (व्यवधान) 



03-12-2024     MMN      Uncorrected / Not for publication  375 

 

 

1542 बजे 

श्री राजीव राय (घोसी) : सभापदत िहोिय, आपने िझेु बोलने का िौका दिया, इसके दलए 

आपका बहुत-बहुत धन्यवाि । िैं अपने राष्ट्रीय नेततृ्व का आभारी ह ां दक राष्ट्रीय नेततृ्व ने 

िझेु बोलने के दलए कहा। … (व्यवधान) 

 सभापदत िहोिय, हि बहुत दिनों से सनु रहे थे दक बैंदकां ग अिेंडिेंट दबल आ रहा है। 

हिार ेजैसे लोग, जो गााँव के हैं, गरीबों के हैं, बड़ी उमिीि के साथ सोच रहे थे दक जब सधुार 

की बात होती है तो सधुार िें यह भी बताया जाएगा दक बैंक की दकन बीिाररयों से सबस े

ज्यािा लोग ग्रदसत हैं। जैसे- दसदबल, बच्चों के दलए एजकेुशनल लोन, एग्रीकल्चरल लोन 

और छोटे-छोटे व्यापाररयों के दलए लोन आदि के बार ेिें बातें होंगी। िैं इांदिरा जी और अटल 

दबहारी वाजपेयी जी का नाि नहीं लूांगा, क्योंदक िैं जानता ह ां दक उसको दनकाल दिया 

जाएगा। लदेकन, िैं यह जरूर उमिीि कर रहा था दक 2000 रुपये के नोट िें जो दचप थी, 

उसके बार ेिें बता दिया जाएगा दक वे कहाां गए और 2000 रुपये के नोट क्यों गायब हो 

गए? िैं यह भी उमिीि कर रहा था दक बैंदकां ग लॉ िें अिेंडिेंट करके यह भी बता दिया 

जाएगा दक जो 15 लाख रुपये आ गए थे, वे कब और कैस ेबाांटे जाएांग?े लेदकन, दफर िझेु 

ख्याल आया दक हि दकन लोगों से उमिीि कर रहे हैं। इनके दलए हि िो लाइनों िें बात 

करेंग-े 

“इनसे न उमिीि करो इतनी सािगी के साथ, 

ये िौर अलग है, ये लोग अलग हैं, 

अगर इस िौर िें इनसे वफा ढूांढ रहे हो, 

तो बड़े नािान हो जहर की शीशी िें िवा ढूांढ रहे हो”  

 

 सभापदत िहोिय, हिार ेदित्र डॉ. संबबत पात्रा जी ने गोलगप्पे खाये और पेटीएि स े

पैसे पे कर दिए। िो परसेंट, डेढ़ परसेंट के दहसाब स े दकतना पैसा कहाां चला गया? अगर 

पेटीएि किीशन नहीं लतेा तो िेरा पैसा सीधे गरीब को जाता। उसको िस रुपये के िस 

रुपये दिलते, लेदकन वह बीच िें िलालों को िे दिया गया। यह पहली बार हुआ दक पेटीएि 

का प्रचार िाननीय प्रधानिांत्री जी ने दकया। यह परांपरा भी पहली बार शरुू हुई। … 

(व्यवधान) 

(1545/SJN/VR) 

 सभापदत िहोिय, दपछल ेतीन सालों िें बड़ी अच्छी-अच्छी टदिानोलॉजी लाई गई है। 

िैंने पोस्ट कर दिया था दक दपछले तीन सालों िें उद्योगपदतयों के 5,64,365 करोड़ रुपये 

राइट ऑफ कर दिए गए हैं। अगर यह कहा जाएगा दक िाफ कर दिया गया है, तो आप कहेंग े
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दक नहीं-नहीं, राइट ऑफ दकए गए हैं। िैं आज आपसे अपने नेता के सािने यह िाांग करता 

ह ां दक िेश के दकसानों के ऊपर चाहे दकतना भी कजा हो, सबको राइट ऑफ करने की 

घोषणा कर िीदजए, हि उसका स्वागत करेंगे, लेदकन आपकी बदुि यहाां नहीं आती है। 

 आप चौथी सबसे बड़ी अथाव्यवस्था की बात करते हैं, आप तीसरी सबसे बड़ी 

अथाव्यवस्था की बात करते हैं। तब हिार ेजैसे लोग इस सिन िें नहीं थे, लेदकन टीवी पर 

यह सनुकर हिारा सीना चौड़ा हो जाता था, जब कोई कहता था दक िेश िें रुपये की केवल 

कीित ही नहीं दगरती है, बदल्क िशे का स्वादभिान भी दगरता है, तब हिें लगा था दक कोई 

आएगा, वह स्वादभिान बढ़ाएगा। िैं तो आपसे जानना चाहता ह ां दक िशे के स्वादभिान को 

आपने दकस रसातल िें भेज दिया है और उसको कहाां तक दगराने का इरािा है? 

 चौथी सबसे बड़ी अथाव्यवस्था बन जाएगी, डॉलर की कीित के सािने रुपये की 

कीित खत्ि हो जाएगी और आप अपनी पीठ थप-थपाएांगे। इस िेश का जो बैंदकां ग दसस्टि 

है, वह गरीबों के घरों से दिन भर की किाई दनकालता है। िैडि, िैं आपस ेअनरुोध करता ह ां 

दक इस पर जरूर दवचार कररएगा। अगर कोई गरीब दिन भर सलजी बेचता है और रात या 

अगल े दिन बैंक िें पैसा जिा करता है, दफर दनकालता है, तो वह अपने ही पैसे पर 

राांजेक्शन फीस ितेा है। पहली बार इस िेश ने यह भी िेखा है दक गरीब दजतनी बार भी बैंक 

िें जाएगा और बैंक से पैसा लेकर आएगा, तो आपको कुछ न कुछ जरूर होगा। आप तो 

िांदिर के उस िहांत की तरह हो गए हैं दक जब जाएांगे, तब कुछ िकेर आएांगे। यह तो ठीक 

नहीं है। 

 पहले िैं इस सिन िें नहीं था। इस िेश िें िैंने एजकेुशनल लोन के दलए बड़ी लड़ाई 

लड़ी है। जब आप छात्रों के एजकेुशनल लोन के दलए दनयि बनाते हैं, तब बड़ी अच्छी 

तस्वीर पेश करते हैं। िेरा एक िािला पादलायािेंट की किेटी ने हल दकया था। जब बच्चे 

एजकेुशनल लोन लेने के दलए जाते थ,े तब कहते थे दक 50 प्रदतशत िाक्सा होने चादहए। 

जब बैंक से एजकेुशनल लोन लेकर कोई बच्चा साक्षर होगा, आप 4,00,000 रुपये स े

अदधक पर 9, 10, 12 या 14 प्रदतशत कोलटैरल दसक्योररटी की बात करते हैं। कोई 

व्यापारी लोन लेने जाता है, तो उसके दलए कोलैटरल दसक्योररटी है या नहीं है, िझेु तो 

नहीं पता है। अगर आपने िाजान का ररकॉडा बनाया है, तो िेश ने वह ररकॉडा भी िखेा है दक 

लोग िेश का सबसे ज्यािा पैसा दविेशों िें लकेर चले गए हैं और वे भाई वापस नहीं आएां। 

 आिरणीय सभापदत िहोिय, िैं आपका ध्यान दसदबल स्कोर की तरफ आकदषात 

करना चाह ांगा। वषा 2005 िें जब दनयि बना था, तब बैंकों की तानाशाही थी। िैं स्वयां 

उसका भकु्तभोगी रह चकुा ह ां। िैं लड़ाई लड़ते-लड़ते एिपी बना ह ां, अब शायि उसका 

सिाधान हो रहा है। कोई एनपीए न हो, अच्छे इन्टेंशन के साथ यह आया था, तभी इसको 
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सरकार लाई थी, लेदकन एकतरफा कानून है। सबके पास के्रदडट काडा होगा, आपके पास 

फोन आएगा, वे कहेंगे दक आपका के्रदडट काडा स्वीकृत हो गया है, के्रदडट काडा का पैसा भी 

शरुू हो जाएगा। जब एक दिन पैसा इकट्ठा करके घर बनावाने या बच्चों को पढ़ाने या बेटी 

की शािी करने के बार ेिें सोचेंगे, तो आपको पता चलेगा दक आपका दसदबल स्कोर खराब 

है। तब आप ढूांढ़ेंग ेतो पता चलेगा दक उस सिय एक के्रदडट काडा दलया था, दजसकी 

जानकारी आपको नहीं है।  

बैंक एकतरफा जानकारी लेते हैं। वे गरीबों का दसदबल स्कोर खराब कर ितेे हैं, 

िध्यि वगीय लोगों का दसदबल स्कोर खराब कर िेते हैं। जब उसको जरूरत पड़ती है, तब 

कोई तो ऐसा दसस्टि होना चादहए दक िोनों तरफ की बातें सनुी जाएां। अगर बैंक के पास 

जानकारी आती है दक आपने पेिेंट नहीं दकया है या कोई दडफॉल्टर है, तो एक ई-िेल दकया 

जाता that we have received this information from the bank. Kindly clarify if 

you are a defaulter or you have paid that amount. उसके बाि करना चादहए। 

दसदबल स्कोर के दनयि को सधुारने की जरूरत है। 

 पता नहीं दकतना सिय है। िैंने वषा 2005 िें घर बनाने के दलए एक बैंक स ेलोन 

दलया था। िैंने लगातार 15 सालों तक दबना दकसी दडफॉल्टर के पेिेंट दकया, जब िैं 15 

साल के बाि बैंक गया और कहा दक िझेु एनओसी िे िो, तब कहा गया दक इस िौरान 

लयाज िर बढ़ गई थी, इसदलए आपके ऊपर 19,00,000 रुपये का कजा अभी और बाकी 

है। उसी खाते िें िेर ेपैसे थे, उसी बैंक िें िेर ेस्कूल-कॉलेज के सभी खाते थ।े िझुसे न ही 

कोई कमयदुनकेट दकया गया, न ही कोई ई-िेल आया, वे आटो डेदबट कर सकते थे, िझेु 

ररिाइांड करा सकते थे। िांत्री जी, िैंने आपको भी पत्र दलखा था। िैं िखु के साथ कह ांगा दक 

आपने उस पत्र का जवाब भी नहीं दिया, सिाधान तो िूर की बात है।   

(1550/SPS/SAN) 

 िैंने आपको लटैर दलखा था। अगर आप कहेंगे तो लटैर आपके सिक्ष रख िूांगा। िैं 

सांशोधन िें ररकिेंडेशन के दलए तीन-चार बातों की तरफ आपका ध्यान दिलाना चाह ांगा। 

एक एजकेुशन लोन है। जब बच्चों की पढ़ाई पर खचा आ रहा है और अगर सरकार सही िें 

उस दिशा िें है तो उसको ध्यान िें रखते हुए 20 लाख रुपये तक का लोन लयाज िकु्त करने 

की घोषणा करनी चादहए। दडदजटल करेंसी की बात होती है तो बैंक िें पैसा रखने िें भी डर 

लगता है। एक फोन आता है और फोन पर बातें होती हैं। जब हि और आप सब पैिा नहीं 

हुए थ,े लेदकन जो व्यदक्त यहाां नहीं है, अब दडदजटल अरसै्ट िें पैसा चला जाता है। यह 

आपकी टेकनोलॉजी की िेन है। सबसे ज्यािा फ्रॉड हिार ेउत्तर प्रिेश िें हो रहा है। लॉकरों 

िें नॉदिनी के नाि बढ़ा दिए गए हैं। क्या इस सिन को बताने का कष्ट करेंगे दक अगर िेर े
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लॉकर िें करोड़ों रुपये हैं और वह चोरी हो गए या गायब हो गए तो बैंक की लायदबदलटी 

दकतने की बनती है? जहाां तक िेरी जानकारी है तो बैंक की कोई लायदबदलटी नहीं है।  

 िहोिय, उत्तर प्रिेश िें एक लाख रुपये तक 37 लॉकरों से एक साथ चोरी हो गए थे। 

ऐसा कानपरु, गादजयाबाि, आन्र प्रिशे और कुगा िें हुआ। यदि आप उसकी जानकारी 

दनकालेंग ेतो आपके पास दलस्ट आ जाएगी। आििी लॉकर िें िेहनत का पैसा रखता है, 

आप उसकी फीस लेते हैं, लेदकन पैसा गायब हो जाता है तो कोई दजमिेिारी नहीं है। आप 

साइबर फ्रॉड के ऊपर कानून बनाते हैं, व्याख्यान िेते हैं, लैक्चर िेते हैं, िैसेदजांग होती है, 

लेदकन हर रोज लोगों का पैसा लूटा जाता है। गरीब व्यापाररयों को कजा दिए जाते हैं।  

िैं दशक्षा लोन पर 20 लाख रुपये और दकसानों के दलए िाांग करूां गा। अगर बैंदकां ग 

ररफॉिा करना है तो जो आपके दित्र बाहर चले गए हैं, जो इस िेश के तथाकदथत उद्योगपदत 

चले गए हैं, दजन बातों को कहकर आप सरकार िें आए थे, अपने उन परुाने वीदडयोज को 

िेख लीदजए, अपने परुाने भाषणों को िेख लीदजए, उन पर अिल लाइए। िेश के दकसान 

बॉडार पर भीतर आने के दलए तरस रहे हैं, आत्िहत्या कर रहे हैं, बच्चे आत्िहत्या कर रहे 

हैं, बेरोजगारी बढ़ रही है, उस पर ध्यान िीदजए, तब बैंदकां ग ररफॉिा होगा। गरीबों का पैसा 

बैंक िें डाल िनेे से कोई ररफॉिा नहीं होता है। उस ररफॉिा का कोई ितलब नहीं है। आप 

चौथी अथाव्यवस्था बन जाइए और एदशया की सबसे किजोर करेंसी का नाि भारत का 

रुपया हो जाए। हिार ेदलए और इस िेश के दलए नोटबन्िी िें बैंक की लाइन िें िाां लगी थी 

और उसस ेबच्चा पैिा हुआ। हिार ेराष्ट्रीय अध्यक्ष जी उस खजाांची बच्चे का जन्िदिन 

िनाकर आपको याि दिलाते रहते हैं। वह नोटबन्िी नहीं थी। गोगोई जी ने सही कहा दक तब 

आप ठैंगा दिखा रहे थे, आपके दलए अट्टाहास का दवषय था, आपके दलए गवा का दवषय था।  

अगर प्रधान िांत्री जी ने यह कहा होता दक पैसे तो बैंकों स ेले दलए, लेदकन िझेु 

दविेश जाने नहीं दिया, तब हि सबने ताली बजाई होती, लेदकन प्रधान िांत्री जी खशु थे दक 

गरीबों के घर िें शािी है और बैंक िें पैसे नहीं हैं। उन सब परुानी बातों स ेसीखते हुए, जब 

सांशोधन की बात करते हैं तो कॉस्िैदटक चेंजेस नहीं होने चादहए, सही सांशोधन होने चादहए। 

इस उमिीि और दवश्वास के साथ दक सांशोधन गरीबों के दलए होना चादहए, सांशोधन 

दकसानों के दलए होना चादहए, सांशोधन छात्रों के दलए होना चादहए, तब तो सांशोधन की 

बात बनती हैं, अन्यथा बेईिानी की बात होगी। आपने िझेु बोलने का िौका दिया, इसके 

दलए आपका धन्यवाि।  

(इदत) 
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1554 hours 

SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Chairperson, Sir, in 

connection with the Banking Laws (Amendment) Bill, 2024, I wish to speak on a 

few points. 

 First of all, I come to clause 3 of the Bill which seeks to amend Section 5 

of the Banking Regulation Act, 1949 and says “…in section 5, in clause (ne), in 

sub-clause (i), for the words “five lakhs of rupees”, the words “two crore rupees 

or such other amount…..”. Earlier, if you had five lakhs of rupees, you could have 

become a Director. Now, this amount is being enhanced to two crores of rupees. 

Whom do you want to bring in? Do you want to bring in big industrialists, big 

capitalists and not the poor people, not the middle-class people? Then, whom 

do you want to bring in here, in the main Indian economy that is called banking? 

(1555/SNT/MM) 

 You have taken a different route altogether to bring them here. Middle 

class people cannot be Director now. Only the rich people can be Director. 

The RBI’s control or supervision is being curtailed by this Bill. Instead of 

‘last Friday’, ‘last day’ will be substituted. Why? Banks, whether private or 

Government, are only scared about the RBI’s supervision. People are having 

faith on the banks because ultimately RBI is the controlling authority. RBI is at 

the top. You are decreasing it. Instead of every week, now it will be done only at 

the end of the month. Heavy work will come on the RBI. You have not increased 

the strength of the RBI’s staff. How can it be supervised? I am completely 

disputing this and opposing this. 

Regarding nomination of four members, Section 45ZA has been 

amended. Four persons will be nominated as if through the nomination 

successor’s rights are being given, which is completely contrary to well settled 

principles of law. In the case of Ram Chander Talwar and another versus 

Devender Kumar Talwar and others reported in 2010, Volume 10, Supreme 

Court Cases 671, while interpreting the same provision the Supreme Court has 

said Section 45-ZA merely puts the nominee in the shoes of the depositor after 

his death and clothes him with the exclusive right to receive the money lying in 

the account. It gives him all the rights of the depositor so far as the depositor’s 

account is concerned. But it by no stretch of imagination makes the nominee the 

owner of the money lying in the account. It needs to be remembered that the 
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Banking Regulation Act is enacted to consolidate and amend the law relating to 

banking. It is in no way concerned with the question of succession. All the 

monies receivable by the nominee by virtue of Section 45-ZA would, therefore, 

form part of the estate of the deceased depositor and devolve according to the 

rule of succession to which the depositor may be governed. 

By bringing four nominees you are inviting a battle between the 

successors. This is completely contrary to all succession laws. Nominee, for the 

time being, holds the money. Why are you bringing four nominees? I am 

opposing this. The proposed amendment Bill is contrary to the judgment. 

In view of the amalgamation, merger of the six banks, the total staff of 

Canara Bank, Central Bank, and Indian Bank has been decreased to 40,392. A 

total of 40,392 employees’ services has been terminated due to the merger of 

the six banks. 

(1600/AK/YSH) 

The 2023 banking crisis was a major event that affected the banking 

sector and the economy globally. It was the most significant system-wide 

banking stress since the great financial crisis, which has brought to focus the 

risks to banking stability. Though, we were not in a recession, but projecting its 

effect, the Reserve Bank of India had perhaps seen incipient delinquency in 

personal loans when it first advised the banks and the NBFCs to strengthen their 

surveillance mechanisms to address rising risks in the system.  

Deposits in the banks and the financial institutions have been declining 

with households as they allocate their savings to mutual funds. Today, 

everywhere in the banking system savings are decreasing and investments are 

more in mutual funds. Why is it so? It is because of the rate of income tax. If you 

are in mutual fund, then for five years it is 10 per cent tax. If you have fixed 

deposit for five years in the savings bank account, then it is 33 per cent tax. 

Therefore, all are going for mutual funds. Of course, the income tax principles 

and policies are the prerogative of the hon. Finance Minister. But I will request 

you to look into the matter. In the case of mutual fund, if I keep for five years in 

mutual funds by taking some risk, I may get 20 per cent and from the benefit I 

have to pay 10 per cent tax. Whereas if I keep a fixed deposit for five years, I 

have to pay 33 per cent tax. Kindly consider this point in the next Budget. 
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1602 hours   (Shri A. Raja in the Chair)  

 The GNPA ratio for agriculture was 6.2 per cent while the GNPA ratio 

for personal loan was 1.2 per cent. This reduction of NPA is not due to higher 

recoveries. Mr. Patra was saying that the Finance Minister will say about the 

NPA and very strongly they are saying that the NPA has decreased. It is not 

because of the recovery of the NPAs, but because of striking off the NPA 

itself. This is the nice way in which things are being done. It is jugglery of 

words by striking off the NPAs. Nowadays, it has become a common feature.  

 Basically, in the name of amendment, the Central Government is 

trying to interfere in the State Cooperative Banking system in respect of 

nominations and to provide for an increase in the tenure of the Directors in 

the Cooperative Banks. The Bill will increase the scope of the exception 

clause, which could lead to more conflicts of interest of the State 

Government and also interfere with the independence of the State 

Cooperative Banks.  

The Bill also aims to redefine the concept of substantial interest for 

bank Directorships. I have already touched upon this point, and I will not 

repeat it. 

 India’s foreign debt in 2014 was Rs. 49 lakh crore, which has 

increased to Rs. 205 lakh crore in 2024. देश आगे बढ़ रहा है। कितना बढ़ रहा है? 

उधारी में देश आगे बढ़ रहा है। देश आगे बढ़ रहा है, लेकिन उधारी में बढ़ रहा है। उधारी िा 

बोझ बहुत भारी हो गया है, लेकिन बढ़ रहा है। According to Trading Economics global 

macro models and analysts expectations, the Government debt to GDP in 

India is expected to reach 88 per cent of GDP by the end of 2024-2025 

fiscal.  

(1605/UB/RAJ) 

 External debt in India increased to 682,300 USD million in the second 

quarter of 2024 from 663,800 USD million in the first quarter of 2024. But a 

gap in loan growth and deposit growth, the SBI continues to lose market 

share in deposits over the years. Now the question is, how much is the 

interest rate on borrowing? Will it be funded? What will be the guaranteed 

return of investment? What will happen if SBI fails to repay on time? The 
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RBI is informed that Rs 3,207 crore was lost because of 5,082,000 cases of 

cyber fraud. He was talking about cyber fraud between 2020 and 2024 

financial years. Sir, who suffers? Who? It is not the rich people. It is only the 

poor and the middle-class people. They are the sufferers of the cyber fraud. 

Sorry, till today the Central Government and its mechanism, whether it is 

CBI, ED, or whatever the instrument is, could not detect anyone. Very 

unfortunate! This is the fraud of cybercrime. The number of cyber fraud 

incidents has increased from 75,800 in 2023 to 2,92,800 in 2024. Just take 

it. That means more than 2,00,000 cases have been increased only in a 

year. What is going to happen in 2025?  

Today I was hearing a speech. I do not know whether the hon. Prime 

Minister was giving the speech or not. On the television he was talking about 

cybercrime. I request the hon. Prime Minister to save this country from 

cybercrime. Take an effective step. किर्फ  बातों-बातों में िुछ नहीं होता है, िाम िरना 

होता है, िाम िीकिए, िुछ तो िाम िीकिए। The real growth in an economy is built 

on bank credit going to large industries and infrastructure projects. Deposit 

mobilization has been lagging credit growth for some time now. As of 23rd 

August, 2024, credit offtake in the Indian banking sector was Rs. 169.5 lakh 

crore, a 6.2 per cent increase from December 2023. According to the latest 

RBI data, over the past decade, the share of public sector banks has 

dropped from more than 75 per cent since 2012 to less than 60 per cent of 

the overall system. There is a need to give top priority to cyber security 

issues to check financial fraud. An IT management advanced system for 

fraud detection is a must for building robust cyber security measures. There 

is a need for strict regulatory compliance to adherence to stringent 

regulations for data privacy of customers and industry-specific laws like anti-

money laundering practice. 

The banking Bill is a ‘donkey passage’ towards privatization of the 

Indian banking sector. Prima facie, it is to improve bank guarantee and 

investor protection, but actually a slow pace for setting targets of minimum 

holding in public sector banks from 51 per cent to 26 per cent.  

(ends) 
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1609 hours 

DR. RANI SRIKUMAR (TENKASI): Hon. Chairman, I would like to remind this 

House that it was Dr. Ambedkar who laid the foundations of the Reserve Bank 

of India through his work, ‘The Problem of the Rupee – Its Origin and Its 

Solution’. It was based on his recommendation that the Hilton Young 

Commission proposed the establishment of the Reserve Bank of India. 

Ambedkar proposed the establishment of the RBI so as to establish a better 

banking system to ensure better economy and wellbeing of the citizens of this 

country. But the BJP-led NDA Government has been acting contrary to the vision 

of Dr. Ambedkar. 

(1610/RCP/KN) 

This proposed Bill aims to amend the Reserve Bank of India Act, 1934, 

the Banking Regulation Act, 1949, the State Bank of India Act, 1955, the Banking 

Companies (Acquisition and Transfer of Undertakings) Act, 1970, and the 

Banking Companies (Acquisition and Transfer of Undertakings) Act, 1980. 

The proposed Amendment Bill aims to increase the number of nominees from 

one to four nominees per account. It has increased the tenure of directors of 

cooperative banks from eight years to 10 years. It has allowed the directors of 

Central cooperative banks to serve in State cooperative banks also. This Bill 

enables the transfer of unclaimed dividends, shares, and interest or redemption 

of bonds to IEPF when they remain unclaimed for seven consecutive years. This 

Bill allows individuals to claim transfers or refunds from IEPF. This Bill has 

redefined the term “substantial interest” by increasing the threshold share from 

Rs.5 lakh to Rs.2 crore. 

There are certain concerns with this Bill.  Especially, the idea of dual 

membership and extended tenure poses a serious threat of consolidation of 

power under some individuals.  Also, allowing the directors of the Central 

cooperative banks to serve in the State Cooperative Board is a clear 

encroachment of the independent identity of the State cooperative banks.  This 

is another attempt by the BJP to make the States as a local body or as a 

municipality.  It is against the spirit of cooperative movement. 

The Bill omits any mention of the privatisation of the Public Sector Banks, 

a central aspect of the Government’s reform agenda. Despite the Finance 

Minister’s 2021-22 Budget announcement to privatise two PSBs alongside IDBI 
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Bank, the Bill fails to address this issue leaving the future of PSB ownership 

uncertain.  

  The Bill overlooks critical digital safeguards despite the growing role of 

digital banking. As financial services move online, cybersecurity, data privacy, 

and fraud prevention become urgent concerns.  Yet the Bill fails to address these 

adequately.  Additionally, the Bill does not establish clear regulations on 

consumer data protection, increasing the risk of breaches and misuse. Without 

specific measures for digital fraud, which is more sophisticated than traditional 

forms, the sector remains vulnerable. The Bill proposes to update the substantial 

interest to Rs.2 crore as per the present realities. But it would be better to attach 

it to a specific percentage every year instead of fixing a static amount so that the 

Bill need not be amended regularly for updating the threshold amount. 

In addition to this, I would like to address certain serious issues in the 

banking sector. Coming to NPAs, there is always an accusation against the UPA 

Government by the NDA Government that the Non-Performing Assets were 

higher. But in reality, if we look at the data, it shows a very different picture. As 

per the RBI data, in the past 10 years, the Gross NPA accumulation under the 

NDA Government in Public Sector Banks was 1.6 times more than that of the 

UPA Government.   

Another issue that comes regularly along with the issue of NPAs is write-

offs. As per the replies given by the Government in Lok Sabha, it has been found 

that in the past 10 years about Rs. 16.26 lakh crores of bank loans have been 

written off and among them the loans written off to large corporates stood at Rs. 

7.4 lakh crore. The yearly write-offs by the public sector banks had increased 

from Rs.7,187 crore per year in 2013 to about 1.2 lakh crore in 2023. The 

Government justified the write-offs by saying that the bank write-offs are part of 

a regular exercise by the banks to clean up their balance sheet so as to optimise 

their capital. But in reality, it affects the net profits of the banks which eventually 

affects the priority sector lending. The NPAs by the Non-Priority Sector was just 

50 per cent of the NPAs during 2012-13 but it had touched 80 per cent by 2019. 

It eventually leads to less credit being available for the priority sector.  

Now, coming to the agricultural loans, six per cent of total lending of any 

bank has to be advanced to agriculturists, whereas many of the Nationalised 

Banks, and especially the private banks are not at all complying with the rule of 
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advancing six per cent lending to the agriculturists.  Is it not a discrimination 

against the farmers who are feeding the nation?  The pity is that the banks are 

averse to the agriculturists by way of parking this six per cent lending, which is 

actually due to the farmers, into the RIDF of NABARD and thereby earning a 

huge interest of the money belonging to the farmers.   

(1615/PS/VB) 

Despite repeated requests to waive-off the farmers’ loans, this 

Government, which does not hesitate to write-off the corporate loans for about 

Rs. 7.4 lakh crore, has repeatedly refused to waive-off the farm loans, which is 

a pittance amount.  This clearly shows that this Government is always an anti-

farmer Government. 

The UPA Government during its tenure had waived off the farmers’ loans 

worth Rs. 72,000 crore.  And during his tenure, Muthamizh Arignar Dr. Kalaignar 

had waived off loans worth Rs. 7,000 crore in the year of 2006, and also under 

the dynamic leadership of Thalapathy, our Tamil Nadu Government has waived 

off Rs. 7,000 crore farm loans in cooperative banks and also provided interest 

free loans worth Rs. 35.85 lakh crore to the farmers between May, 2021 and 

December, 2023, and it still continues to provide interest-free loans to the 

farmers. 

 Now, I come to education loans. As far as the educational loans are 

concerned, it should be treated as a welfare scheme, thereby the interest waived 

on such educational loans should be scrapped.  I submit that levying of interest 

on the needy students is unacceptable.  Five years moratorium for the 

repayment of loan should be scrapped.  The repayment should start only after 

the concerned student is employed.  Demanding repayment before getting an 

employment is deplorable.  Therefore, the Government should consider this 

demand. In addition to that, multiple conditions are being imposed to provide 

educational loans to students leading to complexities and harassments.  The 

process should be simplified for the benefit of students. 

 Now, I come to penalties on common citizens. It is because of NPAs and 

write-offs, the banks have started to push this burden over the common citizens 

of this country. We are all aware that the Government restricted the number of 

free ATM withdrawal of money from their own account. They have increased the 

minimum balance amount in the past decade. They are charging for SMSs also.  
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As per a reply given by the Government in Lok Sabha this year, it has 

been observed that there has been an increase of over 35 per cent in 

penalties collected by the Public Sector Banks in the past five years. And 

the most serious revelation from the reply was that the Public Sector Banks 

had collected over Rs. 8,500 crore from the common people as penalties for 

not maintaining the Average Monthly Balance. If we include the private 

sector banks also, then, as per a reply given by the Finance Ministry in the 

Rajya Sabha, about Rs. 21,000 crore has been collected since 2018 by both 

the public and the private banks. The same banks that had waived off about 

Rs. 7.4 lakh crore of corporate loans, had collected Rs. 21,000 crore from 

the common people. In addition to this, the Government had collected over 

Rs. 8,000 crore for transactions through ATMs beyond free withdrawals and 

Rs. 6,000 crore as SMS charges. Why should the people pay charges for 

withdrawing their own money? 

 Next comes the issue of hidden charges. The banks have been 

imposing fees on customers that are not disclosed in the Key Facts 

Statement of the loan which eventually leads to higher interest rates on 

these loans. This issue has become so serious that the RBI Governor 

himself raised concerns regarding this at the Monetary Policy Committee 

meeting in June this year.  

Now, I come to cyber frauds issue. If this is the scenario in the 

conventional banking arena, the situation of customers utilising online 

banking Apps is worse. As per a recent survey conducted by the community 

platform called Local Circles, about six out of ten customers have faced 

issues of hidden charges in online banking platforms. Last year, the Deputy 

Governor of RBI had raised concerns about this issue of mis-selling, which 

is popularly called as dark patterns. 

With the increase in digitalisation, many security issues have been 

created. In a recent RTI reply, the RBI has stated that the number of cyber 

fraud cases had increased from 75,800 cases in the financial year of 2023 

to 2,92,000 cases in the financial year of 2024, and about Rs. 2,056 crore 

were lost due to cyber frauds in the financial year of 2024 alone so far. 
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As per an estimation made by the Indian Cybercrime Coordination 

Centre, loss due to cyber frauds could amount to 0.7 per cent of the GDP in 

future. 

(1620/SMN/PC) 

The senior citizens of our country are the most vulnerable to these 

online frauds. There have been multiple cases where the scammers have 

been specifically targeting the elderly people. The Government needs to 

promote better cybersecurity measures to protect the elderly from cyber 

frauds. 

 There is a gender disparity in banking. There is a continuing gender 

disparity issue in the banking sector. As per the Global Findex Database 

2021 released by the world bank, nearly 20 percent of women lack access 

to a bank account in India. The gender disparity in accessibility to banking 

has to be resolved. 

There is lack of accessibility in rural areas. The banking accessibility 

in rural areas is a cause of grave concern. In many remote rural areas, the 

ATMs are located inside the banks. So, when the bank closes by 6 PM, the 

people also lose access to the ATM. This creates serious accessibility 

issues for the people in rural areas. 

  Now, I will talk about welfare of bank employees. Another major issue 

that needs serious attention is the welfare of the bank employees. As per 

recent reports, about 500 bank employees in India committed suicides over 

the past decade due to work pressure and abuse by the senior officials. 

 I conclude that Dr. Ambedkar envisioned a strong banking sector for 

our country. But the banking sector has been one of the most affected 

sectors under the NDA Government. Measures have to be taken to ensure 

that the issues in the banking sector are resolved by keeping the concerns 

and welfare of the common people in mind. 

 Thanking you,  

Thamizh Vellum. 

(ends) 
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1621 hours 

SHRI DAGGUMALLA PRASADA RAO (CHITTOOR): Hon. Chairperson, Sir, 

thank you for giving me this opportunity.  

 I rise to address this august House as we discuss the Banking Laws 

(Amendment) Bill, 2024 that reflects the vision of our hon. Prime Minister on 

the unwavering commitment of this Government to reform and strengthen the 

banking sector and to fulfil the promise of better bank governance and investor 

protection. 

The hon. Finance Minister said promised in her 2023-24 Budget Speech 

to improve the banking governance and enhance investor protection through 

amendments to key financial laws such as Banking Regulation Act, 1949, the 

Banking Companies Act, 1970, the Reserve Bank of India Act, 1934.  

Today, through the introduction of this Bill, that promise is being fulfilled. 

The Act is not just a legislative measure. It is a testament to the Government’s 

aim of streamlining the functioning of banks, ensuring transparency and 

protecting depositors and investors alike. This initiative is in alignment with the 

principles of recognition, recapitalisation, resolution and reform pursued by the 

Government in the banking sector. This has enabled remarkable outcomes 

with the gross non-performing assets ratio of Scheduled Commercial Banks 

falling to a six years’ low of 2.8 per cent and the slippage ratio declining from 

7.31 per cent in 2018 to 1.78 per cent in 2023.  

There are four major amendments proposed in this Bill. One is revising 

the reporting dates for statutory reports. This amendment revises the reporting 

dates for submission of statutory reports to the last day of the fortnight, month 

or quarter. The Government aims to ensure consistency and transparency in 

reporting. This Amendment Bill streamlines the operations of the banks, 

reduce compliance ambiguity and uphold the principles of good governance. 

It is pertinent to note that the Government’s reform measures have been 

comprehensive, combining operational streamlining with financial support.  

Since financial year 2015, the Government has infused Rs. 3,00,000 

crore in State-run banks and the mega-merger of ten State owned banks into 

four larger entities has created robust public sector bank capable of driving 

economic growth.  
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The PSBs play a significant role in driving economic growth. This is 

done by providing timely credit to small businesses and entrepreneurs. One 

of the flagship initiatives that enables this is Mudra Loans scheme.    

(1625/SM/IND) 

In 2023, States like Maharashtra, Tamil Nadu and Karnataka have 

reported over 30 lakh beneficiaries each, showcasing significant progress, 

while Andhra Pradesh lagged behind with just 10 lakh beneficiaries. 

Therefore, to ensure robust reforms to create a ground impact, I request the 

Government to revise the targets under Mudra Loans for Andhra Pradesh.  

Regarding increasing the number of nominees, a recent RBI report 

highlights a significant rise in unclaimed deposits, which have surged by 26 

per cent, reaching Rs.78,000 crore. To address this pressing issue, the 

proposed Amendment Bill introduces provisions for nominating up to four 

individuals, allowing for both simultaneous and successful nominations to 

ensure better management and claim of these funds. By simplifying the 

nomination process, the Government has not only reduced bureaucratic 

hurdles, but also prioritised depositor convenience and protection. The 

Government’s responsiveness to evolving challenges ensures that no 

depositor's hard-earned money lies unclaimed or inaccessible.  

The third point is regarding enhancing investor protection. This 

Amendment Bill provides for the transfer of unclaimed dividends, shares and 

interest or redemption of proceeds of bonds to the Investor Education and 

Protection Fund. While the reserve fund available under IEPE has grown from 

Rs.83 crore in 2018-19 to Rs.86 crore in 2023-24, spending on investor 

education has disappointingly declined. In the light of cybercrime reports 

indicating that Rs.14,000 crore were duped from investors, this amendment 

underscores the urgent need to strengthen education and awareness. It is vital 

that funds under IEPE are effectively utilised to safeguard investors against 

fraud and exploitation.  

The fourth one is extending directors’ tenures in cooperative banks. This 

Amendment Bill extends the tenure of directors in cooperative banks from 

eight years to ten years. This measure is in alignment with the on-going efforts 
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in the state of Andhra Pradesh to improve the functioning of cooperative 

societies. 

The State Legislative Assembly introduced the Andhra Pradesh 

Cooperative Society Amendment Bill, 2024 to enhance transparency, 

efficiency and management of cooperative societies. Hon. Chairman, Sir, this 

amendment reflects the unified functioning of the double-engine sarkar, the 

seamless partnership between the leadership at the Centre and the States, 

working together for the progress of every sector of our economy.  

Under the able leadership of our hon. Prime Minister, Sri Narendra Modi 

ji and the visionary Chief Minister of Andhra Pradesh, Sri Chandrababu Naidu 

ji, we are building a prosperous and progressive India. The synchronised 

governance of this double-engine sarkar ensures that the vision of Swarna 

Andhra 2047, a state of happy, healthy and wealthy people, contributes to the 

larger goal of Viksit Bharat. This Bill is yet another step towards a robust 

Government, stronger financial systems and empowered citizens. I stand in 

support of these reforms that pave the way for a brighter and more secure 

future for all.  

Sir, give me one minute. I have two more suggestions to make. At the 

district level, regarding PMEGP and MSME loans I will give you one instance. 

In SBI, 80 applications had been uploaded. But only five applications were 

cleared. So, a clear instruction should be given to the banks so that these 

people will get the benefit out of it. 

I request the hon. Finance Minister, through you, to strengthen or 

streamline the conditions or terms for the OTS scheme in banking. While 

considering the banking recapitalisation, I request the hon. Finance Minister 

to look for a stringent basis for the recapitalisation of banks. Thank you very 

much for giving this opportunity. 

(ends) 
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1629 hours 

SHRI ANIL YESHWANT DESAI (MUMBAI SOUTH-CENTRAL): Thank you, Sir. 

This proposed legislation seeks to improve governance standards, provide 

consistency in reporting by banks to RBI, ensure better protection for the 

depositors and investors, improving audit quarterly in public sector banks, bring 

customer convenience in respect of nominations, and provide for the increase 

in the tenure of the directors in the cooperative banks. 

(1630/RP/RV) 

The Bill proposes to amend, namely, RBI Act of 1934, the Banking 

Regulation Act of 1949, the State Bank Act 1955, the Banking Companies 

(Acquisition and Transfer of Undertakings) Act, 1970, and 1980.  

There is an amendment in Section 5, the first amendment, which is to 

redefine ‘substantial interest’.  The threshold limit of a shareholder or an 

individual could be increased from Rs. 5 lakh to Rs. 2 crore.  It is being redefined.   

Last time, when it was taken up, that was way back in 1968. But, the moot 

question lies here, that the limit is being raised to Rs. 2 crore. I would like to 

know from the Minister whether it is with a specific purpose to accommodate the 

rich or the ones who are well-versed with the banking system as compared to 

poor.  I am stating this because banking industry is one of the major sectors, 

which is an indicator of the health of the economy, and in India, fortunately, 

banks have been doing well in the last few years.  

There is another amendment in Section 10A of the Banking Regulation 

Act, where you are increasing the tenure of directors from 8 years to 10 years, 

excluding the Chairman and the whole-time director in cooperative banks. Now, 

this is to align with the 97th Amendment which had taken place in 2011. This 

department of cooperative is a state subject. Would it be in the interest of the 

State more than the Centre to decide on this? I am aware though that the entire 

system of the industry lies in the Finance Ministry and, of course, RBI is there to 

regulate the whole system.  

Further, by amending Section 16 of the Banking Regulation Act, you are 

allowing directors of the Central Cooperative Bank to be elected simultaneously 

in the State Cooperative Banks also.  They can be directors in the state 

cooperative banks also. Now, here also, a question comes.  Is it with the 

intention of accommodating someone who has vested interests?  We all know 
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that cooperative banks did not have a good history as far as State of 

Maharashtra or other states are concerned. Cooperative banks have always 

seen upheavals.  They have seen the ups and downs, and more downs have 

come in the recent past. To help them or to bail out, that becomes a big question 

and then the entire question becomes a political scenario, where if the Board of 

Directors comes from the Ruling Party, they are spared, if they are coming from 

the Opposition Party, they are hanged. So, this needs to be explained in proper 

perspective.  

Sir, there are amendments in Sections 18, 24, 25 and Section 56 of the 

Banking Regulation Act to revise reporting dates for the submission of statutory 

reports by the banks to RBI.  It is a very necessary step, and that is mandatory 

to align them with the last day of the fortnight.  Earlier, it was from Friday to 

Friday.  If the Saturday is aligned with the holiday, that used to make very much 

a difference in reporting. So, that has been taken out or erased out by this 

amendment.  It would, of course, be seen in good light. Has the supervisory role 

played all along by the Reserve Bank been lessened? The inspection which 

used to take place in the banking system, that has really gone down.  Now, to 

buck it up, to bring it up to a certain level, these steps were necessary.  I think, 

if there was any other motive, that could be explained by the Minister while 

answering the questions.  

You are also amending Sections 45ZA, 45ZC, and 45ZE of the Banking 

Regulation Act to allow nominations of up to four persons to ease services for 

the depositors. Though it looks like a welcome step, as it has been mentioned 

earlier by one of the speakers, does it not spoil or does it not come in the way of 

the Indian Succession Act? On the death of the account holder, the question of 

succession comes and you have to get the probate from the court. I mean, the 

nominees also have a problem in operating the account. So, even that needs 

some explanation.  

(1635/NKL/GG)  

Moreover, the steps like amending Section 38 of the SBI Act 1955, 

Section 10B of the Banking Companies (Acquisition and Transfer of 

Undertakings) Act, 1970, and Section 10B of the 1980 Act for transfer of 

unclaimed dividends, shares and interest or redemption of bonds to the Investor 

Education and Protection Fund allow the individuals to claim the transfer of all 
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refunds from that account. These steps were welcome and also expected. But the 

major thing is today, if you go by the reports, due to steps not taken at regular 

intervals, even there is non-performance by the bankers as far as KYC of the 

depositors are concerned, and there are a lot many accounts which are lying in a 

dormant position. I think, the RBI today only issued a missive or advisory to the 

banks to make the inoperative accounts active. So according to me, this kind of a 

step like transferring that to the Investor Education and Protection Fund is a step 

in the right direction. I would say that it is a welcome step because investors do 

need this support. Today, rather than going into banking, people have moved away 

from banking as a source to save. Instead of banking, people have moved out 

because they find that it is more lucrative than banking. 

 Sir, Section 41 of the SBI Act provides to bring in the auditor and gives 

discretion to the bank for appointing the auditor and giving them the remuneration. 

I think, the RBI is not moving away from its duty. Whenever any fund transfer, 

which is of suspicious nature, takes place and becomes a scam in future, the RBI 

should not be moved out. Otherwise, because the remuneration and the auditor 

are decided by the bank itself, the bank and the auditor come into problem, and 

RBI moves out of the picture. 

Sir, in the last quarter, the GDP has come down to 5.4 per cent which is 

because the industrial output was not up to the mark. It was seen that the credit 

offtake will facilitate the banking industry, the depositors, the investors, and the 

people at large would be making use of the banking facility. But I think that is not 

happening. The hon. Minister may explain whether the credit offtake is smooth in 

the banking industry. If that be so, then where is the private investment and why is 

the GDP going down? 

Last but not least, whenever a bank comes into an issue or any problem 

because of any kind of scams or mismanagement, bail-out is the only option. In 

the last few years, the bail-in was the option being thought over where a bad bank 

was to come into the picture. What is the picture now? Bail-out is the thing that the 

Government has been doing by recapitalizing the banks with the funds and 

replenishing the banking funds so that banks can operate very smoothly. 

Nowadays, it is the other way around. If the bail-in, people will move away from 

the banking system. So, if we need to prevent this from happening, we will have to 

make the banking industry very strong. Thank you very much.        (ends) 
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1639 बिे 

डॉ. आलोक कुमार सुमन (गोपालगजं) : िभापकत  महोदय, मैं आपिा धन्यवाद िरता ह  ॅूं कि  

आपन ेमझुे the Banking Laws (Amendment) Bill, 2024 पर अपनी बात रखने िा मौिा 

कदया। भारतीय अर्फव्यवस्र्ा िो आगे बढ़ाने में बैंिों िी महत्वप र्फ भ कमिा रही है। िरिार 

िमय-िमय पर िधुार िर बैंकिॅूं ग किस्टम िो बेहतरीन बनाने िे कलए प्रयाि िरती रही है। 

वतफमान कवधेयि - The Banking Laws (Amendment) Bill, 2024 िो लाने िा उद्देश्य 

यह है कि  बैंकिॅूं ग व्यवस्र्ा और अकधि िगुम हो तर्ा देश में इनवेस्टिफ िो और किपोकिटिफ 

िो और ज्यादा प्रोटेक्शन कमले। इििे कलए ररिवफ बैंि ऑर् इॅूंकिया एक्ट, 1934, बैंकिॅूं ग 

रगेलेुशन एक्ट, 1949 और स्टेट बैंि ऑर् इॅूंकिया एक्ट, 1955 इत्याकद िे अकधकनयमों िा 

िॅूंशोधनों िरना िरूरी र्ा, ताकि हम बैंकिॅूं ग किस्टम िे गवनेंि िो और िॅूं ज्य मर ओररएॅूंकटि 

बना ििें ।    

(1640/MY/VR) 

 महोदय, दी िेंट्रल बैंकिॅूं ग इॅूंक्वायरी िमेटी 1931 में यह उल्लेख है कि उधार या ििफ 

िा लेन-देन वैकदि पीररयि 2000 बीिी िे 1400 बीिी ति होता र्ा। ऐिा माना िाता है कि 

भारत में इििी शरुुआत 500 बीिी िे हुई है और यह ररिॉिेि है। हमारे महान अर्फशास्त्री 

चार्क्य ने भी बैंकिॅूं ग किस्टम िी बात िी है। उन्होंने ििफ, उधार और व्यापार िा िॅूंबॅूंध बैंकिॅूं ग 

किस्टम िे बताया है। भारतीय इकतहाि देखने िे पता चलता है कि बैंकिॅूं ग व्यवस्र्ा में वैकदि 

पीररयि िे लेिर आि ति िमय िे अनुिार इििे रूल्ि और रगेुलेशॅूंि िो अमेंि किया गया 

है, ताकि वतफमान पररप्रेक्ष्य में हम किपॉकिटिफ एॅूंि इन्वेस्टिफ िे कहतों िो प रा िर ििें  और 

इििे िड़ेु लोगों िो अच्छी व्यवस्र्ा दे ििें ।  

 महोदय, वर्फ 1935 में ररिवफ बैंि ऑर् इॅूंकिया िी स्र्ापना िी गई। तब िे लेिर अभी 

ति आरबीआई ने 90 िाल िी अवकध बैंकिॅूं ग गवनेंि में िर्लताप वफि प री िी है। बैंकिॅूं ग 

अमेंिमेंट कबल 2020 िे पाि होने िे कनकित रूप िे िरिारी बैंिों िी ऑकिट क्वाकलटी व्यापि 

और बेहतर होगी। िार् ही िार् ट्राॅूंिपरेंिी भी आएगी और देश में व्यापार लेन-देन, लोन तर्ा 

उपभोक्ता िे कहत में होगा। 

 महोदय, दी बैंकिॅूं ग रगेुलेशन एक्ट 1945 िे िेक्शन 5 में िब्सस्टेंकशयल इॅूंटे्रस्ट िो दोबारा 

पररभाकर्त किया गया है। इिे पााँच लाख रुपये िे बढ़ा िर दो िरोड़ रुपये किया गया है।  

 महोदय, इिमें मेरा िझुाव होगा कि अगर हम इििो पााँच िरोड़ रुपये ति रखते हैं तो 

वतफमान वैल्य  िे िार् होगा तर्ा छोटे व्यकक्त िो बैंि िे िड़ेु हैं, उनिे इॅूंटे्रस्ट िी प कतफ होगी। 

इििे इन्वेस्टिफ तर्ा किपॉकिटिफ िे कहतों िी भी रक्षा होगी। 
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 महोदय, दी बैंकिॅूं ग रगेुलेशन एक्ट िे िेक्शन 10ए िे िब-िेक्शन 2ए में भी अमेंिमेंट 

किया गया है, ताकि िोऑपरकेटव बैंक्ि िे िायरके्टर िा टेन्योर आठ िाल िे बढ़ा िर दि 

िाल हो। यह िॅूंशोधन िॅूंकवधान िे उन्नीिवाॅूं िॅूंशोधन 2011 िे िमरूप हो। 

 महोदय, हमारे माननीय प्रधानमॅूंत्री श्री नरने्र मोदी िी एवॅूं माननीय मखु्यमॅूंत्री श्री नीतीश 

िुमार िे नेततृ्व में बैंकिॅूं ग किस्टम एि िुशल और ररिॉिफ के्रकिट तर्ा प्रॉकर्ट वाला बैंि बन 

रहा है। हमारे माननीय मुख्यमॅूंत्री िी िे नेततृ्व में कबहार में िबिे पहली बार स्ट िेंट के्रकिट िािफ 

शरुू किया गया और स्ट िेंट लोन िे कलए िरिार ग्ाॅूंटर बनी। 

 हमार ेमाननीय प्रधानमॅूंत्री श्री नरने्र मोदी िी िे नेततृ्व में िरिार ने 3.5 लाख िरोड़ 

बैंिों में िुधार एवॅूं िकुवधा िे कलये खचफ किया। यह िुशल नेततृ्व िा ही प्रभाव है कि वर्फ 2018 

में िो नॉन-परर्ॉकमिंग एिेट 11.25 परिेंट र्ा, वर्फ 2023 में इिमें 3 परिेंट िी िमी आई। 

आरबीआई िी िेटा िे अनिुार 57,585 िरोड़ रुपये वर्फ 2015-16 में राइट ऑर् किए गए। 

वर्फ 2016-17 में 81,683 िरोड़ रुपये और वर्फ 2017-18 में 1,28,229 िरोड़ रुपये राइट 

ऑर् किए गए।  

 महोदय, इि कवधेयि पर अपनी बात रखते हुए, मैं एि और िझुाव देना चाहता ह ॅूं।… 

(व्यवधान) 

 िर, मझुे एि कमनट िा िमय दीकिए। मैं िझुाव देना चाह ॅूंगा कि देश में बैंकिॅूं ग किस्टम 

िे आम आदमी और व्यापार िो द र-दराि िे गाॅूंव तर्ा पहाड़ी इलािों में रहने वाले लोगों िो 

भी बैंकिॅूं ग िकुवधा कमले। किन गाॅूंवों में अभी ति बैंि नहीं हैं, यकद वहाॅूं दि हिार िे ज्यादा िी 

आबादी है तो वहाॅूं पर बैंि िी परमानेंट य कनट िी स्र्ापना िी िाए। इििे कििान और आम 

आदमी बैंिों िे र्ायदा ले ििते हैं। 

 महोदय, मेरा एि और िुझाव है कि बैंिों में खाली पड़े िभी परमानेंट वैिें िीि िो भरा 

िाए, ताकि बैंि िे िामिािों में और ज्यादा इिार्ा हो। कशक्षा िे कलए िो लोन कदया िाता 

है, यह लोन हायर एििेुशन पान ेिे कलए कदया िाता है। इििो किम्प्लीर्ाई िरिे अकधि िे 

अकधि छात्रों िो लोन कदया िाए। इॅूंकियन बैंि एिोकिएशन िे िेटा िे अनुिार वर्फ 2022-23 

में 24,997 िरोड़ रुपये िा लोन कदया गया र्ा। … (व्यवधान) 

 महोदय, अब मेरी लास्ट लाइन है। वर्फ 2023-24 में 28,699 िरोड़ रुपये िा लोन 

कदया गया, िो कि एि िराहनीय िदम है। इन्हीं शब्सदों िे िार् मैं इि कबल िा िमर्फन िरते 

हुए अपनी बात िमाप्त िरता ह ॅूं। 

(इकत) 
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(1645/SAN/CP) 

1645 hours 

SHRIMATI SUPRIYA SULE (BARAMATI): Hon. Chairperson, Sir, I stand here 

in support of the Banking Laws (Amendment) Bill. I would like to ask a few 

questions, highlight a few points and give a few suggestions to the hon. Finance 

Minister of India. 

 She has brought this Bill with the good intention of improving banking, a 

system we all are happy to be a part of, with more transparency and make sure 

that every depositor and investor is protected. What is it that a bank brings to 

you? Banking is a relationship of trust only. You can trust a bank and that is why, 

you go to a bank. Clearly, it is a relationship of trust. The first thing you expect 

of that relationship is protection. So, I appreciate what she has done, but I would 

like to ask her a few questions, which she could kindly answer in her reply. 

 With regard to amendment in the tenure of Directors in the cooperative 

banks, I would like to give a suggestion to the hon. Finance Minister. When we 

amended the Companies Act, we made it prospective. Whatever tenure you 

make, eight years or ten years, can we make sure that it is prospective? Right 

now, there is such a big change in the system. There will be a whole generation 

of people, of Directors who will have to be moved out. That could create a huge 

disruption. So, why should we not make it prospective, starting from this year? 

It is a suggestion. Maybe, you can put few years here and there, but I think, it 

will help the industry. It could be a plan for the next five to ten years, if you are 

wishing to bring in a new crop. In a cooperative, Sir, you and I get elected. In 

cooperative banking, they are elected members. They have capped the number 

of elected members. I do not know what the intention of the Government is in 

capping it. I am sure that it is capped with a very noble intention. But if it is 

prospective, it will really help the industry. Hence, I am making this 

recommendation to her. 

 In the second point, she has talked about governance standardisation and 

making sure that the depositors are protected. I have a question here. In the 

PMC case, the hon. Finance Minister was very helpful when we reached out to 

her for help. There is another bank called Shivaji Bhosale Sahakari Bank in 

Maharashtra, which is a cooperative bank. There are many banks pan-India 

where the investors are not protected. Then, they put the five lakh of rupees’ 
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cap. When you say that, the normal reply from the Government is that 95 per 

cent people get their deposits back and only five per cent do not get it. From five 

to ten to fifteen to twenty-five is not a large amount. What happens in such 

cases? I am going to make a very pragmatic statement now. If somebody really 

does a financial fraud in this country, should the first action be to put him in jail? 

I would like to make a humble suggestion which has come to me from people in 

my constituency and my State. When there is a financial fraud, you pick up 

somebody and put him in jail. They remain in jail for ten years, let us say, but 

nothing happens to them. And, people are still suffering and they do not get their 

money back. So, what is the big advantage of arresting somebody? I am not 

saying do not arrest them. What I am trying to suggest is why we should not 

make that person first pay back to all the poor people to whom he or she owes 

the money and then, put him in jail or go through any system. In the case of PMC 

– in that case, she has been very indulgent towards us in helping – when the 

entire family was arrested, for years, nobody got any hearing for the reason that 

all the assets were in their names and there was nobody in the family to sell it. 

So, the depositors never got any money. Then, what happens? If it is in a huge 

litigation, the Government goes to court and it goes on forever.  

It is the same thing which has happened in the case of IBC. The intention 

behind the IBC is very good. You put them into insolvency, but what happens? 

The court which was first a facilitator, has become an arbitrator. You go to a 

court, but justice is never done. Please do not misunderstand me. I am not 

saying that if somebody does a fraud, do not arrest him. Please do arrest him, 

but can we have a system when he first pays back to the depositors? What is 

the intention of doing all this? It is to clean up the system and making it a fair 

justice system so that the depositor is protected. How will you protect the 

depositor, if he or she does not get the money back in time? They do not get 

loans. They do not get loans for their children, the education loans. They do not 

get their insurance. The do not even get the health services. So, how does it 

help? The first thing, I think, we really need to think is about these things. Maybe, 

you can send it to the Finance Committee to think about the solution. We may 

all put our minds into it. Nobody is against this Bill. How do we innovate to the 

next step, strengthen our banking system and make sure that the depositors get 

their money back? This is my suggestion to the hon. Finance Minister.  
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 She has also suggested about the Investor Education and Protection 

Fund. 

(1650/SNT/NK) 

 A protection fund is like a pension fund. Now, this Government for years 

have been raising the issue of EPS-95. It is a little bit away from the Banking 

Bill, but I would like to highlight it. I am just doing a comparison. The EPS-95 

pensioners have given money which is lying with the Government. They do not 

get the money that was committed to them. It has been a decade now. I would 

like to quote hon. Arun Jaitley ji. Unfortunately, he is no more with us. When he 

was the Finance Minister, he had committed to the EPS-95 people to get the 

money that they deserve. It is their own pension money, but they never got it. I 

do not want this scheme also to go in the same way because we have had a 

history. Since you are calling that a pension and a protection fund is something 

very similar, I hope there is no confusion in any of this. The EPS-95, which is the 

pension money, the people should also get it. 

One important point is about cyber scams. As a matter of fact, in today’s 

newspaper, it has come that just in Delhi alone, Rs. 452 crore worth of scams in 

banks have occurred in the last one year. I am talking only about Delhi. How are 

we going to ride over the technology? How are we going to ride over dark net? 

What is the Government going to do or are you working with the banks? You are 

making sure that you do not want scamsters, you want investors to be protected. 

All these senior citizens whose money is lying in the bank, how are we going to 

help them and protect them? A lot of times, they get little notes. They click on it 

and the money is gone. So, what intervention is the Government doing for 

technology? It is going to be very, very hard. I do understand because it is not 

necessary that on this dark net anyone who is doing scams is sitting in India. It 

could be anywhere in the world. What intervention is the Government doing to 

safeguard all the securities in the bank? 

I would like to make two small points. Sambit Patra ji extensively talked 

about how well the banks are doing. I appreciate that the merging was a very 

good suggestion and a good idea and that is why the banks are looking much 

better and stronger. But was it the bank balance sheet appropriation that really 

made the magic? Was writing off or haircut – you can call it whatever – the 
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reason that the banks are looking stronger? If you could kindly clarify and see 

what it is, it would be good. 

One last point is that a lot of you have talked about the Mudra loan. The 

Government of India gives a lot of sovereign guarantees for many things. But 

there is a new thing which we are seeing, especially in our constituencies. For 

farmers’ education loans, the banks are giving a lot of money to NBFCs. Now, 

when the bank gives a loan, it is in, say, five to eight per cent range. They give 

it to NBFCs. The core job of the bank is to give the loan. They are outsourcing it 

to NBFCs who are increasing the interest rates. How do we control this interest 

rate? It is happening in a lot of farm loans that the interest rates are very high 

while the banking rate is not. 

I would like to make one last very small point on which I know she will give 

us a clarification. Banking globally is becoming smaller because the deposits in 

the banks are going down because in the economies which are fast growing, 

people are moving to mutual funds as an option. This is not a small thing. This 

may not be relating to the Bill but eventually in maybe 5-10 years from now it will 

be relevant. Since we are talking about banking, does the Government have 

some plans for the growth of banks? If the deposits will eventually over a period 

of time go down and people would prefer to go to mutual funds over banking and 

be conservative, safe deposit is an option. So, where does banking go in the 

next few years since this is such a comprehensive Bill you are bringing for 

safety? I think we will have to think about this. So, I ask her this question. In the 

last quarter, the economy has come down to 5.4 per cent and I know that the 

hon. Finance Minister herself has been quoted in a newspaper that she is looking 

to cut the interest rates. Is this an option they are looking at because the 

Commerce Ministry and the Finance Ministry have been quoted today? 

With the slow growth, unemployment going up, and food inflation going 

up, what is the Government’s plan? The rate of 5.4 per cent is something we 

have been predicting for the last few years because India is no more an insulated 

economy in the global crisis. I would request her to please talk about how she is 

going to look at the growth story of India. 

Thank you. 

(ends) 
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(1655/SK/AK) 

1655 बिे 

श्री रव ंद्र दत्ताराम  ायकर (ममु्बई उत्तर-पविम) : माननीय िभापकत िी, मैं िदन में बैंकिॅूं ग 

कवकधयाॅूं (िॅूंशोधन) कवधेयि, 2024 िे बार ेमें अपने कवचार िदन में रख रहा ह ॅूं। यह कवधेयि 

भारतीय बैंकिॅूं ग प्रर्ाली िो िशक्त और आधकुनि बनाने िी कदशा में ऐकतहाकिि िदम है। यह 

कवधेयि न िेवल बैंकिॅूं ग के्षत्र में पारदकशफता और प्रभावशीलता लाने िा प्रयाि ह ैबकल्ि िमािताफ 

और कनवेशिों िे अकधिारों िी रक्षा िे कलए ठोि प्रावधान भी है। 

       यह कवधेयि भारतीय ररजर्व बैंक अधिधियम, 1934, बैंककारी धर्धियमि अधिधियम, 1949, 

भारतीय स् टेट बैंक अधिधियम, 1955, बैंककारी कम् पिी (उपक्रमों का अजवि और अन् तरण) 

अधिधियम, 1970 और बैंककारी कम् पिी (उपक्रमों का अजवि और अन् तरण) अधिधियम, 1980 

में िॅूंशोधन िरता है। इििे माध्यम िे बैंकिॅूं ग के्षत्र िो आधकुनि प्रबॅूंधन और िॅूंचालन िे अनरुूप 

बनाया गया है। इि कबल में िुछ महत्वप र्फ िॅूंशोधन किये गए ह ैकिििे बार ेमें िभागहृ में बात हुई 

है। मैं िम िमय िो देखते हुए िुछ िझुाव देना चाहता ह ॅूं।  

गैर-कनष्पाकदत पररिॅूंपकतयााँ (NPAs) एि गॅूंभीर िमस्या है। भारतीय बैंिों, कवशेर् रूप िे 

िावफिकनि के्षत्र िे बैंिों (PSBS), िे िामने िबिे बड़ी चनुौती गैर-कनष्पाकदत पररिॅूंपकतयााँ 

(Non-Performing Assets) हैं। माचफ 2023 ति, PSBs िा ििल एनपीए 5.53 लाख िरोड़ 

रुपये र्ा। यह िमस्या न िेवल बैंिों िी लाभप्रदता िो प्रभाकवत िरती है, बकल्ि यह ऋर् कवतरर् 

िी गकत िो भी धीमा िरती है। एनपीए िे िारर् बैंिों िा प ॅूंिी आधार िमिोर होता ह ैकिििे 

कविािशील के्षत्रों िो ऋर् देना मकुश्िल हो िाता है। 

         मेरा िझुाव ह ैकि बैंिों िो एनपीए िी पहचान िरने िे कलए ररस्ि मैनेिमेंट किस्टम िो 

िदुृढ िरना चाकहए और इॅूंिॉल्वेिी एॅूंि बैंिर्िी िोि (IBC) िे तहत मामलों िे तेिी िे 

िमाधान िो प्रार्कमिता दी िानी चाकहए। 

 द िरा कवर्य किकिटल बैंकिॅूं ग िे खतरा िा है। किकिटल बैंकिॅूं ग में वकृि िे िार् िाइबर 

धोखाधड़ी िी घटनाएॅूं बढ़ी हैं। वर्फ 2023-24 में भारतीय बैंिों में 25,000 िे अकधि िाइबर 

धोखाधड़ी िे मामले दिफ किए गए। ग्ाहिों िा िेटा और धन िरुकक्षत रखने में बैंिों िो िार्ी 

चनुौकतयों िर िामना िरना पड़ता है। मेरा िरिार िे कनवेदन है कि बैंिों िो एआई आधाररत 

िाइबर िरुक्षा प्रर्ाली लाग  िरनी चाकहए और ग्ाहिों और िमफचाररयों िे कलए िाइबर िरुक्षा 

प्रकशक्षर् िायफक्रम आयोकित िरने चाकहए। 

 मेरा िझुाव कवत्तीय िमावेशन (Financial Inclusion) िे बार ेमें भी है। ग्ामीर् और 

द रदराि िे के्षत्रों में बैंकिॅूं ग िेवाओ ॅूं िी िीकमत पहुॅूंच कवत्तीय िमावेशन िे कलए एि बड़ी चनुौती 

है। कवत्तीय िमावेशन ि चिाॅूंि, 2023 िे अनिुार िई राज्यों में बैंकिॅूं ग िेवाओ ॅूं िी पहुॅूंच अब भी 

िमिोर है। ग्ामीर् के्षत्रों में शाखाओ ॅूं और एटीएम िी िॅूंख्या बहुत िम है। 
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          मेरा िरिार िे कनवेदन है कि किकिटल बैंकिॅूं ग िेवाओ ॅूं िे कलए इॅूंटरनेट िनेकक्टकवटी 

इन्रास्ट्रक्चर िो मिब त िरना चाकहए। मोबाइल बैंकिॅूं ग वैन और किकिटल कियोस्ि िी शरुुआत 

िी िानी चाकहए और बैंिों िो ग्ामीर् के्षत्रों में शाखा खोलने िे कलए कवशेर् प्रोत्िाहन कदया िाना 

चाकहए। 

      िहिारी बैंिों िी िमिोर कस्र्कत है। िहिारी बैंिों िा प्रशािन और प ॅूंिी आधार िमिोर 

है। िई िहिारी बैंिों में कवत्तीय अकनयकमतताओ ॅूं और भ्रष्टाचार िे मामले िामने आते हैं और 

इििा िीधा प्रभाव िमािताफओ ॅूं और स्र्ानीय ग्ाहिों पर पड़ता है। मेरा िझुाव ह ैकि िहिारी 

बैंिों िे कलए पारदशी प्रशािन तॅूंत्र लाग  किया िाए और िहिारी बैंिों िो मिब त िरने िे कलए 

िें र िरिार कवशेर् र्ॅूं ि स्र्ाकपत िर।े 

 एि माननीय िदस्य ने पीएमिी बैंि िे बार ेमें िहा। पॅूंिाब एॅूंि महाराष्ट्र िोऑपरकेटव 

(PMC) बैंि िैिे मामलों ने िमािताफओ ॅूं िो भारी परशेाकनयों में िाला है। ग्ाहिों िी मेहनत िी 

िमाई िो वापि पाने िे कलए उन्हें लॅूंबा इॅूंतिार िरना पड़ा है। मैं इि िॅूंबॅूंध में माननीय कवत्त मॅूंत्री 

िे कमला र्ा, तब आपिी आॅूंखों में पानी र्ा और मेरी आॅूंखों में भी पानी र्ा क्योंकि  पीएमिी बैंि 

िे िारर् िरीब 150 िमािताफओ ॅूं िी मतृ्य ुहो गई र्ी। मेरा िरिार िे कनवेदन है कि ऐिे लाखों 

एिाउॅूंट होल्ििफ िे िार् न्याय होना चाकहए और िहिारी बैंिों िे कलए व्यापि किपोकिट 

इॅूंश्योरेंि योिना लाग  िी िानी चाकहए। यह मामला न िेवल बैंकिॅूं ग प्रर्ाली िी खाकमयों िो 

उिागर िरता है, बकल्ि भारतीय ररिवफ बैंि (RBI) िी कनगरानी तॅूंत्र िी कवर्लता िो भी कदखाता 

है। 

(1700/KDS/UB) 

पीएमिी बैंि में धोखाधड़ी और िुप्रबॅूंधन िे िारर् लाखों िमािताफओ ॅूं िो अपनी मेहनत 

िी िमाई ति पहुॅूंचने िे रोिा गया है। आरबीआई, िो देश िी बैंकिॅूं ग प्रर्ाली िा िॅूंरक्षि ह,ै इि 

घोटाले िो रोिने में अिर्ल रहा। इतना ही नहीं, य कनटी र्ाइनेंि, कििे बैंि िा प्रबॅूंधन िौंपा 

गया र्ा, अब ति िमािताफओ ॅूं िो उनिी राकश लौटाने में अिर्ल रही है, भले ही उिने धनराकश 

िी वि ली िर ली है। 

वर्फ 2021 में, आरबीआई ने िेंट्रम र्ाइनेंि और भारत प ेिे िार् पीएमिी बैंि िे कवलय 

िो मॅूंि री दी, किििे य कनटी बैंि िा गठन हुआ। यह कनर्फय बैंि बॅूंद होने िे दो िाल बाद कलया 

गया, िबकि िमािताफ अपनी िमा राकश ति पहुॅूंचने िे कलए िॅूंघर्फ िर रहे रे्। यह चौंिाने वाली 

बात ह ैकि यि बैंि, कििे िेवल 20 कदनों में 15 हिार िरोड़ रुपये िे बेलआउट िे िार् बचाया 

गया, वहीं पीएमिी बैंि, किििा एनपीए मात्र 6 हिार िरोड़ रुपये र्ा, किििे पाि 10 लाख 

ग्ाहि रे्, िो ऐिे कििी बेलआउट िा लाभ नहीं कदया गया। इििे बिाय िीआईिीिीए ने िेंट्रम 

र्ाइनेंि िो 4 हिार 5 िौ िरोड़ रुपये िा लगभग कबना ब्सयाि वाला ऋर् प्रदान किया और बैंि 

िी िॅूंपकत्तयाॅूं, किनिी िीमत हिारों िरोड़ रुपये ह,ै उनिे हवाले िर दी।  
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पीएमिी बैंि िे पाि एि हिार पाॅूंच िौ िरोड़ रुपये िे मानि ऋर् रे्, िो कनयकमत आय 

दे रह ेरे्। इििे बावि द य कनटी बैंि ने िमािताफओ ॅूं िो उनिी प र्फ राकश लौटाने िे इनिार िर 

कदया। हर िमािताफ िो िेवल 6 लाख रुपये िा भगुतान किया गया, चाहे उनिी िमा राकश िरोड़ों 

में ही क्यों न हो। इििा पररर्ाम यह हुआ कि लाखों ग्ाहिों, खाििर वररष्ठ नागररि, अपने 

दैकनि खचों, कचकित्िा आवश्यिताओ ॅूं और अन्य िरूरतों िे कलए िॅूंघर्फ िर रहे हैं। 

एचिीआईएल िी िॅूंपकत्तयों और अन्य ऋर्ों िे वन-टाइम िेटलमेंट िे हिारों िरोड़ रुपये 

िी वि ली हो चिुी है। यकद नहीं हुई, तो िी िाए, कर्र भी य कनटी बैंि ने ग्ाहिों िो उनिी राकश 

िा प रा भगुतान िरने िे बिाय 10 लाख रुपये िमा िरने वाले ग्ाहिों िो वन टाइम िेटलमेंट 

िे तहत िेवल 6 लाख िा भगुतान किया, किििे बैंि ने 3.70 लाख रुपये िा तरुॅूंत लाभ िमाया। 

आरबीआई िी अमलगमेशन योिना िे अनिुार, य कनटी बैंि शेर् 40 हिार ग्ाहिों िो 9 

लाख रुपये िी राकश िनवरी, 2027 ति किस्तों में लौटाएगा और शेर् राकश वर्फ 2032 ति,यानी 

प र े8 वर्ों िे बाद, लौटाई िाएगी। यह योिना ग्ाहिों िे िार् एि बड़ा अन्याय है। यह िॅूंिट न 

िेवल कवत्तीय है, बकल्ि नैकति और िामाकिि भी है। लाखों ग्ाहिों िी मेहनत िी िमाई िो इि 

प्रिार बबाफद होते देखना अत्यॅूंत दखुद है। 

मैं िरिार और आरबीआई िे िुछ िदम उठाने िी माॅूंग िरता ह ॅूं। पहला, िभी ग्ाहिों 

िो उनिी िमा राकश िा तरुॅूंत और प रा भगुतान िकुनकित किया िाए। द िरा, आरबीआई िी इि 

कवर्लता िी िाॅूंच िी िाए और भकवष्य में ऐिे मामलों िे बचने िे कलए ठोि नीकत बनाई िाए। 

िरीब 25 हिार बोगि खाते भी खोले गए। तीिरा, य कनटी बैंि िो वि ली गई राकश िा उपयोग 

ग्ाहिों िो राहत प्रदान िरने में िरना चाकहए, न कि मनुार्ा िमाने में। चौर्ा, एनिीएलटी िैिे 

िॅूंस्र्ानों िे माध्यम िे मामलों िा तेिी िे कनपटारा किया िाए। 

माननीय मॅूंत्री महोदया, यह कस्र्कत न िेवल िमािताफओ ॅूं िे िार् अन्याय है, बकल्ि हमारी 

बैंकिॅूं ग प्रर्ाली िी कवश्विनीयता पर भी िवाल खड़े िरती है। इििे अकतररक्त िरिार इन बैंिों 

िी कनगरानी िे कलए कवशेर् प्राकधिरर् स्र्ाकपत िर ेऔर प्रभाकवत िमािताफओ ॅूं िो राहत देने िे 

कलए शीघ्र िमाधान िकुनकित किया िाए। 

बैंकिॅूं ग िान न (िॅूंशोधन) कवधेयि, 2024 हमार ेबैंकिॅूं ग के्षत्र िो अकधि िशक्त, पारदशी, 

और उत्तरदायी बनाने िी कदशा में एि द रदशी िदम है। यह कवधेयि न िेवल हमार ेबैंकिॅूं ग तॅूंत्र 

िो आधकुनि बनाएगा, बकल्ि ग्ाहिों, कनवेशिों और बैंिों िे कलए एि िरुकक्षत वातावरर् 

िकुनकित िरगेा।  

अत: मैं इि कवधेयि िा प र्फ िमर्फन िरता ह ाँ और आग्ह िरता ह ाँ कि मेर ेद्वारा कदए गए 

िझुावों पर भी कवचार किया िाए। िार् ही, मैं PMC बैंि ग्ाहिों िे कलए शीघ्र न्याय िी मााँग 

िरता ह ाँ। धन्यवाद । 

(इकत) 
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1703 hours 

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): The banks have a 

vital role in the nation’s growth and development. They offer capital and 

financial services to industries, small businesses and individuals enabling 

them to thrive. The Banking Laws (Amendment) Bill, 2024 was introduced 

in August this year. The Bill aims to bring about better governance, 

standardised definition of terms, standardised reports, greater autonomy to 

cooperatives and protect the depositors. These are all part of the much 

needed reforms in the banking industry. I feel all parties should support the 

Bill and I am glad to see that some of the Opposition Party Members are 

also supporting this Bill in the interest of the nation. 

 However, some hon. Members have reservations. One of the hon. 

Members from Congress seems to be opposing on certain grounds. In 

fact, there is no consistency. There is opposition among themselves. The 

hon. Member was saying that this Bill is an attack on the very federal 

system and the federal structure of this country because it goes into the 

cooperative banks which is a State subject. Yet another hon. Member says 

this is superfluous. 

(1705/RCP/MK) 

 These are very simple and there could have been amendments that 

could have been done through an administrative decision.  So, two sides 

of the Opposition are opposing one another.  See this hon. Member from 

Congress who feels that the federal structure is threatened.  He should 

know that if anything, any Bill was against the federal structure, it is the 

97th amendment of the cooperative that the Congress Government brought 

in 2011.  While the entire Bill was not struck down by the Supreme Court, it 

struck down those aspects of the Bill which actually infringed upon the 

State authority on July 20.  So, if anything is against the federal structure, 

it is the Bill brought by the Congress Party. फेडरलिज् म खतर े में है, that is 

because of the Congress, the UPA Bill.  िेलिन, आरोप हमार ेपास है that we 

threaten the federal structure.  
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 Some feel that five legislations through one Bill is too much.  But 

imagine that 19 amendments through 19 Bills will take several years to 

pass in this House full of disruption, thanks to the Opposition.  Also, they 

have forgotten that in 2013, the NDA Government amended it.  It is a nice 

Bill.  It is Right to Fair Compensation and Transparency in Land 

Acquisition, Rehabilitation and Resettlement Act, 2013.  This amendment 

also amended several Bills including the National Highways Act and the 

Railways Act showcasing the pattern and the comprehensive legislation 

aimed to address a critical issue. … (Interruptions) Thank you, Sir.  We will 

discuss this.   

 Our Government recognised the need for reforms in the banking 

sector after the previous Congress Government left the banks in doldrums 

with humongous NPAs leaving many banks on the verge of collapse.  So, 

the hon. Member Gaurav Gogoi ji talked about the chronology.  Give me a 

minute to talk about the chronology.  We heard the history of banking 

industry from 1969 when the banks were suddenly nationalised overnight.  

… (Interruptions) It does not matter who opposed.  … (Interruptions) It 

happened.  Whether it is good or bad, it can be discussed later.  But it 

happened.   

I respect the sentiment and the sensitivity of my colleagues from the 

Congress Party.  So, I will not take the names.  But the scam happened 

right here on the Parliament Street Branch, now the Sansad Marg Branch.  

I will not take names but at least, let us see what we can learn from it.  

Somebody called and Rs.60 lakh was transferred.  What we can learn 

from it is that there was lack of good governance.  There were no checks 

and balances.  The bankers feared their political bosses.  So, what we 

needed was regulation not merely nationalisation and political influence.  

But after that, to the abyss of the nineties, the entire nation was on the 

verge of bankruptcy due to political influence and the lack of checks and 

balance.  In 1991, India faced the worst economic crisis on the brink of 

sovereign default.  India’s foreign exchanges were less than six billion 

dollars enough to meet two weeks of country’s import.   The Congress 
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Government those days made the word ‘Hindu’ very, very popular all 

across the world.  They made the word ‘Hindu’ very popular.  Their effort to 

the Hindu rate of growth was in reference to the abysmally slow rate of 

economic growth in India.  For the banking and the global economists, this 

was a popular term to refer to India.  Everybody looked down upon India.  

But there was two or three per cent negative growth rate during the UPA 

time.  There were two years negative growth rate. … (Interruptions) 

HON. CHAIRPERSON (SHRI A. RAJA): Please address the Chair. 

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Now, our nation 

under Prime Minister Modi ji’s leadership is looked upon for the highest 

growth rate among the large economies on the globe.  We have seen 

pledging gold to shore up foreign reserve and all that.  But the hon. 

Member Gaurav Gogoi ji also referred to devaluation of the Indian rupee. 

(1710/PS/SJN) 

 During that time, in one week, two times devaluation happened. In 

total, more than 21 per cent devaluation was there. Economy is stable. 

The rupee is stabler than any currency in the world today. I am proud to 

say that it was P.V. Narasimha Rao, the then Prime Minister from the 

Congress Party, who is from my State, who steered the country through 

the mess and brought major reforms against nationalisation. And against 

the nationalisation policy, they brought in liberalisation and privatisation. 

But this is where it is. It is a directionless policy. Once they say 

nationalisation and once they say liberalisation, now, again, they oppose 

many contemporary economic policies. Inconsistency and lack of direction 

were the hallmark of the UPA Governments, and this led to a tumultuous 

situation in the banks. But even after the reforms of 1990, the things were 

not so well.  

 Sir, we all actually appreciate it regardless of whichever Party was 

there. There was a huge growth rate in the subsequent UPA Government. 

But actually, what was hidden was all the NPAs amounted to lakhs of 

crores. They were unrecoverable loans hidden under different 

classification of NPAs. Sir, Kalyan Banerjee has just mentioned about 
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jugglery of words. The jugglery of words and terminologies were done 

during the Congress Government. They were unrecoverable loans hidden 

under different classification of NPAs and everybody knew about it. The 

bankers knew it. The officials knew about it, and of course, the Ministry 

knew about it. But nobody had the courage to tell us that the banks were 

totally bankrupt. It is like a story: ‘The Emperor's New Clothes’. Nobody 

had the courage to say that the emperor is totally naked and the banks are 

totally bankrupt. It is after the Modi Government that we recognised this 

problem and we pointed it out. Why was this problem? It was due to the 

stressed asset, including aggressive lending practices, wilful defaults, loan 

frauds, corruption, and also, another valid reason is economic slowdown. 

But under the UPA Government, the banks were heavily influenced by 

political interest and they extended loans to borrowers who had little 

intention of paying back.   

Sir, in those days, I think, my colleague was referring to a phone 

banking. If you wanted a loan, you did not need to run to the bank or to the 

bank manager; you run to the MLA or an MP or the Minister to get the 

loan. After the NDA took office, Modi ji’s Government recognised this 

problem and introduced the Bill called the Financial Resolution and 

Deposit Insurance (FRDI). There was a little opposition. So, they sent it to 

a Select Committee. I was in that Committee. And on this Committee, we 

were shocked to find that the so-called growing economy had so many 

skeletons hidden in the various reports. This is about banking. … 

(Interruptions)  

HON. CHAIRPERSON (SHRI A. RAJA): Hon. Member, please address the 

Chair. Please try to confine yourself within the scope of the Bill.  

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Yes, Sir, I am only 

talking about the banking in 1994. I am not talking about taxation, GST, 

Adani and all those things. I am only talking about banking. … 

(Interruptions) 

HON. CHAIRPERSON: No politics. 
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): No politics and only 

banking. … (Interruptions) FRDI is banking. The Bill was later withdrawn 

because of many irrational as well as some rational reasons. Although we had 

a majority, we wanted to build a consensus. But nevertheless, the aarop on us 

is that we have a brute majority and we forced it through.  

The FRDI Bill was a well-meaning Bill and we withdrew it. But it ended 

up with a series of reforms which transformed the banking sector. Today, the 

banks have not only turned around but thriving. The PSU banks’ share prices 

increased to 200 to 300 per cent. In those days, if a small investor wanted to 

invest, he would invest in Wipro or TCS or Infosys. But now, if you invest in 

these, they double and triple the money in just two years. There is now 200-

300 per cent return. And not only that, the McKinsey's Report praises us. 

There are many key legal provisions. I will not go through it because many 

speakers have already gone through it. But India’s infrastructure requirement 

fund is about 10th of the GDP, and it is estimated that it needs about Rs. 1.43 

lakh crore, and India depends on our banking sector to be healthy and thriving.  

(1715/SMN/SPS) 

 It is a miraculous turnaround. It is really miraculous and nobody believed 

in 2014 this would happen.  

 Many are asking, what about the poorer sections, what about the 

depressed sections? Lot of us completed our Disha meetings. That is our 

responsibility in our constituency. In the Disha meeting, we have a meeting 

with the Lead Bankers and we were shocked to find. If you compare from 2014 

to now, in fact, in my district, it is unbelievable, the bankers target is Rs. 50,000 

crore. Of course, they have not met but still it is almost 300 to 400 times what it 

was in 2014 and they are yet to meet the target. But whatever is there, they 

have amended that.  

HON. CHAIRPERSON (SHRI A. RAJA): Please conclude. … (Interruptions) 

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Sir, I will conclude but 

before I conclude, I will just convey two points.  

 We are talking about the middleclass and the household, disposable 

income. To me, the debt obligation is among the lowest in the world at 6.7 per 

cent. Yes, there is one more allegation, that of late, the deposits in the banks 

have reduced and that is because there are great opportunities for investment 
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which this vibrant economy under Modi Ji has created. There are SIPs, 

systematic investment plans and mutual funds. Instead of putting a deposit in 

the State Bank of India, if you buy  the State Bank of India shares, you will 

make much more profits. And there are various avenues for investments that 

we have seen.  

 If you had gone to a village ten years ago, in 2014, there used to be ten 

motorcycles. If you go today in the same village, there are 300 to 400 

motorcycles. There were 10 to 20 bank account holders. Now, there are 400 

bank account holders.  

HON. CHAIRPERSON: Please conclude.  

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): I will conclude Sir. I 

have 20 minutes but I will conclude.  

HON. CHAIRPERSON: One more speaker has to speak from your party.  

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Please give me two 

minutes.  

 So, it is the Antyodaya we are following and the hon. Member from 

Hyderabad asked a Starred Question about where the Mudra loans are going 

and what is happening. The maximum - I think, 300 per cent growth in the 

loans – goes to the depressed classes. The Pradhan Mantri Jan Dhan Yojana 

with bank accounts opening, Mudra Yojana, Stand Up India, Atmanirbhar, 

Street Vendors Programme, Vishvakarma Yojana - all these have really 

helped. 

But I would conclude with one thing. There were policies that were 

directionless but this Government has a direction. But just a direction is not 

enough. We need a vector. Vector has both a direction and a magnitude. Even 

if you are going in the right direction, if you do not have magnitude, you will fall 

short. This Government, the vector, has the magnitude and direction and the 

trajectory is Viksit Bharat 2047.  

 Thank you, Sir.  

(ends) 
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1718 बज े

श्री अरुण भारती (जमुई) : सभापलत महोदय, आपने मझेु बोिने िा मौिा लदया, इसिे लिए धन्यवाद 

देता ह ूं। मैं बैंलिूं ग िॉज (अमेंडमेंट) लबि, 2024 पर अपनी िोि जनशलि पाटी (रामलविास) और अपने 

राष्ट्रीय अध्यक्ष श्री लिराग पासवान जी िी तरफ से इस लबि िे समर्थन में खड़ा हुआ ह ूं।  

 मैं इस लबि िे लिए लवत्त मूंत्री जी और प्रधान मूंत्री जी िा भी अलभनूंदन िरना िाह ूंगा। हमारी 

पाटी िी तरफ से पाूंि सझुाव हैं, लजनिो मैं सदन में रखना िाहता ह ूं और मैं िाह ूंगा लि इन पर लविार 

हो। सबस ेपहिा लविार छोटे बैंलिूं ग िस्टमसथ और मालजथनिाइज्ड िोगों िे लिए है। बैंिों में लमलनमम 

बैंलिूं ग िाजेस 250 रुपये स ेिेिर िगभग 2500 रुपये ति प्राइवेट बैंि से िेिर सरिारी बैंिों में िगते 

हैं। मेरा सझुाव ह ै लि उसिे बार ेमें सोिा जाए, क्योंलि एि बड़ी आबादी है, जो इतने बड़े िाजेस िो 

सहन नहीं िर सिती है। मान िीलजए अगर वे मूंर्िी बैिेंस या क्वाटथिी बैिेंस मेन्टेन नहीं िर पाते हैं, 

तो उनिी सेवाओ ूं में िमी िी जाए, िलेिन उनसे यह पीनि िाजथ नहीं लिया जाए। मैं लबहार स ेआता ह ूं। 

मैं लबहार िे पररपे्रक्ष्य में यह िहना िाह ूंगा लि लबहार में ररटेि िस्टमसथ िे द्वारा बैंिों में जो लडपॉलजट्स 

ििेक्ट लिये जाते हैं, उनिा िगभग 70 प्रलतशत लहस्सा लबहार से बाहर िजथ िे रूप में लदया जाता है।  

(1720/MM/SM) 

आपिो पता है लि लबहार एि लपछड़ा राज्य है, िलेिन उसिे बाद भी 60-70 प्रलतशत िजथ िे रूप में 

लदया जाएगा तो लबहार जसै ेलपछड़े राज्य िे िोगों िो रोजगार और लशक्षा िे लिए जो िोन िी जरूरत 

है, वह िैसे पूरी हो पाएगी? इसी िारण से िोन महूंगे होते हैं। मैं तीसर ेसझुाव पर आता ह ूं लि एजिेुशन 

िोन िो सस्ता िरने िे बार ेमें सोिा जाए। इस पर जो इूंटरसे्ट िगता है उसिो िम िरने िे बारे में 

सोिा जाए। इसिो िोिरेि फ्री लिया जाए। सीईजीएसएससी या सीजीटीएमएसई िे द्वारा या लफर जो 

इूंटरसे्ट पेमेंट है, उसिो सबवेंशन या लफर सलससडी िे रूप में देने िे बार ेमें सोिा जाए।  

 सर, अनसूुलित जालत और अनसूुलित जनजालत समाज, लजस समाज से मैं आता ह ूं, उस समाज 

में िजथ िो िेिर जागलृत नहीं ह ैऔर िजथ िेने िी प्रवलृत नहीं है और बहुत िम िजथ हमार ेिोग िे पाते 

हैं। इसीलिए, पूवथ लवत्त मूंत्री श्री अरुण जटेिी जी द्वारा एि योजना शरुू िी गयी र्ी- Venture Capital 

Fund for Scheduled Caste. सर, यह एि बहुत ही अनोखा फूं ड है, लजससे अनसूुलित जालत और 

जनजालत िे िोगों िो बहुत ही सस्ते दर पर िजथ लमि पाता है। िलेिन यह अभी ति लसफथ  एि 

एलज़िक्यूलटव ऑडथर है, इसिो सूंवधैालनि जामा पहनाया जाए और इसे िानून िे रूप में िाया जाए।  

 सर, मेरा अूंलतम सझुाव यह ह ैलि बहुत सारी बैंलिूं ग सलवथसेस िे िालजथस िगते हैं। एसएमएस िे 

िालजथस हैं, िैि बिु इश्य ुिरने िे िालजथस हैं। िोटथ ने भी िई बार लटप्पलणयाूं िी हैं लि बैंि इन सार े

िालजथस िो अपने िस्टमसथ पर न िगाएूं, िेलिन इसिे बावजूद भी बैंि इस तरह िे िालजथस िस्टमसथ 

पर िगाता रहा ह ैऔर िोटथ िी लटप्पलणयों िी अवहेिना िरता रहा है।  

 िास्ट में मैं यह िहना िाह ूंगा लि मैं माननीय सदस्य श्री सूंलबत पात्रा जी िी इस बात स ेसहमत 

ह ूं लि माइक्रो पेमेंट्स िे लिए सरिार ने यूपीआई या आईएमपीएस िी सलुवधा बनायी ह,ै उससे ररटेि 

इूंवेस्टसथ िो बहुत फायदा हुआ है और यही फिथ  यूपीए और यूपीआई में है। 

(इलत) 
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SHRI P. V. MIDHUN REDDY (RAJAMPET): Thank you, Sir. The banking 

sector is growing at a phenomenal pace and hopefully, these changes, these 

amendments what the hon. Finance Minister has brought, will help us keep up 

the pace. 

She has brought some key positive reforms, firstly, on auditor 

accountability and then on simplified reporting, advocating a uniform filing 

schedule on 15th and the last day of every month etc. This will reduce a lot of 

administrative bottlenecks and then provide flexibility for depositors and also 

broader credit access in raising the threshold for substantial interest from Rs.5 

lakh to Rs.2 crore. Actually, we should say that all these will help our banking 

sector. I have a few suggestions to make. 

One is regarding the farmers and the other is the MSME sector. Nearly 

62 per cent of the people of our country are dependent on agriculture and the 

farmers are very important for the prosperity of our country. A lot has been said 

about the farmers and there have been so many schemes where they have 

been given loans with credit waiver, subsidies and even collateral free loans 

etc.  But much is not happening on the ground. 

We have to create more jobs in the MSME sector. The MSME sector 

has to be supported in a proper way. If we can provide incentives to 

commercial banks in the form of tax rebates or refunds for diversified credits to 

selected MSME sectors, low-scale farmers, etc., this might help the credit 

supply at the banking end and it will help both the farming community and the 

MSME sector.  

One more important issue I would like to bring to the notice of the hon. 

Minister is that if you see student loans, they contribute to the highest portion 

of non-performing loans as of this year as per RBI's financial stability report, 

July, 2024. This is because we have not structured education loans in a proper 

way and we are giving them as personal loans. We, as a country, have the 

highest percentage of youth compared to any other country in the world. 

Without proper education to our children, our country is not going to go in the 

right direction. So, I request the hon. Finance Minister to create a structure so 

that all these NPAs are taken care of and the students get the flexibility of 

repayment without having the pressure of being NPA accounts.  
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(1725/RP/YSH) 

Sir, I would like to talk about Andhra Pradesh Government’s agreement with 

SECI in power sector. There is a Telugu saying where one person said a bull or ox 

has given birth to a calf, the other person said go with the tide without even 

applying his mind. Same is happening here.  The Andhra Pradesh Government has 

made a contract with SECI, and it was not done with any private player like Adani 

or anybody else. I want to bring this to the notice of the House.  SECI is a Central 

Government organisation. SECI has not only made an agreement with Andhra 

Pradesh but with also many other States whether they are NDA-ruled States or 

INDIA alliance-ruled States. How can there be a misdoing, and that too at the cost 

of power which was agreed to be given at Rs. 2.49? It was done in 2021, and now it 

is 2024.  

I would like to bring to the notice of the House the latest auctions which have 

happened and in the biddings various players have participated. In case of NTPC, 

in May, 2024, the cost of power was Rs. 2.69 paise. If you see, in May, 2024, in 

case of SECI, even in case of SECI, which has signed with various people who 

have participated in the bidding, it is Rs. 2.57 paise. In all the bids which have been 

done in 2024, the costs were more than Rs. 2.49 paise. Over the years, the cost of 

panels is also coming down. We got a better rate in 2021.  This has been 

propagated badly by selected media houses and so-called pseudo intellects, which 

is not good.  Through you, I would like to bring this to the attention of everybody in 

this House.  This is a contract between the Central Government organisation and 

the State Government with the lowest rate.  When the average cost of power was 

Rs. 5.90 paise, even then it did happen.  The average cost of solar power before 

2019 was Rs. 5.90 paise which came down to Rs. 2.49 paise.  Not only Andhra 

Pradesh but all our neighbouring States have signed contracts with SECI for more 

than Rs. 2.49 paise.  The State of Andhra Pradesh had the facility of waiver of inter-

state transmission charges.   

HON. CHAIRPERSON (SHRI A. RAJA): Hon. Member, though your point is not 

connected with the Bill, you have made your point. Please come to some other 

issue.  

SHRI P. V. MIDHUN REDDY (RAJAMPET): Sir, if you see, on GITAM, the cost of 

solar power is Rs. 3, plus two per cent commission for energy exchange, plus IST 

charges, plus 3-4 per cent loses.  It is way above what we have signed. I want them 

to apply their minds and not be biased.   

 Thank you very much.        (ends) 
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1729 बजे 

श्री सुधाकर ससिंह (बक्सर) : माननीय सभापलत महोदय, मैं बैंलिूं ग िानून (सूंशोधन) लवधेयि, 

2024 िा लवरोध िरने िे लिए खड़ा हुआ ह ूं, क्योंलि ये लन यम बैंिों िो िमजोर बना सिते 

हैं और आम िोगों िे लहतों िो निुसान पहुूंिा सिते हैं। भिे ही इन लनयमो िा िहना है लि 

ये बैंिों िो और बेहतर बनाएूंगे, िेलिन ये लनयम बड़े िोगों िो और ज्यादा ताित दे सिते हैं 

और आम िोगों िी आवाज िो दबा सिते हैं। मझुे डर है लि इन लनयमों िी वजह से बैंि 

पारदशी नहीं रहेंगे और िोग अपने पैसे िो िेिर सरुलक्षत महसूस नहीं िरेंगे।  

इसमें एि लवषय है लि सहिारी बैंिों िे बैंलिूं ग लवलनयमन अलधलनयम, 1949 िी धारा 

10ए िे तहत सहिारी बैंिों में लनदेशिों िा िायथिाि 8 साि से बढािर 10 साि िरने िा 

प्रस्ताव िोिताूंलत्रि िायथप्रणािी िो िमजोर िरता है। अगर इन िोगों िा िायथिाि बढा 

लदया जाता है तो ये िोग बहुत िूंबे समय ति बैंि पर राज िरेंगे और हो सिता है लि वे 

अपने लनजी फायदे िे लिए िाम िरें, न लि आम िोगों िे लहत में िाम िरें।  

 दूसरा, इसमें यह लवषय है लि बैंिों में जो जमािताथ है, उसिे सूंरक्षण िा िानून 

िमजोर पड़ेगा। पहिे यह लनयम र्ा लि अगर लिसी व्यलि िे पास लिसी िूं पनी िे 5 िाख 

रुपये से ज्यादा िे शेयर हैं, तो वह उस िूं पनी िे फैसिों पर बहुत ज्यादा प्रभाव डाि सिता 

है।  

(1730/RAJ/NKL) 

इसलिए उस पर निर रखी जाती र्ी। िेलिन अब यह सीमा पाूंि िाख रुपए से 

बढािर  दो िरोड़ रुपए िर दी गई है। इसिा मतिब है लि अब बहुत अमीर िोग बैंिों पर 

बहुत ज्यादा प्रभाव डाि सिते हैं और हो सिता है लि वे बैंिों िा लनजी इस्तेमाि अपने 

लनजी लहत में िरें। इस िानून से सरिारी बैंिों पर निर रखने और उन्हें जवाबदेह बनाने िी 

क्षमता िमजोर होगी। जहाूं लवधेयि सावथजलनि के्षत्रों िे बैंिों िो िेखा परीक्षि पाररश्रलमि 

लनधाथररत िरने में लववेि प्रदान िरता है, भारतीय स्टेट बैंि अलधलनयम, 1955 िी धारा 41, 

यह िदम िेखापरीक्षि िी स्वतूंत्रता से समझौता िर सिता है, जोड़-तोड़ िे लिए अवसर 

पैदा िर सिता है और सावथजलनि के्षत्र िे बैंि सूंिािन में पारदलशथता िो िम िर सिता है। 

 इसमें िौर्ा लवषय है लि जमािताथ लशक्षा और सूंरक्षण िोष िे उपयोग िे लनधाथरण में 

बहुत अस्पष्टता उभर िर आएगी। जो िोष बनेगा, उस िोष में जो पैसे होंगे, उसिा क्या 

इस्तेमाि लिया जाएगा? यह डर है लि इस तरह िे पैसे िा इस्तेमाि दूसर ेिायों में होगा।  

ग्रामीण के्षत्रों िी जो वालजब लिूंताएूं र्ीं, उनिो इसमें निरअूंदाि लिया गया है। 

लवधेयि शहरी-िेलन् ित सधुारों पर असमान रूप से िें लित प्रतीत होता है। के्षत्रीय ग्रामीण बैंिों 

और सहिारी बैंिों द्वारा सामना िी जाने वािी अनूठी िनुौलतयों िी उपेक्षा िरता है, जो 

हालशए िे समदुायों िे लिए लवत्तीय जीवन रखेा िे रूप में िाम िरते हैं। इन सूंस्र्ाओ ूं िो 
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व्यापि जनोमखुी सूंशोधनों िे बजाय अलधि समर्थन और अनुिूलित नीलतयों िी 

आवश्यिता है। खास तौर से हमार ेग्रामीण के्षत्रों में रहने वािे िोग, छोटे िारोबाररयों िो ऋण 

देने िे लिए जो सावथजलनि बैंि रे्, धीर-ेधीर ेवे अपना अलधिार िगभग एनबीएफसी िो 

राूंसफर िर रहे हैं और एनबीएफसी िठोर तरीिे से ग्रामीण के्षत्रों में िारोबार िर रही है। 

लबहार िे बाूंिा िी घटना एि उदाहरण है, जहाूं िार िोगों ने मात्र 20 िाख रुपए ऋण लिए 

रे्, िेलिन उसे नहीं ििुा पान ेिे िारण िार िोगों ने आत्महत्या िर िी। यह पता ििा लि 

ज्यादातर ऋण एनबीएफसी िे जररए लिए गए रे्। ये पररलस्र्लतयाूं बहुत लविट होती जा रही 

हैं।  

 लवत्तीय समावेशन में अनसिुझी िनुौलतयाूं पर भी ध्यान देना होगा।  भारत में बहुत से 

िोग अभी भी बैंलिूं ग सलुवधाओ ूं िा इस्तेमाि नहीं िर पाते हैं। खासतौर से गाूंव िे गरीब 

िोग, इस िानून में इन िोगों िी समस्याओ ूं िो हि िरने िे लिए िोई ठोस िदम नहीं 

उठाए गए हैं। इसिे बजाय, इस िानून में बैंिों िे िाम िरने िे तरीिे िो बदिने पर ज्यादा 

जोर लदया गया है, जो लि इन िोगों िे लिए बहुत फायदेमूंद नहीं होगा।  

माननीय सभापलत महोदय, बैंलिूं ग िानून में बदिाव िाने वािा नया िानून, जो हाि 

ही में पेश लिया गया है, िेवि बड़े िोगों िे फायदे िे लिए बनाया गया है और आम िोगों िी 

लिूंताओ ूं िो पूरी तरह से नजरअूंदाज िरता है। यह िानून िुछ बड़े िोगों िो और ज्यादा 

ताित देगा और छोटे बैंिों और आम िोगों िी बात िो िम महत्व देता है, खासिर गाूंवों में 

रहने वािे िोगों िी। 

मैं सरिार से गुजाररश िरता ह ूं लि वह इस िानून पर दोबारा सोिे और इसमें िुछ 

बदिाव िर ेतालि हर लिसी िो बराबर िा हि लमिे और बैंिों िो िोगों िे पैसे िे बार ेमें 

जवाबदेह होना पड़े। बैंि िोगों िे लवश्वास पर ििते हैं और हमें ऐसे िानून बनाने िालहए जो 

इस लवश्वास िो और मजबूत िर।े 

यह नया िानून लसफथ  िहता है लि हम िुछ सधुार िर रहे हैं, िेलिन लजस तरीिे से 

इसे बनाया जा रहा है और िागू लिया जाएगा, वह देश िे लहत में नहीं है। अगर सरिार सि में 

िाहती है लि हर लिसी िे पास बैंि िा खाता हो और िोगों िा पैसा सरुलक्षत रहे, तो उसे 

आम िोगों िी समस्याओ ूं पर ध्यान देना होगा। सूंसद लसफथ  िानून बनाने िी जगह नहीं है, 

बलकि िोगों िी आवाज सनुन ेऔर उन पर भरोसा िरने िी जगह भी है। धन्यवाद। 

(इलत) 
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SHRI KARTI P. CHIDAMBARAM (SIVAGANGA): Sir, the Indian rupee 

against the US dollar today is at Rs. 84.73. The growth rate in this last 

quarter is 5.4 per cent, which is the lowest in seven quarters, and inflation 

is at 6.21 per cent. Whenever inflation is greater than the economic 

growth, and if that continues, it will lead to stagflation. In this backdrop, this 

Government has brought about the Banking Laws (Amendment) Bill, 2024.  

When the hon. Prime Minister, was parroting the slogan, “400 Paar”, 

he held a Cabinet Meeting in March, where he said that when he comes 

back to power, he will have a 100-day agenda where they will bring about 

majestic reforms. I am sorry to say that if these are the reforms which the 

Government talks about, this is hardly majestic. This is merely tinkering on 

the margins, and  innocuous changes which they have brought about. 

I will talk about one or two changes they have brought about, and 

what they have missed out in this Bill. They have said that now, you can 

nominate people successively or simultaneously for bank lockers and for 

deposits. I hope they clarify the rules clearly. If there is a certain amount of 

jewellery in a bank deposit, and they say that simultaneously it will be 

given to many people, the person who is opening the locker must clearly 

specify which jewel will go to which person. 

(1735/VR/KN) 

 Otherwise, what will happen is, if there is no clarity, the bank will say 

that there is no clarity and will confiscate or not give the jewel to anybody. 

It will lead to lots of confusion. In successive nominations, what will 

happen is, if A nominates B, and after B it is X, Y and Z, and if for some 

reason A passes away and then B also passes away, it is very likely that 

the bank will ask Mr. X to bring the death certificates of Mr. B and Mr. A, 

where he might not even know Mr. B. So, there can be lots of 

administrative confusions in the successive and simultaneous 

nominations. The Government and, hopefully, the Minister must clarify the 

procedure through which successive and simultaneous nominations will be 

done. 
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 The other point is with regard to the unclaimed dividend. They said 

that unclaimed dividends will be sent to the Investor Education and 

Protection Fund. The Minister must clarify how much fund is already 

existing in the Investor Education and Protection Fund, and what that fund 

is doing in terms of educating people about dubious public issues which 

are still coming up today and about the financial fraud which is happening 

in the banking sector. There is no point in creating a fund and adding more 

and more money to it, if you do not know what that fund is doing, and how 

the fund in that corpus is being spent. 

 Sir, this Bill has missed out on many things. They could have 

brought about some monumental changes in ease of doing business. As 

you know, so much cyber fraud is happening there. What is the 

Government doing to stop cyber fraud? The Government must bring about 

a clear policy to stop cyber frauds. 

 Then, the tyranny of KYC is happening. I am sure, you also have a 

bank account which is linked to some phone number. I am sure they are 

calling you all the time and asking you to update KYC. I think we should 

stop this tyranny of KYC when nothing has changed. Your name has not 

changed, your parents name has not changed, your address has not 

changed, nothing has changed but the bank is calling you millions of times 

in a year asking you to update your KYC, and it is a serious harassment 

because they are outsourcing the KYC process to some third-party 

agency, and that agency has to make these calls to harass you. In order to 

make life easier for the customer, the Government must simplify and 

mandate that if there is no change, there is no reason to update your KYC 

multiple times in a year.  

 Sir, another thing that I would like to bring to your kind notice is with 

regard to CIBIL. Like Chitragupta makes accounts of all our activities in 

this world to Yamadarma, there is this agency called CIBIL, which is 

making a record of all our transactions. If you want to take a car loan, if the 

Finance Minister of this country wants to take a house loan, everything 

depends on the CIBIL score. But nobody knows how the CIBIL 
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organization works. It is actually a private company called TransUnion. 

This is the company which is rating every one of us based on our credit 

history. But we do not know whether they are updating our credit history 

properly. There is no transparency. There is no way for us to appeal. 

There is a complete asymmetry between the company which is rating us 

and us. There is no redressal at all. Every time we go tell a bank, I have 

paid my loan on time, they will say no your CIBIL score is bad. So, we do 

not know how to approach CIBIL. The farmers who get subsidy from the 

Government, when they use the subsidy to repay the loan, CIBIL does not 

update it. If you go for a settlement with an ARC, CIBIL does not update it. 

So, there must be greater transparency. 

 Sir, the Government has missed out an opportunity to make life 

easier by reforming these things instead of just tinkering in the margins. 

This Government has been a Government which has been very pro-

corporate. I will give you a list of companies, which include Karaikal Port 

Private Limited, Korba West Power, Essar Power Madhya Pradesh Ltd, 

Radius Estates and Developers Ltd., Dighi Port Ltd., Aditya Estates, etc. 

These are all distressed sale of assets which went to ‘A’ Corporate. 

Instead of focusing on corporates, this Government should focus on writing 

off the student loans, which is only Rs.90,000 crore. So, instead of giving 

haircuts to corporates and being pro-corporate, you could have easily 

written off the student loans.   

 Sir, this Bill is nothing majestic, it is an innocuous Bill. It has nothing 

to make life easier. It is completely anti-consumer and anti-middle class. 

This Bill must be withdrawn, and a reformist Bill must be brought forward. 

Thank you very much, Sir. 

(ends) 
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(1740/SAN/VB) 

1740 hours 

SHRI E. T. MOHAMMED BASHEER (MALAPPURAM): Hon. 

Chairperson, Sir, as far as India is concerned, we are having a very 

strong banking system. As far as the proposals in this Bill are 

concerned, there are glimpses of some good suggestions.  

The Bill seeks to improve governance standards, provide 

consistency in reporting by banks to the Reserve Bank of India, ensure 

better protection for depositors and investors, improve audit quality in 

public sector banks, bring customer convenience in respect of 

nominations and to provide for increase in the tenure of Directors in 

cooperative banks. All these things are meant to bring improvement in 

the banking system, to increase trustworthiness of the depositor and 

improve his confidence in the banking system. That is a very important 

thing. Trustworthiness is the most important capital of a bank – trust 

between the customer and the bank. There are certain proposals and 

they are effective also.  

 As far as nomination facility is concerned, that is okay. Instead of 

one, it is going to be four. This seems to be a practical thing. 

 I would like to mention about the tenure of the Director of 

cooperative banks. People have mentioned about other points also. 

The tenure of the Director of a cooperative bank is extended up to 10 

years instead of up to eight years. I do not find much logic in that. I 

hope that the Minister will explain what benefit she is expecting from 

such a change. I feel that it is better to maintain the old system 

because there is not much meaning in the new system. It is better to 

continue with the existing tenure of eight years. 

 Regarding the unclaimed funds, Mr. Chidambaram was 

speaking. Anyhow, that also seems to be a practical thing. Instead of 

keeping the funds idle, they will be transferred to the IEPF which will 
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also be used for the welfare of the members of the system. The 

affected people can still claim their money later. This seems to avoid 

further complications. 

 Regarding auditors, the banks will now decide how much to pay 

to their auditors instead of RBI. What needs to be discussed is whether 

it is feasible or not.  

 Sir, the strength of our banking system is the widespread network 

we are having. Diversified portfolio is another plus point for the Indian 

banking system. 

 Towards the end, I would like to say, like other Members have 

said, something about the bank frauds. We have to address this 

problem properly. Until and unless we address that, we will be failing in 

our duty.  

 Sir, we all know of the challenges. There is a regulatory 

mechanism. I would like to suggest to the hon. Finance Minister to 

examine whether our system is perfect or not and whether in the light 

of new challenges, we should reform and revamp our system of 

regulatory mechanism.  

 Sir, in the end, I would say something about the education loans 

given to students. It is a cumbersome process. I humbly appeal to the 

Government to ensure the speedy disposal of such loan applications. 

The Government should take this matter also with seriousness. 

 Thank you very much. 

           (ends) 
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1743 hours 

SHRI SACHITHANANTHAM R. (DINDIGUL): Hon. Chairperson, Sir, the Banking Laws 

(Amendment) Bill, 2024 seeks to amend the Banking Regulation Act, 1949, the Reserve 

Bank of India Act, 1934, the State Bank of India Act, 1955, Banking Companies 

(Acquisition and Transfer of Undertakings) Act, 1970 and 1980. On behalf of the 

Communist Party of India (Marxist), I propose some amendments to the amendments 

which the hon. Finance Minister has proposed. 

 Sir, it seeks to increase the substantial interest from five lakhs of rupees to two 

crores of rupees. It is on the higher side. Compared to the price rise and taking other 

things into consideration, it can at best be increased to Rs. 50 lakh. 

It seeks to amend the tenure of Directors in the cooperative banks from eight 

years to ten years. In our opinion, the increase in tenure will lead to vested interests. So, 

instead the tenure could be reduced to five years. 

 It seeks to amend the reporting dates. That is fine. The reporting dates can be 

amended. 

It seeks to amend the nomination rules. For a locker, instead of a single nominee 

or a joint nominee, it provides for four nominees, one after another. It is a welcome 

move. 

(1745/SNT/PC) 

There is another amendment with regard to transfer of dividends, shares, and 

interest or redemption of bonds to the Investor Education and Protection Fund. We have 

to ensure that the claims after transfer are made hassle free. Then it can be allowed. The 

amount that is transferred must also be properly utilised to not only educate the banking 

clients but also to prevent the cybercrimes which are increasingly very alarming now-a-

days. It is again seeking to amend the provisions to provide discretion to public sector 

banks in the matter of remuneration of auditors. Again, this will create vested interest to 

the top management of the public sector banks. This aspect need not be amended. It 

should be continued as it is in the present system. Thousands of employees in the public 

sector banks fear job insecurity due to privatization. This Bill does little to address their 

concerns. Why is the Government not prioritizing employment stability, especially in the 

time of rising unemployment? This Bill is yet another example of the Government 

prioritizing privatization under corporate interests over the welfare of the common 

people. It jeopardizes the stability of the banking sector, compromises financial inclusion, 

and creates opportunities to misuse the system. 

I urge the Government to reconsider its approach and prioritize strengthening our 

public banking system. Let us not sacrifice the nation’s financial stability at the altar of 

privatization. 

(ends) 
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1747 hours 

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, Mr. 

Chairman, Sir, for providing me this opportunity to intervene in this debate. I 

have already given notices of more than 10 amendments. I will not speak at 

the time of moving amendments. So, I may be provided with a little bit of bonus 

time. 

Sir, the Banking Laws (Amendment) Bill, 2024 is against the basic 

principles of legislative process. At the time of introduction of the Bill itself, I 

have made my opposition. It is because the distinct provisions of different Bills 

proposed to be amended put together for attaining different aims and objects is 

not a fair legislative practice for which distinct and separate Bills have to be 

brought in the House so as to make amendments. In this case, five legislations 

are to be amended. I am not going into the details of that. The hon. Member 

from the other side has said that they are consequential amendments. These 

are all not consequential amendments. One is regarding the Cooperative 

Board Director, the other one is regarding the threshold, and another one is 

entirely different. So, different Acts for different purposes clubbed together and 

coming as a consolidated law means this is not a fair legislative practice. That 

is my technical objection regarding this Bill that I have made at the time of the 

introduction of the Bill also. 

Sir, coming to the contents of the Bill, I support the Bill with some 

reservations. The recent reports relating to the Indian banking sector shows 

that Indian banks are more vibrant and resilient and key banking indicators, 

namely, credit growth, net profit, GNPA ratio, NNPA ratio, and PCR are in good 

condition. I do admit. I would like to know this from the hon. Finance Minister. 

At the same time, when you are making a rosy picture of the financial and 

fiscal health of the Indian banks, what is the amount written off during the last 

three financial years? 

It is learned that the last quarterly profit of SBI is Rs. 18,000 crore. It 

means per day SBI is making a profit of Rs. 200 crore. I would like to know this 

from the hon. Minister. In the recent reply on 25th November, 2024 given by the 

hon. Minister to Question No. 144, it was mentioned that for the industry alone, 

Rs. 1,80,500 crore are written off in the financial year 2023-24. As far as the 

retail loans are concerned, Rs. 90,000 crore have been waived off. So, this is 
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the way by which the banks are functioning. I would like to know the clear 

picture regarding this. 

Mr. Karti Chidambaram was talking about the educational loans. The 

SARFAESI Act has become a big phenomenon and it has become a big issue. 

As far as the single house loan borrowers and the small and micro enterprises 

loans are concerned, I suggest to the hon. Minister that when it becomes an 

NPA, an opportunity may be provided to the small and micro enterprises. 

(1750/AK/IND) 

It is because small and micro enterprises loans are 80 per cent of the 

MSME or 95 per cent of the MSME. They should be given an opportunity to 

restructure the loans instead of stamping it as an NPA. This has to be taken 

into consideration for which the Government of India has to discuss with the 

Reserve Bank of India so as to have an amicable solution to help and protect 

the small and micro enterprises. 

I am coming to the issue of cashew industry in my Constituency in the 

State of Kerala. Not only in the State of Kerala, but throughout the country 95 

per cent of the cashew workers are poor women belonging to the very 

downtrodden people. The Chief Minister of the State has convened a meeting 

of all the banks in the SLBC and decided to have a one-time settlement. But 

unfortunately, the banks are not honouring and complying with the commitment 

given at the time of SLBC. This issue has to be looked into. 

Coming to the Clauses of the Bill, Section 45ZA, that is Clause 10 of the 

Bill says that the Banking Regulation has to be amended to give effect to 

provide nomination for not more than four persons either successively or 

simultaneously. Mr. Karti Chidambaram has made a very vital point. 

Successive and simultaneous nomination is more problematic for the existing 

provisions of the law. I will explain it. … (Interruptions) 

 Sir, I am purely within the Bill. 

HON. CHAIRPERSON (SHRI A. RAJA): Yes, I know it. Time constraint is 

there. The Minister has to give the reply. 

… (Interruptions) 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, Madam is ready to hear. 

Madam will reply after 10-15 minutes. 
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 Sir, I am fully confining to the Bill. Another important amendment is that 

the proposed amendments give provision for proportionate allocation for 

nominees. This is successive and simultaneous nomination. There is a 

restriction of nominees to four. My first question is this. Is it in consonance with 

the Succession Act? I am asking this because a nominee is only entitled to 

collect the money. He is legally not entitled to get the money. A nominee 

means he is only entitled to receive the money. Suppose, I am having five 

sons and I want to give five persons as nominees, why should we restrict the 

number of nominees to four instead of having the number of legal heirs among 

which I want to allocate the money?  

 I would like to reiterate the second point that he has raised about 

Investor Education and Protection Fund. By virtue of the Banking Companies 

(Acquisition and Transfer of Undertakings) Act of 1976 as well as 1980, it 

provides for transferring unpaid or unclaimed dividend to an unpaid dividend 

account. If the money in the unclaimed dividend account is not paid or not 

claimed within seven years, then it will be transferred to Investor Education 

and Protection Fund and they can claim from that fund. It is reliably leant that 

as on 31/10/2022, the total balance amount in IEPF is around Rs. 5,539.25 

crore. How is this money being utilized? A huge amount of money is locked up 

as unclaimed deposits. About Rs. 78,000 crore are lying with the RBI in the 

Depositor Education and Awareness Fund. Similarly, a huge amount is locked 

up as unclaimed amount under insurance policies that will come to around Rs. 

22,000 crore. Similarly, unclaimed amount of interest warrant and dividend 

warrant will be equal to Rs. 80,000 crore. Most of the amount is due to be paid 

to the legal heirs, but due to the difficult procedure it is very difficult to get it 

back.  

 A recent Report prepared by the Money Life Foundation suggested to 

simplify the standard of procedures and rules so that the legal heirs can avail 

the benefits. So, I would urge upon the hon. Minister that the RBI has to 

simplify the procedure duly guarding against fraudulent claims so that the bank 

officials can also settle the claim and protect the interest of the claimants. 

 With these words, I conclude. Thank you very much, Sir. 

(ends) 
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1754 बजे 

श्री सुदामा प्रसाद (आरा) : सभापलत जी, अदम गोंडवी जी िी एि िलवता है लि – 

“तमु्हारी फाइिों में गाूंव िा मौसम गिुाबी है, 

मगर ये आूंिड़े झूठे हैं, ये दावा लिताबी है, 

तमु्हारी मेज िाूंदी िी, तुम्हार ेजाम सोने िे, 

यहाूं जमु्मन िे घर में आज भी फूटी रिाबी है।” 

 

       महोदय, हमने सोिा र्ा लि बैंिों िे िेन-देन िे मामिे में िोई अहम बदिाव 

इस लबि में आएगा, िेलिन वह िहीं लदखाई नहीं पड़ा। 

(1755/RV/UB) 

 महोदय, हमारे एि माननीय सदस्य ने सदन िो यह बताया लि लपछिे वषों में बैंिों िे 

10 िाख िरोड़ रुपये वसूि लिए गए। मैं यह भी एि आूंिड़ा जानना िाहता ह ूं लि लपछिे 11 

वषों में लितने िोगों िे बैंि ििथ माफ लिए गए। यह आूंिड़ा आना िालहए। ििथ वसूिा गया 

आम आदमी से, आम लिसानों से, छोटे-मूंझोिे दिुानदारों और िारखानेदारों से, और ििथ 

माफ लिया गया अडाणी, अम्बानी सरीखे िॉपोरटे घरानों िे। बैंिों िी पूूंजी िा प्रवाह 

िॉपोरटे घरानों िी तरफ है, आम आदमी िी तरफ नहीं है। आम आदमी िो िोन नहीं 

लमिता है। अगर एि साधारण लिसान 50,000 रुपये िे िोन िो समय पर जमा नहीं िरता 

है तो उसिी िमर में रस्सा बाूंध िर उसे घमुाते हुए लगरफ्तार लिया जाता है, जेि िे जाया 

जाता है। मझुे िगता है लि बैंिों िी लदशा और उसिी पूूंजी िा प्रवाह आम आदमी िी तरफ 

लिया जाना िालहए। 

 महोदय, यह िहा गया लि भारत देश दलुनया िी िौर्ी सबसे बड़ी अर्थव्यवस्र्ा है 

और िुछ वषों में हमारी अर्थव्यवस्र्ा दलुनया िी तीसरी सबसे बड़ी अर्थव्यवस्र्ा हो जाएगी। 

जब देश में अब ति िी सबसे ज्यादा बेरोजगारी हो, महूंगाई हो, लविास दर तेजी से घट रहा 

हो, लिसानों िी खेती भयानि रूप से घाटे िा लशिार हो, छोटे-मूंझोिे दिुानदारों और 

िारखानेदारों िा व्यवसाय िौपट हो रहा हो, आम आदमी िी आमदनी घट रही हो, तो लफर 

हम दलुनया िी िौर्ी बड़ी अर्थव्यवस्र्ा िैसे हैं? सर, एि साि में एि लतमाही में लविास दर 

दो प्रलतशत घटा है और ये मजबूती िे दावे िर रहे हैं। 

(इलत) 
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1757 hours 


SHRI K. E. PRAKASH (ERODE): Hon. Chairman Sir, Vanakkam. I 

thank hon. Chief Minister of Tamil Nadu for giving me this opportunity 

to speak in the discussion on Banking Laws Amendment Bill, 2024. 

The State Bank of India has identified as many as 40000 mule 

accounts or fake accounts. Punjab National Bank has identified 

10000 such accounts and Canara Bank 7000 mule accounts. Data 

says that this is the amount of fraud. Even Mahindra Bank has 6000 

mule accounts. In such a fashion, there are several number of mule 

accounts in different Banks. For example, I am a Member of 

Parliament from Tamil Nadu. Hon. Finance Minister is also from 

Tamil Nadu. In my personal account almost Rs. 10,640 has been 

debited in one year. I am unable to understand how it was deducted. 

I think and feel that it has been a loot made in my personal bank 

account. I want to share the details. On 1.1.2024, the opening 

balance in my current account was Rs. 25,374. I will share every 

entry in my passbook. 

*HON. CHAIRPERSON (SHRI A. RAJA): Hon Member please make 

it brief. Just say how much you lost from your Bank Account. 

*SHRI K. E. PRAKASH (ERODE): Sir, I will be brief. Rs. 10,640 was 

deducted. This amount has been taken away by bank even though I 

maintained minimum balance in my account. There may be lakhs and 

lakhs of such accounts of common people. If there is misuse of 

money by Bank as regards the MP’s account what can we say 

amount common man or an ordinary citizen.  Through restricting the 

number of ATM transactions and insisting to maintain the minimum 

balance, as much as Rs. 38,587 crore was collected as fine by the 

Union Government. My demand to the Union Government is that 

 
 Original in Tamil 



03-12-2024        RPS     Uncorrected / Not for publication       424 

KYC compliance should be made mandatory and every account 

should be verified. As many as 13,563 accounts are linked with court 

cases. Similarly, as many as 70000 such accounts are in bad 

condition.  This shows the need of addressing the shortcomings of 

the banking System. You should take forward making KYC norms 

mandatory and fake accounts should be removed. You should 

understand the gravity of the issue as even MPs are loosing money 

in such situation of malpractices. For example, the Tamil Nadu 

Government is providing financial assistance of Rs. 1000 each to the 

families in Tamil Nadu. There are problems faced by people as 

regards bank accounts.  

HON. CHAIRPERSON : Hon. Member, please wait.  Hon. Members, 

the time is already six o’clock.  A few more Members are going to 

speak.  Thereafter, the Minister has to give her reply.  I want to know 

the sense of the House to extend the time.  If it is possible, it can be 

extended up to seven o’clock. 

SHRI K. C. VENUGOPAL (ALAPPUZHA): It is better to postpone it 

for the next day, Sir.   

HON. CHAIRPERSON: No, the Minister has to give the reply.   

… (Interruptions) 

SHRI K. C. VENUGOPAL (ALAPPUZHA): My request to the 

Government is to postpone it for tomorrow. 

HON. CHAIRPERSON: No, the Minister has to reply today.  I think 

the time may be extended up to seven o’clock. 

SHRI GAURAV GOGOI (JORHAT): Sir, we requested in the BAC 

also that single-party MPs should be given a chance. 

HON. CHAIRPERSON: We are giving.  See, I am having a list.  

Gogoi ji, I am having a list.  I want to accommodate.  In spite of that, 

time has to be extended. Since it is already six o’clock, let it be 

extended up to seven o’clock. 
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 Hon. Member, please continue.  Time is extended till seven 

o’clock. Please continue. 


SHRI K. E. PRAKASH (ERODE): The money that has been taken 

away or looted from the Accounts of each citizen should be returned 

back safely. Hon Chief Minister of Tamil Nadu has provided Rs. 1000 

as monthly financial assistance under a Scheme to each and every 

household of Tamil Nadu. Union Government has taken away this Rs 

1000 from each person in a peculiar manner claiming that they had 

not maintained minimum balance in their respective accounts. We 

think that the money paid by us, the State Government of Tamil Nadu 

is taken away by Union Government. I request hon. Finance Minister 

to bring an amendment on banking services to rectify this. People 

who are engaged in small businesses are very much affected. I urge 

that they should be protected. I urge that you will complete our 

demands and fulfil our requests. Thank you.  

(ends) 

 

 

 

 
 Original in Tamil 
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1803 hours 

ADV. FRANCIS GEORGE (KOTTAYAM): Sir, the Banking Laws 

(Amendment) Bill, 2024, as has been said by many of our colleagues earlier, 

tries to amend five Acts.  In fact, all these issues are important.  I would not 

discount. I would not say that these are not important.  But I think, one 

particular area, which the Minister and the Government should have 

concentrated on, is the application of the SARFAESI Act and the high-

handed and unilateral actions taken by the banks especially with regard to 

the MSMEs in our country.   

 There are six crore enterprises under this particular category of Micro, 

Small and Medium Enterprises.  It generates employment.  It brings in 

innovation in the industrial and manufacturing sector.  So, even the Supreme 

Court is on record saying that.  The Supreme Court has decided that banks 

or creditors must find early signs of trouble in MSME accounts before they 

become non-performing assets.  The focus is on a notification called 

Instructions for the Framework for Revival and Rehabilitation of Micro, Small 

and Medium Enterprises issued on May 29, 2015.  This notification was 

updated by the RBI in March, 2016.  These updates were made using the 

powers given by Sections 29 and 35A of the Banking Regulation Act.  The 

Court said that the May 2015 notification has statutory force, meaning it is 

legally binding on all scheduled commercial banks licenced by the RBI.  So, 

according to the Court, the banks must follow the process outlined in the 

Framework to help MSMEs before their accounts are labelled as NPAs.  But 

in the actual situation, what is happening? 

(1805/PS/MY) 

 Sir, the Government brought these laws, these instructions, and these 

Acts, plus, there is a framework for the revival of the MSMEs. The RBI 

guidelines are strengthened under Section 21 and 35A of the Banking 

Regulation Act. But Sir, the banks are violating these RBI guidelines and the 

provisions of the MSME Act. They are misusing the SARFAESI Act. Most of 

the MSME owners cannot afford legal recourse leading to closure of their 

companies, which causes loss of livelihoods and economic distress.  
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Sir, I would like to cite one case in particular that has happened in 

Kerala. A Kerala-based commercial bank has acted so high handedly that 

the hon. Minister should take particular note of this. About Rs. 77 crore was 

availed by two companies. They paid back Rs. 101 crore as capital and 

interest. Out of Rs. 77 crore, they paid back Rs. 101 crore as capital and 

interest. But the bank authority has auctioned their properties and the 

building. Even their non-mortgaged property was auctioned under the 

SARFAESI Act. Only the valuable property and the factory were auctioned, 

and the machinery was left out.  

HON. CHAIRPERSON (SHRI A. RAJA): Please conclude. 

ADV. FRANCIS GEORGE (KOTTAYAM): The machinery became a heap of 

scrap. Sir, please understand. The hon. Minister should kindly take a note 

of it. The banks unilaterally have raised the interest. They have raised the 

interest from 18 per cent to 20 per cent. How can a small, medium and micro 

industry survive at the rate of 18 to 20 per cent of interest? The bank 

auctioned the property and building for Rs. 4.65 crore, which is valued at 

Rs. 17 crore. 

HON. CHAIRPERSON: Please wind up. I will be confined to call other 

Members.  

ADV. FRANCIS GEORGE (KOTTAYAM): I am concluding. Sir, 5.45 acres 

of land plus 47,169 square feet of building were auctioned off at Rs. 4.65 

crore. The property itself was valued at Rs. 17 crore. This is the way the 

banks are active. When we attempt to amend the banking laws, we have to 

really address these kinds of issues. I do not say that the amendments, 

which are being made, are not important. But the real issue is faced by the 

industrial sector, manufacturing sector, and micro, small and medium sector. 

That is to be addressed.  

 I hope the hon. Minister will pay particular heed to this particular 

aspect.  

Thank you, Sir. 

(ends) 
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1807 बज े

श्री तनजु पुननया (बाराबंकी) :  सभापति महोदय, आपने मझेु अपनी बाि रखने का मौका तदया, इसके 

तिए बहुि-बहुि धन्यवाद। 

 महोदय, आज हम यहाां बैंककारी तवतधयाां (सांशोधन) तवधेयक के ऊपर चचाा करने आए हैं। इसके 

साथ ही कुछ और भी अमेंडमेंट्स हैं, तजन पर यहाां चचाा हो रही है। आम आदमी की सतुवधा के तिए जब 

वर्ा 1969 में बैंकों का राष्ट्रीयकरण तकया गया था िो उसका िक्ष्य था तक हम ज्यादा से ज्यादा िोगों 

िक, दूर-दराज के क्षेत्र में अपनी बैंतकां ग की सतुवधाएां आम आदमी और गरीब स ेगरीब आदमी िक पहुांचा 

सकें । इसमें नफा-नकुसान नहीं देखा गया था। इसमें एक सामातजक िक्ष्य था तक ज्यादा से ज्यादा िोगों 

िक हमारी पहुांच हो।  मौजूदा सरकार में तपछिे दस साि से तनजीकरण की नीति आ रही है। सबकी अपनी-

अपनी तवचारधारा होिी है, सबके अपने-अपने िरीके होिे हैं। िेतकन, वर्ा 2021-22 के बजट भार्ण में 

माननीय तवत्त मांत्री जी ने आईडीबीआई बैंक के साथ-साथ दो और बैंकों के तनजीकरण की बाि की थी। 

िेतकन, अभी िक इस तबि में उसका कोई उल्िेख नहीं तकया गया है। उनका भतवष्ट्य क्या होगा, आग े

उसके बार ेमें क्या होना ह?ै उनका भतवष्ट्य अभी हवा में है। इस पर मैं आपका ध्यान आकृष्ट करना चाहिा 

ह ां। ग्रामीण क्षेत्रों में कोऑपरतेटव बैंक की स्थापना हुई थी। इसका मखु्य उदे्दश्य यह था तक तबचौतिये और 

साह कारों को खत्म कर तदया जाए। उनके शोर्ण से समाज को राहि तमिे और कम दरों पर ऋण उपिब्ध 

कराया जाए। आज की सच्चाई यह ह ैतक अगर आप बैंतकां ग सेवा िेने के तिए कोऑपरतेटव बैंक में जािे हैं 

िो आपको टेबि से टेबि इिना घमुाया जािा है तक धरिी पर जो धिू है, उस पर इमरतियााँ बन जािी हैं। 

वहाां बाहर खड़े मतक्खयों की िरह तभनतभनािे तबचौतिये मौजूद होिे हैं। अगर आप तबचौतियों का सहारा 

िेंग,े िो आप उनको 25 से 50 परसेंट िक कमीशन देिे हुए अपना काम बड़ी आसानी से करा सकिे हैं। 

अगर आप उनका सहारा नहीं िेिे हैं िो तफर वापस उन्हीं साह कारों के पास चिे जािे हैं।… (व्यवधान) 

बस मैं अपनी छोटी सी बाि रखना चाहिा ह ां। 

(1810/CP/SMN)     

इसमें आम आदमी की बािें हैं। जो आम आदमी है, आम तकसान है, गरीब व्यति है, उसकी सतुवधा 

के तिए जो बािें होनी चातहए थीं, तजस उम्मीद से जनिा सरकार की िरफ ररफॉम्सा के तिए देख रही थी, 

वह उदे्दश्य पूरा नहीं हुआ है। तचांदबरम जी बिा रहे थे तक माचा में माननीय प्रधान मांत्री जी ने वादे तकए थे। 

कानूनी साइमिटेतनयस नॉतमनेशन्स की बाि सभी ने कह दी ह ैिो मैं दोबारा उस पर नहीं जाऊां गा। उसमें 

पयााप्त स्पष्टिा प्रदान नहीं की गई ह,ै इस बाि को मैं माननीय तवत्त मांत्री के सामने िाना चाहिा ह ां। 

 महोदय, केसीसी की बड़ी समस्या है।  

HON. CHAIRPERSON (SHRI A. RAJA): Punia Ji, please wind up. The Minister has 

to reply. … (Interruptions) 

श्री तनजु पुननया (बाराबंकी) : मेरा यह कहना ह ैतक  आम आदमी को बहुि समस्या है। उसको भागदौड़ 

करनी पड़िी है, चाहे वह केसीसी के ऋण की बाि हो या उसको ररन्यू कराने की बाि हो या तफर बीमा 

पाने की बाि हो। इन सारी बािों के प्रोसीजर को आसान करना चातहए। इसी उम्मीद से आम आदमी 

आपकी िरफ देख रहे थे। टेन्योर की बाि भी िोगों ने कह दी है, िो मैं दोबारा नहीं कह ांगा। 

आतखर में, मैं बस इिना कहना चाहिा ह ां तक आम आदमी पर तवशेर् ध्यान दें। आगे बहुि उम्मीद 

से माननीय तवत्त मांत्री जी की िरफ हम िोग तफर एक उम्मीद करेंगे।           (इति ) 
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1811 बजे 

श्री छोटेलाल (राबटट ्सगजं) : महोदय, आपकी अनमुति  से एवां समाजवादी पीडीए के 

मसीहा माननीय अतखिेश यादव जी की अनमुति  से मझुे बैंककारी तवतधयाां (सांशोधन) 

तवधेयक पर बोिने की अनमुति  प्रदान की गई ह।ै बैंक के तनजीकरण के कारण मौजूदा समय 

में कमाचाररयों के साथ-साथ ग्राहकों को भी बहुि परशेानी होिी है। 70 प्रतिशि िोग ग्रामीण 

क्षेत्र में रहिे हैं। सांतवदा कमाचाररयों की सीधी भिी के कारण यवुाओ ां में रोर् है। आरक्षण 

समाप्त कर सीधे भिी करना, तनयम तवरूद्ध है। इससे देश का यवुा पीतड़ि और परशेान ह।ै  

उसके पास कोई नौकरी नहीं ह।ै उसे आसानी से िोन नहीं तमििा ह।ै इसमें सधुार की 

जरूरि है। िोन कैसे तमििा ह?ै बैंक का चार महीने चक्कर िगािे-िगािे िोग परशेान हो 

जािे हैं। आप अपने क्षेत्र के िोगों से अगर आप पूछेंगे, जनिा-जनादान से पूछेंगे िो वे बिािे 

हैं तक आसानी से िोन तमिने वािा नहीं है। तजिनी आसानी आप सोच रहे हैं, उिनी 

आसानी नहीं होिी है। आसानी से गरीबों को, आतदवातस यों को, सबको िोन तमिना चातहए 

और मध्य वगा को भी िोन तमिना चातहए। देश की अनसूुतचि जाति, अनसूुतचि जनजाति  

मध्य वगा के सभी गरीबों को सस्िा िोन तमिना चातहए और 50 पसेंट सतब्सडी पर भी 

िोन तमिना चातहए। देश का पैसा जो सभी बैंकों में जािा है, िेतकन अभी िक सधुार नहीं 

हो पाया तक सस्िा िोन देकर गरीबों का उत्थान तकया जाए। यह अभी िक नहीं हो पाया 

है।  

 महोदय, मेरा आपसे तनवेदन है तक  तकसानों का कजा माफ तकया जाए। तकसान का 

कजा माफ नहीं हुआ है। मैं सदन के माध्यम से कहना चाहिा ह ां तक  

“गरीबों को सस्िा िोन तदिाना पड़ेगा, 

जैसे पहिे िोन तमििा था, बकरी, भेड़, गाय-भैंस इत्यातद का िोन कराना पड़ेगा। 

अगर चातहए गरीब आतदवातस यों के साथ न्याय 

िो बैंक से पैसा तदिवाना पड़ेगा।” 

 

(इति )  
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1814 बज े

श्री निशालदादा प्रकाशबापू पाटील (सांगली) : सभापति  महोदय, मैं आपको धन्यवाद देिा ह ां तक आपने 

मझेु बैंककारी तवतधयाां (सांशोधन) तवधेयक, 2024 पर बोिने का मौका तदया। I really want to support 

this Bill. I believe it is with good intention. I believe there is a massive opportunity lost 

which I just want to bring in and I will be very short with my issues.  

 One is about tenure. I think it is brilliant that they brought in the five years 

tenure for cooperative societies because generally, in cooperative societies, the 

election is for five years. Therefore, eight-year period was a problem. Though I think 

there is an opportunity lost because the cooperative societies, especially यूसीबीज़, जो 

ग्रामीण और शहर में छोटे—छोटे बैंक्स चििे हैं, उनका फेस बहुि इांपोटेंट होिा है। जो डायरके्टर होिे हैं, 

उनका चेहरा देखकर िोग वहाां तडपॉतजट रखा करिे हैं और तवश्वास पर बैंक चििी है। अगर 10 साि िक 

आप इनको सीतमि रखिे हैं, िो बहुि मतुश्कि आएगी तक कि शायद ये जब सांचािक, डायरके्टर बैंक के 

पद से हटेंग ेिो शायद तडपॉतजट्स का तवदड्रॉि शरुू हो जाएगा। That is something which we should 

consider. 

(1815/NK/SM) 

डीसीसीबी और स्टेट बैंक का आपने इश्यू तनकािा, उसमें एक और छोटा सा चेंज कर देिे। मैं डीसीसीबी 

बैंक के बार ेमें मांत्री जी को बिाना चाहिा ह ां, डीसीसीबी बैंक में जो डायरके्टर होिे हैं, वे तकसी यूसीसी में 

डायरके्टर होिे हैं, वहीं स ेवे चनुाव िड़ कर डीसीसीबी में आ जािे हैं। So, there was also a 

provision, that a cooperative UCB Director could also be a Director in a DCC bank.  

Sir, about the nominations, I want to bring a very small issue. जो नातमनेशन अभी 

एतजजतस्टांग में है, कोई बजुगुा आदमी का बेटा उसको सांभाििा नहीं है, पड़ोस का एक िड़का उसको सांभाि 

रहा था, उसके मरने के बाद नॉतमनेशन पड़ोस के आदमी को दे दी, िेतकन उसको पसैा नहीं तमिा क्योंतक 

िीगि इश्यू आ जािा है। So, if this Act overrides the legal rights of the son and allowed 

the nomination to continue, it would be great. There is also a major issue of 

cooperative banks where the DCC banks have a lot of money. Hundreds of crores of 

rupees are stuck in the denotification. They have not been replaced and that is a 

case even that is going on in the Supreme Court. I really urge the Government that 

this is a good opportunity for you to come up and do it. 81 परसेंट राइट ऑफ तकए गए जो 

िोन्स हैं, उनकी भी आज िक ररकवरी नहीं हो पायी है। That is something that they could do.  

एआई के बार ेमें इस िॉ में करके्शन आ जािा ह ैिो अच्छा हो जािा। प्राइरोररटी सके्टर िैंतडांग में 

थोड़ी इस एक्ट में थोड़ा बदिाव िेकर आिे िो बहुि अच्छा होिा। तकसानों को आज भी सस्िे में कजा 

नहीं तमि रहा है, जो सस्िा िोन आ रहा है वह भी गवनामेंट की सतब्सडी की वजह से आ रहा है। That is 

all I wanted to say. Thank you. 

(ends) 
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1816 hours 

THE MINISTER OF FINANCE; AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Thank you very much, Sir. I am indeed 

grateful to all the Members. I think about 28 of them have spoken, subject to 

correction if there is any change in number. As much as possible, I have been 

physically here to hear them. I will take more of my time to respond to each of 

their comments, rather than get into the details of the amendments which the Bill 

is bringing in. 

I think even in my opening statement, I have explained the details of what 

the amendments are aimed at; how many amendments are there, and also as 

to why these many amendments are being brought in in one go. I will certainly 

elaborate a bit more to explain to hon. Member, Shri N. K. Premachandran who 

normally gets into a lot of details about the parliamentary proceedings and so 

on. So, I always ardently listen to him.  

In this case, I will certainly give the details to explain why his 

apprehensions are not well founded. His apprehensions are, I would think, 

apprehensions only. I can explain as to why they are not well founded. I would, 

as much as possible, try to go in the same order in which most of the MPs have 

spoken. 

But broadly, I want to say that there has been a lot of general comments 

about India’s banking system, the solutions that you have offered etc. You have 

also said that, maybe, the banks are doing alright but then you have  NPAs. So, 

there is a lot of, I may be allowed to say, mixing of political details rather than 

what the reality of Indian banks is.  

1818 hours   (Hon. Speaker in the Chair)  

Let me take a sense of confidence with which I would want to say. I am 

indeed very happy that India and its banking system is where it is today. Being 

a part of this Government and also as a citizen of this country, I would appeal to 

all hon. Members, through you, Speaker Sir, to just look at the world around us. 

Where are their banking systems? Many countries have lost their banks; many 

of their banks have really got collapsed. We would think in countries where the 

regulatory mechanisms are very sound, in such countries too, the banks have 

failed and failed miserably. 
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In fact, I can even quote a case. Overnight, over a weekend, the 

Government had to burn the midnight oil and give some kind of a salvaging 

package because from Monday morning there was no run on the bank. That was 

the situation just one-and-a-half or two years ago and that too in a very 

developed country. All of us must have read it in the newspapers.  

That was the case about one bank in one western corner of that country, 

which was very much prominent because of the closeness to Silicon Valley. 

Overnight, they had to flush in money to say that there is no run on and we will 

have to take care of saving the bank.  

(1820/RP/SK) 

I heard a lot of voice which said, why this happened for Yes Bank and not 

for PMC. I request the honourable members to only go into the details of what is 

the nature of bank we are talking about. Can a treatment be similarly given? So, 

India's banking sector, irrespective of politics, is critical to this nation. We cannot 

afford to have any one of our banks struggling or on the crevice that they may 

fall off. I must credit the RBI and the Ministry of Finance, not because I am there, 

but truly.  

Since 2014, we have been extremely cautious that banks remain stable. 

Do you know the state of affairs when in 2014 PM Modi had come? My learned 

friend Sambit Patra and many others also spoke about the 4Rs with which we 

have tried resolving the crisis in the banks. So, the intention is to keep our banks 

safe, stable, healthy, and in the 10 years, you have seen the outcome. It is 

benefiting the economy. So, I would appeal to the honourable members that 

India should take pride in the fact that today the banks are up to a lot of good. 

They are being professionally managed. They are absolutely professionally 

managed.  

I could not just recollect the name of the honourable member who said: 

“What is your attitude about recapitalization of banks?” I am proud to say today 

the banks do not come to the Government for their recapitalisation. It is because 

today they are professionally run.  Their metrics are healthy.  They can go to the 

market and raise loans, raise bonds, and run their business accordingly. That 

relationship of Government and the bank as mai baap is changed. It is not that 

they can go to the Ministry, take money, and run my bank despite all the 

negatives.  It does not prevail any longer. We do not entertain such things 
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because banks do not need to be entertained for it. They are professionally run 

today. Therefore, I would want honestly, all of us to take immense pride in this. 

It is a national achievement.  I have done about 8 or 9 reviews personally, not 

sitting in Delhi, but going to each of the States, and each of the zones.  

As far as RRBs are concerned, there were also concerns about it.  Some 

Members have said: “Nationalization was done because we wanted to have 

more branches, more banks going into the rural areas, and include people.”  Our 

RRBs are doing the very same thing. I am proud to say today they are mobile 

banking facilitated.  They are internet banking facilitated.  They are healthy in 

their deposits. The sponsor banks are doing so much to keep them absolutely 

active and on their toes. They are available in Arunachal Pradesh.  They are 

available in Assam.  They are available in far flung areas of Rajasthan.  

There was a very valid question.  I do not know if it was being asked by 

Member Supriya Sule, who asked about the NBFCs and the banks.  The 

Member said that the NBFCs are giving away their duty and passing it on to the 

NBFCs. NBFCs are raising the rate at which they are extending loans. There 

can be problems there. But, the NBFCs have the advantage of going the last 

mile, which public sector banks, at one stage, did not have the methodology.  

But, now they have come up with Bank Mitras with which they are providing all 

the banking facility. Using that as an argument, I want to answer several of the 

concerns which very many Members of Parliament raised.  

The nationalization was done because we wanted the branches to be 

available in rural areas. I will tell you what the progress is between 2014 and 

today.  The total number of branches of all scheduled commercial banks have 

increased by 3,792 in a year to reach 1,65,501 in September 2014. That many 

branches are there in India. Out of this, 85,116 branches are of public sector 

banks. They are also going to the rural areas or providing within five kilometres 

radius a touch point. It could be an ATM, it could be a Bank Mitra, it could be the 

brick-and-mortar branch, or it could be any other association with a small finance 

branch there. So, within five kilometres, I am mapping it, wherever or in 

whichever State I go, I look at the map of where the bank presence is, 

particularly, the rural branches. There were 1,17,990 branches in March 2014. 

Today, 1,65,501 bank branches of all the scheduled commercial banks are 

there. As far as rural branches are concerned, they were 41,855 in March 2014. 
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As of September 2024, there are 55,372 rural branches, brick and mortar 

branches.  

(1825/NKL/KDS) 

Then, there were 32,504 semi-urban branches in March 2014 but now, 

there are 45,314 branches. In urban areas, there were only 21,007 branches in 

March 2014 but now, there are 29,276 branches. 

Sir, there was also a concern whether we cover the poor; whether we 

cover the women. I am just giving you the data, to start with. First is, percentage 

of women covered under PM Mudra. About 68 per cent of all the PM Mudra 

benefits goes to women. Talking about PM SVANidhi, about 44 per cent of all 

the SVANidhi loans go to women. They are collateral-free, without security, 

which are given to small people who are having street-end shops or push carts. 

So, about 44 per cent of the loans are going to women through PM SVANidhi.  

Talking about the number of women bank Mudras, these are not the 

customers but the women who are performing the banking function in the rural 

areas so that people are given the connect. There are 12 lakh bank Mudras out 

of which more than one lakh are women. This has become a very, very happy 

augury for them also, because they are able to earn a lot more by being active 

in the rural areas.  

Now, coming to the total deposits in PM Jan-Dhan Yojana, I will also 

address some of the concerns some hon. Members raised about charges being 

levied to small accounts. I will come to that. What is the total deposit in PM Jan-

Dhan accounts? It is a very important number. There are 53 crore PM Jan-Dhan 

accounts. Our population is 1.41 crore out of which 53 crore people are having 

PM Jan-Dhan accounts.  

I never get tired of saying this, I repeat it. At the time in 2014, when I had 

the honour of serving under the hon. Prime Minister and under Shri Arun Jaitley 

ji as an MoS in Finance, when it was launched, there was a lot of heckling where 

it was said – ‘Oh, you are starting it for people with zero balance account. They 

cannot even keep their balance. What will happen to the service charge? They 

will not be in a position to pay, and this is a useless exercise.’ All this was said 

at that time. I told you the number of people who have got PM Jan-Dhan 

accounts today. Are these zero balance accounts? No! Today, we have a total 

of Rs. 2.37 lakh crore in those accounts. The amount is Rs. 2.37 lakh crore. 
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Talking about the average balance, this is a very important metric that we have 

to keep in mind. The average balance of PM Jan-Dhan accounts has increased. 

In a single account, Rs. 1,065 was the average. Today, Rs. 4,397 is the average 

balance in the account. A PM Jan-Dhan account had Rs. 1,000 only as the 

average balance, as on March 2015. Today, in those accounts, the minimum 

balance on an average is Rs. 4,397. That is why, the total amount in these PM 

Jan-Dhan accounts is Rs. 2.37 lakh crore. So, the intent of nationalisation of 

banks was to reach all people, go to the rural areas, and open branches. Since 

then to 2014, I gave you the numbers. 

(1830/VR/MK) 

 After Jan Dhan Yojana came in, what is the number? Within 10 years 

actually the original objective of nationalization has been far better achieved now 

by including both the poorest of the poor, with women particularly in rural areas 

and in other areas. I want to assure the hon. Members that under Prime Minister 

Modi, the twin balancesheet problem which festered banks has been resolved, 

and the health of Indian banks, being what it was in 2013-14, has been improved. 

That is why, if I may recall, before 2024 Lok Sabha elections, during the Vote on 

Account in the last Budget Session, we came up with a White Paper, which 

pointedly said what the reason was for us to get the White Paper at that time 

about the Indian banking system and not in 2014. If we had come out with a true 

story, as we did in the White Paper at that time, the confidence on the Indian 

economy would have been shattered. You would not have had anybody coming 

into India; you would not have had our banks being touched with the barge pole, 

and our own depositors would have lost confidence. So, it was an easy 

temptation to release a White Paper at that time which we did not, and I am so 

happy that the Prime Minister and the Finance Minister at that time did not fall 

into that temptation. It would have given us a mileage for saying this is what we 

have inherited. But today giving it after restoring the banks to some level actually 

tells the true story. So, even after 50 years of nationalization you leave a twin 

balancesheet problem for us to clear, and we stand up now with great sense of 

responsibility towards this country showing how we have fulfilled that objective. 

 Sir, I am very tempted to give the performance index of Indian banks. The 

highest ever net profit of Rs.1.41 lakh crore in 2023-24 and Rs.85,520 crore in 

the first half year of 2024-25 has been achieved with all the public sector banks 
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turning profitable. Today, I can say with happiness that all the public sector 

banks are turning profitable. As a sector, the profitability of all scheduled 

commercial banks is at a decadal high. You see this really reaching that level 

with a return on assets at 1.3 per cent and return on equity at 13.8 per cent in 

decades.  The Gross NPA, the Net NPA – all of that has been spoken about. 

I would just briefly mention that Gross NPA is reducing from 14.58 per cent to 

7.97 per cent in March 2018 to 3.12 per cent and 0.63 per cent in September 

2024. These are not data that you can just say no.  

 Then, Sir, there were concerns about what happened to our MSMEs. Are 

you dealing with them, are they getting assistance from the banks as many of 

them suffer? I would like to highlight the fact and this has been said earlier also. 

I am still not coming to the amendments in this Bill but very quickly I will move to 

that. In the Budget in July 2024, the Modi Government has announced at least 

five different schemes for them. For the first time ever in the history of Indian 

banking, we have given them collateral free, security free, and term loans to buy 

machine and plants. Plant and machinery loan was never given to MSMEs. We 

have provided it. Prime Minister Modi said that you will not charge any security 

for them or collateral from them, and will still extend the loan. We have extended 

that and I am now going to all the MSME clusters to build awareness among 

MSMEs, asking them to please utilize this. I want you all to go to the banks and 

take that credit. 

 I have gone to Udaipur. I have gone to MSME clusters. I have also gone 

to Pina in Bangalore which is closer to Bangalore. I will be moving from one 

cluster to another, and I am grateful that the hon. Minister for MSME, Shri Jitan 

Ram Manjhi has also been accompanying me. We are going from cluster to 

cluster to say that these are the five facilities we have given, please come and 

take it. This kind of a push is there towards facilitating MSMEs. Hon. Speaker, 

Sir, as you are aware, this is like the Emergency Credit Liquidity Guarantee 

Scheme, which stood by MSMEs during the COVID-19 period. So, MSME has 

never been forgotten by Prime Minister Modi, and I want to underline that all 

attention is being given to them. 
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(1835/SJN/SAN) 

Sir, there is on other point on the MSME. I have set a target of an 

additional MSME lending of … (Interruptions) 

श्री सुदामा प्रसाद (आरा) : अध्यक्ष महोदय, माननीय मांत्री जी … (Not recorded) का पतुिांदा 

पढ़ रही हैं, इसतिए मैं यहाां से जा रहा ह ां।…(व्यवधान) 

1835 बजे 

(इस समय श्री सदुामा प्रसाद सभा से बाहर चिे गए।) 

SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member is saying something. 

I do not want to undermine him, but is … (Not recorded) parliamentary 

language? I am sure, people here can look at it. … (Interruptions) 

माननीय अध्यक्ष : उनकी कोई भी बाि ररकॉडा में नहीं जाएगी। आप उनके प्रश्न का जवाब मि दो। 

… (व्यवधान) 

श्रीमती ननममला सीतारमण : महोदय, मैं इनके एक प्रश्न का जवाब जरूर दूांगी, क्योंतक उन्होंने मझु 

पर … (Not recorded) का आरोप िगाया है। मैं बाि न बोििे हुए, आपके आरोप का खांडन करिी 

ह ां तक वह … (Not recorded) है।…(व्यवधान) 

श्री गौरि गोगोई (जोरहाट) : अध्यक्ष महोदय, हम सब कभी भी सत्ता पक्ष का अनादर नहीं करिे 

हैं।…(व्यवधान) 

श्रीमती ननममला सीतारमण : महोदय, मैं गोगोई जी के हर एक प्वाइांट का जवाब दे रही 

ह ां।…(व्यवधान) माननीय सदस्य गोगोई जी के हर एक प्वाइांट का मैं जवाब दे रही ह ां, क्योंतक वह 

सदस्य बोिकर चिे गए हैं, मगर उनके समथान में दूसर ेमाननीय सदस्य खड़े हो रहे हैं। मझेु िो 

अपना तडफें स करना ही चातहए।…(व्यवधान) 

 महोदय, मैं माननीय सदस्य राजीव राय जी के तवर्य पर बोिना नहीं चाहिी थी, because 

I thought I will go by some sequence. … (Interruptions) 

DR. MOHAMMAD JAWED (KISHANGANJ): Is it chronology or sequence? 

श्रीमती ननममला सीतारमण : आपके मन में क्रोनोिॉजी या सीक्वेंस जो भी आिा है, आप कतहए। 

मगर मैं एक तमनट के तिए मेरी क्रोनोिॉजी और सीक्वेंस को बदि रही ह ां।…(व्यवधान) 

 महोदय, माननीय सदस्य राजीव राय जी ने बिाया तक मझेु दखु के साथ कहना पड़ रहा है, 

उन्होंने कहा तक उन्होंने मझेु तचट्ठी तिखी थी, िेतकन आपकी िरफ से जवाब नहीं 

आया।…(व्यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Whatever, my Hindi being what it is.  

 You are a professor. You can correct somebody’s English. You can 

correct my Hindi. But I will have to remind you that your political philosophy may 

not be correct.  
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 महोदय, माननीय सदस्य तचट्ठी तिखे हैं, तिखी है, िखुा है, आई डोन्ट माइांड। आप मेरी बाि 

समझ रहे हैं।…(व्यवधान)  

डॉ. मोहम्मद जािेद (नकशनगजं) : आप तहन्दी का मजाक न उड़ाइए। 

श्रीमती ननममला सीतारमण : मैं मेरी तहन्दी का मजाक उड़ा रही ह ां, क्योंतक मैं एक ऐसे राज्य से आिी 

ह ां, भाईसाहब, आप उनके पक्ष में बोि रहे हैं, आप जरूर पूतछए। मैं ऐसे राज्य से आिी ह ां, जहाां तहन्दी 

पढ़ना गनुाह है, इसीतिए मझेु बचपन से तहन्दी पढ़ने से रोका गया है। आप उधर झगड़ा कररए, मझुसे 

नहीं। आपका झगड़ा उनसे होना चातहए, जो तहन्दी पढ़ने को आपतत्त मानिे हैं। आप उनसे झगड़ा 

कररए। मझुसे झगड़ा क्यों कर रहे हैं?...(व्यवधान) जल्दी से उठना नहीं है, जबतक आपके तमत्र पक्ष 

के िोग राजनैतिक तहन्दी तवरोध को नहीं समझिे हैं।…(व्यवधान) 

श्री गौरि गोगोई (जोरहाट) : महोदय, क्या िखुा पातिायामेंरी शब्द है?...(व्यवधान) 

SHRIMATI NIRMALA SITHARAMAN: I did not use any such word. What is 

lukha? … (Interruptions) Who used it? I have not used it at all. … (Interruptions)   

SHRI GAURAV GOGOI (JORHAT): I am not a Hindibhashi. … (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: I am not a Hindibhashi either. … 

(Interruptions) 

SHRI GAURAV GOGOI (JORHAT): Lukha sounds unparliamentary. 

SHRIMATI NIRMALA SITHARAMAN: Sir, I have not used it. … (Interruptions) 

Whoever used it, I have not used it. I am sorry. 

SHRI GAURAV GOGOI (JORHAT): You only used the word lukha.  

SHRIMATI NIRMALA SITHARAMAN: I have not used that word. I do not even 

know that word. What are you throwing at me? Probably, you hear it in 

Assamese. … (Interruptions) 

SHRI GAURAV GOGOI (JORHAT): Madam, you read the record.  

SHRIMATI NIRMALA SITHARAMAN: I have not used that word. … 

(Interruptions) I have not used that word because I do not know it. … 

(Interruptions) 

SHRI GAURAV GOGOI (JORHAT): If I have lied, I will come and apologise. … 

(Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: There is no lie or … (Interruptions)  

 I am saying that I have not used it. I have not said that you are lying. I am 

not here to argue on that. I argue on merit. If I have not used it, why will I admit 

it?  
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 First of all, my Hindi is not so rich for me to use abuses. मैं बोि-चाि में मतुश्कि 

से तहन्दी के 10 शब्दों का इस्िेमाि करिी ह ां। If only my vocabulary was rich, I will know 

which is abuse and which is not.  

(1840/SNT/SPS) 

 Sir, this is a digression from the main point which Rajeev Rai ji threw at 

me. He said, ‘A letter was written you. You did not reply.’ I am telling you. A letter 

dated 9.11.2024 was received on 23.11.2024. The letter pertains to an issue 

being faced by Bank Mitras with a request to constitute a Committee to examine 

their grievance. That was the matter he wrote. … (Interruptions) That was your 

letter. Which is the letter you are talking about? … (Interruptions) I will get back 

with the details. … (Interruptions) एक्सक्यूज मी, भाई साहब, वह पूणा सशि हैं। वह हमार े

साथ बोिेंगे। … (व्यवधान) 

श्री राजीि राय (घोसी) : आपने बोिा है तक मैंने …(कायावाही-वतृ्तान्ि में सतम्मतिि नहीं तकया 

गया।) बोिा है। मैंने 15 तसिम्बर को तचट्ठी तिखी है। 

माननीय अध्यक्ष : आपको अिाऊ नहीं तकया है।  

नित्त मतं्री; तथा कॉरपोरटे कायम मतं्री (श्रीमती ननममला सीतारमण) : मैं इनकी नवांबर की तचट्ठी का 

तववरण दे रही ह ां। अभी वह दूसरी डेट बोि रहे हैं। मैं उसकी भी तडटेि तनकिवाकर देिी ह ां। सर, मैं 

आपके सामने बोि रही ह ां। मेर ेद्वारा नवांबर की तचट्ठी का जवाब मेन्डेटरी 15 तदन के अांदर उनके पास 

एक् नॉिेजमेंट गया है। उसके बाद इस मामिे में हमारी िरफ से तडटेल्ड ररप्िाई भी चिा गया है। 

अगर उनके पास दूसर ेअन्य मामिे हैं, मैं उनका भी जवाब दे दूांगी। … (व्यवधान) 

श्री राजीि राय (घोसी) : वह 15 तसिांबर की तचट्ठी है।  

श्रीमती ननममला सीतारमण : ठीक है। आप अभी इसके बार ेमें बोि रहे हैं। … (व्यवधान) 

माननीय अध्यक्ष : साांसद महोदय, हरके साांसद महोदय का पत्र जािा है। जब मांत्री जी तबि पर 

ररप्िाई करेंगी, िो हरके पत्र को िेकर थोड़े ही आएांगी। यह सांभव नहीं है।  

… (व्यवधान) 

माननीय अध्यक्ष : यह सांभव नहीं है। अनपै्रतक्टकि चीज है। आपने तचट्ठी तिखी और मांत्री जी ने 

तचट्ठी का जवाब दे तदया, िेतकन तबि के जवाब के समय आपकी हर तचट्ठी का जवाब… 

… (व्यवधान) 

श्री राजीि राय (घोसी) : मैं 15 तसिांबर की तचट्ठी के बार ेमें कह रहा ह ां। 

श्रीमती ननममला सीतारमण : आप तडटेि दे दीतजए। मैं उसका भी तववरण देिी ह ां। अगर मरेी िरफ 

से जवाब नहीं आिा है िो मैं तितखि में माफी भी तिखिी ह ां। मैं ऐसी-वैसी आदमी नहीं ह ां। मगर, आप 

स्पीकर के सामने दूसरों के साथ तमिकर मेर ेऊपर आरोप िगािे हो, I will not sit quiet. … 

(Interruptions) 

प्रो. सौगत राय (दम दम) : आप आदमी नहीं हैं। आप औरि हैं। 
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SHRIMATI NIRMALA SITHARAMAN: Thank you. Rejoice yourself by correcting 

my Hindi. But you should also hold a complaint against them for not allowing us 

to learn Hindi in Tamil Nadu. … (Interruptions) 

 Sir, regarding the matter raised by Shri Gaurav Gogoi, I want to get into 

the details. … (Interruptions) 

SHRI T. M. SELVAGANAPATHI (SALEM): We are not against anybody learning 

Hindi. … (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: Thank you, for clarifying that. … 

(Interruptions) 

 Sir, since there is so much of heat on this, let me take one minute on that. 

I appreciate the hon. Member getting up to say, ‘We are not opposed to many 

things but we are opposed to only imposition of Hindi’. I want to just give a 

clarification. … (Interruptions) It is not the core part of the Bill. I agree. But if there 

are Members from your side rising at me, I would like to also answer that with 

the permission of the Chair. … (Interruptions) 

SHRI T. M. SELVAGANAPATHI (SALEM): You took up the matter. 

SHRIMATI NIRMALA SITHARAMAN: Of course, I will take up the matter. … 

(Interruptions) 

SHRI T. M. SELVAGANAPATHI (SALEM): You made a wrong statement, hon. 

Minister. We are not against learning Hindi. We are only opposing the imposition 

of Hindi. 

SHRIMATI NIRMALA SITHARAMAN: Thank you for that, Sir. But now let me 

say my words. … (Interruptions) 

Sir, I would like to just take a minute more on that. 

(1845/AK/MM) 

They are opposed to imposing Hindi. Very well! I appreciate that. No one 

should impose anything on anybody. Nobody should impose on anybody and 

that is why the hon. Prime Minister talks about ‘Ek Bharat Shreshtha Bharat’ and 

encourages every State to have their own language, and that is why hon. Prime 

Minister was the first Prime Minister in this country who said higher education -- 

whether it is in engineering, medical -- should also happen in regional 

languages. Hence, I am happy to say that Tamil Nadu today has the opportunity 

to have medical education also in Hindi, in Tamil. Oh! Sorry, how dare I say that? 

… (Interruptions) 
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That is right. You go on imposing on me, right? Hindi comes out of my 

mouth. I am telling in favour of your Tamil, my Tamil. All right? … (Interruptions) 

Your Tamil and my Tamil, it means our Tamil. Do not argue on small things. But 

the larger message is that when I say that the environment was not conducive, 

in fact I speak from my lived experience in Tamil Nadu. I speak from my lived 

experience when even going to learn Hindi aside from my school I was mocked 

in the streets. I was mocked by saying : “So, you want to learn Hindi. You live in 

Tamil Nadu. You eat the salt of this country, and you want to learn Hindi that 

North Indian’s bhasha”. These are words ringing in my ears. This is my lived 

experience. … (Interruptions) 

Who does that? It is because of the political support which is being given 

in that State. Learning Hindi and Sanskrit are treated and perceived as learning 

some other fellows’ language, and the words that they use are ‘people who have 

come over to this land’. Is Tamil Nadu not part of India? So, what is wrong if I 

learn Hindi? … (Interruptions) 

 They used the word ‘vandheri’. … (Interruptions) I am using it in Tamil 

now. … (Interruptions) They call us that. … (Interruptions) Why is it so? … 

(Interruptions) Is that not part of the political strategy there? … (Interruptions) 

Therefore, I have lived experience of Tamil Nadu’s imposing on me not to learn 

Hindi. … (Interruptions) Is that not imposition on me? … (Interruptions) As an 

individual, I learnt the language I want. … (Interruptions) So, what is the harm? 

… (Interruptions) I will also quote from Purananuru and I will quote from 

Thiruvalluvar. … (Interruptions) My love for Tamil is as much as I want to learn 

any other language. … (Interruptions) So, it is all right to say that we do not want 

imposition of Hindi. … (Interruptions) We do not want to impose Hindi. … 

(Interruptions) But why did they impose on me not to learn Hindi? … 

(Interruptions) I want to ask this. … (Interruptions) 

SHRI GAURAV GOGOI (JORHAT): Sir, Rule 94. … (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: Sir, hon. Member Gogoi raised a few 

more things. … (Interruptions)  

SHRI T. M. SELVAGANAPATHI (SALEM): Do not mislead the House. … 

(Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: Thank you very much. … (Interruptions) 

The Hindi Prachar Sabha was burnt down in Chennai. … (Interruptions) तहांदी प्रचार 
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सभा को ितमिनाडु में आग िगा दी गयी। … (व्यवधान) Who burnt it? … (Interruptions) और 

तहांदी की बाि करिे हैं। … (व्यवधान) 

 Sir, sorry. … (Interruptions) I will go on with this. … (Interruptions) 

SHRI D. M. KATHIR ANAND (VELLORE): Madam, you are misleading the House. 

… (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: You are imposing on me denying my 

fundamental right to learn whichever language I want to learn. … (Interruptions) 

 Sir, I am coming back to this one. … (Interruptions) 

माननीय अध्यक्ष : मझेु कई माननीय सदस्यों ने कहा, मैं आसन से बोि रहा ह ां ितेकन अनआतफतशयिी 

कहा, तक हमें दूसरी िैंजवेज भी सीखनी है। सबको सब िैंजवेज आए िो यह अच्छा है। तजिनी ज्यादा 

िैंजवेज आए, तजिनी ज्यादा भार्ा आए, यह उिना ही अच्छा है। 

SHRI T. M. SELVAGANAPATHI (SALEM): She is misleading the House. … 

(Interruptions)  

माननीय अध्यक्ष : हाउस को कौन तमसिीड कर रहा है? 

… (व्यवधान) 

SHRI T. M. SELVAGANAPATHI (SALEM): The Minister’s statement is completely 

distorted.  … (Interruptions)  

माननीय अध्यक्ष : आपकी बाि ररकॉडा में नहीं जा रही है। आप आपस में तडबटे कर रहे हैं, िेतकन 

वह ररकॉडा में नहीं जा रहा है। 

… (व्यवधान)… (कायावाही-वतृ्तान्ि में सतम्मतिि नहीं तकया गया।) 

(1850/UB/YSH) 

SHRIMATI NIRMALA SITHARAMAN: Sir, this is imposition on me as a citizen of 

this country.  

माननीय अध्यक्ष : आप सतुनए, वे अपनी तजांदगी की कहातनयाां बिा रही हैं।  

… (व्यवधान) 

SHRIMATI NIRMALA SITHARAMAN: I am glad that the MP is talking about it. Tell 

me one Prime Minister who has taken Tamil to the UN. It is Narendra Modi. Tell 

me one Prime Minister who quotes Tamil repeatedly, because he respects that 

language.… (Interruptions) Tell me one Prime Minister with whom DMK has been 

in alliance, where the Prime Minister quoted Tamil. It is our Prime Minister who 

quoted Tamil. That is the respect we give for the sentiment of all of us Tamilians.… 

(Interruptions) Sir, if they want that from me, I am also that Tamil who suffered this. 

Eight crore people have been shown what love the Prime Minister has for Tamil.… 

(Interruptions)  

 



03-12-2024            MMN Uncorrected / Not for publication      442 

माननीय अध्यक्ष : कल्याण बनर्जी जी, अभी पतिम बांगाि का झगड़ा नहीं है। आप बैठ जाइए। 

… (व्यवधान) 

माननीय अध्यक्ष : यह आपके प्रदेश की बाि नहीं है। ये एक प्रदेश के माननीय सदस्य हैं।  

… (व्यवधान) 

माननीय अध्यक्ष : माननीय सदस्य, आप प्िीज बैठ जाइए।  

… (व्यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I did already speak about the MUDRA 

loan and rural bank presence. I have sort of addressed so many questions asked 

by the hon. Member, Gaurav Gogoi. But one particular thing on which many 

Members spoke was student loans and education loans.  

I just want to dispel the doubt that many Members had in their minds. The 

total education loan outstanding has increased from Rs. 71,000 crore in 2017-

18 to Rs. 1.04 lakh crore in 2023-24. Loans are actually increasing and student 

loans are increasing. There has been an increase also to Rs. 1.3 lakh crore as 

on October 2024, which is an increase of 17.6 per cent over October 2023. The 

model loan education scheme has also been launched by the Government of 

India, where loans up to Rs. 7.5 lakh are given without requirement of any 

collateral or any margin money. The repayment period is also 15 long years. 

Further, the scheme is also backed by credit guarantee to the extent of Rs. 3,500 

crore. So, the Government is giving credit guarantee and we have allocated 

money for the guarantee purpose which is Rs. 3,500.  

Now, recently, the Government has also brought out Pradhan Mantri 

Vidyalakshmi Scheme for financial support to meritorious students. I just want to 

highlight what this meritorious students loan scheme is. On 6th November 2024, 

Pradhan Mantri Vidyalakshmi Scheme was approved by the Cabinet and there 

are broad contours of this loan scheme. Because it is about students loan, many 

people were rightly concerned. I just want to put before them what this loan 

scheme is. Up to Rs. 7.5 lakh loans will be provided under 75 per cent credit 

guarantee by the Government of India, and that is the National Credit Guarantee 

Corporation, which will support it. For quality higher education, we are willing to 

give beyond Rs. 7.5 lakh for students. Now, these loans are given not to very 

upper middle class or middle class, or even higher income class, but these are 

students with annual family income up to Rs. 8 lakh. The Scheme will also 

provide three per cent interest subvention for loans up to Rs. 10 lakh. So, it is 
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interest subvention, collateral free, and for families with very low income. In 

addition to a scheme which is already existing, there is a full interest subvention 

given to students with annual family income up to Rs. 4.5 lakh. It is not Rs. 8 

lakh, but even lesser. It is full interest subvention. 

(1855/RCP/RAJ) 

 So, the scheme is applicable and it is provided by all scheduled 

commercial banks, regional rural banks and cooperative banks also.  Three per 

cent interest subvention will be paid to one lakh eligible students and will be 

enabled through the Central Bank digital currency process through Canara 

Bank.  This facility is expected to be ready by the second week of February.  

That is the target date.  So, the PM Vidyalaxmi scheme is something on which 

the poorer students, low-income class students will get interest subvention and 

also collateral free loans.   

 Kalyan Banerjee ji raised a few issues which I just want to clarify.  He was 

speaking elaborately on the nomination issue. I want to clarify on that. At the 

moment, the provisions allow only for the nomination of one person for the 

payment of depositors’ money, articles kept in safe custody and also for safety 

lockers, and so on.  The proposed amendment will enable individuals to 

nominate up to four persons for these facilities with the options for either, 

successive or simultaneous nominations.  I just want to draw the difference 

between where it is successive and where it will be simultaneous.  That will be 

the first explanation I want to give to the hon. Member Kalyan Banerjee.  

Depositors will have the option for successive or simultaneous and not ‘and’.  If 

I heard the hon. Member right, he said ‘successive and’.  No, it is going to be 

this or that.  For instance, for deposits, option for either successive or 

simultaneous nominations are available, whereas for articles kept in safe 

custody or in safety lockers, only successive nominations will be allowed.  

Successive nominations ensure that if the first nominee is unavailable, the next 

nominee in line will become operative maintaining continuity and reducing 

complications of legal heirs.  Additionally, what it does?  Section 45ZG is inserted 

to establish the priority of successive nominations ensuring clear guidelines for 

activation of subsequent nominees.  If one is not there, then another can be 

there.  Why at all we need to bring this?  This also partly answers Shri N.K. 

Premachandran’s concerns about why we are doing all this.   
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 Before I come to the next point on the directors, the difference between where 

the successive and where the multiple nominations are applicable, there is a 

differentiated treatment between deposits and also the securities.  Kalyan Banerjee 

ji, N.K. Premachandran, Supriya Sule and also, I think, many others raised this issue 

of cooperative bank directors.  The current provisions today specify an eight-year 

tenure for directors excluding the Chairman and the whole-time director in a banking 

company.  The proposed amendment aims to extend the tenure of directors 

excluding the Chairman and the whole-time director in cooperative banks to 10 years.  

What is the rationale?  The 97th amendment to the Constitution specifies that the term 

of elected members of the Board and its office-bearers in cooperative societies shall 

be five years from the date of election.  This provision is consistent with most 

cooperative laws which also stipulate a five-year term of office for directors with no 

restriction on re-election.  The current Banking Regulation Act imposes an eight-year 

cap on tenure of directors.  So, that and the constitutional provision are not in 

alignment.  So, this creates practical difficulties as directors serving the maximum 

term under cooperative laws are required to resign in the middle of their second term 

to comply with the Banking Regulation Act.  To resolve this challenge and align it with 

the Banking Regulation Act, it is proposed therefore, to extend it to the maximum 

continuous tenure for directors from eight years to 10 years. 

(1900/PS/KN) 

 This will, therefore, harmonise it with the current governing practices that exist. 

… (Interruptions) 

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Will it be prospective under 

the Companies Act? Will it be same? 

SHRIMATI NIRMALA SITHARAMAN: At the moment, we have not. But you have 

given us a thought. I will have to think about it. And I am not giving an assurance. But 

I will certainly have to… (Interruptions)  

 Sir, there was also this concern about cyber frauds. There are a lot of activities 

and initiatives being taken by the Government of India. I will just highlight some of 

them. I know even on a daily basis, there are a lot of calls which come to us saying 

‘I have lost this much amount of money because of people who fraudulently called 

me saying that they are CBI Director, IB Chief or whatever’. They gave their entire 

details, and their money has been siphoned off. In many cases, very educated and 

very experienced Government and private company top executives are losing 

money. But at this stage, I can only say that we are taking efforts and we are trying 

to do it as much as possible. 



03-12-2024            MMN Uncorrected / Not for publication      445 

माननीय अध्यक्ष : माननीय मांत्री जी, एक तमनट रुतकये।  

माननीय सदस्यों, अगर सभा की सहमति हो िो इस तवधेयक की समातप्त िक सभा की कायावाही 

का समय बढ़ा तदया जाए? 

अनेक माननीय सदस्य : जी हाां। 

माननीय अध्यक्ष : माननीय मांत्री जी। 

SHRIMATI NIRMALA SITHARAMAN: Sir, at the moment, Indian Cybercrime 

Coordination Centre, which we call as I4C under the Ministry of Home Affairs, serves 

as a national nodal point for coordinated effort in tackling cybercrimes. The Cyber 

Fraud Mitigation Centre operates in collaboration with major banks, payment 

intermediaries, telecom service providers, law enforcement agencies and so on. The 

National Cyber Crime Helpline (1930) is also operational 24/7 across all the States 

and UTs for immediate reporting and redressal. I have broadly given an indication of 

the kind of steps that the Government of India is taking on this. But I understand that 

there is a rampant occurrence on which we need to have a very quick redressal 

mechanism. The Department and I4C are all working together to come up with some 

concrete plans.  

 Sir, hon. Member Dr. Rani Srikumar had raised this issue which is very 

important. So, I thought that I should specifically say that the minimum bank savings 

deposit that people hold are also being charged with penalties and so on. I want to 

assure hon. Member Dr. Rani Srikumar that none of the basic account holders -- 65 

crore basic saving bank deposit holders or the 54 crore Jan Dhan account holders 

who are absolutely on the bottom rung -- are penalised for not maintaining a minimum 

balance. It is a written order. No bank can charge on them. In fact, these accounts 

are also given overdraft facility of Rs. 10,000, which is extended to all these basic 

account and Jan Dhan accounts. And besides that, the Jan Dhan account holders 

are also given Rs. 2 lakh as accident insurance and also, a RuPAY card with no 

additional charge for them to use the card. So, I just want to assure the Member that 

we do not charge anything for services for these accounts.  

 Finally, Shri N.K. Premachandran ji raised the issue of write-off of loans. So, 

this is a repeated point of concern which many hon. Members spoke about – write 

off, waive off, etc. When the write-offs happen, the banks make a certain provision. 

And the loans, which are defaulted and after a certain level, are then given to the 

National Asset Reconstruction Company Limited (NARCL), which then finds buyers 

and spruces up that. After the buyers come and take it, the due amount to the bank 

comes back. So, this was very nicely and legislatively created and that is why, the 

NARCL is actively working to take away these accounts after certain amount which 
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they can take over. For lesser amount defaults, the usual and local redressal 

mechanisms, DRTs, SARFAESI and all of them, come into play.   

(1905/SMN/VB) 

 No write off is left without pursuing from the defaulter the total amount that he 

owes to the system and therefore, there were quite a few Members of Parliament 

who spoke from this side saying how much has been obtained from defaulters, how 

much has been given back? Restitution to the banks have happened. Restitution 

alone is above Rs. 15,000 crore. So, this is an ongoing process. It is not going to be 

for just one day. But I repeat this line. Write off is not waive off. The banks are 

pursuing them. So, with that, I think mostly, I have addressed many of the Members 

concerns.  

 There was one important point. I think again it was Dr. Rani Srikumar who 

spoke about amalgamation. Many other Members also spoke about banks. Many 

banks have lost their employees. I would like to tell this House from the time 

amalgamation till today, on account of the amalgamation, not one employee has 

been removed from the banks. Therefore, I want to be very clear.  

SHRI KALYAN BANERJEE (SREERAMPUR): Madam, I have given you statistics.  

SHRIMATI NIRMALA SITHARAMAN: No, you may give. Fine. But they have not 

been removed is the point. I want to say this. I will look into what you have given.  

 Sir, this EPS 95 is very sensitive topic. Hon. Member Supriya Sule raised it. 

This scheme is administered by the Ministry of Labour and Employment. And the 

Finance Ministry has no record of any approval or assurance which Shri Arun Jaitley 

has given on this matter. We do not have any record. … (Interruptions) That is fine. I 

take that point but then no assurance was given by the hon. Finance Minister at that 

time.  

 One liner might help a bit more to explain the point that hon. Member Supriya 

Sule raised. There are no re-election restriction on the Directors. If that helps in 

explaining the situation, the prospective aspect is different. I am sure you are aware 

of it. … (Interruptions)  

 So, that is largely the response I wanted to give. Thank you for giving me this 

opportunity.  

(ends) 
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माननीय अध्यक्ष : प्रश्न यह है: 

“तक भारिीय ररजवा बैंक अतधतनयम, 1934, बैंककारी तवतनयमन अतधतनयम, 1949, 

भारिीय स्टेट बैंक अतधतनयम, 1955, बैंककारी कम्पनी (उपक्रमों का अजान और 

अन्िरण) अतधतनयम, 1970 और बैंककारी कम्पनी (उपक्रमों का अजान और अन्िरण) 

अतधतनयम, 1980 का और सांशोधन करने वािे तवधेयक पर तवचार तकया जाए।” 

प्रस्िाव स्वीकृि हुआ। 

----- 

माननीय अध्यक्ष : अब सभा तवधेयक पर खांडवार तवचार करगेी। 

 

खंड 2 

माननीय अध्यक्ष : प्रो. सौगि राय जी क्या आप सांशोधन सांख्या 1 प्रस्ििु करना चाहिे हैं?  

 

PROF. SOUGATA RAY (DUM DUM): Sir, I am moving amendment No. 1 to 

Clause 2.  

Page 2, for lines 9 to 11,- 

substitute  “ ‘(b)"fortnight" means the period from the 

first day to the fourteenth day of each 

calendar month or fifteenth day to the last 

day of each calendar month, both days 

inclusive;’;”.      (1) 

 

माननीय अध्यक्ष : अब मैं प्रो. सौगि राय द्वारा खांड 2 में प्रस्ििु सांशोधन सांख्या 1 को सभा के 

समक्ष मिदान के तिए रखिा ह ाँ।  

सांशोधन मिदान के तिए रखा गया िथा अस्वीकृि हुआ। 

 

माननीय अध्यक्ष : श्री एन.के. पे्रमचन्रन जी क्या आप सांशोधन सांख्या 13 प्रस्ििु करना चाहिे 

हैं?  

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am moving the amendment.  

 Page 2, line 16, - 

  for   “five days” 

  substitute “three days”.     (13) 

माननीय अध्यक्ष : अब मैं श्री एन.के. पे्रमचन्रन द्वारा खांड 2 में प्रस्ििु सांशोधन सांख्या 13 को 

सभा के समक्ष मिदान के तिए रखिा ह ाँ।  

सांशोधन मिदान के तिए रखा गया िथा अस्वीकृि हुआ। 
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माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 2 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 2 तवधेयक में जोड़ तदया गया। 

----- 

खंड 3 

माननीय अध्यक्ष : प्रो. सौगि राय क्या आप सांशोधन सांख्या 21 प्रस्ििु करना चाहिे हैं?  

PROF. SOUGATA RAY (DUM DUM): Sir, I am moving the amendment. 

 Page 2, line 29,- 

  for    “two crore” 

  substitute  “one crore”.      (21) 

माननीय अध्यक्ष : अब मैं प्रो. सौगि राय द्वारा खांड 3 में प्रस्ििु सांशोधन सांख्या 21 को सभा के 

समक्ष मिदान के तिए रखिा ह ाँ।  

सांशोधन मिदान के तिए रखा गया िथा अस्वीकृि हुआ। 
 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 3 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 3 तवधेयक में जोड़ तदया गया। 

----- 

(1910/PC/SM) 

खंड 4 

माननीय अध्यक्ष : श्री एन. के. पे्रमचन्द्रन जी, क्या आप सांशोधन सांख्या 14 प्रस्ििु करना चाहिे 

हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I beg to move: 

 Page 2, line 33,- 

  for  “ten years” 

  substitute “five years”.   (14) 

माननीय अध्यक्ष : अब मैं श्री एन. के. पे्रमचन्द्रन जी द्वारा खांड 4 में प्रस्ििु सांशोधन सांख्या 14 को 

सभा के समक्ष मिदान के तिए रखिा ह ां।  

सांशोधन मिदान के तिए रखा गया िथा अस्वीकृि हुआ। 

माननीय अध्यक्ष : प्रो. सौगत राय जी, क्या आप सांशोधन सांख्या  22 प्रस्ििु करना चाहिे हैं? 

PROF. SOUGATA RAY (DUM DUM): I want to move the amendment. In this 

context, I want to mention that there is a controversy between the Reserve Bank 
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and the Government. It seems that the Reserve Bank does not want to increase 

the repo rate and the Government is saying that it will reduce the repo rate so that 

the rate of growth which has fallen may rise. 

 I beg to move: 

Page 2, line 33,-  

for   “ten years”  

substitute  “twelve years”.  (22) 

माननीय अध्यक्ष : अब मैं प्रो. सौगत राय जी द्वारा खांड 4 में प्रस्ििु सांशोधन सांख्या 22 को सभा के 

समक्ष मिदान के तिए रखिा ह ां।  

सांशोधन मिदान के तिए रखा गया िथा अस्वीकृि हुआ। 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 4 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 4 तवधेयक में जोड़ तदया गया। 

--- 
 

खंड 5 

माननीय अध्यक्ष : श्री एन. के. प्रेमचन्द्रन जी, क्या आप सांशोधन सांख्या 15 प्रस्ििु करना चाहिे हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am moving amendment no. 15 

in which it is proposed that a Director of the Central Cooperative Bank, elected to 

the State Cooperative Bank, should be a member for a maximum period of six 

months. it is a harmless amendment. Madam, it may be accepted. I beg to move:  

Page 2, line 38,-  

after   “member”  

insert   “for a maximum period of six months”.           (15) 

माननीय अध्यक्ष : अब मैं श्री एन. के. प्रेमचन्द्रन जी द्वारा खांड 5 में प्रस्ििु सांशोधन सांख्या 15 को 

सभा के समक्ष मिदान के तिए रखिा ह ां।  

सांशोधन मिदान के तिए रखा गया िथा अस्वीकृि हुआ। 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 5 तवधेयक का अांग बने।” 
 

प्रस्िाव स्वीकृि हुआ। 

खांड 5 तवधेयक में जोड़ तदया गया। 

--- 
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खंड 6 

माननीय अध्यक्ष : प्रो. सौगत राय जी, क्या आप सांशोधन सांख्या 2 प्रस्ििु करना चाहिे हैं? 

PROF. SOUGATA RAY (DUM DUM): I want to move the amendment. सर, मैं इस 

तसितसि ेमें केवि एक बाि कहना चाहिा ह ां। स्टेट बैंक ऑफ इांतडया एक्ट का अमेंडमेंट है। यह 

स्टेट बैंक है, तजसके चेयरमैन एक प्राइवेट कां पनी की कोि माइन खरीदने के तिए ऑस्रेतिया गए 

थे। बैंक के बार ेमें ये क्या बोि रहे हैं? … (व्यवधान) I beg to move:  

Page 3, line 2,-  

for  “the last day of the fortnight or if the last day of any 

such fortnight”  

substitute  “the last working day of the fortnight or if the last 

working day of any such fortnight”.   (2) 
 

माननीय अध्यक्ष : अब मैं प्रो. सौगत राय जी द्वारा खांड 6 में प्रस्ििु सांशोधन सांख्या 2 को सभा के 

समक्ष मिदान के तिए रखिा ह ां।  

सांशोधन मिदान के तिए रखा गया िथा अस्वीकृि हुआ। 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 6 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 6 तवधेयक में जोड़ तदया गया। 

--- 
 

खंड 7  

माननीय अध्यक्ष : श्री एन. के. पे्रमचन्द्रन जी, क्या आप सांशोधन सांख्या 16 प्रस्ििु करना चाहिे 

हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): No, I am not moving.  

 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 7 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 7 तवधेयक में जोड़ तदया गया।  

खांड 8 और 9 तवधेयक में जोड़ तदए गए। 

--- 

 



03-12-2024            MMN Uncorrected / Not for publication      451 

 

 

खंड 10 

माननीय अध्यक्ष : श्री एन. के. पे्रमचन्द्रन जी, क्या आप सांशोधन सांख्या 17 और 18 प्रस्ििु करना 

चाहिे हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, it is an important amendment 

which I would like to propose. Why should we restrict the number of nominees 

to four? If I want to nominate more than four persons, why should I be restricted? 

Proportionate allocation of the assets which are in the deposits or in the bank, 

has to be distributed among themselves. So, why should we restrict the number 

of nominees to four? Let it be unlimited. That is my amendment. Madam, kindly 

consider the amendment.  

I beg to move: 

Page 3, line 48,-  

omit  “not exceeding four”.  (17) 

Page 4, omit lines 11 and 12.   (18) 

माननीय अध्यक्ष : अब मैं श्री एन. के. पे्रमचन्द्रन जी द्वारा खांड 10 में प्रस्ििु सांशोधन सांख्या 17 

और 18 को सभा के समक्ष मिदान के तिए रखिा ह ां।  

सांशोधन मिदान के तिए रखे गए िथा अस्वीकृि हुए। 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 10 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 10 तवधेयक में जोड़ तदया गया। 

--- 

(1915/RP/IND) 

खंड 11 

माननीय अध्यक्ष : श्री एन.के.पे्रमचन्रन जी, क्या आप सांशोधन सांख्या 3 प्रस्ििु करना चाहिे हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, it is the same amendment “not 

exceeding four”.  It has already been negatived.  So, I am not moving my 

Amendment No. 3.  

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 11 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 11 तवधेयक में जोड़ तदया गया। 
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….. 

 

खंड 12 

माननीय अध्यक्ष : श्री एन.के.पे्रमचन्रन जी, क्या आप सांशोधन सांख्या 4 प्रस्ििु करना चाहिे हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, it is the same amendment “not 

exceeding four”. So, I am not moving my Amendment No. 4. 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 12 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 12 तवधेयक में जोड़ तदया गया। 

खांड 13 और 14 तवधेयक में जोड़ तदए गए। 

….. 

 

खंड 15 

माननीय अध्यक्ष : प्रो. सौगि राय जी, क्या आप सांशोधन सांख्या 5, 6 और 7 प्रस्ििु करना 

चाहिे हैं? 

PROF. SOUGATA RAY (DUM DUM): Sir, I beg to move: 

Page 5, line 39,-  

for    “seven years”  

substitute   "five years".   (5) 

Page 5, line 42,-  

for    "seven consecutive years"  

substitute   "five consecutive years".    (6) 

Page 5, line 46,-  

for    "seven years"  

substitute   "five years".  (7) 

 

माननीय अध्यक्ष : अब मैं प्रो. सौगि राय द्वारा खांड 15 में प्रस्ििु सांशोधन सांख्या 5, 6 और 7 को 

सभा के समक्ष मिदान के तिए रखिा ह ाँ। 

सांशोधन मिदान के तिए रखे गए िथा अस्वीकृि हुए। 

माननीय अध्यक्ष : श्री एन.के. पे्रमचन्रन जी, क्या आप सांशोधन सांख्या 8 प्रस्ििु करना चाहिे हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am not moving my 

Amendment No. 8. 

माननीय अध्यक्ष : प्रो. सौगि राय जी, क्या आप सांशोधन सांख्या 24 प्रस्ििु करना चाहिे हैं? 
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PROF. SOUGATA RAY (DUM DUM): Sir, in this context, I want to say that I am 

not very happy with the Investor Education and Protection Fund.  I do not think 

that it is performing any function to recover one’s hard-earned money.  

I beg to move: 

Page 6, line 3,-  

for    “shall be entitled”  

substitute   "shall not be entitled".    (24) 

माननीय अध्यक्ष : अब मैं प्रो. सौगि राय द्वारा खांड 15 में प्रस्ििु सांशोधन सांख्या 24 को सभा के 

समक्ष मिदान के तिए रखिा ह ाँ। 

सांशोधन मिदान के तिए रखा गया िथा अस्वीकृि हुआ। 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 15 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 15 तवधेयक में जोड़ तदया गया। 

खांड 16 तवधेयक में जोड़ तदया गया। 

….. 

खंड 17 

माननीय अध्यक्ष : श्री एन.के.पे्रमचन्रन जी, क्या आप सांशोधन सांख्या 9 प्रस्ििु करना चाहिे हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am moving the amendment.  

It is also very important that “corresponding new bank may fix”. I would like to 

substitute it with “Reserve Bank may fix in consultation with Central Government 

or any higher remuneration the corresponding new bank may fix.” This is also 

good for the legislation.  Kindly accept it or give me an assurance that in future 

you the Government would accept it so that I can withdraw it.  

I beg to move: 

Page 6, line 26,-  

for   "corresponding new bank may fix"  

substitute  "Reserve Bank may fix in consultation with 

Central Government or any higher remuneration 

the corresponding new bank may fix".        (9) 
 

माननीय अध्यक्ष : अब मैं श्री एन.के.पे्रमचन्रन जी द्वारा खांड 17 में प्रस्ििु सांशोधन सांख्या 9 को 

सभा के समक्ष मिदान के तिए रखिा ह ाँ। 

सांशोधन मिदान के तिए रखा गया िथा अस्वीकृि हुआ। 
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माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 17 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 17 तवधेयक में जोड़ तदया गया। 

….. 

खंड 18 

माननीय अध्यक्ष : श्री एन.के.पे्रमचन्रन जी, क्या आप सांशोधन सांख्या 10 प्रस्ििु करना चाहिे हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am not moving my 

Amendment No. 10 to Clause 18, Amendment No. 11 to Clause 19, and 

Amendment No. 12 to Clause 20 because they have already been negatived.  

माननीय अध्यक्ष : श्री तवशािदादा प्रकाश बापू पाटीि जी, क्या आप सांशोधन सांख्या 19 और 

20 प्रस्ििु करना चाहिे हैं? 

श्री निशालदादा प्रकाशबापू पाटील (सांगली) : अध्यक्ष जी, मरेी शांका का समाधान हो गया है, 

इसतिए I am not moving my Amendment Nos. 19 and 20.  

माननीय अध्यक्ष : प्रो. सौगि राय जी, क्या आपकी भी तकसी समस्या का समाधान हुआ? क्या 

आप सांशोधन सांख्या 26 और 27 प्रस्ििु करना चाहिे हैं? 

PROF. SOUGATA RAY (DUM DUM): Sir, I want to keep the Ministers on their 

toes which is why, I give these amendments so that they are aware of the 

Parliamentary procedure and give due importance to the voice of the Opposition.   

 I beg to move: 

Page 6, line 38,-  

for    “seven years”  

substitute   "ten years".   (26) 

Page 6, line 41,-  

for    “seven consecutive years”  

substitute   "ten consecutive years".  (27) 

माननीय अध्यक्ष : अब मैं प्रो. सौगि राय द्वारा खांड 18 में प्रस्ििु सांशोधन सांख्या 26 और 27 को 

सभा के समक्ष मिदान के तिए रखिा ह ाँ। 

सांशोधन मिदान के तिए रखे गए िथा अस्वीकृि हुए। 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक खांड 18 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 18 तवधेयक में जोड़ तदया गया। 

….. 
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(1920/RV/NKL) 

खंड 19 

माननीय अध्यक्ष : श्री एन. के. पे्रमचन्रन जी, क्या आप सांशोधन सांख्या 11 प्रस्ििु करना चाहिे 

हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am not moving the 

amendment.  

माननीय अध्यक्ष : प्रश्न यह है : 

 “तक खांड 19 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 19 तवधेयक में जोड़ तदया गया। 

---- 
 

खंड 20 

माननीय अध्यक्ष : श्री एन. के. पे्रमचन्रन जी, क्या आप सांशोधन सांख्या 12 प्रस्ििु करना चाहिे 

हैं? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am not moving the 

amendment.  

माननीय अध्यक्ष : प्रश्न यह है : 

 “तक खांड 20 तवधेयक का अांग बने।” 

प्रस्िाव स्वीकृि हुआ। 

खांड 20 तवधेयक में जोड़ तदया गया। 

खांड 1, अतधतनयमन सूत्र और नाम तवधेयक में जोड़ तदए गए। 

---- 

माननीय अध्यक्ष : माननीय मांत्री जी, अब प्रस्िाव करें तक तवधेयक को पाररि तकया जाए।  

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That the Bill be passed.” 

माननीय अध्यक्ष : प्रश्न यह है: 

 “तक तवधेयक पाररि तकया जाए।” 

प्रस्िाव स्वीकृि हुआ। 

------- 

माननीय अध्यक्ष : सभा की कायावाही बधुवार, तदनाांक 4 तदसम्बर, 2024 को प्राि: 11 बजे िक के 

तिए स्थतगि की जािी है।  

1922 बजे 

ित्पिाि् िोक सभा बधुवार, 4 तदसम्बर 2024 / 13 अग्रहायण 1946 (शक) 

के जयारह बजे िक के तिए स्थतगि हुई। 


